
......... , ........ 1,·1-
..... It, 191. (SaU) 

LOK SABHA DEBATES 
(English Version) 

Eleveatla SessIon 

(Eigbtll Lot Sa"') 

'Vol. XUI etlllllIIlN NAf. II '0 ") 



(0Ju00w. ........... .tNGI ~ IN BNousH VEIUIION AND 
0aI0uw, ........ f '101 ~ IN H_ \'DSIQN WIU. • 
DM'IID'" AU •• •• fl. AlII) ......... U ..... AlION ,......J 



CONTENTS 

(Eight" Seriel. Vol. XLII, Ele~tnt" Session, 1988/1910 (Suka)] 

No. 23. Thursday. September J, 1988/Bhadra 10. UHO (Soka) 

COLUMNS 

Written Answers to Quc-.. llons : I-J5l 

Starred Qucsllon~ No. 448 to 462. 462-A and 463 to 467 
Unslarroo Quc)llOn) No). 4662 to 4675, 4677 to 4688. 4690 

104718, 4720 to 4898 and 4H9g-A 

Papen Laid on tbe Table 354-363 

Messqea (rom RaJya Subha 364, 437 

DeJhi Renr Conl:oJ (Amendment) Bill 36.5 

As Paned by RaJya Sabha- -Laid 

Parliamentary Committees 

Summary of Work-LQld 

Committee ot Privileges 

Second Roport-LAid 

CommiUee on A~etKe of McUl~rs from tbe SlltlDgS of the Huuse 

Mattera UDder Rule 377 

(i) Demand ror reauJar power suppJy to Mllzapur, 
Oianpur aDd Bbadobi in Uttar Pradesh to 
iDCICUC tho produc:tiOD 01 carpets with a view 
to promote lboir aporta-

Sbri Umataot Miabn 

365 

Jbb 

366 

366 

• TIle staD + marked abow the ..... 01. ~ indica .. Ihat ... quaabou w .. 
.... .., .... 011 lbe Boor of die HeMal ." tbM Maller. 



(ii) 

(U) Demand for setting up tl!e proposed oil refinery 
at Paradip witbout further delay-

Dr. Krupasindba Bboi 

(iii) Demand for a uniform law for Pancbayats-

Sbri Dbarampa) Singb Malik 

(iv) Demand for settlDg up one more Thermal Power 
StatIon to meet tbe increased power requirement 
of Delbi-

Shri Bharat Singh 

(v) Demand for early clearancc of tbe proposal (or 
construction of a bridge on Kanhar river in· 
Mirzapur district of Uttar Pradesh-

Shri Ram Pyare Panika 

Statement re : Gang Rape Incident in Mango)DurI, Delhi 
on 29.8.1988-

Shri P Cbidambaram 

Supplementury Demands for Grants (Railways), 1988-89-

Shri Madhavrao Sciodia 

ApproprIation (Railways) No ... BiIJ-

Motion to introduce 

Sbri Madhavrao Seindla 

Motion to consider 

Shri Madbavrao Scindia 

Clause 2, 3 and I 

Motion to pass 

Sbri Madbavrao &india 

Prevention of Corruption BiJI-

Rajya Sabha Amendments-considered, adopted find agrHd to 

Water (Prevention aDd Control of Pollution) Amendment Bi)) 

MotioD to consider 

Sbri Z.R.. ADIarI 

IIIIt DIpfJa,. IiDII 

Shri Azlz Qurahf 

COL UtdNS 

367 

368 

369 

371-372 

371 

380-386 

380 

387-391 

318 

389 

389 

392·393 

... 394-403,406-
436, 438-456 

". 
Itt .. 



lm) 

Shri Y.S. Mahajan 

Prof. N.G. RallIa 

Sbri Harihar Soren 

Shri Virdhi Cbander Jain 

Shri Vij., N. Patil 

Sbri Shantaram Naik 

Shri JagBDnath P.ttnaik 

Shrimati Chandrcsh Komari 

Shri Jai Prakash Agarwal 

Shri N. Tombi Singh 

Shri Sriballav Panigrahi 

Shri Ram Bhagat Paswan 

Sbri Sbankar Laal 

Shli H.risb Rawat 

Shri Chiotamani Jena 

Sbri R.S. Khirh.r 

Sbri D.P. Jadeja 

Shri Bal.saheb Vikbe Patil 

Shri Yogesbwar Prasad Yosesb 

Sbri Lacbchbi Ram 

Sbri K.D. Sult.npuri 

Statement Re : Incident that took Place Dear the Prime Mimstec's 
Residence on 1.9.88 "beD Membcn of Teluau Desam Party and 
lome M PI. and M.L.As Started Marcbina Towards PM's House 

Sbri P. Chidambaram 

8eDami Transactions (Probibitioo) BiII-

AI Pused by Raj,a Sabba-Llt., 

CoLttMHA 

410 

413 

416 

420 

423 

426 

428 

430 

412 

435 

438 

442 

443 

445 

446 

447 

448 

450 

452 

453 

454 

404-405 

404 

437 



LOK SABHA DEBATES 

I 2 

LOK SABHA (InltrrUplions)· 

MR. DEPUTY SPEAKER : What can 
we do here? 

Thursday, Septttmber 1. J 988/ 
Bhadra 10, 1910 (Saka) (Interruptions). 

MR. DEPUTY SPEAKER: What 
can I do? Go to your seats. and sit down 

The Lok Sahha ~I at Eleven of the fir'it. 
Clock 

[MR. DEPUTY SPEAKER in the 
Chair] 

MR. DEPUTY SPFAKER: Q No. 
448-absenl. Q. No. 449 ........ . 

AI this stage some hon. Members ('Ulm 

and set on the floor near 'hi> Table 

( Interruptions) 

MR. DEPUTY SPEAKER: I will 
listen to you but I request you to go to 
your seats. Please first go 10 your seats. 
Do you want me to conduct the House or 
not? If you stand here what can I do 1 
You tell me what to do now? First 
pleue 80 to your seats and chen raise the 
matter 

(Interruptions) 

MR. DBPUTY 
allowed. 

SPEAKER: Not 

(JII'.""P' 1DIrS) .. ------
• '_'ot recorded. 

(Interruptions)· 

MR. DEPUTY SPEAKER : Whatever 
you want to say} ou go to your seats and 
then say. 

( Interruplions)· 

MR. DEPUTY SPEAKER: I( you 
want to suspend the Question Hour then 
that has to bt' decided by Ihe House. If 
.he House decides, 1 have no objection. 

( Interruptions)· 

MR. DEPUTI' SPEAKER: If the 
House agrees we can suspend the Question 
Hour 

(/nrerruptions)· 

MR. DEPUTY SPEAKER: You are 
waiting t~e time of the House. 

(Interruptions )* 

MR. DEPUTY SPEAKER: If you 
want any discussJon, give it in writing. 

(llllerrllpliollS) 

• Not recorded. 
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MR DEPUTY SPEAKER: Please 
take your seats. 

'ntllrruptions) 

MR. DEPUTY SPEAKER : What can 
I do? 

(fnterrnplions) 

MR. DEPUTY SPEAKER: Prof. 
Dandavate. please listen to me Already 
we have lost half an hour. You have 
expressed your feelings about what you 
want I will find out the facts ... 

(/nler,upilons) 

MR. DEPUTY SPEAKER: I will 
also ask th(.' G<lvemment fo make a state-
ment. 

( Intt-rruplions) 

MR. DEPUTY SPEAKER: I request 
aJJ of you to go to your seats I will ask 
the Government fO make a statement. 
What do von wanl '1 What else do you 
",ant 1 

( Inlt'rrllptions)* 

MR. DEPUTY SPEAKER : Yesterday 
also, the Speaker had said that whatever 
you wanted, you can discu~s The Speaker 
bad a'so said the "arne thing. I cannot do 
anything. I C3nnot direct anyone. I can 
only ask the Government '0 make a 
statement. 

Now 1 requc"l all of you to go to your 
seal!! 

( Interruptions)* 

MR DEPUTY SPEAKER: I will a!l1lc 
the Government '0 make a statement. 
Afterwards vou can discuss it. After l~ 
Government's statement, after proper nOlice ,OU can d,scuss it. 

(/ n lerrllJlllou)* 

MR. DEPUTY SPEAKER: Arter tbe 
Government gives the statement, you ean 

• Not recorded. 

live a notice. You can discuss it after-
wards. Nobody can debar you from 
discussing tbis matter. 

(Interruptions)· 

MR. DEPUTY SPEAKER : No I will 
ask the Government first to make a state-
ment. Without that. how can we discUII 
this? I will do that. I would, therefore. 
humbly request you to go to your seats. 
and allow me to conduct the proceedinp. 

( Interruptions)· 

MR. DEPUTY SPEAKER: No. That 
I cannot do. 

(Interrupt ;0"";)* 

MR. DEPUTY SPEAK ER: That is 
a State suhject ; wh2t can I do ? 

(Interruptions)* 

MR. DEPUTY SPEAKER :\ No. Lalt 
time also, when a Member raised the matter 
about MLAs' hunger strike, I had said that 
it was a State subject. and- it could not be 
discussed bere. r gave that ruling at that 
time. I can only say that once again. Lut 
time, some Members raised the matter reaar-
ding the Nagarjunasagar projcct in Andbra 
Pr~(!f' h. I gave the ruling that we could 
not d.:,~uss Assembly matters here, bccaUle 
this IS Parliament. I gave that rulin, 
How can I violate it now? 

( Interrupli01ul 

MR DEPUTY SPEAKER You 
discuss with them what do you wan. 

(Interruptions) 

MR. DEPUTY SPEAKER: Please ao 
to your seats ...... 

(/n/~rrllptions ) 

MR. DEPUTY SPEAKER: No. Fint 
you go to your seats ... 

(I n te,ruptlo"s) 

MR. DEPUTY SPEAKPR: Question 
Hour over. 

• No. recorded. 
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WlUTTEN ANSWERS TO QUESTIONS 

[Elwlish) 

Cess on Steel aud Pig Iron 

*448. SHRIMATI BASAVARAJE8-
WARI: Will the Mmlster of STEEL 
AND MINES be pleased to state: 

(a) whether Government have raIsed 
cess on steel and pIg iron to boost 
engineering exports; 

(b) jf so, the detaib thereat , 

(c) whether dny amount ha~ been 
released to the exporter!> under t}le mter-
national pncc re.mbu. ~ement scheme ; and 

(d) If so, the del.II'" thereof '! 

THE MINISTl.:R 01 STI:H AND 
MINES (SHRI M L. fOTEDAR): (a) 
and (b) No, Sir. 

(c) and (d) R~ ~() J 8 crore~ wa~ 

disbursed undcJ tne Intcrnatlonal Price 
Reim"ursemenl Scheme to exporters of 
engineenng item:, dunng 1987-88 

Lf'j.!i~lation on la.ud CeilillJ: 

*449. SHRI SHANTARAM NAIK. 
Will tbe Minister of AGRJCUL TURE le 
pleased ro statc . 

(a) whether Union Govern~nt at any 
staae. impressed upon the Government of 
Ooa to enact a legislation on land ceilJl1!!. 
which is one of the vital aspecb of the 
20-POint programme; and 

(b) if so. whether the Oovc:rnmeot of 
Goa bas sent any draft bill h> Union 
Government after J !lH5 ? 

THE MINISTER OF STATE IN THE 
DBPARTMENT OF RURAL DEVE-
LOPMENT IN THE 'MINISTRY OF 
AGRICUL TURE (SHIll JANARDHANA 
POOJARY): (a) and (b) Land is a state 
aaIiect. States have CDacted their 0WIl 
aII10a Jaw. aad haw been impiementina 
them ill furtherance of tbe Ditto_I polict. 

The Union Government have impressed 
upon the States from time to time to 
vigorously implement land reforms, includ· 
ing enforcement of ceiling of agricultural 
holdings. The Voio,. Government's commit· 
ment to implement 1and ceiling pr~ 
gramme is not only reflected ID the national 
guideJinges evolved on the subject in 1972. 
This is also being reviewed in the 
Conferences of Revenue Ministers from 
time to t irne. 

The Union Territory of Goa. Daman 
and Diu had sent "The Goa, Daman and 
Di uLand R.rms (Cei lings on Agri~ 
cullural Holdings) Bill" for pnor approval 
before its introduclton m tbe Legislative 
AssembJy in the year 19~ 6. The BiH was, 
however. returned with SOldC observations 
thrice between 1976 and 1985. Thereafter, 
the revised Bill has not teen received from 
the Goa Government though some 
correspondence on comments made by 
Union Government earlier has been made 
tiB March, 1988. As a result of tbe 
reorgaDisatlon of the Dmon Territory of 
Goa, Daman and DIU, Goa has now 
become a State and is competent to enact 
Its legisJation on agricuJ tural land cemng 
without referring it to the Gpvernment of 
India, except when under the proviSIOns of 
the Constitution, it is reserved for the 
consideration of the President. Govern-
ment of Ooa, however, propose to obtain 
prior concurrence of Government of India 
before the introduction of the Bill In the 
Stale LegJslature and are further examming 
the matter ID the IIgbt of the earher obser-
vations of Union Government. 

r TranslatIon J 

Tiaaely A,ailabillty of Oil~s 

* 450. SHRI ARVIND NETAM : 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) whether UOIon Government ba¥e 
been assisting the State Governments in 
implementation of the Nahonal OdseedB 
Development Scheme ; 

(b) if so. what steps bllYe been taa. 
to ensure timely availability of the requiNd 
accds to tho State; 
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(c) whether there are prospects of 
decline in oilseeds production in different 
States due to non-availability or inadequate 
availability of proper seeds ; and 

(d) whether Union Government propose 
to undertake the responsibility of colJecting 
seeds from different States and ensuring 
their timely distribution to a)) the States 
according to their respective needs and, if 
necessary, bring forward a suitable legis-
lation for the purpose ? 

THE MINISTER OF AGRICULTURE 
(SHRI BHAJAN LAL): <a) Yes, Sir. 

~ 
(b) The concerned States have been 

given guidance to place their indents for 
"Breeder's Seed' with the Indian Council of 
Agricultural Research/Sta te Agriculture 
Univenities one year ahead of the sowing 
time so that adequate quantity of breeder's 
seed could be produced for foundation and 
certified seed production programme to be 
taken up by States Seed Corporations and 
State Departmental Farms. This would 
enable the States to meet the demand of 
farmers at the State level. 

(c) Depite severe drought during Kharif 
season, tbe production of oil-seed is 
expected to increase to about 120 lakh 
tonnes during 1987-88 in comparison to 
the production of 114.5 lakb tonnes dUfl~g 
previous year J 986-87. The increase in 
production of oil-seeds has. been possible 
due to effective arrangements for inputs 
supply including seeds. 

S. No. State 

1 1. 

I. Andhra Pradesh 

2. 

3. 

4. Bihar 

(d) Tbe primary responsiblity for 
production and distribution of certified/ 
quality seeds vests with the State Govern-
ment supplements tbe efforts of tbe State 
Governments. No leaislation is considered 
necessary. 

[English] 

Mineral Projects Pending EnvirolUlleatal 
Clearance 

*451. SHRIMATI JAYANTI 
PATNA1K: 
SARI HARIHAR SOREN: 

Will the Minis~er of ENVIRONMENT 
AND FORESTS be pleased to state : 

<a> whether many mineral projects are 
pending for long for environmental 
clearance ; 

(b) if so, the State-wise details thereof; 
and 

,(c) the details of steps taken by the 
MiDlstry to clear the projects? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z. R. ANSARI) : 
<a) Nine mineral projects are pending for 
environments clearance. 

(b) Details of miniral projects pending 
in the Ministry for environment at clea.ance. 

Project 

3 

Andhra Bauxite Project, 
National Aluminium Co. Ltd. 

Limestone Minin, Project, 
Someswara Cement. and Chemicall Ltd. 

LimestoDO Minioa Project attached to 
Yerrquntla Cement Plant, Cement Corpora-
tion or India Ltd. 

Me&hahatuburu Iron Ore Project (Reviled 
COlt estimates), Dokaro .teel Plaut, Steel 
Autborit, oIlDdi. Ltd. 
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------- -------------

s. 

6. Orissa 

7. Rajasthan 

8. Uttar Pradesh 

9. Madhya Pradesh 

(c) The steps taken by this Ministry 
to clear these projects include the 
foHowing : 

Four projects namely Andhra 
Bauuxite Project, Meghahatuburu 
Iron ore Project. Maldeota Mine 
and Rowghat Iron Ore Project have 
been considered by Environmental 
Appraisal Committee for MlDlDg 
Projects (EAC) of the Ministry. 
For the first three projects the EAC 
has 50Ugt'Jt some necessary data 
re,arding ambient air and water 
quality. subsidence pattern, hydro-
logical regime, etc. The Rowghat 
project is pending for a final 
decision. 

Four Projects namely. Limestone 
Mining Project of Cement 
Corporation of India. Amjhore 
Milling ProJect, Matikhalo Beach 
Sand Deposit Project and Balda 
Tunastcn Project have been 
aamiDCd in the Department and 
tbe project proponents have been 
advised to provide: some missing 
deta. 

The Umestone Mining Project of 
Someswara Cements and Chemicals 
Ltd. has not been coosidered 50 
far as the project bad earlier been 
rejected from foreatry aDalo. 

3 

Amjore Minina Project, Pyrites, Phosphates 
& Chemicals ltd. 

Matikhalo Beach Sand Deposit Project, 
Indian Rare Eartbs Ltd. 

Balda Tungsten Project, Rajasthan State 
Tpngsten Development Corporation. 

Maldeota Mine, Pyrites, Phosphates a. 
Chemicals Ltd. 

Rowghat Iron Ore Project. 
BhiJai Steel Plant, Steel Authority of India 
Ltd. 

Traming Courses on Environmental 
Planning in Mining Industry were 
organised. 

A project for preparation of mode) 
Environmental M&nagement Plan 
for an iron ore project has been 
commissioned. 

The project proponents are 
encouraged to have continued 
interaction with the Ministry to 
enable them to understand the 
data requirements for environ-
mental appraisal. 

Cotton Seeds ReseardJ Laboratory in 
Prnkasa.. and Gantur Districts 

(AncIhra Pradesh) 

*452. SHRI C. SAMBU: WiD the 
Minister of AGRICULTURE be pleased 
to state: 

(a) whether there is any proposal·to 
start a Cotton Seeds Researcb Laboratory 
in Prakasam and Guntur districts of 
Andhra Pradesh in order to supply puuine 
seeds to tbe peasants of tbat area ; and 

(b) if 10, tbe details thereof? 

THE MINISTER OF AORICUL TURE 
(SHR.I BHAJAN LAL) : (a) No, Sir. 

(b) Does Dot art"-
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Coad'tft.ce 011 Safe Driakiag water 
to R ..... Po .. latioo 

*4S3. SHRf AMARSINH RATHAWA: 
Win the Minister of AGRICULTURE be 
pJusod to state : 

(a) whether a Conference was held to 
consider ways and means to provide safe 
and adequate drinking water facilities to 
tbe entire rural population includins 
adivasis; 

(b) if so, the details thereol including 
the sUbjeclS discussed and the suggestions 
made at the said Conference ; and 

(c) the steps taken to implement those 
suggestions? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF 
AGIUCUL TURE <SHRI JANARDHANA 
POOJARY) : (a> to (c) A Conference of 
State Ministers'. Secretaries and Chief 
Engineers iu.charge of Rural Water SlJpply 
aad Sanitation was held on 11th and 12th 
Febnlray. 1987 in New Delhi to provide 
safe drinking water facilities to all rural 
population including Adivasis during the 
Scmmtb Plan. The consensus arrived at 
tbe Coaferenoe is given in tbe statement 
bem. 'I1lese weIe sent to the State 
Oovanmcnts for necessary ad option. The 
Central Government is also taking action 
,,~ .necessary. 

Stateaeat 

1. Drinkin~ Water Supply Programme 
In tbe rural areas should be kept in the 
core seelor of the Plan and should be given 
hiJhest priority amung aU other Plan 
1Cbcmes. It is necessary to do so to 
itJunnnir.e this proaramme from the vicissi· 
tilde of buclgctary fluctuations. Allocation 
of fv.rdla' financial reaources was cons i-
..... CI!ICOtial to adUcve tbe miJ&ion 
~iYe of supplying adequate drinking 
water to 2.27 Iakb probletD villasCl within 
the next .3 )'OU'I. 

2. The document of Technology 
__ dated J5th January, 1987 aDd 
allo aU the submission documentl of the 
Tecbnoloa)' MiJlioll were MCI"ed. 

3. A National Commission of DriDkina 
Water and Sanitation with adequate mana· 
gement flexibility and adequate financial 
power may be set up. The proposed body 
should act as tbe forum for aU like minded 
people in the field of drinking water 
management and help to develop proper 
technology mix and policies in the field of 
water supply and sanitation. 

4. Similarly for more autonomy.', 
management flexibility and ability to draw 
institutional finances the State Government 
may consider to constitute Drinking Water 
Supply and Sanitation Authority or Boards 
or ('orporation at the stale level. 

5. Top most plIorify should be given 
to achive the Technology MI&sion objective 
of covering 2.27 lakh PlOblems villages, 
alJeady identified, under AR WSP, MNP 
and Technology Mission. ' 

6 Spill-over vjlJagc~ of Sixth Plan 
if any, should be tackled within 1987-88 
itseJf and thereafter the rcmairung problem 
villages should be taken up. 

7. All State Governments agreed to 
submit within the 28th Februar). 1987 an 
action plan for achieving specific: tarsets 
in the next six months and the year ending 
March. 1988. 

8. All State Governments would 
prepare a document on the line of the 
Technology Mission Docwnent. January, 
1987 for the Stale, covering the componeot 
of the Technology Mission to be implemen-
ted in the State. 

9. There would be a fifth submission 
in Technology Mission, on SOURCE 
F1~DING, CONSERVATION AND 
RECHARGING OF THE GROUND-
WATER. As a preliminary s1ep, State 
Governments would constitute a Commi. 
ttee for source finding immediately, under 
the Chairmanship of Secretary (RWS) 
and with the local officer incharae of 
Central Groundwater Board ., Member 
Secretar)'. Other members of tbis Comml. 
ttee would jDelude: 

a). QUef BUliDlOt' of DISD. 
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R..,resentative of Stat~ Ground-
w,ter Board/Gorporation (prefe-
rably the Chief Hydrologist) 

c) Representative of Space Applica-
tion Centre, Ahmedabad or 
National Rembte Sensing Agency, 
Hyderabad. 

d) 'Representative of National Geophy· 
sical Research fnstitutc CSfR at 
Hyderabad. 

e) State Remote Sensinll Agencies 
and any o~ her agellCY connected 
with remote sensing work or any 
other sgency as deemed fit by the 
Chairman. 

f) Any professional non·governmen-
tal organisation associated with 
tbe source finding work. 

g) 

h) 

In case of north-eastern region 
States, Deputy Director General 
of Geological Survey of India, 
North·Eastern Region, Shillong 
or his rt'pre~entative should also 
be a Member. 

Any other member may be Coop-
ted as desired by the Chairman of 
the Committee. 

10. Voluntary agcncies and non-
governmental organisations would be 
involved in location, selection of source. 
implementation, operation. malDlenance of 
water systems and quality COnlrol. The 
special focus would be on : 

a) Women for propagating messaaes 
regarding safe water and health 
linkage. necessity for preventive 
maintenance and correct usage. 

h) Villaae youth for training as 
Handpump mechan ics under the 
TRYSBM (Training of Rural 
Youth (or Self-Employmeet Pro-
JI1Imme). 

c) Certification from women would 
be taken as conclusive proof abo.,t 
the aOQd quality and proper rune-
tloDiq or a water source. 

11. States "m develop ID8II ........ 
ness and education cempai8DI fOE iafOJ» 
ing tbe c~munilY about on-goina and new 
rural water supply projects and also 
iovolvins them to create a public aw_JICM, 
of hygiene, scarcity of water as natioual 
resource, need for purification. UJiq 
achool and coJJege networks, the traditiouai 
media (folk theatre. pupet show etc.) aJKI 
national media, field level audiovisual 
shows, awareness camps etc. with specW 
role to be played by voluntary ageucies 
and Don-governmental organisatiollS. 

12. Location of first source of dri.rJ-
king water would be" well within SC/ST 
habitations-towards social integration 
among aU communities. Earmartwa of 
funds speciaUy for SC/STs in every project. 
Separate monitoring and evaluatioll is 
also necessary for benefits being n:ceiw;d 
by SC/ST from Rural Water SUppI, 
Project. 

13. It should be maDelatory to pr0-
vide permanent and extendable drinliDf 
water supply components in all major and 
minor irrigation projects. This would 
also involve joint pre-planning, coordina-
tion and monitorinl by PHED and Iniga-
rion departments scope for introduction 
and implementation of suitable LegislatiOil 
to prevent over exploitation of groua6. 
water resources was recognized. 

J 4. There is need for adopting a c0m-
prehensive and holistic approach to tbe 
Rural Water Supply Programme. This 
can be ensured by obtaining cooperation 
from other State Departments. Modalities 
of involving various departments and 
activities has to be worked out in each 
state. Mass awareness about preveutiw 
aspects ot health. transmission of suitable 
messages and training through PBCs, net 
work of schools, non-fO!'DMlI adult educa-
tion and ICDS Programmes, cltweJopment 
of suitable software for radicatlon of 
Omnoaworm and fluoa:oaia etc. Foodina 
Rural Water Supply sJStems throuab ~ 
tion network. development of ~ 
ecological and water-sbecl mua~ 
projects. int.-tec1 s~eps Cor &nil con .... 
tion, pro'daion of information OD totaJ 
wator ret.oprces. -c:(OppiDi pat'" Ua u:icI 
and water ICUCity areas. TIMt ~ 
Oovenuneat would coasider evolYiDe a 
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suitable niechanism for development of 
such integrated approaches. 

1 S. Funds under various schemes of 
NREP/RLEGP, DDP. DPAP. Tribal sub 
Plans various health programmes. educa-
lion prolrammes afforestation programmes. 
hill area sub-plans and advance border 
area plans may be dovetailed to Technolo-
IY Mission in order to achieve the 
objectiVe. 

J 6. Resource gap may also t-e bridged 
"ith cost effective technologies and 
methodologies. 

17. A need for Legislation for con-
servation of ground water and preventing 
overdrawal was felt. The State Govern-
ments may enact such Legislation at the 
earliest. 

18. As in the case of MNP upto 10 
per cent of funds under AR WSP may be 
earmarked for maintenance on a matchina 
basis. 

. 19. To impro"e operational efficiency 
it was agreed that the State Governments 
should streamline systems and procodure. 
The following steps were considered 
necessary : 

a) AU the rigs and other equipments 
should be optimalJy utanilised with 
the reduction in their operationai 
cost, maintenance and downtime; 

b) Proper training aod introduction 
of material management and 
inventory conllol ; and 

c) By placement of suitable qualified 
professional material managers 
for materials maJUlllllellt and 
inventory control. 

20. State Governments will depute 
penoaoel for tbe training in various CSIR 
and other orpnisations and also try to 
establilh suitable trainins institutes and 
utilise lCIpeetive State Government·s 
adIaiDiItrative/manaacment trunin. illlti· 
...... >for traininl of Technical and other 
perioDnel. 

21. The quality testing of the source 
development should be conducted and 
ensured for the provision of safe drintiDI 
water. The required water testine labora· 
tory kits should be made available at Ule 
disirict level for conducting such telt •. 
Secondary s!:hools and co))eges 'in rural 
areas should be mobilised for this purpose. 
Testing kits developed by S&T orgal1isa-
tions should be widely distributed fof spot 
checking for water quality on regular 
frequency. 

22. A national Seminar and four 
Regional Seminars would be held this year 
on Technology Mission for formulation of 
a National Drinking Water Policy. 

[ Translation] 

Cbief Secretaries Conference OD 

Panehayati Raj 

*454 SHRI NARSINH MAKWANA: 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a> the details of the decision taken 
in regard to Paochayati Raj in the recent 
Chief Secretaries Conference and the time 
by which this decision is likely to be 
implemented ; 

(b) the arrangements being made to 
safeguard the interests of Scheduled Castes 
and Scheduled Tribes at all the three l(;vels 
of Panchayat viz. Village, Taluka and 
district ; and 

(c) whether Government propose to 
make arrangements in all the St.ates on tbe 
lines of tbe provision of 'Samajik Nyay 
Samiti' as existing in the Panchayat Act 
of Gujarat ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRI-
CULTURE (SHRI JANARDHANA 
POOJARY): (a) to (c) The Conference 
of Chief Secretaries (elt tbat it was 
necessary and desirable to revive PaDeha-
,ati Raj institutions and stressed tbe 
importance o( bottom up pIaDDi... 1b~ 
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three-tier struet ure of Pancbayati Raj with 
modifications in tho case of some Statos 
_ Ncmfl..Baat and Jammu & Kashmir was 
found to be appropriate, BlOCtioDI for 
Block' and District Pancbayats should be 
on party Jines but elections at the 
Gram Panchayat level should not be on 
party lines. 

On the role of elected bodies and 
officials, it was generally felt that while 
planning decisions and monitoring func-
tions should be left to elected representa-
tives, executive responsibilities should be 
with tho Collector and other offi(..ials As 
for the Collector, be could functlOn as the 
Chairman of tbe Standing Committee on 
Administration of Zila Parish ad for the 
purposes of ex.cuting the various decic;ions 
of that body, 

The Conference stressed the need to 
maintain a focal point in the District with 
bbth the development and regulatory 
aspects of administration being closely 
linked together at this point. 

The Conference also recommended a 
policy of reservation of seats as well as 
earmarking of certain financial allocations 
to ensure that the interest of the weaker 
sections were safeguarded. 

The Conference recommended l bat 
functions that devolved to local bodies 
should be matched by financial and organi 
sational resouces. 

The Chief Secretaries also stressed the 
need for a political consensus to implement 
tbe suggestions that had emeraed in tbe 
Conference on Panchayati Raj and DIstrict 
PlaDDiDl. They felt tbat a Constitutional 
Amendment could also be pursued provided 
there was a political consensus on tbe 
point. 

Procedures for conduct of election to 
Panchayat Raj bodies arc contai~ in tbe 
respectl" State Lelis', tions. Most or the 
State Acts coatain provisions for reaarva-
tion at IOatl for tho SCI/STs. 

No luuestlom have been made to tbe 
Seato OOfelDlllODD on tbe adoption of 
Pl'GViliou limU.r tb tile Oajarat Act on 
'Samajlt N78Y8 Samtti'. 

[Eng{JU] 

• 
*45S. SHRI SYED SHAHABUDDlIf: 

Will the Minister of HUMAN RES01:JRCB 
DEVELOPMENT be pleased to state : 

(a) whether the Revised nne 
Language Formula. 1961 iacluded the 
mother tongue as tbe first JalJlWl8C ; 

(b) the name of States which have 
deviated from the Formula on tbis poiDt 
and relegated mother tongue to second or 
third position or eliminated it altogether; 

(c) wtether Government have received 
representations or noticed the grievlaces of 
the Jinguistic minorities in eacb State that 
such a char~ is against their interst bocaae 
it deprives tbeir children of learning their 
mother tongue and lack of commaDd of tbe 
mother tongue adversely affects their 
learning capacity ; and 

(d) whether any steps are proposed to 
be taken by Government to review the 
implementation of the Revised Three 
Language Formula, 1961 with a view to 
ensure its application in accordance with 
letter and spirit? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRJ P. 
SHIV SHANKER): (a) to (d) The Chief 
Ministerts Conference in 1961 enunciated a 
Three Language Formula envisaging : 

i) The regional language and mother 
tongue when the latter is different 
from tbe re810nallallplage ; 

ii) Hindi or in Hindi speaking areas 
another Indian lanauage ; and 

iii) English or any other modem 
European Janpqe. 

The Education Policy ReaolutiOil 1968 
envisaged that at tho secondary st., tile 
State Oo'VOl'DlDeDts should adopt, aad 
viaoroUl1y implement, the Three I..tIap8p 
Formula wbleb iDclucks tbe atudJ 01. 
Modern LanJuaae. preferably ODD of .. 
aoathorn lUll .... apart from Biadi arrI 
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Baglisb in the Hmdi speaking Statos and 
. of Hindi along with the regional JaJllll8.P 

aDd English in the non-Hindi spcakina 
States The National Policy of Bdu.;ation 
J 986 has endorsed this provision about 
teaching of languages. The Government 
has been trying to implement tbe Three 
Language Formula. 

All the States have accepted the Three 
Language Formula in pr~nciple, eKcept 
Tamil Nadu, which is implementing a two 
Language Formula and parts of tbe Union 
Territory of Pondicherry which follows the 
courses of study applicable in Tamil Nadu. 

The Government of India has been of 
tbe view that the Three Language Formula 
iucorporated into the J 968 Policy was 
evolved after wide-ranging consultations 
with the State Governments, educationists. 
and political leaders. It represents the 
consensus achieved on teacbina of laquaaes. 
The Government of India has been 
consistently of the view that the Three 
Language Formula should be implemented 
faithfuJJy. 

Article 350 <a> of tbe Constitution 
provides tbat education at primary stage 
should be provided }n the medium of mother 
tongue to children belonaina to linguistie 
mioority groups. For imp1ementina this 
Constitutional provision the policy of the 
Government I)f India bas been that 
provision should be made for 
instruction at primary stage throuah the 
mother toogue by appointina, at least, one 
teacber, provided there are not less tban 
40 pupik speaking that lanauage in a 
school or 10 such pupils in a class. At 
the secondary level a minimum strength of 
60 pupils in the last 4 cluses aDd 15 
~piJs in each class sbould be avaiJable. 
The States have accepted this policy. 

New TecbBiqae of MIlk Pl'oIIKu. 

456. SHRI PAllASRAM BHARDWAJ: 
• Will tbe Minister of AORICUL TURE be 

pleased to state : 

(a) whether a team of Indian lCioati.tJ 
.... aucecafully fleld-teated a techDJque tIaat 
mat- DOD-laCtatinl cattle live milt 10 
boost milk productloD in tbe COUDtry : aDd 

(b) . so. the dOl ails of this new 
• technique ., 

THE MINISTER OF AORICULTURE 
(SHRI BHAJAN LAL): (a) Yes. Sir. 

(b) The technique involves intr-
amuscular injections of Betnisol for 1 to 3 
days foJlowed by subcutaneous injections 
of miKtur~ of estradiol and progesterone 
from 4th to 10th day. Depending upon 
the response of tbe animals and physical 
stimulus, the milk secretion bas been 
observed to start between 11-23 days and 
may continue for a full lactation lenath in 
cattle. 

Rnllioa of Pay Scales for AarlClllturai 
Scieatiatl 

*457. SHRI SATYENDRA NARAYAN 
SINHA: -
SHRI VILAS MUTTEMWAR: 

Will the Minister of AORICUL TURB 
be p)eased to stare: 

<a> whether agricultural scioatists 
wortill8 in the Indian Coudcil of Aari-
cultural Research have demanded better 
Ifades and promotional avenues : 

(b) ) f so. what are the main demand. ; 
and 

(c) tbe time by which Government are 
10 take decision in tbe matter ? 

THE MINISTER OF AGRlCUL TURE 
(SURI BHAJAN LAL): (a) and (b) Sir, 
The Scientists wotkin. in the Indian 
CounciJ of AariculturaJ R~searcb system 
have represented for the implementation 
of tbe revision of tbe pay sea lea recommeo-
dec! by Dr. M.V. Rao Commiuee. 

(c) The matter is under active conai-
deration of the Government. 

....... Teadlen Ia 1["",. VId,aIa,.. 

·"51. SIDI N. TOMBI SINOH: 
WiD tbe Minister of HUMAN.IlBSOURCB 
DEVELOPMENT be pleased to state: 

Ca) the DOI'IDI tor I'CDCIeriDa a teacher 
*PI .. ill EeacIrJ,. VidJa",a SanptbaD ~ 
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(b) the details of the teacbers rcnderina 
surplus regioDwise durinl the current 
academic session ; and 

(c) the maDDer in wmch the surplus 
teacher. have been adjusted 1 

THB MINISTER OF. HUMAN 
RESOURCE DEVELOPMBNT (SHIll P. 
SHIV SHANKER): (8) The Kendriya 
Vidyaiaya Sangathan has its own norms for 
determining the teacher strength in Kendriya 
Vidyalayas. Based on these norms the 
teacher strength of a Kendriya Vidyalaya is 
decided. 

(b) and (c) Due to opening of new 
schools and sections, the requirement of 
teachers generaJly incrClases every year. 
During 1988 89, 1652 additional teachina 
posts of different categories were created. 
However. 17 posts of Yoga teachers were 
found extra. These Yoga teachers were 
adjusted elsewhere. No teacher has been 
rendered surplus in tbe Kendriya Vidyalaya 
Sangathan as a whole. 

[ Trans/arion] 

0peaI .. or Fodder Baab la Billar 

*459. SHRr RAM BHAGAT 
PASWAN: 

Will the Minister of AGRICULTURE 
be pleased to state : 

(a) whether Government propose to 
open fodder banks during the current year 
in the flood atr~cted districts of Bibar 
keeping in view the number or cattle died 
last year due fo scarcity of fodder; and 

(b) if so. the names of the places 
'lthere these fodder banks are proposed to 
be opened ? 

THE MINISTER OF AGRlCULTUltE 
(SHRI BHAJAN LAL): (a) and (b) No 
cattle deaths were reported from Bibar '81t 
year due to scarcity of fodder. 

However. keepiDI in view the Rood 
pnmeaess/damaaes caused by floods duriDl 
tilt carnat )'081', tbe Bihar State Gowm-

ment propose to open fodder depots in the 
headquarters C'f the foJlowing 10 revenue 
districts :-

MuzafJarpur. Chhapra Darbhanp, 
Saharaa, Bhagalpur, Gaya. Patna, 

Dunka, Hazaribagh, and Rancbi. 

Newlltem Captiooed' uBungliag Mars 
NREP ScbeJDe In Bihar ,. 

*460. SHRIMATJ MADHUREE 
SINGH: 
DR. G. S. RAJHANS ; 

Will the Minister of AGRICULTURE 
be pleased to state: • 

Ca) whether the attention of Govern-
ment has been drawn to a news item 
appearing in the Hindustan Times dated 2 
August. 1988 under the caption "Bungling 
mars NREP Scheme in Bi har" ; 

(b) whether the Government of Bihar 
did Dot follow the guidelines of Union 
Government and about Rs. 265.29 lakhs 
were spent on those works which were 
outside NRBP as pointed out by the c&AG 
in bis report for the year 1987 ; and 

(c) if so, the reaction of Union 
OO\'CJ'D.IDCnt thereto and corrective steps 
taken or proposed to be taken in this 
regard ; 

mE MINISTER OF STATE IN THB 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MlNISTR Y OF AGRI. 
CULTURE (SHR! JANARDHANA 
POOJARY): <a) to (c) Government bas 
seen the news-item appeariDg in the 
Hindustan Times, dated August 2, 1988, 
under the caption ·Bunglina Mars NRBP 
Scheme in Bibar'. 

The report of tbe Comptroller and 
Auditor General of India (C4AG) 
pertaining to the period 1981-82 to 1984-
8S indicated that amount of Rs. 265.29 
1 • .,hs'Os spent outside. tbe scope of tho 
National R.ural Employment Proaramme 
(NIlBP). 
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ThD Government of Bihar has been 
requested to clarify its position in respect 
of Rs. 26S.29 lubs which is reported to 
have been misutilised. Further action in 
the matter will be taken in the light of 
Bihar Government's Comments. 

Proera..e or Co-operati'fe IDdustrialisatioo 

*461. SHRIMATI USHA CHOU-
DHARY: 
SHRI V. rULSIRAM: 

WiJJ the Minister of FOOD PROCESSJNG 
JNDUSl RIES be pleased to state : 

(a) whether Government have formula-
ted programme of co·operative industrialisa-
tion to usher "brown revolution" by 
absorbing surpluses in agriculture and 
aJlied fields ; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI JAGDISH 
TYTLER): (a) and (b) The Ministry 
of Food Processing Industries is preparing 
a programme for better utilisation of 
agrieultural produce. 

Grots to Associations iD Keadri,a 
Vidyala:;a Saagatbao 

*462. DR.. SUDmR ROY: Will the 
Minister of HUMAN RESOURCE DEVE-
LOPMENT be pleased to state : 

(a) whether de.jure recognised associa-
tions and staff side members of the Council 
under the Joint Consultative Machinery 
Scheme of Kcndriya VidyaJaya Sangathan 
are sanctioned any recurring. DOn-recurring 
arants on the pattern of grants to the 
recopiJed associations of Central Govern-
ment employees ; 

(b) if so, the details thereof ; and 

(c) if not, the reasons therefor? 

THE MINISTER OF HUMAN 
RBIOUIlCE DEVELOPMENT (SHIll P. 
SHIV SHANKER): <.) to (c) III the 
Ccatral Goveroment arant·jn-aid il paid 

to the staff side secretariat of the National 
Council. No grant is sanctioned to the 
individual rccolnised Association. 

In the Kendriya Vidyalaya Sangathan, 
the Joint ConsultatiTe Machinery scheme 
bas been recently introduced aod preliminary 
meetings have been held to finalise the 
procedure. Sanction of Facilities to the 
sta1f side secretariat and th"" individual 
recognised associations on the patter'l 
followed in the government will be consi-
dered in due course. , 

Settiog up of Mineral Based ladastries fa 
Orissa 

*462-A SHRf NITYANANDA MISRA: 
Will the Minister of STEEL AND MINES 
be pleased to state: 

(a) whether minerals are found in 
abundance in Orissa but the districts 
producing them are industrially backward: 

(b) if so, whether it is proposed to 
conduct a survey of the industrially back-
ward districts with a view to set up more 
mineral based industries there ; 

. (d the assistance already grven to 
Orissa to set up mineral based industries; 
and 

(d) whether it has been fuJly utilised 
in the State ? 

THE MINISTER OF STEEL AND 
MINES (SHRI M.L. FOTEDAR.): 
(8) to (d) A number of important 

minerals are fcund in districts of Sundergarh 
Keonjhar. Mayurbhanj. Cuttac'k, Dbcnkanal 
Sambalpur. Koraput, KaJahandi. Dolangir, 
Phulbani and Ganjam districts of Orissa. 
Out of the~e Bolangir and Pbulbani are no 
industry districts Besides Dalasore wbich 
does not have much minerals also a no 
industry district. Further, Kalahandi, 
Mayurbbanj, DbenkaDal (except Talcher 
Block). Keonjhar and Koraput districts 
have been identified as industrially 
backward. 

2. Systematic survey ;s beiDg conducted 
iD all the districts of Orissa by GeoJOIicaJ 
Survey of India aad tbe State Directorat, 
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of Mining and OeololY for location and 
Jlssesament of mineral deposits. In recent 
~ars such survey bas led to tbe discovery 
of Panchpatmali Bauxite deposit in Koraput 
distrtct whicb is one of tbe biagest in A.ia. 

3 . After Independence importallt 
minerai-based industries wbich haw been 
set up in Orisla are tbe follow in, : 

DISTRICT 

Sunder,arh 

Keonjhar 

Cuttack 

Dhenkanal 

Sambalpur 

INDUSTRY 

1) Rourkela Steel Plant. 

2) Cement Plant of Orissa Cement Limited at 
Rajgarpur. 

3) Refractory Plant of Oriasa Cement Limited 
at Rajgangpur. 

4) Refractory Plant of Orissa Industries Ltd. 
at Latkata. 

S) A number of Mini-Cement Plants around 

Rourkela at Rajgangpur. 

1) Ferro-manganese Plants of TIseo at lod •. 

2) Pig Iron Plant of IOC of Orissa at Barbi). 
3) Sponge Iron Plant OSIL at PaJaspanga 
4) Sponge Iron Plant of JPITATA at Bileipada. 

5) Charge Chrome Plant of OMC Alloys at 
Bamnipal. 

1) Ferro-Chrome Plant of IDC of Oritsa at 
Jaipur Road. 

2) Low Carbon Ferro Alloys Plant of Eastern 
Metals and Ferro Alloys at Haridaspur. 

3) Fertilizers Plant at Paradip (based on 
imported Phosphat ic ore.) 

I) Fertiliz~s PJant of Fel at Talcher (coal 
based) 

2) Aluminium Smelter of NALCO at AnsaJ. 

3) Refractory Plant of IPIBEL at Dhenkanal. 

4) A.C. Sheets and Ridges of Utkal AsbestOI 
Ltd. at Dhenkanal. 

S) Sodium dichromatic and Sodium Sulphate 
of ORJCHEM Ltd. at Talcber. 

1) Cement Plant of IDC Orissa at Buqarb. 
2) AJuminum PJaut of INDAL at Hiratod. 
3) Refractory Plant of BIlL at BeIpUar 
4) Grapblte crucible plut at Sambalpar. 
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Balasore 1) Calcium Silicide plant of Ispat Alloys Ltd. 
at Balgopalpur. 

Ganjam J) Orissa Sands Complex of Indian Rare Barths 
Ltd. at Gopalpur. 

Koraput 1) Ferro Silicon and Ferro Alloys Plants of 
IMFA at Theruvelli. 

2) Alumina Plant of NALCfl at Damanjodi 

Puri 1) Refractory Pllint at Mancheswar CBhuba-
ocI.ar) of Orissa Refractories and Ceramic 
Ltd. 

DoI.olir 

Mayurbhanj 

I) Graphite Crucible plant at Titlagarh. 

l) Ferro Alloys Plant at Rairangpur. 

4. Ooe or the obstacles towards the rapid 
industrialisation in Orissa is the absence of 
adequate inrrastructural facilities. To 
assist tbe State Government to undertake 
infrastructural development in three 
approftCi growth centres of Balasore, 
Manmunda in Pbulbani district and 
Bolangir, the Central Government have 
released Rs. 100 Lakhs, Rs. 50 Lakhs and 
Rs. SO Latbs respectively. 

S. Entrepreneurs setting up industries 
io Ealasore. Bolangir and Phulbani diltricts 
are also eligible to Central Investment 
Subsidy at the rate of 2S % subject to 
maximum of Rs. 2S lakhs. In KaJabandi. 
Mayurbbanj. Dhenkanal, and Koraput 
districts the elisibility is 1 S % Central 
Investment SUbsidy subject to maximum of 
Rs. 1 S lakhs. Since the inception of the 
Scheme in 1971 upto 1987-88 an amount 
of Rs. 14 crores J 9 lakhs bas been 
reimbursed by Centrat !:Jovt. to the 
Government of Orissa towards subsidy for 
various types of industries. Dutiog the 
year 1918·.89) upto 31 7.88) an amount of 
RI. 95 lath. haa also been reimbursed to 
GmemmeDt or Ori .... 

&.Ie of A.,neatiOD fono or I_ira Gu61 
Nati_1 ()peII U .... entty 

* .. 6'. SBRIMATI MANORAMA 
IINGH: 
",1 SARFAIlAZ AHMAD: 

WiD the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleue4 
to ..... i 

(a) whether the Indira Gandhi 
National Open University is providing all 
kinds of publicity matenal and details of 
various courses alongwith application forms 
to the candidates without charging any 
cost; 

(b) whether the Uni\ersity has received 
some such form also which bear price taa 
on them; 

(c) if so, whether some individuals 
have been prioring and selling these forms 
without any permliSlon from the 
University ; 

(d) if so, whether Government have 
taken steps to trace out such people and 
take necessary action against them; and 

(e) if Dot, the reasons therefor? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT (SHRr 
P. SHIV SHANKER): (a> Yes Sir. The 
application forms and IDformation material 
OD courses are supplied free of cost by tho 
University. 

(b) aod (c) Yes. Sir. 

Cd) and (e) When this fact came to the 
notice of the University. a press note was 
issued advising prospective student. tbat 
application forms are available free orcoat 
at the Head office or Regional and Study 
Centres of tbe University and tblc tbey 
should Dot purchase priced application 
fOl'lDl. 
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[En,llsh] 

Modernlutlon of Darga,.r Steel Plant 

• 464. SHRI A TISH CHANDRA 
SINHA: 

SHRI H.N. NANJE GOWDA: 
Will the Minister of STEEL AND 

MINES be pleased to state : 

(a) ",hether the Durgapur Steel Plant 
has received a number of offers for 
modernisation of the Plan[ ; 

(b) if so, the details thereof including 
tbe companies that have made such offers 
from UK ; 

(c) Whether the i.)urgapur Steel Plant 
has found ctrtain offers to be competitive 
and lower in ralcs ; 

(d) further action proposed to be 
takeD; and 

(e) whether tbe sanctioned estimates 
for the modernisation of the Steel Plant of 
lb. 13 S 1 crores hnc IIharply gone up 
during the year 1988 1 

THE MINISTER OF STEEL AND 
MINES (SHRI M.L. FOTEDAR) = (a) 
Yes, Sir. 

(b) The details of the off~rs received 
arc as follows : 

A. GLOBAL PACKAGES 

(i) Ratl· MalerkU Hundling Plant: 

J. Messrs Mannesman Oema, 
(West Germany) 

2. Messrs Mitsubishi Heavy Indus-
tries Limited (Japan) 

(/I) Sintn Plallt : 

1. Messn Davy Mckee (Stockton) 
Limited (UK) 

2. MesSI'S Mitsubishi Heavy Indus-
tries Ltd. (Japan) 

3. MOlIn Muocsman Oemq 
(Wilt Germany) 

(III) BIIUI FIIT1IIIe. Compl.x : 

1. Mesus Davy Mckee (StocktoD) 
Ltd. (UK) 

2. Messrs Manne.man Dama, 
(West Germany) 

3. Messrs Nippon Kokan (NKK) 
(JapaD) 

(i,) Basic OX""n FUTnance Complex: 

1. Messrs Davy Mckee (Stockton) 
Ltd. (U.KJ 

2. Messrs Manncsman Dama, 
(West Germany) 

<-.,) COII,muou,J Castine PllUlt : 

1. Messrs Manneamann Dcmaa, 
(West Germany) 

2. Messfi Concast 
SwitzerJand 

A.G., 

( ,I) Rolling Mills Part-I : 

1. Messrs SimpeJ Kemp AO, West 
Germany 

2. Messrs Phanke En •. , Ltd., 
West Germany 

B. INDIGENOUS PACKAGES 

(i) Ort ProceUing ,lat : 

1. Messrs Hindustan Steelwork. 
Consuuction Ltd. 

2. Messrs Tata Davy Limited 

3. Messrs Braithwaite & Company 
4. Messrs Enaineerina Projectt 

(India) Limited 

(ii) Coke 0,.11 &: ByeProtiwl Pkuu : 

1. Messrs Otto India Private 
Limited 

2. Messrs EDaiDCCriDa Projects 
(India> Limited 

3. Mears lfiocluataa SteeJworu 
CODStructioD Limited 

(iii) L_ CalclNulDll PIiIIu : 

1. Maan BDaiIMlOrlq Projee.s 
Cbdia)Umtted 
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2. Mea,n Hindustao Stoclworks 
CuDtUuction Limited 

3. MessrI Vulcan Enaineering 

4. Mesns Mcnally. Dharat 
Enalneerilll Company 

(it') Pltmt WaiU SlIppiy : 

1. Messrs Hindustan Steelworks 
Cons. ruction Limited 

2. Messn Engineeriq Projects 
(India) Ltd. 

b) Hot MetoJ lAdle Repair shop : 

1. Messrs Tata Davy Limited 

2. Messrs Braithwaite & Company 

3. Messrs Simplex 

4. Messrs MukuDd Iron & Steel 
Company 

S. Messrs Heavy Engineering 
Corporation Limited 

6. Messrs HiDdustan Steelworks 
CoIastruction Limited 

7. Mean Bida Technical Services 
8. MC111'8 Modern India Construc-

tion Company 

(yt) ReplliT ~lIop : 

1. Messrs Hindustan Steelworks 
CoDstrUction Limited 

2. Messrs Heavy EnseeriD8 Corpo-
ration Limited 

(vii) Puwe, Distribution: 

1. Messrs Hindustan Brown 
Boven Limited 

2. MClSr. SiemeDl India Limited 

hili) hodMction P/tmninl & ContTol 
CDmpMtlr: 

1. Mcun Computer Maintenance Corporation 
2. Met.... HiDdustaD Computer 

Limited 

3. u..... Jlbva' Ilea\')' Electri-
... LJmjtct;J 

4. Messrs Tata ConsultaDeY 
Services 

S. Messrs Spencers 

(c) aDd (d) While tbe offen received 
for indigenous packages are competitive, 
those for the slobal packases exceed the 
cost estimates. These .,ffers aro under 
evaluation at present, 

(e) The sanctioned estimates for the 
modernisation of Dursapur Steel Plant are 
Rs. J 357 'crores based on I1Ird Quarter 
1986 prices. The final estimates based on 
present prices will be known only after the 
tenders have been evaluated. 

Pbysical and Yop Education ia Schools 
aDd CoUeges 

* 465. SHRI CHHITUBHAI GAMIT : 
SHRI RANlITSINGH GAEK-
WAD: 

Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pJeased 
to state: 

(a> whether Government havo received 
a demand from various quarters for makin, 
Pbysical and Yoga education compulsory 
in schools and colleses ; 

(b) if so, when it is proposed to be 
implemented ; 

(c) the details of the scheme drawn 
up in tbis regard ; 

(d) whether any assistance is proposed 
to be given to States for the purpose ; and 

Ce) if not, the reaSODS therefor 'I 

THE MINISTER OF HUMAN RESO-
URCE DEVELOPMENT (SHRI P. SHlV 
SHANKER): (a) to (e) The National 
Policy on Education. 1986 rccoanises 
Sports aDd Pbysical BducatioD as an iDte,-
ral part of learninl procca. For school 
st. NationaJ Council for Educational 
ReIoarcb and TrafDiDI hu prepared curri-
culum frame-work accordiDI due importaace 
to Physical EducatloD. Fur. be". tbe 
National Polfe)' bal underlflled tbe impor-
tuce of Yo,. IDd lw advocated it, 'ntro-

4ucdOD in an achoola. 
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Physical Education is already a part of 
the curriculum in schools.. FaciUties for 
sports and Physical Education are generally 
being already provided in Colle8es. 

A scheme for introduction of YOla 
education in schools is under cODSideration 
of tbe goveroment. 

LeaJllatioo for Replarlsatioa of 
IntRa' Milk Foods 

*466 SHRIMATI PATEL RAMABEN 
RAMJmHAI MAVANI : 
SHRI UTTAMBHAI H. 
PATEL: 

WiU the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

<a) whether Government have received 
representations/suggestions from various 
quarters for a legislation for the regulari-
sation of production suppJy and distribution 
of infant milk food and such other pro-
ducts; 

(b) if so, the details thereof; and 

(c) the action taken tbereon ? 

THE MINISTER OF HUMAN RESO-
URCE DEVELOPMENT (SHRl P. SHIV 
SHANKER) : (a> Yes, Sir. 

(b) Reprcscntations/suuestions recei-
ved from various quarters regarding 
legilSlation for regulation of infant mirt( 
foods. 

1. Probibition of free or subsidized 
supplies of products within the 
scope of the International Code to 
maternity wards and hospitals. 

2. The scope of the Code should 
also include complementary foods. 

3. 

4. 

The manufacturers should not be 
aUowed to produce any educational 
material on breast feeding. 

The label on (be containcc sbould 
have COOSWDCt caution .pinst 

over-diJution, its dangers of 
malnutrition aod danaers of infec-
tion due to poor sterilization. 

,. Authority to search permises 
should be aiven to rec08nizcd 
consumer organisations and 
women '. groups as a part of 
Government'. own consumer pro-
tection initiatives. 

6. Promotion of pacifiers will pro-
mote bottle feeding. Since the 
BiJl does not speak about pacifi-
ers, it should be included and 
scope of the Bill should be 
enlarged. 

7. Secti('n 6 (1) (h) of the BiU may 
be changed as follows: 

"the batch number and the date 
before which or the number of 
months from the dale and year of 
manufacture within which infant 
milk food is to be consumed tak-
ing into account the climatic and 
storage conditions of tbe country." 

8. Section 6 (2) (a> of the Bill 
requires tbat the container or 
label of the infant milk food 
cannot have the words "Infant 
milk food" or any other words to 
that effect. This requirement is 
contrary to PFA A~t and the Rules 
issued thereunder. 

9. Section 11 ( 1) of the Bill : The 
standards of PF A and lSI are 
different and hence confusion may 
be created. 

10. Administrative instructions should 
be issued to ensure smooth change.. 
over to the requirements of the 
Bill, for the existing products. 

11. Advertisements of ipfant milt 
foods may be regulated and not 
banned. 

12. Distribution of branded baby 
foods as samples for healtll care 
systems etc. should be banned. 
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13. No expansion in the liceDJed 
capacities of the baby food manu-
facturers be permitted. 

14. Jnfant Milk Food is a misnomer. 
It needs to be redefined. 

(d These suggestions are under exami-
nation in consultation with other concerned 
Ministries and an amended ccInf'aDt Milk 
Foods and Feeding Bottles (Regulation of 
Production. Supply and Distribution) Bill 
1986" will be moved in the Parliament. 

Admission ia Keadriya Vidyalayas OD 

Fake Transfer Certikates 

*467. SHRI SAIFUDDIN AHMED: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether Government are aware 
about admission of students in certain 
Kendriya Vidyalayas outside Delhi takina 
place on the basis of fake transfer certi-
ficates ; 

(b) whether the matter bas a) so been 
investigated by the CBI and some senior 
members of staff in these vidyalayas have 
been found involved ; and 

(c) if so, the details thereof and the 
action taken or contemplate\! against the 
persons found guilty ? 

THE MINISTER OF HUMAN RESO-
URCE DEVELOPMENT (SHRr P. SHIV 
SHANKER): (a) to (c) On the basis of 
in[ormation received from tbe CDI it bas 
come to light that PrincipaJ, Kendriya 
Vidyalayas Bharatpur and YOl. Teacher, 
Kendriya Vidyalaya No. J, Jaipur are 
allegedly involved in issuing fake transfer 
cerf ificates The CDI has registered a cue 
against them on 25.3.1988 and further 
action will be taken on the basis of pohce 
investigat ion. 

Ratrr or Big BaIineII Honet ID Food 
ProceIsIog lnd1aetrles 

46(;2. SHRI C.L KUPPUSWAMY· 
Will the Miniater of FOOD PROCESSING 
INDUSTRI EB be pleas.cd to ",'c : 

(a) Mletlaer an export paaef recolbmOn· 
ded me entry of bl, business houses 'n 
food processing Jndustries ; and 

(b) if so, which houses would be 
allowed to take up the above industry ? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF FOOD PROCESSING 
INDUSTRIES (SHRI JAGDISH TYTlER): 
<a> No, Sir. 

(b) Applications for tbe grant of 
Industrial Licence, registration under Deli· 
censing Registration Scheme or reaistration 
with the Directorate General of Technical 
Development, received from MRTP com-
panies and FERA companies for setting up 
food processing industries are also cons i-
derd. Such applications are consictered on 
merits and in accordance with tbe prevai-
lina policy taking into :ccount the specific 
item of manufacture proposed, whether 
such item is iocJuded in Appendix·I, is 
reserved for public sector or small scale 
sector, location, level of export obligation 
oft'ered, etc. 

Losses i::. Alother Dairy 

4663. DR. G. VIlA YA RAMA RAO: 
WiD the Min ~ter of AGRICULTURE be 
pleased to Slale : 

(a) whether Mother Dairy has been 
iD~ring beavy losses both on milk supply . 
and fruits and vegetables for its supplies; 
and 

(b) if so, the reasons therefor and 
corrective steps being taken or contempla-
ted ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPBRA TION IN THE MINIS-
TRY OF AGRICULTURE (SHRI 
SHYAM LAL YADAV): (a) No. Sir. 
MotIler Dairy is reported to have incurred 
a Jon of appoximatcly Rs. 412 laths in the 
year 1987.88 mainly due to substantJaU,. 
..... price paid to the State Cooperative 
Dairy PedoratiODS for supply of milk aDd 
iaciease iD .uppiJ price of milk commocU. 
ti. witllollt a corresponding incrcuc in tbc 
tale price of milk. 

(tt) DOlI DOt ariee. 
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u,.utllDrlRd Stl1lCtw. ~ Boi.ro 
Genet.' H.",.' 

4664. SHRI PIYUS TlRAkY: Will 
tbe Minister of STEEL AND MIN~ be 
pleased to state: 

(a) whether it is a fact that tbere are 
number of unauthorised garages constructed 
in front of the Bokaro General Hospital, 
in tbe public park, which creates nuisance ; 

(b) if so, the details thereof; and 

(c) the action taken to remove these 
unauthorised structures? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL IN THE 
MINISTRY OF STEEL AND MINES 
(SURf YOGENDRA MAKWANA): (a) 
to (d No unauthorised garages exist in 
front of the Bokaro General Hospital. 

However, Bokaro Steel Plant employees 
with the permission of the managemellt. 
have constructed temporary garages near 
the residential area between Bokaro 
General Hospital and Sector-IV Houses. 

Norms Fixed under Accelerated Rural 
Water Supply Programme 

4665. SHRf MULLAPPAlL Y RAMA 
CHANDRAN: Will the Minister ot 
AGRICULTURE be pJea~ed to state: 

(a) whether the State Government of 
Kerala ha~ applied (or relaxation of tbe 
norms fixed under the Accelerated Rural 
Water Supply Programme (ARWSP) ; and 

(bl if so, the details thereof and tbe 
decision taken in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF 
AGRICULTURE (SHRI JANARDHANA 
POOJAR y) : (a) Yes. Sir. 

(b) The State Government has reques-
ted for approval for desillling the rural 
water supply schemes under tbe Centrally 
Sponsored Accelerated Rura) Water Supply 
Proaramme for supply at 70 Urs. per 

capifa per day or more depending on the 
local demand foe house connections and 
tbe adequancy of the source of supply. 
The suacstion of the State Government 
bas not been accepted. Adoption of 
liberal norm for house connection!. can be 
permitted only after the objective of the 
National Drinking Water Mission (or 
supply of safe drinking water at the exis-
ting norm of 40 Ltrs. per capita per day is 
a~hieved by tile State Government. 

Scientific Study of Film Viewers' Readioa 
to Film Censorship 

4666. SHRI H,B. PATJL: WiJI tbe 
Minister.eof HUMAN RESOURCE DEVE-
LOPMENT be pleased to state: 

(a) whether Government arc conducing 
a scientific study to ascertain fifm viewers' 
reaction to film censorship and the Govern. 
ment's censorship poJicy ; 

(b) if so, the method adopted for 
ascertaining the views of the public; and 

(c) the present stage of the ~tudy ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI): (a) to (c) At the 
instance of the Central Board of Film 
Certification. a ~tudy entttled "Film 
Censorshjp: Viewers' Reactions" was 
conducted by Indian Imtitute of Mass 
Communication, New Delhi, during the 
period from 1979 to May. 1987. The 
study was conducted by inviting response 
of tbe viewers to a questionnaire sent to 
them. For ensuring a wide comprehensive 
coverage, the country was divided into five 
Zones, viz., North~rn, Southern. Western. 
Eastern and Central Zone~. lhe Main 
ohjecti,,'es of the study were to obtain film 
viewers' reaction to the projection of sex. 
violence and horror in Indian films and to 
assess an impact of fiJms on the audience 
as well as study their viewing habits. 

I_port of Seeds 

4667. SHRI SRlBALLAV PANIGRAHI: 
Will the Minister of AGRJCUL TVRE 
be pleased to state ; 
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(a) whether there is any proposal to 
import s~s; 

(b) if so, the names of the countries 
from wh"re seeds are proposed to be 
imported ; 

(c) the total quantity of seeds propo!'ed 
to be imported during 1988·89 ; and 

(d) the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERA TION IN THE 
MINISTRY OF AGRICULTURE (SHRI 
SHYAM LAL YADAV): (a) to (d) (i) 
National Oilseeds and Vegetable Oils Deve-
lopment Board has pJaced an indent for 
import of 100 Kgs each of the foUowing 
six varieties of sunflower seeds on Soviet 
Trade Representation in India: 

VNlIMK 80 
Nadczbnyi 

VNIIMK 8883 

Progress 

Yubileni 60 

Kharkbovsky early repening 

(ij) National Bureau of Plant Genetic 
Resources imports small quantities of seeds 
as gcrmplasm from ditJerent countries to 
meet varying requirements for reaearch 
purposes. 

(iii) Export and Import Committee, 
set up in the Department of Agriculture 
and Cooperation, has during J 988·89 
recommended import of seeds/planting 
material. Theil details are given in tbe 
statement below. 
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4668. SHRI H.G. RAMULU ; 
Will the Minister of AGRICULTURE 
b;O, pleased to itate : 

(a) tbe atops proposed to be taken by 
Government for the modernisation and 
n;.tioai,aIis!,ioD of lac in4~stry to increase 
the exports ; 

(b) wbether Government propose to 
fill[ minimum prices for stick lac in order 
to make up the 11'0'" ins los§es suffered by 
the a~ivasis growers ;' aDd 

(c) tbe ~teps taken to raise a buffer 
stock of lac ? 

TIlE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINISTRY 
OF AGRICULTURE (SHRI SHY AM 
LAL YADAV): (a) There is no decision 
to nationalise the lac industry. However, 
lac tiing an aport oriented item, a 
Committee has been set up to look into 
tbe various aspects of lac industry including 
measures for improvement of shellac for 
export. 

(b) and (c) There is no proposal to 
have a miaimum price for stick lac C'r to 
nisc a buJ(er stock. However, with a view 
to be., tribal farmers, Tribal Cooperative 
Mukaina Fodoratioa Development of 
lQ.ctia Ltd. (TlUF'ED) has been reviewing 
the pra of lac -from time to time and 
determining the procurmeDt price witb a 
view to protect tribals from exploitation 
by private tra.den. 

~ or 4 Stroke DieBel Fuelled --a-nI M.tor I. PiaIaerIa Sedor 
. I. lCeraia 

46(;9. SHRI 
tbe Mini.ter of 
~ to state: 

A. CHARLES; wm 
AGRICULTURE be 

(.) whether 4 storke diesel fuelled 
oat-board Motor bas been introduced in 
die tt.dilJonaJ Blberia sector in Kuala ; 

(It) if 10, its advantages over tbe 
keroteDe fuelJed out-board moton ; and 

(c) whether Govenment propose to 
exempt diesel fuelled out board motor from 
import dUly and exlend subsidy on diesol 
oil as is being P' oposed in the case of deep 
sea fishering trawlers? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERA TION IN THE 
MINISTRY OF AGRICULTURE (SHRI 
SHY AM LAL Y ADA V) : (a) and (b) 
The information is being colJccted and will 
be laid on the Table of tbe Sabba. 

(c) Government of India bave reduced 
the customs duty on out-board motors to 
25 percent ad-valurem wh~n imported by 
any State Fisheries Corporation for fitmeDt 
to boats used for thhillg operation. Excise 
duty rebate Oil diesel oi I is not available 
to fishing vessels below ] 3.7 m and tittted 
with engines below 150 BHP. 

Setting up of Working Women's Hostels 

4670. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT 
be pleased to refer to the reply given 00 
27.8.1987 to Slarred Question No. 473 
regarding Working Women's Hostel in 
Orissa and Sf ate : 

(a) the lletails of the 300 additional 
working women hostels scheduled to be 
opened in Sevenlh Plan: 

(b) the names of the places Stat~wise 
where the project!> have since been 
sanctioned and the construction work 
undertaken alongwith names of the 
voluntary organisations proposing these 
projects Slatewise ;. and 

(c) whet her i l would be ensured that 
all the saoctioned projects would be opened 
before tbe end of the Seventh Plan? 

THE MINISTER OF STATE IN THE 
DEPARTMEl'.TS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND 
CHILD DEVELOPMENT IN THE 
MINISTRY OF HUMAN RESOURCE 

DEVELOPMENT (SHRIMATI MARGARET 
ALVA): (a) An outlay of RI. 30 crorea 
hal beeu made in the Seventh Five Year 
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Plan (198S-90) to Rtart 300 additional 
workin8 women's hostels to provide 
accommodation to J 5,000 Workin8 
Women. State/Union. Territory-wise alloca-
tions of Projects is not made under the 
scbeme. Projects are sanctioned on the 
Blais of the applications received from the 
Voluntary Organisations through the 
concerned State Gowrnment/Union 
Territory Administration 

Workinl Women's Hostel. .8!lCtio~d. to 
voluntary or8a~jsati'!l_.!.J'itb_JQgltlQDLUd 
capacity during the years 1985·86. 1987-88 
and 1988 .. " (upto 28.'1 Ii) r.1f'ej bet". 

(b) A Statement showing Stat~,/Union 
Territory and year-wise projects of 

(c) Efforts would be made to entuie 
that t be Proj~tl arc completed and ~ 
fUDCtioning within a period of 2-1 montbs 
flom the date of sanction stipulated in the 
Sebeme of Assistance (or the Construction 
of Hostel Buildings for Workipg Womco. 

StatelHllt 

Selling up 0/ working Women's Hostels 

S No. State/Union 
Territory 

I 2 

Year of 
sanctioning 

-------
3 

----

). Andhra Prad~h 1985·86 

2. 1986-87 

3. J 988-89 

4. Arunachal Pradec:h 1987-88 

5. Assam 1987-88 

Name of the 
voluntary 
organisation 

4 

MabiJa Sangham, 
Gudiwada. 

Bbaratiya Vidya 
Bhawan, Guntur 

Andbra Pradesb Co-
operative Finance 
Corporation Ltd., 
Kumool Hyderabad 

Project Implementing 
Committee, Roing 

Subaosiri Seva Santhi, 
Lakbirnpur 

6. Qujarat 1985·86 Sbri Tapibai RaDcbodas 
Gaadbi Vitas Grab, 
Bhavnagar 

7. 1985·86 Working Women's Hotels 
Association, Baroda 

8. 1988·89 Kutcb District Sama,J 
Kalyan Mmdal, Adipur 
Kutcb 

9. Haryana 1985-86 Indian R.ed Cross 
Society Cbandiaarh 

1986-81 Indian R.ed Cross 
Society Cbandiprb 

Location 
of 

Project 

, 
Gadiwada 

GuntUf 

Roina 

Mal60ed 
capacity. 
WomcnCbiJd 
ren in Day-
Care CeDtre 

6 7 

44 30 

51 30 

S7 

so 20 

Lakhimpur 21 iO 

BbaVDapr 36 

Baroda 8S 20 

Oaadbidham 78 :it 
Kutch 

Ambala 20 

Hinar 60 
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J 2 3 .. 5 6 7 

11. Himachal Pradelb 1986-87 Municipal Committee, BiJaspW' 52 
BiJaspur 

12. 1985-86 Mahila Mandai. Bidar Bidar 52 

13. 1985·86 Shree Linaaraj Free 
Boarding and Sri Jagad-
guru Gurusidhuror 
Vidyarthi Nilaya & Sri 
Velavappa Akki Vidyarthi 
NiJaya Murusavirmath. 
Hub)i 

14. 1986-87 Rural Technical Education Hulkoti SO 30 
Society. Hulkoti 

15. Kunataka 1986-87 Kamala Krishna Education Danaalore 54 
Society. Banplore 

16. 1986-87 Basava Samity, Banplorc B8DlaJore 92 30 

17. 1986-87 Hulkoti Cooperative Gadal SO 30 
Education Society. Gada. 

18. 1986-87 Malhadi Technical Education Hassan 128 
Society. lIauan 

19. 1987·88 Academy etC General Manipal 36 
Education. Manipal 

20. 1987·88 Kittur Rani Channamma Kiuur 92 30 
Memorial Trust. Kittur 

21. 1987-88 Vishala Education Society. Jaralan SO 
Banplore AhaJli 

Village 

22- Kera)a 1985-86 VimaJa MahiJa Samajam. Moovatbupuma S 3 30 
Moovathupuzha Kottayam 

23. J98S-86 Atbura SeYa San.ham, Kottayam 92 30 
ICottayam 

24. 1985-16 Katathode Mabila Sanabam. Trichur 87 30 
Tricbur 

25. 1985-a6 Madoaa CoDVcnt Society, Kalar.od 62 30 
~.od 

26. 191'-86 Santbiliri Aabaram K.olikode 96 30 
KoUkode, TrivaDdrum 

27. J985-'6 Social Wolfare & Handicraft Thodap1Uha 30 
Ceatral Thodupoaba 
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21. 19H-81 WOIDe!ts Welfare Auocla. 
tiotl, Pondulinam POIl8kunnam31 20 

29. 1986-87 ewe Ecfucatio.nal Societ" 
lrinijaltkuda Irinjalkudda 61 30 

30. 1986·~1 Vima}a Jyotbi Seva Wyand /2 20 
San.bam, WYIl8d 

31. 1986-87 Atbura Seva &Ingham Vaikom 33 
KOftayam 

32. 198()'87 Soutb Trav, ncore Agency Trivandrum 57 25 
fer Aorall)evelopa·eGt, 
~rum 

33. 1986·87 Block Level Mahila Vazoor 30 20 
8amajam tlDiOn, Vuoor 

34. 1986-87 Athura Seva Sangham, Pathanami-
Xat1.JI8Ill tfltha 110 30 

35. 1987-88 All India Society for OUapalam SO 30 w.u1l'C of WGlDCn & 
Cbddrcn (KMUNA) 
New Deihl 

36. 1987-18 K. VolaYJdUD Memonal SbertalJay 117 
Trust, Sberattally 

37. 1987·88 Addoor 48" 30 
Village 
Patbanamitha 

38. 1987-88 Eraakulam Karyosem. Cochin 40 
CochlD 

39. 1981-88 Veo.., Vuiahan Samajam. 
Anaalmaley Venloor 36 20 

40 1987·88 Kerala Worki~8 Women's Vazhakkan 
Welfare Society Vdlaae 

Kanayanum 48 IS 

41. 1987·88 Pavithra Social Service KoothrappaJJy 88 30 
Society. Karutcbal 
Kot.t.ayam 

42. 191,.18 AtIMara Sewa Saoaham Pccramadi 
KottfMI vmaae 126 30 

43. 1987·88 N S.S. n.ve1opDe1lC Patbanami-
Society. Pat amiUaitta thitta 94 10 

198'-" X-Jala .MahU. SaDaham. Trivaodrum lOS 30 44, 
TiivaMrutn 
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45. 1987·88 Sree Kantewarao Kahcthra Calleut 52 
Yopm, Calicut 

46. 1987·88 Athura Sova Sanaham. Allcppcy 126 10 
Kottayam. 

47. 1987·88 North Kerala Diosean Shoroaur 100 30 
Charities Associatioo. 
Shornaor. 

48. 1987·88 District Women's CoUDtil, T~bur 10 25 
Trichur 

49. Madhya Pradesh 1985-86 AU India Association for O ... lior 100 30 
Social Health in India, 
Gwalior 

50. J'86-87 Bhartiya Grammen ladore 28 
Marula Sangb, lodore 

51. 1986·87 Nepa Mills Educational Nepanapr 100 10 
Society, Nepa Naaar 

52. 1986-87 Municipal Council, Seolli Scolli 51 
Seoni 

53. 1986·87 Manicipal Council. Bijawar 26 
Bijawar. Chbacarpur 

S4. 1986-87 Janpad Panchayat Bhopal Bbopal 13 

55. 1987·88 Special Area DeYelopment ~'lI'aho 50 
Authority. Kbajuraho 

56. 1988-19 Mahila Cbetha Mancb. Bhopal 125 25 
Bhopal 

57. 1988·89 Town Improvement 'truI&. Sihore 120 25 
Sihore 

Sl. Mabarasbtra 1985·86 Indian Women's scienti.t.' 
Association Matun18. 

Bomba), 112 30 

Bombay 

59. 1916-87 Mahila Vikal Mandai. CoJaba '7 
Colaba. Bombay 

60. 1986-87 Paravara Rural Edue.tloo .... var. 
Society. Para yuan ..... , ....., '6 20 
Abmecto8 • IT 

61. J917·.8 Lathe Education SocictJ, SUaaB 72 2' Sanali 

6Z. l~87.88 Welt ICb.tndNla ......... Db ... $6 $0 
levi ....... DIaaIo 
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I 2 3 4 , , 
th. J987·88 Association for Social Health Kurla 80 

in India Maharutra 

64. 1987·88 Balikashram Ahmednqar Ahmednasar 25 

65. 1987 .. 88 Cbhatrapati Sabu Central Kolhapar 58 
Institute of Business 
Education Research 'trust 
Kolbapur 

66. 1987 .. 88 Bbarati Vidyapeeth, Pune Pune 117 

67. 1987.88 Pragati Mahila Mandai. Vuant 108 30 
Nanded Nagar, 

Nanded 

68. 1987-88 Mahila Arthik Vikas Maba Andheri. 
MandaI Ltd. Bombay Bombay 40 

69. 1987-88 Pragatisheel Mahila Akola 40 20 
MandaI. Akola 

70. 1987-88 Jawahar Shikshan Prasarak Dhule 80 25 
Sanstha. Dhule 

71. 1987-88 Excelsior Education Society, Thane 60 30 
Thane 

72. 1987-88 Western Maharashtta Deve- Pone 100 20 
lopment Corpn •• Pune 

73. 1987-88 lagruti Mabila Mandal, Parbhani 64 10 
Kalamuri Parbhani 

74. 1988-89 Rachna Trust, Nasik Nasik 52 

7'. MIDi pur 1985-86 T.N.B, Women's Associa· Ukhrool 37 40 
tion, Ukhrool 

76. 1987-88 Kukti Baptist ConWlltion, lmphaJ 5' 
Impha) 

77. Orilla 1985·86 Municipal Council Sambalpur 57 
Sambalpur 

78. 19'5-86 Municipal Couneil. Berhampur 50 10 
Berhampur 

79. 1986-87 Bolangir MuocipaJity Bolanair 48 4 
Bolangir 

80. 1986-87 Jaypore MuDCiaJiiy Jeypore Jeypore 55 l' 
81. 1987·88 Total Rural Upliftmcnt Burla 48 

~deayour, Burla 

82. 1987·88 Indian Red Croaa SOCiety. kaluUldi fiG -k.labaDdi 

.3. 19.7·18 kala Vita. Kendra. Qatt_ c.ttat It -
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r 2 3 4 5 6 

u~ 198.7·" BalasOl'e District Nari Balaaore 75 20 
Sanga, Balasore 

85. 198.1·88 JJlauh4aClhwar Muni~ipality, 
Bhubaneswar Bhubanel- 96 

war 
n. Pa8jab ~ .. 8'· Indio Red Cr08l Bhatinda 93 JO 

87. Rajasthan 1915 .. 86 I~ira G~dbi Balika Ardawata SO 20 
Niketan. Aroawata, 
IhuDjhunu 

88. 1'985-86 Municipal Board. Banswara Banswara 40 

89'. 1985-86 Municipal Board, Sirohi Sirohi 41 

90. 1985-86 Municipal CouDcil, Kishangarb 40 
Madaopki, KilhanpriJ 

91. 1985'-86 Municipa1 Council, Pratapgarb 41 
Pratapgarh 

,.2. 1985-86 Municipal Council, Pali Pali 40 

f!. 1985-86 MUnicipal Boanl. Cbtttor- Chittorgarh 40 
garb 

94. J985-&6 MumcipaJ ·Cou.ncil. Be.war Beawar 40 

9". 1986·87 Municipal Council, Hanuman- 40 
HanumaDltrb garh 

96. 191fi.87 Magar Palik., Nimbahera Nimbah~ra 27 

". 198'7-88 Khtri Vlkaa SamitY. Khetri 2" 
~betrl, Jmmjbunu, 

PI. 19..,·81 Rajastban Oni.enity, laipur 92 20 
Jaipur 

99. 1987-88 VillCle Matrika, Jaipur Jaipur 36 20 

180. 'nImi1 NIIdII 1.9U.B6 AYftli lIoIIJe, Adyar, Adyar 30 l() 
Madras 

Itn. I 98S-86 Consfmctift WGrk Veil ore 4. 25 
V oIuotecr. Yellore 

1tJ2. 1985.86 Tamil Nadarenpl Nola Tiruchi· 73 25 
S ..... 11nchirapally rapally 

113. 1915.16 nruaW S.a s..1h,., Tiruchi- 56 
Tiruclairlpa1Jy lapaDy 

•• 1986-87 Dbar8lW)uri Medbar' Dbarampuri 20 20 
Sangam Dharampuri 

lOS. 198641 YOQaI W~·ICbri.tian Madra. '5 
AuociatiOD, Madras 

106. 1986-87 CIIIIcII fOf loath India VeJloR 60 
Bjoccsc of VeUom, Tamil 
tw* 
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f' 2 3 4 5 8 7 
------ --_------

IO'~ 1986-81 at'. Jobn Sangam, PedlmlMllur 51 
Perambalur 

ft'8. I 1907·88 Coimbatore Masonic Charity 
Trust, COitnbatore Coimbatore 96 20 

109. 1981-88 Rlltnaval Subramaniam Dindiaul 86 
TftlSt. Dfndfgul 

110. 1987·88 Tirucbiraplly Multipurpose Tinltbira 4"- 25 
Social Service pally Society, 
Tirucbirapally 

Ill. 1987-88 Indian Council for CbiJd Ootaesmund 25 20 
Welfare, Ootaeamund 

112. 1987-88 Bharathi Dasan University, Tirudhi- )00 25 
TiruchirapalJy rapally 

113. 19P7-88 Young Women's Christian fhanjavur 18 
Association, Tbanjavur 

114. 1987-88 Coimbatore MaUI,ali Ganaputti 60 
Samajam, Coillibatore Vfnage 

115. 1988-89 Community Action for Rural Pudukkot· 39 25 
Development, PulivaJam tsi 

1'16. Uttar Pradesh 1985-86 Ohaziabad Development Ghaziabad 81 
Authority. Ghazfabad (NelmJ Nagar) 

Il 7. 1985·86 Ghaziabad DevefopmetJt Surye 81' 
Authority, Gbaliabad Na_ 

118. 1985·86 All India Children Care and Jauapur SO H 
Educational Society. 
Azamgarh 

H9. West Benpl 1986-81 Saroj Na1ini Dutt Memorial Calcutta 47 30 
Association Calcutta 

120. 1687-88 Durdwan Municipalty Burdwan 69 
Burdwao 

121. 1987·88 Rishra Municipality Rjshra Rishra 21 
HOO8h1y 

122. Delhi 1985-86 Institute of Social Services. R..K. Puram 140 30 
New Delhi 

123. 1986-87 Milhila Mangal, Jorbap, Dakshin- 2S 
New Delhi pori 

l~~. 1987-88 Guild of Service, Now Delhi South of U.T. 96 24 

1~5. Pondicberry 1985·86 Rotary Club of Polldidlerry POD~ 36 

"*' '74' ''''9 
-~ 
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Val. Df Good. Stolen fl'Olll Various 
Depots of DTC 

4671. SaRI .SD. SINGH: Will 
the Minister of SURFACE TRANSPORT 
be pJeased to state: 

(a) the numbet' of persons apprehended 
while stealing goods from various Depots 
of D.T.C. during tbe past one year; 

(b) the action taken agaiost them; 
and I 

(c) tbe apprommate value of goods 
stolen every year 7 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT) : (a' A total of 
24 employees and 3 outsiders were appre-
hended wbile stealillg goods from various 
depots of DTC during tbe past one year. 

(b) Taking into account tbe magnitude 
of offences. services of one employee have 
been terminated ; Se"D have been placed 
under suspension, three have been 
reprimanted, four have been given tbe 
warDing, amount recovered from four 
employees, departmental enquiry is 
continuing in respect of two, and tbe 
remaining are under police investigation. 

(c) The approximate vatue of the 
goods stolen during the last three years is 
u follows :-

Year 

1985-86 
1986-87 
1987-18 

Amount (Rs.) 

49,651.89 
1,28,749.52 

19,309.00 

ProdactIOD or 011 ... 

4672. SHRI YASHWANTRAO 
GADAKH PA TIL: Will the MiDister of 
AGRICULTURE be pleased to .tate the 
eltimlltcd production of oilteeda durtlll 
19 .... 9 ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF AGRICULTURE 
AND COOPER A TION IN THE 
MINISTRY OF AGRICULTURE (SHRI 
SHYAM LAL YADAV): Sowings of 
Kharif oilseeds crops (1988-89) arc still in 
progress in some of the States. whereas 
sowings of rabi oilseeds will commence 
some time in October. As such, it is not 
possible at this stage to give an estimate of 
production of oilseeds during 1988-89. 

Krishi Vigysn Kendra 

4673. SHRI CHINTAMANI JENA : 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) whether there is any propo!:.al for 
the development. extension or expansion of 
the Krishi Vigyan Kendra at BaJiapal in 
Balasore district of Orissa ; 

(b) if so, the details thereof; 

(c) the funds allotted for this purpose 
for the year 1987-88 and the amount 
actually spent and the details of ",ork 
done; and 

(d) the allocation made for the year 
1988-89 ? 

THE MINISTER OF STATE FOR 
AGRICULTURAL RESEARCH AND 
EDUCATION IN THE MINISTRY OF 
AGRICULTURE (SHRI HARI KRISHNA 
SHASTRI); (a) Yes, Sir. 

(b) As per ICAR Norms, the Krishi 
Vigyan Kendra (KVK). Baliapal will 
develop facilities like main KYK building, 
demonstration units, staff quarters ctc. 

(c) No funds were released for 
development etc. durinK 1987-88 as RI. 3 
lakbs released for this purpose in 1986-87, 
is yet to be utilized by the QUAT. 
Bbubaneswar. The plans and expenditure 
estimates of the staff quarters and Animals' 
sbould have been approved by the Council 
and conveyed to the University. 

Cd) For the year 1988-89, the KVk. 
Baliapal has been a1Jocated a sum of Ila. 
2.62 lakbI. 
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Demands of otffcers of Major Port. 

4674. SUR I NARAYAN CHOU BEY : 
Will tbe Minister of SURFACE TRANS-
PORT be pleased to state: 

(a) whether the officers of the major 
ports bave submitted any memorandum to 
Government enlisting a charter of 
demands; 

(b) if so, when it was submitted and 
their main demands 

(c) whether the previous pay revision 
bas been objected to by them ~ 

(d) if so, the reasons therefor; and 

(e) the action taken or proposed to be 
taken to meet their demands? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) Yes. Sir. 

(b) A number of communications 
containing various demands were received 
since 1984. The main demands are-

(i) Rectification of what they termed 
as • anomalies'. 

(ii) Change in classification of ports 
for purpose of assigning pay 
scales. 

(iii) Higher rate of House Rent 
Allowance. 

(iv) Payment of City Compensatory 
Anowance in all Ports. 

(v) Higher percentage of benefits to 
oftkers in cerlain Ports. 

(vi) Grant of stagnation increment. 

(vii) Revision of Daily Allowance. 
Motor car Allowance, etc. 

(viii) Setting up of a pay Committee 
with a Sitting Judge as its Chair-
man and payment of interim reHef 
laoginl from 1500/- to Rs. 2000/-
per month from 1.1.1986. 

Ox) Removal of tbe ceiJilll of R,. 
2S0/- p.m. on account payment of. 
arrears between 1.1.1974 to 
31.S.1978. 

(x) Waiver of recovery of rent at tbe 
rate of 10% of pay for tbe period 
from 1.1.1974 to 16.1.1979. 

(xi) Fixation of pay with effect from 
1.8.82 at tbe neEt stage and arant 
of two increments thereafter 
instead of fixation at the same or 
lower stage witbout any increment. 

(xii) Restoration of difference of RI. 
24.70 as DA with effect from 
1.8.1982. 

(xiii) Restoration of drodain. incentive 
to Drodging officers at Madras 
with effect from 1. 8.1982. 

(xiv) Grant of adhoc relief u given to 
the executives of public enterprises 

(xv) Hisher rates of BRA and CCA .. 
admissible under BPE order 
dated 12.6.1987. 

(xvi) Payment of Productivity LiDkcd 
Bonus. 

(c) The demands included modification 
of pay revisions with effcct from 1.1.1974 
and 1-8-1982. 

( d) They want hiiber emoluments and 
better service conditions. 

(c) Government bave issued orders 
relatin. to-

i) graDt of CCA at Mormuaao from 
1.8.82 ; 

ii) protection of emolUJDCDts draWD 
in pro-revised pay scales in the 
form of personal pay partkularly 
in respect of these appointed as 
otliccn after 1.8.1982 aDd thus 
deprived of titmont beactit ranaiDI 
from Rs. 150-575 liven to tbose 
who were in posiliOil on .1.8.1982 
as o8icers ; 

iii) reJiJ:aUon of pay a' the same or 
noxt stap in "tho "visod I$&lo 
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ft9Ql 1,1.84 for those who were 
prQIQOted rro~ workers' posts and 
held lien on thes;. pOsts. 

iy) $~DJ ,up of, pay of a sepior 
o8iccI upto &he pay Qf a junior 
oQicer wbf;re qo~alies exist. 

v) mJsioo of la&c of fiJe4 special 
GOQve,...:c ~owaDCC of marine 
omc.s." 25%. 

~ .... of ad boc roliof w.e.f. 
1.1.86. 

vii) "tion of JaY of ofticers in the 
revised scale at tbe n~t stale or 
at the same staae instead of at 
a ... stase w.e.f. 1.-I.Bl. 

viii) eDbaDc:emeDt of the coiling of 
CCA. 

ix) mUDd of dred&ins incentive 
ICICOVc;rcd Jeom officers of Madras 
PQd Tf1l$t. 

SAD.. .. CHlllltuey AgreeiaeBt with 

USA PInI 

4675. DR. _'.L. SHAILESH: WiU 
• "'i~tcr of STEEL AND MINES be 
pleued to state : 

w ...... tbe Steel ADAborit, of 
lJIdia Limited (SAJIj .. ........ into a 
contrac:t/apcemcut with a U.S.A. Firm for 
00MaIt&DCJ IIrYicea ; 

(b) if so. tbe name of thil firm. the 
~ ill wlMch it .. u sellacted its 
espa1ise in abc particular splaere in which 
the IAIL Deeded tbe consultBDCy services 
aM &be ... to lie pai. to Wa ... ~ aIWI 

W 1M .... d &be COMultaDcy 
........ r •• reel." ... V.I.A. firm 
....... 01 ... aare-t , 

'J'Q! MtNII11!Il OF BIBB.. AND 
MINBI filial M.L. POTEDAa): Ca) 
to (c) Steel AllCborir, or 1Ddi. Limited had 
appoiDted MIl. Arthur De Urtlc of 
~~e, U4A • .IeIcI .. Co_allaDC)' 

Orlanllation with experienced in salety 
and Health administration. and their 
Indian As&ociates, U/ .. Bbant TeabDo-
101ies. as CooauHIGts to usiat tbam in 
assessinl and enhanciq their Ocoup.t~ 
Safety and Health Prolrammc in 1986 for 
a perMld of one year QD a paymcot of a fee 
of US $ ~.38,OOO. Their repOrt -. s~ 
been reoeivcd in JulY. 1.987 aDd the 
contract has been fulfilJed. No Q~ 
Consultancy agreement witb a USA firm 
has been CAtered into recc~tJ)'. 

Projectl Uadertakea BDder NREP 

4677. SHRI R.M. BHOVE: WiH 
the Minister of AGRICUL TURB be pleased 
to state: 

(a) the details of projects taken qp so 
far under the National Rural Employment 
Projrwmnc durin, the years 1986-87 and 
1987-88 in different States PlU'tic~ly in 
the State of Maharasht.ra ; &Ild 

(b,) tile projects proposed to be 'Men 
up ..... tbe said prQ&ramme w~ida a,rc 
still PGQdiGl for approyal of Union 
Government? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MBNT IN THE MiNISTRY OF AOIU-
CUL~ (S~ JANARDHANA 
POOJARY): (a) and (b) The work 
projccts under National Rural Employment 
Programme (NREP) as loch are nOl 
required to come up for approval to the 
Central Government. These are required 
to be finaHIed and approved ae tbe District 
Rural Development Aleociea (DRDAs) 
Jevel. The GoverllDlC.OJ of lDdia. lao~. 
has prescribed for sublAiaai~ of Annual 
Plan of Works proposed eo be taken up 
under NREP eada year OIl the _ of 
commencement of a finaocia) year by tbe 
States. Tbe lUi40iiaea also pr~_ lor 
submission 01 ~aJ I.epQrtl 01 
achievements uDder the PrOaraDUDe by 
cub State .Iter t_ co~JUliou of QIo 
filWJCJaJ ,ell· Sc.tc.~Jte pbJ.,~ lad 
fiD&DCiaJ pertOraJ8C1CC 101 tlIe ,_ J 986.81 
ao4 Jt'7-,1 is aiYen in StatenJout. J, U 
DJ and IV "low. 
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Alternatives of Pesticides for Cotton Crop 

4678. SHRI P.R.S VENKATBSAN; 
WiU the Minister of AGRICULTURE be 
pleased to state : 

(a) whether whiteOy pest has wiped 
out cotton crop. if so, the details thereof ; 

(b) whether Government are aware 
that extensive use of DDT had in the past 
triggered devastating outbreaks of whitefly 
in Egypt and destroyed cotton ; 

(c) whether DDT has been found to 
have stimulated egg-laying and fertility; 
and 

(d) whether over-use of pesticides ill 
cotton has re-created similar situation in 
the country and If so. corrective steps 
particularly alternatives to pesticides pro-
posed to be adopted ? 

THE MINISTER OF STATE IN THE 
DEPAR TMENT OF AGRICUL TURE 
AND COOPERA nON IN THE 
MINISTR Y OF AGRICULTURE (SHRI 

. SHYAM LAL YADAV): (a) No, Sir. 

(b) and (c) Yes, Sir. 

(d) Excc:ssive use of pesticides at 
sublethal doses on cotton is one of the 
factors responsible for whitefly resurgenee 
in our country_ The GO\Cl'Dment had 
formulated a 'National Plan for Manage-
ment of Whitefly in Cotton'. Some of the 
corrective steps recommended for control 
of whitefly are to grow cot ton once in a 
year, cultivatiOn of non-host crops in the 
cotton fields, judicious use of fertiliser and 
irrigation, avoidance of cultivatIon of 
preferred alternate host crops, removal of 
bost weeds from the coteon fields and from 
neighbouring areas, cultivation of whitefly 
tolerant varieties. avoiding excessive use of 
insecticides. use of only effective 
insecticides asainst whitefly. and proper 
sprayina of pesticides on cotton plants. 

Printe COIDpaDies Eng.~ ID Prodactoa 
of Onaee. 

4679. SHRI ZULFIQUAR ALI KHAN: 
WUI tbc Minister of AGRJCUL TURE be 
dleued to state : 

(a) the companies in the private sector 
which are engaged in the production of 
hybrid/high yielding variety of oilseeds in 
the country anj are belping increasing oil 
production; 

(b) whether any rew technology has 
been developed, for rice millers/hUlling 
which will significantly increase bran 
availability for oil extraction ; 

(c) if so. by whom ; and 

(d) the steps being taken to encourage 
use of tbese new technologies? 

THE MINISTER OF STATE IN TIlE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINISTRY 
OF AGRICULTURE (SHRI SHYAM 
LAL YADAV): (a) to (d) The infor-
matioo is being colJceted and wiJI be laid 
on the Table of the Sabha. 

Bottling Plant Ell'iciency of DMS 

4680. KUMARI MAMATA BANERJEE: 
Wi II the Minister of AGRICULTURE be 
pleased to state : 

(a) whether bottling plant efficiency 
of tbe DMS bas been considerably reduced 
due to non-availability of the spare parts ; 

(b) if so, the steps taken to procure 
the spare parts during the last one year in 
order to improve the same ; 

(c) whether due to shortage of 'abour 
all the available packing machines of milk 
are not being run ~t their optimum level of 
efficiency whIch has lesulted In short 
supply of milk to the consumers ; and 

(d) if so, the steps Government pro-
pose to take to improve ahe situation 1 

THE MINISTER OF STA TB IN THE 
DEPARTMENT OF AGRICULTUR.B 
AND COOPERA nON IN THE 
MINlSTR Y OF AGRICUl TORE ~SHRI 
SHY AM LAL YADA V): (a) Reduction 
in cflicioncy arises mainly from lhe aaenina 
character of the plants. Noo-avaiJability 
of spara parts also advcncly atr~tl their 
opetatioaaJ e6:Jcncy. 
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(b) During the last one year, orders 
have been placed on the principal manu-
facturer of plant and other firms including 
indents on DGs&O for supply of spare 
parts. 

(c) and (d) No, Sir. There is currently 
no shortage of labour. 

Sbip Acqaisition Proposal of Sbipping 
Corporation of India 

4681. SHRI M.V. CHANDRA-
SEKHARA MURTHY: Will the Minister 
of SURFACE TRANSPORT be pleased to 
refer to tbe reply given on 28.7.1988 to 
Uastarred Question No. ] 73 regarding 
modernisation plan of Shipping Corporation 
of India and state : 

(a) whether the Shipping Corporation 
of India during the Seventh Plan period 
has already acquired different ships of a 
total GR T of 15 76 lakhs or has placed 
orders with different countries for the 
same ; 

(b) the details thereof; 

Name of vessel 

(i) Vishva Amitabb 

OJ) Vishva Aditya 

(iii) Vishva Shobba 

(iv) Vishva Shakti 

(v) Amindivi 

(vi) Komon Sevak 

(vii) KonkoD Shakti 

(viii) Nancowry 

is) Nethaji Subbaa BeIc 

(c) whether companies from West 
Europe have shown their interest to offer 
vessels with financial assistance; 

(d) if so, the details thereof; and 

(e) the particulars of the nine ships 
of SCI which wiIJ be disposed of? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SURFACE TRANS-
POR T (SHRI RAJESH PILOT): (a) and 
(b) Out of its envisaged acquisittons SCI 
have so far placed orders for 10 vessels of 
2.92 lakh GRT as per details given 
below:-

Number GRT 

Bulk carriers 
LR-Il Tankers 

7 
3 

(in lakh) 
1.49 
1.43 

10 2.92 

(c) and (d) A Spanish Shipyard has 
offered loan financing for the entire cost 
of acquisition of phosphoric acid carriers. 

(e) Particulars of 9 ships proposed to 
be disposed of by SCI during Seventh PJan 
are as follows :-

Type Year Bult 

. li ner vessel 1974 

-do- 1973 

-do- 1969 

-do- 1969 

Passenger vessel 1970 

-do- 1964 

-do- 1965 

-do- 1948 

Tanker 1973 
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Adalt EducatloD Centres in varlou districts 
of Orilla 

4682. SHRJ A NAD[ CHARAN DAS: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMBNT be pleased to state : 

(a) the number of adult education 
centres in the Cuttnck, Kalahandi, Phelabani 
and Koraput districts of Orissa; 

(b) the details of the total annual 
expenditure incurred thereon during 1986-
87 and 1987-88 ; and 

Cc) the number of Scheduled Castes/ 
Scheduled Tribes and others imparted 
education at these centres, district-wise? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRI L. P. SHAHI): (a) 
to (c) The information is being collected 
and will be laid on the table of the House. 

Preservation of Betel Leaves 

4683. SHRJ SATYAGOPAL MISRA : 
Will the Minister of AGRICULTURE be 
pleased to state the details of steps taken 
or proposed to be taken by Government for 
the cultivation, production and preservation 
of betel leaves in the country? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE 
MINISTRY OF AGRICULTURE (SHRI 
SHYAM LAL YADAV): Indian Council 
of Agriculture Research is implementing 
All India Coordinated Research Project on 
Betelvine Diseases at 8 Centres under which 
varieties reSistant/tolerant to major diseases 
have been identified Control measures for 
major diseases and techniques to enhance 
storage like have been evolved. State 
Governments prOVide technical guidance 
and arrange inputs for its cultivation. 
Credit is provided by NABARD under 
refinancing schemes for increasins area 
under cultivation. 

Proposal '0 AboIl!h Dock Labour Boards 

4684. SHRI SANAT KUMAR 
MANDAL: Will tbe Minister of 
SURFACE TRANSPORT be pleased to 
.aate: 

(a) whether there is any proposal to 
abolish the Dock Labour BoardsiD different 
ports and merge tbem with the respective 
Port Trusts ; 

(b) jf so, the details thereof and the 
reasons therefor ; and 

(c) whether in view of tbe op!)Osition 
to tbis move, Government propose to 
reconsider tbeir decision ? 

THE MIN1STER OF STATE OF 
1'HE MINISTRY OF SURFACE TRANS-
PORT (SHRI RAJESH PILOT): (a) to 
(c) The Major Port~ Reforms Committee 
in its report have recommended tbat the 
cargo handling labour currently under the 
Dock Labour Board and under t~e Port 
Trust should be under single administrative 
control of the Port Trust Management so 
as to ensure unified control, rational t:se 
of manpower, interchangeability and direct 
employer-employee relationship. No decision 
has been taken by the Government in this 
regard. 

ReooYatioD of "atn Mosque 

4685. SHRI ZAINUAL ADEDIN 
Will the Mimster of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(8) the steps that have been taken for 
the maintenance of Katra Mosque since its 
taking over by Government ; 

(b) whether any other agency laad ever 
been entrusted with the responsibility of 
maintenance of tbe mosque; 

(c) if so. tbe role played by that 
asency 

(d) tbe amount spent so far its renova-
tion ; and 

(e) the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L P. SHAH)) : (.) In addition 
to Dormal maiotenaocc. structural repairs 
like reconstruction or fallen portion 0 { 
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domes, cells. arches, 'stitching of cracks. 
watertightening. repairs to flooring, edging 
of existing plaster etc. have been attended 
to as per tbe needs of monument. 

(b) and (c) The monument was 
centrally protected in 1914. From 1914 
to 1948 the monument WaS being conserved 
by the Public Works Department under tbe 
guidance of Archaeological Survey of J ndia. 

(d) and (e) The Archaeological Survey 
of India undertakes conservation of monu-
ments 8S per archaeological norms. The 
expendirure incurred on the monument for 
maintenance during tbe last three years is 
Rs. 65.806/-. 

Capital Outlay for Teciuaology Mission on 
Dairy 

4686. SHRI SOBHANADREESWARA 
RAO: Will the Minister of AGRICUL-
TURE l-e pJeased to state ; 

(a) the proposed capital outlay for the 
Technology Mission on Dairy launched 
recent Iy ; and 

(b) the details of the various pro-
grammes to be taken up in different States 
including Andhra Pradesh ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE 
MJNISTRY OF AGRlCUL TURE (SHRI 
SHYAM LAL YADAV).. (a) No 
independent funds have been provided for 
the Technology Mission for Dairy Deve-
lopment. The Mission would draw upon 
the available resources for dairy develop. 
ment..providcd under Operation Flood III, 
Central Sector Schemes for cattle develop-
ment etc. and State Animal Husbandry 
Schemes. 

(b) AU the participating States includ-
ins Andhra Pradesh have been requested 
to prepare State Leve) Mission Documents 
which will incorporate among other things. 
derails or various programmes. 

V.QlldetlD Naveda,. Vldy.Ia,.1 

4687. smu KAMAL CHAUDHRY: 
Will the Minister or HUMAN RESOURCE 
DEVELOPMENT be plcalcd to atate ; 

(a) the details of vacancies, category 
and subjectawise and vldyalaya-wisc, in the 
Navodaya Vidyalaya as on 30 April 1988 ; 

(b) the details of vacancies. cetegory. 
subject and vidyalaya-wise filled up during 
May-July J 988 ; and 

(c) the reasons for deJay in filling up 
the remaining vacancies ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CUL TURE I N THE MINISTR Y OF 
HUMAN RESOURCE DEVELOP .. 
MENT (SRRI L.P. SHARI): (a) to (d 
The required inf(\rmation is not readiJy 
available in Navodaya Vidyalaya Samiti. 
Since the information will have to be 
collected from 256 Navodaya VidyaJayas 
located in remote rural areas and scattered 
aU over the country. through its Regional 
Offices at different places, it is feit that the 
results likely to be achieved may not be 
comnJensurate with the time and labour 
involved in compilation of the required 
information. -

lostitutes (or Disabled and Handicapped 

4688. SHRI AMAR ROVPRADHAN: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be plsased to state: 

(a) the steps taken so far by Govern-
ment to provide educational facilities for 
the disabled/handicapped students ; 

(b) the number of institutions in the 
country for disabled, State-Wise, run directly 
by Government and run by ajd(!d voluntary 
organisations ; 

(c) whether the teachers of those 
institutions are getting scales on the pattern 
of Fourth Pay Commission scales; and 

(d) if not. rea!lons theretor ? 

THE MINISTER OF STATE TN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINIsnlY OF 
HUMAN RESOURCE DEVELOPMENT 
(SKRI L.P. ~HAHI): (a) This Ministry 
is implementing a CentraJJy-spoD,ored 
Kbemo of J.nlesrated Education lor tho 
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Disabled Children under which 100 % 
financial assistance is provided to the 
State Governments/UT Administration/ 
Voluntary Organisations for education 
of certain categories of mildly 
disabled children to common schools along-
side normal children with the help of 
necessary aids, incentives and specially 
trained teachers. The Ministry of Welfare 
is implementing a scheme of Assistance to 
Voluntary Organisations for Special 
Education of the disabled children. The 
Ministry of Welfare IS also running a 
scheme of scholarships for the disabled 
persons for education from Class IX 
onward5. 

(b) The Ministry of Welfare is running 
directly a Model School for the Mentally 
Deficient Children in New Delhi. Besides 
this, there arc four National Institutes viz. 
National Institute for the Visually Handi-
capped, Dehradun : National Institute for 
the orthopaedically Ha'ldicappcd, Calcutta; 
National Institute for the Mentally Handi-
cap(X,d, Secunderabad, and Ali Yavar Jung 
National Institute for the Hea:-ing Handi-
capped, Bombay. During 1987-88, 175 
Voluntary Organisations recei\'~d assistance 
from the Ministry of Welfare under the 
Scheme of Assistance to Voluntary Organi-
sations for the Disabled Per50ns. . 

(c) and (d) Teachers in the National 
Institutes are getting icales as per IV Pay 
Commission recommendations. Since the 
Voluntary Organisations arc private 
institutions, the Government has not laid 
down the pay scales for the reachers of 
these institutions. 

Public Conveniences in Villages 

4690. SHRI 'PRAKASH V. PATIL: 
Will the Minister of AGRICULTURE be 
pleased to stale: 

(a) whether Government had under-
taken to provide good public convenience 
places in villages particularly for the ladies; 

(b) if so, the details of the progr!lmme 
undertaken during the Seventh Plan for 
Mabarasbtra with district·wise break up of 
t be programme ; 

(c) how much of the targets could be 
acbieved and bow soon the rest will be 
achieved ; and 

(d) how much amount by way of 
central assistance was given so far and how 
mueh could be utilised ? 

THE MINISTER OF STATE IN TBB 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF 
AGRICULTURE (SHRI JANARDHANA 
POOJAR Y): (a) to (d) While there are 
programmes for construction of rural 
sanitary latrines primanly for individual 
households under National Rural Employ-
mflnt Programme (NREP), Rural Landless 
Employment Guarantee Programme 
(RLEGP), Indira Awas Yojna and also 
Central Rural Sanitation Programme, thac 
is no special progromme for construction 
of public convenience in viJJages. It is, 
however, possible that under these pro-
gramme latrines in vlllage level institutions 
are abo constructed. There are no s~ial 
targets and allocation of funds for such 
public latrines. 

Training or Youths UDder TRYSEM 

4691. SHRI GURUDAS KAMAT: 
Will the Mmister of AGRICULTURE be 
pleased to state: 

(a) the number of youth trained under 
the Training for rural youth for Self-
Emplo) ment programmes during the last 
one year; 

(b) the name~ of the trades' in which 
training was given and the number of 
youtlts who could be gainfully employed; 
and 

(c) the steps Government have taten 
to improve the programme? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRI-
CULTURE (SHRI JANARDHANA 
POOJARY):' (a) and (b) 196701 rural 
youths were trained under the TRYSEM 
programme during 1987-88. Dunl'S the 
same period 124S72 TRYSEM traiaed 
rural youth secured employment. 

The list of trades in which the rural 
youths were aiven the training under 
TRYSEM is given in the Statement I beJcnr. 

(c) StatClllCllt·D il lil'en below. 
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Stat..-t·) 

The trades in whith t,ainl1lg WlU given to ruroJ youth wer TRYSEM programme 
during 1987·88 

(A) 

Auto Repair 
Ambar Charkha 
Aaricultural implements 
Agarbatti making 
AppaJam & Pickles 

manufacturing 
Anima1 Husbandry 
Airconditioning & 
Refrigeration 
Repairs. 

(D) 

Dari makiBg 
Driving 
Diesel Pump Mechanic 
Diary works 
Draftsman Course 
Dying and Printing 
Domestic/rndustrial wirinl 
DoH ma.k!ng 
Diamond cutting 

(G) 

General Mechanic 
Oota work 

(B) 

Band Baja 
Blacksmithy 
Bidi making 
Beekeeping 
Blanket Weaving 

Basodi 
Bathing Soaps & 
deterlents 
Bamboo works 
Batik Printing 
Brush makin, 
Book Binding 
BaJJ Pen making 
Bike RepairiOI 
Bakery 
Ba nery Cbafliog 
Basket Making 

(E) 

Electro Plating 
Embroidery 
Electric Motor windi ... 
Envelope making 
Electrical repairs 

(H) 

Hath.karga 
Handlooms weavin, 
Handicraft. 
'House wirin, 

Rand Pump repain 
Horticulture 
Hair Cutlinl 
HOIioq 

(C) 
Carpentary 
Cycle Repairing 
Canning Works 
Carpet making 
Curry Powder making 

Coir mats making 
CaDdIe making 

(F) 

Fisheries 
Furniture making 
Food ProcesSing 
Fruit Preservation 
Fibre 
Fitteres 

(K) 

Knitting 
kosa Spinoin. 
Khadi Spinoio. and 
Weaving 
Kucbipudi daoco 
coune 
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eL) (M) (N) 

Leather Works Mat Weaving New Model Chuba 

Lac articles M080nary Nylon Socks matiq 

Laterite cutting Motor Electrician 

Latbe Works Mushroom Nursery 

Leaf Cup making Mosaic Polishing 

Lab Technicians Moulding 
Match Box 
Madhuban & 
Mitbila Painting 

(P) (R) (S) 

Pappad making Radio making Sweater Weaving 
Pad making Rope making Shoe making 
PUmp set Repairs Synthetic Weavina 

Palm Leaf Spinning 
Press Compositor Sheet Metal Worb 

Plastic Works Soap making 
Poultry Sericulture 
Pith Crafts Steel trunk makina 
Press Composi ng Scooter repairina 
Pipe fitter Stenography 
Plumber Spray paint ina 
Photography Silk Weaving 
pattal Dona Scissor mating 

Sil Baua 

(T) (U) (W) 

Tyre Repair UnbreIJa making Welding 
Tailoring Upholstery Wasbing Powder makDI 
Typing Wood Calvina 
T.V. Repair Wireman 

Tractor Traioiol Watch Repairina 
Tea/Coffee Horticulture Wool Knitting 
Traditional Dres. makiq Wall H&D&:ina 
Turner 
Tat Patti 
Tin Smithy 
Tepcatry Wcavina 
TUbe VulcaniajDl 

Troo PaUa 
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Statement·D 

The following steps have heen taken 
for improvement of TRYSEM :-

(i) No macro tar~ts have reen fixed 
for training of youth under TR YSEM. 
This is to give greater flexibility and 
freedom to DRDAs. Selection Committee 
under BDO would select rural youth on 
the basis of need of the area and require-
ment of identified beneficiary families. 

(ii) The State GovernmentsjUTs have 
be=n requested to take action as follows;-

(a) To set up a SUb-Committee of 
State level Coord illat ion 
Committee for IRDP and AJlied 
Programmes of IRDP and 
TRYSEM for dealing with matters 
relating to TRYSEM at the State/ 
UT level. 

(b) To create the post of Director of 
TRYSEM af the State level to 
look after the work of TRYSEM 
with specified functions; 

(c) AEsistant Project Officer (Industry) 
at the district level is to be wade 
fully responsible for TR YSi:M 
work with specified functions. 

(iii) For greater admlDistrative 
efficiency. the power to approve rroposals 
(or strengthening of training infras!ruct~re 

under TRYSEM has been delegated to 
SLCC in States and equivalent bodies in 
UTs (rom 1.4.86 ; 

(iv) Rates of TRYSEM stipend, 
trainers honoraria, prOVJs.or. for raw 
material etc. have been enhanced in 1987. 

(v) States have been advi5Cd to bring 
about a closer dialogue and coordination 
between ORDAs and employment exchanges 
for increasing employment opportunities 
for TRYSEM trainees; 

(vi) Taking up of Project based wage 
employment outside vilJages is now 
allowed. This leads to diversification of 
'killa and their absorption; 

(vii) States/UTs have aJso been advised 
to explore tbe possibility of setting up pro-
4~tion aroups from amonpt TR YSEM 

trainees. for undertaking the manufacture 
of assembJy of modern items of Production 
where demand is not a problem Such 
Production groups are to be organised for 
undertaking assembly work, otT-loaded by 
industrial units For example, assembly 
of Watches, transistors, TVs. etc. 

(viii) The Sta te Governments have 
also been advised to arrange for such rural 
Production Unjls under lRDP/TRYSEM to 
undertJke the snppJy of articles for Public 
Sector Undertakings aDd government Pro-
grammes such as Operation bJack board, 
Operation flood etc. . 

(ix) To arrange exhibitions of.Products 
of tRDP and TRYSEM beneficiaries so 
that this exposure wIll get them beuer 
marketing opportunities. 

(x) Steps are being laken to organise 
training according to suncy of empk:yment 
opportunities in Dearly metropolitan areas 
of Projects. 

(xi) The course content of TRYSEM 
is b,ing upgraded by IDtroduction of 
Entrepreneurship DC\I.;lopment al'd simple 
Management skills as inputs. 

(xii) Modern skills e.g. diamond/ 
Gemstone polishing ar.d putting Watch 
assembly, TV set assembly erc. are being 
introduced undeI TRYSEM Programme. 

Permission to Teachers to take up Part 
Time A&igomcots 

4692. SHRI HARISH RAWAT : 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pJeased to state ; 

(a) the ganeral principles rt;garding 
grant of permiSSion to teacbers/pr'ncipals 
for taking up part-time assignments 
followed in Kendriya Vidyalayas 

(b) tbe Dumber of Kendriya VfdyaJaya 
teachers and principals who have been 
granted such permission in Delhi and other 
metr05~ ciry·wise. to work on ParHimc 
basis; and 
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(c) whether Government propose to 
withdraw such permISSion since these 
assignments though on part-lime basis put 
great pressure on the teachers ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MlNISTR Y OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHJ) : (a) The Kcndriya 

,. Vidyalaya Sangathan permits us employees 
to t:.ndcrtake part-time assignments if it is 
satisfied that this can be done without 
deterimcnt to official duties or 
responsibiJities. 

(b) No such statistic!) is maintained by 
Kendriya VidyaJaya S'1l2alhan. 

(c) The matt!r will be reviewed. 

Computer Systems in JNU 

4693. SHRI DHARAMVJR SINGH 
TYAOI: Will the Mini~tcr of HUMAN 
RESOURCE DEVELOPMENT be pJcascd 
to st..lte : 

(a) the number of computer system", 
mc)udlDg word processors which have been 

acquired by the JawaharJaJ Nebru 
University during the Jast fj"e years and 
the cost of each of them ; 

(b) the details of capacity utilisation 
of each of them ; 

(c) whether the word l'rocessors 
acquired t>y the Registrar have been used 
for a book written by him for school 
children and sponsored by the National 
Council of Ed ucalional Research and 
Training; and 

(d) if so, tbe details i.herlo!of ? 

THE MJNISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE M(NISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAH!): (a) and (b) A 
statement IS given below. The computer 
systems are being utilised by the UnIversity 
as per its requirements. 

(c) and (d) The word processor was 
u::,ed by the Registrar for t)ping and editing 
the rnanUSCTlpl of a l:-ook - titl{d: 'Intro-
duction to E(.cnoollc Theory' sponsored by 
the NCERT for class XJl students wilb the 
prier permissIOn of the Vice·Chancellor of 
the Uni\'ersity. 

Statement 

Computer System.v in JNU 

S. No. Name of the Computer System Cost 

1. VAX - 11/780 Rs. 51,88.988.00 

2. DCM Tandy TRS 80 Rs . 65~978 00 . 
3. DCM Tandy TRS 80- M- 4 Rs. 81,840.00 

4. DCM Tandy 1000 Rs. 48,323.00 

S. DCM Tandy 1000 with J 6 bit Rs. J ,02,803,25 

6. DCM Tandy 1000 Rs. 1,65.000.00 
7. DC~ Tandy 1000 Rs. 37.537.50 
8. EIKO - I Rs. 23.405.44 
9. EIKO - II Rs. 58,608.00 

JO. Micro Computer Work Horse II Rs. 2.05,598.00 
11. Wipro PC XT with 80" CPU Rs. 73,770.00 
12. MCL Systems 2 Rs. J.37,385.00 
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[ Tranl/alion] 

Strike by Re-Rolling Mills (or non Supply 
of Raw Material by Bhilai Steel Plant 

4694, SHi:..I VIDY ACHARAN 
SHUKLA: Will t.be Mini::.ter of STEEL 
AND MINES be pleased to state: 

(a) whether Bbilai Stee] Plant has 
taken any initiatjve to end the strike of all 
the re-rolling mills of its local area duc to 
short3ge of raw material ; 

(b) whether any difficulty is being 
experienced by the Marketing Department 
and the Branch Sale Office of Bhilai Steel 
Plant in supplying raw material [0 re-
rollers of the local area at the rates fixed 
by the Joint Price Committee ; and 

Cc) whether tbe rate of biller fixed by 
the Joint Price Committee is Rs. 5300 per 
ton whereas the BhjJai Steel Plant is selling 
plate shearing and rod-cutting from Rs. 
5650/- per ton to Rs. 6000 /- per ton to 
the local re-rollers, if so. the reasons 
therefor? 

THE MIN1STER OF STATE IN THE 
DEPARTMENT OF STEEL IN THE 
MINlSTR Y OF STEEL AND MINES 
(SHJU YOGENDRA MAKWANA): (a) 
Yes, Sir. At the iLitiative of Bhilai Steel 
Plant, tbe issue was discussed several times 
with the Chbattisgach Steel Re-rollers 
Association. The issue has since been 
resolved and the re-rolling mills of the area 
have started working. 

(b) No, Sir. 

(c) The Joint Plant Committee stock-
yard prices for prime quality billets is Rs. 
5485/- per tonne. Plate shearing and rod 
cuttings are, howe.er, auctioned or sold by 
tenders. There are no JPC pI ices for these 
iteml. 

UadertakiDa of Ex,Joitatioa work UDder 
Grouad Water Developmeot ProgralDlDe 

4695 SHRl VIRDHJ CHANDER 
JAIN: Will the Minister of AGRJ· 
CULTURE be pleased to state : 

(a) whether Union Government pro-
pose to bring the exploration and exploita-
tion work being undertaken under the 
Ground Water Development Programmo: in 
the ambit of the Desert Development 
Programme like previously and thus help 
in checking the spread of desert or in 
reducing its area by identifying ground 
water sources; and 

(b) if so, when and how? 

THE MINISTER OF SJAIE IN THE 
DE PAR TMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRI-
CULTURE (SHRI JANARDHANA 
POOJhR Y): (a) No, Sir. 

(b) Does not arise. 

[English] 

Krisbl Vigyao Kf..'odra, Shikobpur (HaryaDa) 

4696. SHRI BIRENDRA SIi'<lGH 
RAO: Will the Minister of AGRI-
CULTURE be pleased to state: 

(a) when was the Krishi Vigyan 
Kendra established at Shikohpur village in 
Gurgaon District of Haryana ; 

(b) the annual allocation of funds for 
this Krishi Vigyan Kendra during the last 
three years and expenditure incurred 
thereon; 

(c) the estimated requirement of funds 
for the construction of Krishi Vigyon 
Kendra buildings on the land don~ted by 
the Gram Panchayat and the lotal amount 
spent so far ; and 

(d) whether any regular full time 
Chief Training Officer has been appointed 
in this Krishi Vigyan Kendra; if so, the 
details thereof ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURAL 
RESEARCH AND EDUCATION IN THE 
MINISTRY OF AGRICULTURE (SURI 
HARI KRISHNA SHASTRI): (a) Tbo 
Klishi Vigyan Kendra, Shikohpur in 
GurgaoD district, Haryaoa was established 
in Juno. 1983. 
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(b) The annual a)]ocation of funds 
and expenditure inc"rred in respect. of 
Krishi Vigyan Kendra, Shikohpur dUring 
the last three years are as fo])ows : 

-------- _-- - --- - - --

Year 

J 985-86 
1986·87 
1987-88 

Total allocation 
(Rs. in lakhs) 

5.72 
2.22 

27.50 

Total expen-
diture 
(Rs. in lakhs) 

4.95 
2.68 
8.60 

------

(c) The estimated requirement of 
funds for the constructi('n of Krishi 
Vigyan Kendras buildings is Rs. 21.18 
lakhs. The total amount sperl! so rar is 
Rs. 5.30 lakhs. 

(d) Yes, Sir, A regular Chief Training 
Organiser was appointed for the Krishi 
Vigyan Kendra, Shikohpl'r in September, 
1985. 

Construction of Katibar·H~risbcbandra­
par Road 

4697. DR. GOLAM Y AZDANl : 
WiJJ the Minister of SURFACE TRANS-
PORT be pleascd '0 statc : 

(a) whether under the State roads of 
Inter-State of Economic Importance Scheme 
a road proposal was sanctioned for 
connecting Katihar (in Bihar). with Han-
shchandrapur in West Bengal; 

(b) whether the foundation of a bridge 
over the Falahar river has already been 
laid by the Bihar Chief Minister to connect 
Katihar with the br idge ; and 

(d if so, the reasons for not taking 
up construction of the road from this 
bridge point to Hari~hchandrapur ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURfACE TRANSPORT 
<SHRI RAJESH PILOT): (a) Only a 
pan length of Kallhar·Harishchandrapur 
Road co\'cring improl'ement of 10 Km. in 
Pranpur - Labha - Dilli - Diwanganj sectiOD 
includiuS Mahananda bridge bas been 
lan<:tioncd under E&I Prear_mme. 

(b) Yes, Sir. 

(c) The Government of West Ben~al 
has nut so far been abJe to take up the 
construction of this section of the State 
road nor have they been able to provide 
high priority for its sanction under Inter-
State and Economic Importance Scheme of 
Hie Union Government. 

Permission (or Light and Sound 
Programme at Sban"arda Fort 

4698. SHRI V.N. GADGIL: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether Government have received 
from the State Government of Maharashtra 
or the Pune Municipa1 Corporation any 
request for permission to introouce light 
and Sound Programme at Shanwarwada 
Fort in Pune ; 

(b) whether the Department of Arch-
aeology bas declined permission to intro-
duce such a programme ; and 

(c) if so! the reasons for the same ? 

THE MINISTER OF STATE IN THE 
DEPART:-'lENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI LoP. SHABO; (&1) Yes, Sir. The 
request of MnnicipaJ Commissioner, Pone 
was made on 9.9.81. 

(b) No. Sir. 

(c) Municipal Corporation. Pune were 
requested to send the details of the propo-
sed prC'gramme for examination for accor-
ding permission to introd~ce Usbt and 
Sound Programme at Shanwarwada Fort in 
Pune which has Dot been received so far. 

Expenditure OD Festival of .... 18 
Held A ..... 

4699. SHRI M. RAOHUMA REDDY: 
SHRI MOHANBHAI PATEL: 
SHRI AMARSINH ItA THAWA: 

Will the Minister of HUMAN RES0-
URCE DEVELOPMENT be pleased to 
Itate: 
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. (a) whether Government's attention 
has been drawn to the newsitem appeating 
in the Hindustan Times dated IS June, 
1988 wherein it is stated that there have 
been large scale irreguJarries in the expen-
diture incurred. on the Festival of India 
hetd in France and U.S. recently: 

(b) what was the budget provision 
made for these Festivals of India and the 
actual expenditure incurred; 

(c) what are the reasons for such a 
high expenditure ; and 

(d) whether any inquiry has been 
conduced and if so, the outcome thereof? 

mE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MI~ISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L P. SHAHI): (a) Yes, Slf. 

(b) The budget provision was Rs. 
535.60 lakhs for the Festivals of India in 
France and USA. The expenditure was 
Rs. 526.81 lakhs. 

(d The expenditure on these Festivals 
was well within the b'Jdget provision. 

(d) Does not arise. 

Water Pollution in Delhi 

4700. SHRI V. SREENIVASA PRA-
SAD: Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to 
state: 

(a) whether Go ... ernment are aware of 
the growing meance of water pollutIon io 
Delhi and other big ci ties ; 

(b) if so, the detaili thereof; 

(c) the details of voluntary agencies 
engaged ~ present to prevent and control 
water pollution in the country and tbeir 
main functions ; and 

(d) the details of Government's 
... ",ment 00 the perfocmancc of these 
YOJUDWy apoeies 7 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI): 
(a) Yes, Sir. 

(b) There is water pollution in some 
cases mainly due to inadequate treatmc;.nt 
of sewage discharged from municipalities 
and effluents from water polluting indus-
tries. 

(c) The voluntary agencies are sener-, 
aUy involved in creating environmental 
awarenness about pollution. 

(d) The voluntary agencies help to 
generate grater oublic awareness in control 
of water pollution. 

Assistance to States to Promote 
Banana and Potato Calth ation 

470 I . SHRI MURLI DHAR MANE: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether any central assistance has 
been given to State Governmets to promote 
banana and potato cultivation; and 

(b) if so, the State-wise details there-
of and ir not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE {SHRI SHYAM LAL 
YADAV): (a) Yes, Sir. 

(b) An amount of Rs. 1.316 lakhs 
bas been given to the Govtrnment of Goa 
during the first three years of the VlIth 
Plan for promotion of banana cultivation. 

Besides. an amount of Rs. 6 lakh. has 
been provided by the National Horticulture 
Board for creation of storage faciJities 
through cooperative organisations for potato 
in different northern States. 

Mall8g_eat or Laud ReIOWCII 

4702. PR.OF. RAM.KRJSHNA MORE: 
Will the Minister of AGIUCULTURS be 
pleued to ltate : 
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(a) the nomenclature of the various 
Bodies set up by Government for the deve-
lopment. conservation and management of 
land resources in the country ~nd their 
respective areas of responsibilities ; 

(b) whether Governmfnt have made 
any evaluation of 'he functioning of these 
Bodies with fl'gard to t.he achlcvl'1nentc; 
made by them in the programmes taken up 
by them; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURF AND, 
COOPERATION IN THE MINISTRY OF 
AGRICUl.TURE (SHRI SHYAM lAL 
YADAVi: (at A two-tiu body. namely, 
National Land Boar<! (NLB) and National 
Land Re~ources Conservation and Develor-
ment Commission (NLRCDC) was set up In 

1983 to serve as policy planning, coordin· 
ating and monitoring agency for issues 
concerning the health and scientIfic mana-
gement of the country's land resources. 
In ) 985, these bodies were restructured 
and three bcdies \\cre ~et up as follo\\'s : 

i) National Land Use & Wastel-
ands Dc\elflpmcnt ('(lunell 
(NLWC) under the Chairman-
ship of the Prime Min;<,ter ; 

ji) National Land lIse & Conser-
vation Boald (NLCB) under tht: 
Chairmanship of Dt'puly (half-
man, Planning Comnlisslon ; 
and 

iii) National Wastelands Devel,'p-
ment Board (NWDB new, under 
the Chairmanship 01 MinhdCr 
of Environment & J oresh. 

Nt we is the highest policy planning 
and coordinating agency for all Issues 
concerning health and scientific management 
of the country's land resources. It oversees 
tbe work of NLCB and N\\ DB and considers 
recommendation of these Boards involving 
Jaracr policy issues for taking 8 final view. 
Tbe role sad functiolls of NLCB are 10 
formulate a National Land Use Policy, 
prepare penpeclive plan for conservation, 
mua.cmcDt a~d dcvc)opmcllt 01 Jalld 

J esources, make overall revie~ of the pro-
gress of on-going sch(mes oriented to 
converati(ln, development and managen'cnt 
of land rrftOUH.:es, spensor s1udies, or~aJ)ise 

re~ iona' and national dedbel ations, ens~re 

that good agricJutural land is n(lt indiscri-
minately diverted to non-agricultural pur 
pose"" coordinate workint of State Land 
Use Boards (SL UBs) etc. 

NWDB is entrusted with the responsi-
bility of l'ndertaking programmes in the 
man~Ecment and development of wastelands 
III the country", ithin the overall National 
Policy and Perspective Plan, sponsor and 
revie\\ rrq.'fcsr; ('f implementation of NO-
grnmmes for \\ a5telands development p2r~j· 

cul~r}y '0 inclease tree and other gr:en 
co\er. pr(.\em good land from i:-ecomir.g 
wastelands, dc\cJop a people's movement 
for afforestation and to promote fue)wOOd 
and fodder needs of the reor-Ie etc. 

At Ihe Stare h!\'el, S ate Land Use 
Boards l SLUBs) (rr.ostly ur.der Ole Chair-
n,anship of Chief Minister 01 a Senior 
MinJster). arc charged wilb the respon 
slbilities of providina peliey direction arid 
('oordinstion fer ~ci(ntjflc and optimurr 
lllihsalion of Jand resources. 

(b) and (c) These Bodies have been set 
up \\ ilh ru"t-in mechanism for concunent 
l'e\jew ('If folh.)\\-up action taken by various 
Department i\nd AgePcics al Central and 
Stat~ level on their rcc('mmendafioDs/ 
deci(;ions The servicing Department/Mini-
stry of these Rc:>diec;. namdy Departmrnt of 
Agriculture & Cooperati(~n (in rf'cpect of 
Nt eB> and Mmistry of' Em ironment & 

.Forest5. (in rc~rect d NWDB). t.a\e ~D 
re\je\\ iog de\ dopmenfs and rept'Tling the 
achk\'emenfs In their lespecli\e Annual 
Reports. 

Incidents of Cbeating in IkJIai UBi-
versity Examioatioas 

4703. SHRI BHATTAM SRJRAMA. 
MURTY: Win the Minister of HUMAN 
RESOURCE DEVELOPMENT ~ ~ 
to state 

(a) whether there has bern an iDCrea~ 
in cases of cheatinl indudiDB ineickDts 0;' 

impersonation, mass 'OpyiDI ea.:. ill Ul, 
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Delhi University this year as compared to 
the previous years ; 

(b) if so. t he details thereof; 

(c) the Government's reaction tbereto ; 

(d) whethl!r the invigilators have to 
face violence durmg the course of the 
Examinations; 

(e) if so. the steps taken by tbe Uni-
versities Ir. this regard; and 

(f) whether !here is any proposal for 
insurance of the persons involved in exami 
nation duties against any mishap? 

THE MINISTER OF STATE IN THE 
DEPARTMfNTS OF EDUCATJON AND 
CULTURE IN THE MINfSTRY OF HU· 
MAN RESOURCE DEVELOPMENT (SHRI 
L.P. SHAH!) : (a) to (c) Yes. Sir. A:cor-
ding to the infcrmation furnished by the 
University of Delhi 3000 ca~s of use of 
unfair means, imper~onation. copyiag etc. 
during the course of AnnJal Examinations 
were reported this year as against 2267 
cases during 1987. The Delhi University 
has re\ ised the regulations governing tbe 
use of unfal r means at the examinations in 
1988 and has prer;;cribed severe punishment 
to the defaulting examinees. 

(d) to (f) Accordmg to the University 
of Delhi there \\as only one repOIted case 
of "ioleoce, in which a teacher had to 
~ive medIcal attentIOn during the coune 
of conduct of exammalJOns in the last 3 
years. The CcJmmJllee which was appoin-
ted by the Univer<;iry to work out details 
regarding insurarcejfinancial coverage to 
teachers an.! other personnel involved in 
the examination dutIes in the event of any 
mishap, has 5ubmined it~ report. The 
Uni versi ty COlJld not take a final view on 
the variou~ recommendations of the 
Committee. so far. 

EQeaditure OD NlltritJoaal p~ 

4704. SHRI NITY ANANDA MJSRA : 
WilJ the Minister of HUMAN RESOUR€E 
DJ3VBLOPMBNT be pleased to .'ale ; 

(a) tbe percentage of expenditure· 
borne by Union Government on the nutri 
tional programme: 

(b) whether 70 per cent of the amount 
is spent on salary and admimstration ; 

(c) the percentage incurred on provi-
ding nutritional food to children; and 

(d) tbe changes being contemplated to 
ensure that greater part of the central 
assistance or a whole of it is spent on 
giving nutritional food 10 Ihe ~hildren ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFF~I~ 
AND SPORTS AND WOMEN AND 
CHILD DEVELOPMENT lN THE MINI-
STR Y OF HUMAN RESOURCE DEVE-
LOPMENT (SHRIMATJ MARGARET 
ALVA) : (a) Cost of nurrilion in tbe 
Nutrition programmes including that in tbe 
nutrition component of the Integrated 
Child Development Services Programme is 
the responsibility of the Slate Governments. 
However, in the Centrally Sponsored wheat-
Based Nutrition Pro~ramme applicable to 
p~school children and nursing/expectant 
mothers of she weaker sections of society in 
Inba) areas. l:rban slums and backward 
rural areas, central assistance at the 
ratc of 50 paise per beneficiary per day is 
provided to the State/Union Territory 
Governments to\\ards the cosl of wheal and 
otber ingredienls, a.. abo the processin, 
cost 

(b) No, SIr. 

(c) and (d) Almost eighty per cent of 
Ctntral assistan~e is earmarked for tbe 
nutrition component of the programme. 

[ Tranl/al ion J 

R&D 'D SagareaDe 

4705. SHRI BALWANT SINGH 
RAMOOWALIA: 
SH~ TEJA SINGH D.t\RtlJ.: , 

Will lbe Minister of AGRICULTUaE 
be pleased '0 .tate : 
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(a) wht"ther the attention of Govern· 
ment has' been drawn to the newsitem 
appearing in the • 'Indian Express" dated 
22 July. 1988 under the caption 'Sugarcane 
Institute ~t to show results' ; 

(b) if so, whether this Institute has 
been doing th~ research work for the 
development of the sugarcane; 

(c) if so, the details of the achieve-
ments made by this research institute; and 

(d) the extent to which the farmers of 
each State have been benefited by these 
achicvemcll t s 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURAL 
RESEARCH AND EDUCATION IN THE 
MINISTRY OF AGRICULTURE (SHR( 
HARI KRISHNA SHASTRI) : (a) Yes, Sir. 

(b) Yes, Su. 

(c) Some of the major achicovcmcnts 
made at the Institute are summarised 
below: 

Companion cropping of Sugarcane with 
Food, I;oder and Oil ~eed crops has been 
worked out. The growing of wheat, ToriQ. 
Berseem. Coriander. Sugarbeet and Potato 
as companion crops in autumn planted 
sugarcane has butfel red the fluctuations in 
cane produ:tion as also proven to be bighly 
attractive:: 10 the farmers in terms of 
economic returns. 

The Institute has developed sugarcane 
based cropping systems raising crop inten. 
sity 10 200 %. Also in some cases. 
intensity can further be increased. 

Recent Iy, a new !i ystem of plDnting 
called "Ring Method" was developed to 
raise tho productivity to 125-185 t/ba in 
lub-tropics. 

A Sugarcane variety COLK 8001 deve-
loped at the institute is high ,ieldina. 
lolerant to wilt and drougbt and suUa .. 
fOr early as weJl as laiC plantiDI. 

Moist Hot Air Therapy (MHAT) was 
developed and perfected to control impor-
tant diseases of sugarcane. A' 'Three Tier 
Seed Programme" was developed for Pro-
duction of heaJthy seed of sugdrcanc. 

The institute has identified steps to be 
adopted for raising a good crop of ratoon. 
These have re5ulted into considerable 
increase in productivity of sugarc~ne in tbe 
country as well as the returns f,om sugar· 
cane to growers. 

The institute has come out with tbe 
solution to mitigate the proplr:m of shor-
tage of irrigation water to sugarcane 
specially dunng summer Sfason. The 
critical phase of the crop hC's been identi-
fied at which the crop !'.hould be given 
protective .rrigation. 

A technology of integrated pest maoa-
gement bas been developed covering 
manual, chemical, cullura) and biologicaJ 
means. It has been demonstfated aod 
adopted by the farmers in many sugarcane 
areas of tbe country. 

The institute has developed and per-
fected a number of implements for sugarcae 
as well as sugarbeet. Till date the institute 
has supplied about 360 pro[olYpes of these 
implements in th~ past five years only to 
various agencies in the country. 

(d) These technologies are beiog trans-
ferred to the farmers all over the country 
t1:lrougb Lab to Land Pr-ogramme, Field 
Demonstrations, Kisan Melas, Seminars, 
etc. 

[English] 

SaspeasiOll or Crop ItmIt"8DCe Sctae.e 
in Kbamam District or AadIIra 

Pradesh 

4706. SHRI MANIK REDDY: 
SHRI M. RAGHUMA REDDY: 
SHR) PRAKASH CHANDRA : 

Will tho Minister of AGRICULTURE 
be pleased to stato ; 
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(a) whelh.:r Government's attentIOn ha" 
~n drawn to the press reporl 'appearlng 
ID the 'News Time' dated 26 July. 1988 
wherein it is stated that the Gef't'ral 
Insurance Cropol at j Oil has suspended Crop 
Insurance S.:hemc in Khamam district. 
Andhra Pradesh ; 

(b) if so, the reasons therefor; 

(c) \\'~ther Government propose to 
instruct G.I.C. 10 levive Crop Insurance 
Scheme; and 

(d) if not, reasons thereof: 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRIClJL TURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICUL lURE (SHRI SHYAM LAL 
Y ADA V): (a) io (d) h is not a fact that 
the General Insuram.c Corporation of India 
bas suspended Comprehensivo: Crop Insur-
ance Scheme (CCIS) m Khamam District of 
Andhra Pradesh. Government has i~sued 

instructions to all the S~ate Go'ternmcnts/ 
Union T~rritories Administrations nor to 
nmify any areas/crops for Kharif 1988 
season under CCIS liII a Comprehensjve 
review of the scheme was completed. 
Governmen' of India have SIDce decided to 
continue the CCIS during current Kharif 
J 9~8 season subject to the conditions that 
sum insur~d will be reduced from J 50 
percent to 100 percent of the crop lean and 
its maximum limit wi II be Rupees Ten 
Tbousand per farmer. 

Low Production of Jute 

4707. SHRl S.B. SIDNAL: Will 
the Minister of AGRICULTURE be pleased 
to state; 

(a) whether the Jute production in 
1987-88 was lower than in 1986·87 ; 

(b) ir so, the details thereof ; and 

(c) the main factors responsible for • 
tbis Jow production and the steps being 
considered to improve the position in 
J 988-891 

THE MINIS,TER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE 
MINISTRY OF AGRIC'UL TURE (SHRI 
SHYAM LAL YADAV): (a) and (b) 
The all India production cf Jute (including 
mesta) during the year 1987·88 is 
estimated at 67.9 lakh bales (of 130 kg. 
each) as compared to 86) lakh bales 
during 1986-87. 

(c) The decline in production during 
1987·88 was on account of reduction in 
area and yield Je\el as compared to 1986-
87. which arc !tlributable to adverse 
,\:cather cunJitions. In order to t-oost the 
production in the country. the special Jute 
Development Plogramme initiated in ] 987-
{l8 is bt:ing continued in all the majt)T Jute! 
mest;! gro~ing ~ates of Andhra Pradesh. 
Assam, Bih"'r. MeghaJaya, Onssa, Tripura. 
Uttar Pradesh and West Ben~aI. Under 
IhlS programme. assistance in the form of 
subo;;idy is bclOg pro\'id~d to States on: 
(i) Certified improved !>ccds; <Ii) Jistri· 
bution of implements ~ '!ii) demon5.tration ; 
(jv) P.P ChemicalsJSoil Amcliorants: 
(v) excavation of retting tanks; (vi) 
distribution of fungal culture p:lckcts ; and 
(vii) organisation of farmers training 
camp. 

Tillari Fish Seed Farm in Maharashtra 

4708. DR. DATTA SAMANT : Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether the Government of 
Maharashtra has !>ubmilted a proposal for 
Tillari Fish Seed Farm on 4 May. 1987; 
and 

(b) if so. the details of the proposal 
and the decision taken by Government in 
tbe maHer? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE 
MINISTRY OF AGRICULTURE (SHRI 
SHYAM LAL YADAV): <.> Yes, Sir. 

(b) Government of Maharasblra have 
submitted a Project proposal for settina UP 

of a Pis b Seed Farm of capacity JO miJlio ~ 
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fingerlings at Tillari in Kolhapur district. 
The Government of India have informed 
the Slale Govt:rnmenl that there is no 
proposal now for sanctioning new fish seed 
farm projects due to paucity of flJnds. 

Drought Situation in Jamoagar District of 
Gajaral 

4709. SHRI D.P. JADEJA: WiH 
the Minister of AGRICULTURE be plea~d 
to state: 

(a) whether Government arc aware 
that Jamnagar uislricl of Gujarat has 
received in-sufficient ramfall ; 

(b) the ~Icps Government propose to 
take in view of Jamnagar hcing a peremally 
drought affected alca ; and 

(c) whether Government propose to 
send a team lO assess the lal~st MtuatlOn 
and suggesl measures for a')sisrancc ? 

THE MINISTER OF STATE IN THE 
DEPAR TMENT OF AGRICUL TURE 
AND COOPERATION IN THE:. 
MINISTRY OF AGRICULTURE (SHRI 
SHYAM LAL YADAV): (a) and (b) 
Th: entire Saurashtra region including 
Jamnagar Di!ltricl of Gujar&!t hali so far 
got e~cess rainfall during the current 
monsoon period. 

(c) Does not arise. 

ImprG\etQcnt of Heritage Sites 

47)0. SURa BALASAHElJ VIKHE 
PATIL: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whet her any discu:)sion took place 
in May. 1988 at Delhi be\ween India and 
U.S. delegatlon for the preservation and 
development of India's important heritage 
sites; 

(h) if so, what ocher items figured in 
the discussion; Bnd 

(c) rbe det.ils thereof? 

THE MINISTER OF STATE IN THB 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAH I) : (a) to (c) Yes, 
Sir. Discussions took place between 
representatives of Government of India and 
National Park Service, USA in May 1988 
for reviewing the progress of tbe following 
schemes : ......... 

(i) Scheme to set up the Taj Heritage 
Park 

(ii) Heritage Resources Interpreta-
tIOn-Training of Tourism Guides 

(iii) Demonstration Site Planning and 
Enhancement for Cultural Tourism 
Maoageme: t and Interpretation. 

During these discussions. it was agreed 
that the draft proposal to landscape 
Sarnath would be submitted to the Govern-
ment of India by middle of SeptembeJo and 
the final position regar"ing implementation 
of the report \\Could vest in the Government 
of India and the State of Uttar Pradesh_ 

It was also proposed to appoint an 
Indian tf;,am to inter-act with the NationaJ 
Patk. ~ervice of USA 'fn continuation of the 
presenlation made by a learn of experts of 
National Park Service, USA in M~h­
ApriJ, 1988 before tbe officers of Govern-
ment of India on the Taj Heritage Park. 
Modahties of the formulation of a team 
and planniDg were also disc~scd. The 
U.S delegation agreed to explore tbe 
possibility of seeking financial assistance 
from US AID for implementing the scheme 
regarding development of a Park in Aana. 

MalHlfacture of Paper Based TetnparIE 
Material by NDDB 

4711. SHRI C. MADHAV REDDY : 
Will the Minister of AGRICULTURE be 
pleased to state : 

(.> whether Government are aware 
that tbe National Dairy Development Board 
is maaufacluriqlarae quantities of paper 
based Tetr.park IUterjal for milt and 
fruit juice 'Ote. i.odustry ; it so, tho details 
of production durin, 1986·~ 7 ; 
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(b) the tonnage of paper and polythene 
used; 

(c) whether paper and poJythene or 
raw materials were imported; and 

(d) if so, the details thereof indicating 
qUantities and value '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
A'ND COOPERA TION IN THE 
MINISTRY OF AGRICULTURE (SHRI 
SHYAM LAL YADAV): (a) to (d) The 
information is being collected and shall be 
pbced on the Table of the House. 

Road in Rural Areas 

4712. SHRI BHADRESWAR TANTI : 
Will tbe Minister of AGRICUL TURE be 
pleased to state: 

(a) the total length of roads construc-
ted in rural areas during the Seventh Plan 
period ; 

(b) tbe percentage of villages which 
are inaccessible during rainy season; and 

Cc) the percentage of targets in regard 
to constrtK;tion of roads achieved 50 far? 

THE MINISTER OF STATE IN THE 
DEPAltTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRI-
CULTURE (SHRI JANARDHANA 
POOJARY): (a) The information about 
actual length of roads constructed in rural 
areas during the Seventh Plan period is not 
available. However, as per tbe Road 
Development Plan for India (1981--2001) 
a length of 5,23,021 kilometres of rural 
roads existed in 1980. This rose to 
10,99,567 kms. as on 31.3.1987 according 
to tbe Report of the Sub-Committee on 
M8iuteDllIKC of Rural Roads. 

(b) About S9% of the villages in the 
~ouDtry are yet to be connected by 

, aU-weather roads. 

(c) The t_raet under the Minimum 
" 'PrQRammc was to COD~ect by all 
~ber roads all the vilJa,es WIth popula-
tion' over 1 SOO.nd SO % of the viUaaes 
with popUJatioo t.etWeco 1000-1'00 by 

1990. Nearly 70% of such villages are 
expected to have been connected by all-
~eather ro.:ds by 3J.3.1988. 

Suicide by Tbree Sisters 

4713. SHRIMATI D.K. BHANDARI: 
WIll the Minister of HUMAN RESOURCE 
DEVELOPMENT be .pleased to state: 

(a) whether one more case of suicide by 
three sisters 1tas b~en reported in Calcutta 
in the first week of AuglJ~t, J 988 ; 

(b) whether Union Government have 
ascertained facts of the incident from tbe 
State Government; 

(d whether this case of suicide is 
i d~ntical to one which happened in Kanpur, 
Uttar Prade~h ; and 

(d) if so, what steps Governmet pro-
pose to take to prevent such cases in 
future? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND CHJLD 
DBVELOPMl:.NT IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMATI MARGARET ALVA) : (a) and 
(b) An immediate report has been called 
for from the State Government of West 
Bengal. 

(d ThiS can be e~tablished only on 
a comparative study of the circumstances 
o(the two incidents. • 

(d) To the extent such cases are due 
to demands for dowry, il is for the con-
cerned State Governments to bring to book 
the criminals under the reJevant law8, 
Stres~ is also being Jaid on edtK;ation, 
~ocational training and employment 01 
women to inculcate self confidence and 
independence. 

[ T,.anslation] 

New.item "BI.mll Aar Azad Ataa-
k,adi Thai" 

4714. SHRI RAM BAHADUR 
SINGH: WiIJ the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleaacd 
to state: 



(a) whether his attention has been 
drawn to the nClA-sitem appearing in the 
Nav Bharat Times (De1l1i edition) dated 
5.8.88 unde. the captIon "BismiJ Aur Azad 
Atankvadi Thai". 

(b) whether it has been reported in 
the news item that the book entitled 
"Dippu's General knowledge and ]nteJli-
gence Test" describe freedom figthers Ram 
Prasad Blsmil, Shahnawaz Khan and 
Chandra Shekhar Azad a~ extremi'ils ; and 

(c) if S(), Government's reaction there-
to ? 

THE MINISTER OF STATE IN THE 
DEPARl MENTS OF EDUCATION & 
CULTURE IN rHE MINISTRY OF HU-
MAN RESOURCE DEVELOPMENT (SHRI 
L.P. SHAHI) (a) and (b) Ye'i, Sir. 

(c) The Schools under DeIhl Admini-
stration. Kendriya Vidyalaya Sangathan and 
tbose affiliated 10 C"ntral Board of Secon-
dary EducatIOn (CBSE) are required to 
prescribe textbooks of National Council of 
Educational Research and TradID8 (NCERT) 
CBSE or Ddhi Bureau or Text Books. 
The book in que- tion has been brought out 
by a private publisher and is neither a 
textbook nor supplementary reader prescr-
bed by any of these organisations How-
ever, the publication and distribution of 
the book has since been stopped by the 
publisher. 

[English 1 

Seminar on Child Abase 

4715. SHRI PRAKASH CHANDRA: 
SHRf'MANIKRAO HODLYA 
GAVIT : 

Will the Minister of HUMAN RES-
OURCE DEVELOPMENT be pleased to 
state: 

(a) whether a Seminar 00 Child Abuse 
was held in the Capital during the month 
of June, 1988 ; ., 

(b) if so, the details of the participants 
in ~~e Seminar; 

(c) the aaturo of discussions held ; 

(d) whether &ny recommendation bas 
been made to Government; and 

'C') if so, Government's reaction 
thereto? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS Of YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND'CHILn 
D:E:VELOPMENT IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMATI MARGARET ALVA) : (8) 
Yes, Sir. A National Seminar on Child 
Abuse in India was organised by the 
National Institute of Public Cooperatit)n 
and ChiJd Development in New Delhi 
during 22-24 June, 19&8. 

(b) The names of the partici pants are 
given in the statement below. 

(c) Discussions were held or. the 
foJlowing topics : 

j) Understanding Child Abuse in 
the Indian context ; 

jj} Extent, (orms and causes of 
Child Abu~e : 

iii) Prevention and management of 
Child Abuse; 

iv) ChiJd Abuse and the Law ; 

v) Role of Professionals and the 
Communit, in Combattilis CbUd 
Abuse; and 

vi) Media and Child Abuse. 

(d) The report of the seminar bas BOI 
been received by the Government. 

(e) Does not arise. 

State __ • 

VoIUlltary Orpal .. tIoaI 
S/Sbri 

1. K. B. ~shottom 
2. Anselm Rosarie 
3. P. Latahapatm 
4. Athot Kumar IIartJIwtJ 
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s. S. P. Govil 
6. Rabill Bhattacharya 
7. P. S. Pandit 
8. Ashok Chatterjee 

9. Ms. Anuradba Bajaj 
10. 8mt. Alice Garg 
11. Sanjay Kumar Palra 
12. Joel V. David 
13. Kwn. Pushpa Sinha 
14. Smt. Gomathi Nair 
15. Smt. Maya Mishra 
16. Smt. Vima! B. Thawani 
17. Smt. Aruna Ashtekar 
18. Nafeesa Begum 

19. Smt. Urmila Mishra 
20. Devidas Ghodeswar 
21. Joseph Gathia 
22. K. Dhruva 
23. Mona Jabbi 

GonftUlleDt Depart.eats! TeciUlical/ 
Acadetaic IDstitutioas/rDteruatfol AgeHeles : 

24. Ms. Indira P. Mallya 

25. Dr. (Smt.) Raj Bhanti 
26. Prof. (Smt.) U. Bevli 
27. Shri S. P. Awasthi 

28. Dr. Sudhakar Rath 
29. Akbar Ahmad Khan 

30. Dr. S. P. Ahluwalia 
31. Sbri Luman Goswami 
32. O. J. Pinto 

IaI1hWuII : 

33. Shri Vinay Kumar 
34. Prof. Amarjit Mahajan 
35. Dr. Promilla K.apur 
36. Sbri Ramesh Menon 
37. Ma. Payal Singh 
38. Dr. Meenatbi N Mehta 
39. Sma. Sbukla Rucira 
40. Sbri Cbanchal Sarkar 

OMen .. 

41. Dr. Neelam NaraDl 
-tl. Dr. Vinul~ ~1a 

IlDmoral Trail'ic 

4716. SHRI BRAJA MOHAN MOH-
ANTY: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether any exercise has been 
done about the working of the Immoral 
Traffic Prevention Act during these years 
and if so, the result .hereof ; 

(h) whether the Act is inadequate to 
punish the customers of flesh trade who 
create demand for it ; 

(c) wbether there is any proposal to 
amend the said Act to make It more 
effective to prevent immoral traffic; and 

(d) if so, the details thereof '1 

THE MINISTER OF STATE IN THE DE-
PARTMENTS OF YOUTH AFFAIR~ AND 
SPORTS AND WOMEN AND CHILD 
DEVELOPMENTS IN THE MINISTR Y 
OF HUMAN RESOURCE DEVELOPMENT 
(SHRIMATr MARGARET ALVA): 
(a) No. Sir. in as much as the 
Act was amended only as recently 
as 1986 on the basis of the assessment of 
the Act in the years prior to 1986. 

(b) No, Sir. 

(c) No, Sir. 

(d) The question does not arase. 

DriDklll1 Water Problem io Damao 

4717. SHRI GOPAL K. TANDEL: 
Will tbe Minister of AGRICULTURE be 
pleased to state : 

(a) whether Government are aware 
that there is drinking water probJem in 
many viJJages of Daman District ; 

(b) if so, whether 8ny scheme on the 
Joo. term basis has beeo formuJated. jf so, 
tbe details thereof; and 

• (c) whether any time-frame (or imple-
mentation of the scheme as per (b) above 
hal been made, If 10, the detaU. thereof; 
jf Dot, wbether Government propose to 
have auch time-frlJQe for implemeot.tion ? 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP· 
MENT IN THE MINISTRY OF AGRI· 
CUL TURE (SHRI JANARDHANA 
POOJARY): (a) The U.T. Government 
of Daman and Diu has not reported any 
problem of "'rinking water in viJIages in 
Daman. 

(b) No scheme has been received from 
the U. T. Government. 

(c) According to tbe action plan of 
the National Drinking Water Mission all 
residual problem villages are to be covered 
with safe drinking water facilities by the 
end of the Seventh Plan. If the V. T. 
Government formulates schemes for 
coverage of problem villages under the 
Centrally Sponsored Accelerated Rural 
Water Supply Programme (ARWSP) and 
sends the same to the Central Government 
for technical clearance, necessary approval 
will be accorded. 

Esport of Iron ore to Sooth Korea 

4'718. SHRI G. S. BASAVARAJU : 
SHRI SHANTILAL PATEL : 
SHRI S.B. SIDNAL: 

Will tbe Minister of STEEL AND 
MINES be pleased to state : 

(a) whether South Korea has agreed 
to imporl more iron ore from India; 

(b) jf so. tbe details thereof; 

(c) the total iron ore exported to 
South Korea during J 987-88 and whether 
some fresh orders have been received from 
them; and 

(d) if so. to what extent this will give 
boost to tbe Iron are export ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI YOGENDRA MAKWANA): 
(a> and (b) The matter regarding export 
of additional quantity of iron ore to Soutb 
Korea is undet discussion. No agreement 
has yet been sianed. 

(c) and (d) Total quantity' of iron orc 
exported to South Korea in 1987·88 was 
3.28 mi1Jion tonnes. Should further orders 
materialise, export of iron ore from India 
to South Korea may go up to 4 miJJioD 
tonnes during 1989·90. 

Sanitation Facilities in Villages or Fisher· 
men in Kerala 

4720. SHRI VAKKOM PURUSHOTHA· 
MAN: Will the Minister of AGRI· 
CULTURE .... e pleased to state : 

(a) wherher Government of Kerala had 
submitted a project for the provision of 
sanitation facilities in the vjIJages of 
fishermen in the State with Danish assis-
tance to Union Government; and 

(b) if so, the present stage of the 
proposllJ ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE 
MINISTR Y OF AGRICULTURE (SHRI 
SHY AM tAL Y ADA V): (a) Yes. Sir. 

(b) Government of India have sougbt 
certain clarification') from the State 
Government of Kerala regarding the project 
proposal, which are yet to be received. 

Merger of MIs Sponge Iroo Ltd. with A.P. 
Industrial Devt"opment Corpontioa 

4721. SHRI INDRAnT GUPTA: 
Will the MiDlster of STEEL AND MINES 
be pleased to state : 

(a) whether there is an early possi-
bility of merger of MIs Sponge Iron India 
Limited which is in the Central Sector with 
MIs. Andhra Pradesh Steels Limited, a 
subsidiary of tbe A.P. lndusttial DeveJop-
ment Corporation, both located adjacent 
to each other at Paloucha, District 
Khammam ; and 

(b) the reasons for delay in finaJisloa 
tbis long pendiD8 proposal? 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI YOGENDRA MAKWANA): (a) 
No, Sir. 

(b) Does not arise 

Payments of Claims onder Crop Insurance 
Scheme 

4722. SHRI KAMAL NATH: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) the claims paid State-wise under 
Comprehen<;i ve Crop Insurance Scheme 

during the years 1985·86 and 198-6-87 al 
against the premium income ; and 

(b) the State-wise outstanding amount 
of cJaims for Kharif 1987 ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURB 
AND COOPERA TION IN THE 
MINISTRY OF AGRICULTURE (SHRI 
SHY AM LAL Y ADA V): (a> and (b) 
A • State-wise statement showing claims 
paid, as against the premium income during 
1985·86 and 1986·87 as also outstanding 
amount of indemnity claims for Kharif 
1 987 under the Comprebensive Crop 
Insurance Scheme is given below. 
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States Witbout Fertilizer Plants 

4723. SHRI JITENDRA PRASADA 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) the names of the States not hay ing 
even one fertilizer plant and the reasons 
for the same ; and 

(b) the steps proposed to be taken to 
set up .fertllizer plants in sman Slates '? 

THE MINISTER OF STATE IN THE 
DEPAR TMENT OF FER TILIZERS TN 
THE MINISTRY OF AGRICULTURE 
(SHRI R. PRABHU): (a) and (b) The 
names of the States not having any nitro-
genous/phosphatic fertilizer plant are 
Jammu & Kashmisr, Himachal Pradesh, 
Arunachal Pradesh, Meghalaya, Nagaland, 
Manipur, Mizoram. Tnpura and Sikkim. 
Several factors such as demand for ferti-
lizers availability of feedstock, transporta-
tion costs etc. determine the 10catlon of a 
standard size fertilizer plant. Th~ demand 
from these Stat_5 is negligi hIe as compared 
to the economic size of the fertiltzer plants 
It is nevertheless ensured that enough 
fertilizers are made avaIlable in these 
States at the statutorily conll"lJed price 
which is uniform throughout the country. 

Role or Private Sector in Port Operations 

4724. SHRI K.P. UNNIKRISHNAN : 
Will the Minister of SURFACE' TRANS-
PORT be pleased to stale : 

(a) whether ship repair facilities at 
• Madras are being given to private entre-

preneurs ; 

(b) if so, ,be details the;eof ; and 

(c) in what areas of port operations 
does the ((fovernment visualise major role 
for private Indian or foreign capital? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) and (b). 
MIS. Cbokbani International Pvt. Ltd. 
has been aJJotted on lease Jand and water 
area for setting up a ship repair facility by 
the Madras Port Trust on the basis of 
competitive Tenders. The ship repair 
facilities envisage ; 

(i) 2 Dry Docks ; 

(ij) 1 Wet Berth "ith back-up work-
shop facilities. 

(c) The Government visualise induction 
of private capital in limited areas of port 
development like development of container 
handling facilities. 

National Research Centre for Weed Control 

4725. SHRI AJAY MUSHRAN: Will 
the Minister of AGRICULTURE be 
pleased to state : 

(a) whether the Indian Council of 
Agricuhural Research has any proposal 
for the establishment of Nat ional Research 
Centre for Weed Control during the 
Seventh Plan; 

(b) If so, the details thereof; 

(c) whether Jabalpur has been selected 
for the establishment of this Centre; and 

(d) if so, the date by which the work 
IS likely to commence? 

THE MINISTER OF STA TL IN THE 
DEPARTMENT OF AGRICULTURAL 
RI SEARCH AND EDUCATION IN THE 
MINISTR Y OF AGRICULTURE (SHRI 
HARI KRISHNA SHASTRI): (a) Yes, 
Sir. 

(b) The Indian Council of Agricultural 
Research has approved the establishment 
of a National Research Centre for Weed 
Science during the 7th Five Year Plan at 
an outlay of Rs. 64 lakhs for conducting 
fundamental and applied research on weed 
management. 

(c) and (d) The Council has consti-
tuted a site Selection Committee for this 
purpose. The final location of the site is 
y~t to be decided. 

Creation of Pod of Principal Cbier 
COOletfalOr of Forest. 

4726. SHRI MANORANIAN 
BHAKTA: Will the Minister of ENVI-
RONMENT AND FORESTS be pleased to 

state : 
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(a) whether any guideJines have been 
issued by tiJe Ministry for creation of tbe 
post of Principal Chief Conservator of 
Forests in each State/Union Territory; 

(b) whether the Ministry has taken a 
decision to upgrade the post of Chief Con-
servator of Forests, Andarnan and Nicobar 
Islands to that of Principal Chief Conser-
vator of Forests in pursuance of the guide-
lines issued on the subject ; and 

(d whether the post of Principal Chief 
Conservator in ~ Andaman and Nicobar 
Islands has txe~ filled up; if not, the 
reasons therefor '1 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRl Z.R. ANSARI): 
(a) Yes, Sir. 

(b) and (c) The post has been up-
graded recently in August, 1988 and 
action has been initiated to fill up the 
post. 

Sinking of Dredger Mattancbery 

4727. SHRI SURESH KURUP; Will 
the Minister of SURFACE TRANSPORT 
be pleased to state : 

(a) whetber the Dredger' Mattanchery' 
under the control of the Cochin Port 
Trust sank into the sea rectntly ; 

(b) if so, the reasons tberefor ; and 

(c) the action taken against persons 
found responsi ble ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT) : (a) Yes, Sir. 

(b) According (0 the preliminal y 
enquiry conducted by the Mercantile 
Marine Department. the damage to tbe 
dredger was on account of a contact, due 
to navigational error, with an underground 
object and flooding of the dredger resulting 
in her sinkin •. 

(CI The enquiry report is under clami· 
Dation. 

[ Translation] 

Protection of Rani Jhansi PaJace 

4728. DR. PRABHAT KUMAR 
MISHRA : Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

. (a) whether tbe Palace of Jhansi K.i 
Rani is in a dilapidated condition; 

. (b) whether cases of unauthorised 
occupation of the Palace have come to the 
notice of Union Government; 

(c) whether any steps have been taken 
to protect this Palace ; and 

(d) jf so, the details thereof '1 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAH!) : (a) No, Sir. 

(b) Only a portion of the out house is 
under the occupation of tbe State Police. 

(c) and (d) The Palace is already 
protected as a monument of national 
importance slIlce 1963 by the ~Dtra1 

Government. 

[Engli.rh] 

Loan under Operation Flood-m 

4729. SHRI V.S. KRISHNA IYER: 
Will the Minister of AGRlCUL TURE be 
pleased to state : 

(a) whether Government have" sanc-
tioned loan with simple interest and SO 
per cent grant for the implementation of 
Operation Flood-In in Karnataka ; 

(b) whether Ankola, K81war. Kumta. 
Honnavar and Bhatkal in North Kaoara 
District in Karnataka are covered UDder 
Operation Flood-DI ; and 

(c) if not, whether Government will 
cover those places under Operation Flood-
111 ? 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SH!U SHYAM LAL 
YADA V) : (a) Under Operation Flood HI 
the following lending terms are being 
applied to aU the States including 
Karnataka: 

Funds towards capital investment 
would be provit!ed on 70~~ loan and 
30% grant and for stIch items as 
farmer organisation, training, etc. on 
100 % grant basis. 

Loan shall carry an interest rate of 
10% per 30num compounded balf 
yearly. 

Loan will have to be re!)aid in ] 5 years 
time including a moratorium period of 
3 years during which the interest 
would be capitalised. 

(b) and (c) Under Operation Flood 
III, it is proposed to cover North Kanala 
district as part of the Dharwar Milkshed. 
The proposal submitted by the Karnataka 
Miik Federation is under review by 
National Dairy Development Board 
(NDDB). 

[ TrD1lSkd;on] 

Natioaal Sports Talent Search Scheme 

4730. SHRI SHANTI DHARIWAL: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to stale : 

(a) whether the Sports Authority of 
India bad started two Schemes namely 
National Sport Talent Search Scheme and 
School Adoption Scheme in November. 
1985 ; 

(b) whether the Authority has Dot 
achieved any r~markabJe success under 
these two programmes after November, 
1985; 

(c) whether the Authcrity bas spent 
ctorcs or rupees on theu programmes; 
and 

(4) if 10, whether Government propose 
to conduct an eoquiry to ascenain tbe 
causes of failure of thcac proarllWDll , 

THE MINISTER OF STATE IN THB 
DEPARTMENTS OF YOUTH AFFAIRS 
& SPORTS AND WOMEN AND CHILD 
DEVELOPMENT IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMATI MARGARET ALVA): (a) 
Yes. Sir. In November 1985, the Sports 
Authority of India (SAl) had launched a 
Scheme of 'Spotting and Nurturing of 
Sports Talent including Adoption of 
Schools' in the country The Scheme bad 
two components: (j) National Sports 
Talent Contest (NSTC) to scout talents 
and (ii) Adoption of schools to nurture 
the scouted talent. 

(b) It is pre-mature to assess the 
impact of the Sch~me. However, the 
Scheme has started shOWing some signs of 
success in terms of more partiCipation by 
StateS/Union Territories and Districts in 
the contests. Children scouted through the 
contests have also started sho\\-ing good 
results in sub-junior/juDlor natIOnal 
championships. 

(c) and (d) The expenditure on this 
has been R~ 74.::!3 lakhs In 1985-86. Rs. 
180.44 lakhs in 1986-87 and Rs. 169.98 
lakhs in 1987-88. The Scheme is being 
constantly revic"ed for making it more 
result oriented. 

Higb Security Anima. Disease Laboratory 
in Bhopal 

4731. SHRI K.N PRADHAN: Will 
the Mimster of AGRICULTURE be 
pleased to slate : 

(a) whether Government are consider-
ing a proposal to sel up a High Security 
Animal Disea~c Laboratory in Bhopal, 
Madhya Pradesh ; and 

(b) if ~o, the cost thereof and the 
time by which conslJ uetion work is likely 
to commence ? 

THE MINISTER OF STATE IN THE 
DEPARTME~T OF AGRICULTURAL 
RESEARCH AND EDUCATION IN THE 
MINISTRY OF AGRICULTURE (SHRI 
HARI KRISHNA SHASTRI): (a) Yea, 
Sir. 



,141 Written AlUWers BHADRA 10. ,1910 (SAKA) Wrln~" AlUWns 142 

(b) The cost of the construction of the 
laboratory and its fittings is estimated to 
RI. 561.81 lakhs. The construction work 
is likely to commence by January-February, 
1989. 

Esploita tion or Producers of Vegeta bles 
and Fruits 

4732. SHRI MAHENDRA SINGH: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether the producers of vegetables 
and fruits get only the one fourth of price 
paid by the consumers of their produce ; 

(b) whether it results in great exploita-
tion of the producers and they are not 
much' enthused to take up production of 
these items; and 

(c) the efforts being made for proper 
marketi~ and prescribing some basic 
prices of vegetables and fruits in the 
country? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI SHYAM 
LAL YADAV): <a) to (c) No studyl 
survey bas been undertaken to ascertain 
the sbare of the producers of vegetables 
and fruits in the price paid by the consu-
mers. Various steps taken to encourage 
farmers to lake up production of fruits 
and vegetables include distribution of 
mini.kits of high yielding planting mate-
rials, strengthening of nurseries etc. To 
increase production of onion and potato 
and to ensure remunerative price to the 
farmers, Government of India have appoin-
ted NAFED as the nodal agency at the 
national level and State MARKFEDS at 
ibe State level to undertake market inter-
vention operation at an agreed indicativel 
intervention price. 

Novodaya Vidyalayall in Madby. 
Pradesh 

4733. SHRI MOHAN LAL lHIK-
RAM: WiIJ the· Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) tbe names of the districts in 
Madhya Pradesh in which Navodaya Vfdy-
alayas have so far been opened ; 

(b) the reasons for not opening 
Navodaya Vidyalayas in the remain:ng 
districts; 

(c) the time by which a Navodaya 
VidyaJaya would be opened in Mandla 
district ; and 

(d) the reasons for not opening it so 
far '1 

THE MINISTER OF STATE IN TIlE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF BU-
MAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI): (a) A Jist is given 
in the statement ~)ow. 

(b) to (d) The Navodaya Vidyalaya 
Scbeme provides for establisbment of. on 
an average, one Navodaya Vidyalaya in 
each district of the country during the 
Seventh Five Year Plan. In the remaining 
17 districts of Madhya Prad~sh including 
Mandla district. tbe Navadaya Vidyalayas 
are expected to be set up by 1989--90. being 
tbe last year of the Seveatb Five Year Plan 
subject to the offer of 30 acres of suitable 
land aloopith adequate physical facilities 
near tho vitinily of the site and availability 
of fundi. 
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Statemeat 

List 0/ Navodaya Vidyalayas Functioning in Madhya Pradesh 

Opeaed during 1986-87 

1. Village Alirajpur, District Jhabua 

2. Village Kundeshwar, District Tikamgarh 

3. Village Pawarkheda, District Hosbangabad 

4. ViJJage Burginagar, District Jabalpur 

S Village Mana. District Raipur 

6. Viii. Ramkhiriya. District Panna 

7. Village Bohani, District Narsingpur 

Opeaed dmag 1987-88 

8. Viii. Mohni Sagar, District Shivpuri 

9. Village Amarkantak, District Shabdo) 

10. Village Manpur. District Indore 

II. Yill. Chandrakesbar. Distric& newas 
12. Village Khuraj, District Sagar 

13. Village Cborbat, District Sidbi 

14. Village Dongargarb, District RajDaDdgaon 

1 S. Villase HaUa. District Damoh 

16. Village Rampur, District Mandsaur 

17. Village Birkhari, District Bhiod 

18. Village Malhar, District Bilaspur 

J 9. VilJage Kaochinda. District Seoni 

20. VHJa,e Eorai, District Ours 

21. Village Syampur, District Scbore 

22. Village lunapani, District Kbaraooe 

23. Village JC.achmaria. District Ilaj .... h 

24. Village Diri)'a Deval, Dillrict Ouua 

25. Viii .. Boekar, District Datia 

26. Villqe Manpur. Districc MONDa 

27. ViUaae NawpOD. District Cbattarpar 

l8. Vi..., Mullhaa. Diltric::a Dbu 
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[En,fli.rh] 

laterest on Loan. (or Projects in Food 
processlag Iadu.try 

4734. DR. A.K. PATEL: Will the 
Minister of FOOD PROCESSING INDU-
STRIES be pleased to state : 

(a) the rate of interest on loans by 
the lerCI ADd other financial institutions 
being charged for projects in the Food 
Processing industry on domestic and foreign 
exchange term ; 

(b) whether Government are consider-
ina to cbange these rates as applicable to 
priority industries; and 

(c) the rates of interest charged by 
scheduled banks on working capital to units 
in this priority industry? 

THE MINISTER OF ~T A TE IN THE 
MINISTRY OF FOOD PROCESSrNG 
INDUSTRIES (SHRI JAGDISH TYTlER) : 
(a) Small scale units in the Food Pro-
cessing Industry engaged in processing or 
pJ'C!Crv8lion of goods ar~ classified as 
"Priority" ~ector for the purpose of adva-
nces made by scheduled commerical banks 
and charged rales of interest as under :-

1. Composile loaDs 
uplo 25,000/-

(a) Backward arells 10.00 

(b) other areas 1.2 .00 

2. Sbort-term advances 
"lIh Ii .. il. 
(a) upto aDd incl-

usivo of 
Rs. 2 lakhs 12.50 to 14.00 

(b) over Rs. 2 
lakhs and upto 
Rs. 25 lakhs 14.00 to 15.50 

3. Advances to State-
level corporations 
for usistinl arti-
sans. vUlaae and 
cottap jodustrics 

(for the purpose of 
purcbase aDd supply 
of inputs to and for 
the marketing of 
the outputs of the 
heneficiaries). 12.50 

4. Advances to State-
sponsored scheduled 
caste/scheduled tri-
bes development 
corporations (for 
the purchase and 
supply of inputs to 
and for the mar-
keting of the out-
puts of the bene-
ficiaries). J 2.50 

5. Term loans 

(a) Backward areas 12.50 

(b) Other areas J 3.50 

The rates of interest charged by 
financial institutions on rupee loan!i as weU 
as foreign currency loans to projects set up 
in food processing iTldutries are the same 
as applJcable to other industries. ICICI 
has, however. been charging additional 
interest of 1 ~,~ in case of units engaged in 
packaging of fresh fruit juice based drinks 
in view of their very high profit margin. 
The current normal lending rate of institu-
tions is 14/~ per annum. Further. as iD 
the case of projects in other industries. 
rupee assistance i<; provided on concessiona) 
term'\ to food processmg industry for 
modernisation of existing units and for 
rrojects set up in specified backward areas. 
Interest is charged at 11.5% on moder-
nisation assistance upto Rs. 4 crore_ In 
ca"e of projects in backward areas, interest 
is charged al 12.5~:~ per annum upto Rs. 5 
crore, Rs. 3 crore and Rs. 2 crore for 
projects set up in category (a), (b) and (c) 
backward areas respectively with a "iew to 
promoting exports. A scheme of provi-
ding incentives to industrial concerns for 
increasing export of their own manufactured 
goods in the form of rebate of interest on 
rupee loans has been introduced by the 
financial institutions effective from Dece-
mber I, 1985. 

(b) Tbere is no such prorosal at 
prescnt. 
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(c) Large and m!iiu-u u'lits are 
cbarged the maximum rate of 16.50 PCI' 
cent of their short term working capital 
requirements and 15.00 per cent for term 
loalls. 

Cold Storages for Fisb at Sea Ports 

4735. SHRI SOMNAm RATH: 
Will the Minister of AGRICULTURE be 
pleased to statf' : 

(a) the outlay Tor developing cold 
storages ·for fish at see ports ; 

(b) whether such !l demand has been 
made by the fishery sector ; and 

(c) the plan of Government to develop 
such storage points for inland marketing in 
Orissa in 1988 ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE <SHRI SHY AM LAL 
YADAV): (a) There is no Central or 

Central1y Sponsored Scheme available for 
development of cold storages for fish at 
see ports. 

(b) Y~s. Sir. 

(c) Central Government have no plan 
to develop cold storage POJDts for mland 
fish marketing In Ollssa In 1988. 

Language Universities 

4736. SHRI K. RAMAMURTHY 
WiJJ the Minister of HUMAN RESOURCE 
DEVELOPMENT be pJeased to slate: 

(a) whether several Janguage univer-
sities have approached the University 
Grants Commission for their approval for 
receiving grants ; aod 

(b) if so. tbe steps being taten to 
revene tbe trend of sellina up lansuaac 
univcnities ? 

THB MINISTBR OF STATB IN THB 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI): (a) Sampurnanand 
Sanskrit Vishwavidyalaya Varanasi; K.S. 
Darbhlinga Sanskrit University, Darbhanga; 
and the Tamil University. Tanjore have 
been declared fit by U G.C. to receive 
Central assistance under Section 12 B of the 
UGC Act. Sri Jagannath Sanskrit Vishwa-
vidyalaya, Puri has also been declared fit 
to receive Central assistance except for 
institutional development grant. Telugu 
University, Hyderabad which was established 
in 1986, has not so far been declared fit to 
receive Central assistance. 

(b) At present the U.G.C. is of the 
view that in the interest of inter-disciplinary 
studies and research, It would Dot be 
advisable to set up single facolty Umver-
sities. 

Enl of Bride-Money Taking 

4737. SHRI DIGVIJAY SINGH: 
Will the MiDlster of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether any assessment has been 
made as I ) how far the system of bnde-
money takIDg is prevalent In the country; 
and 

(b) what efforts have been made to 
reduce this social evil ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND 
CHILD DEVELOPMENT IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (SHRIMATI MARGARET 
ALVA): (a) No Sir. 

(b) The Question does not Inse. 

DestrudJon 01 IIIdJan SbJ,. fn Gall 

4738. PROF. SAIF-UD-DIN SOZ: 
Will the Minister of SURFACE TRANS. 
POR T be pleated to state : 

(a) the Dumber of Indian sbips 
destroyed or damqed duriD8 the Iran-Iraq 
war iD tbe Gulf in July. J 988 ; 
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(b) the route adopted by Indian 
vessels for importing oil from Iran and 
Iraq, during the war period ; 

(c) whether the shipping industrial 
suffered any Jou on account of wear and 
tear and adoption of Jonger route than 
before; and 

(d) jf so, the total loss suffered as a 
result thereof '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) No reports 
of any attack on, or damage to Indian 
ships in the month of July, ~1988 bas been 
:-eceived. 

(b) to (d) The route adopted by Indian 
vessels for importing oiJ from Iran and 
Iraq is through the straits of Hormuz and 
along the coast of UAE. Saudi Arabia and 
Kuwait. Depending upon ,the state of 
hostilities, slight adjustments were also 
made from time to time regarding the 
source of supplies. However Indian shipping 
industry has not suffered on this account 
as the freight took into account the Jonger 
routing. 

Non-Payment of Teaching AUowance to tbe 
Teachers of Kendriya VidYBlaYBs, Bhopal 

Region 

4739. SHRI SAMAR BRAHMA 
CHOUDHUR Y: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT 
be pleased to state : 

(a) whether teachers of some of the 
Kendriya Vidyalayas of Bhopal Region 
have not been paid teaching allowance; 

(b) if so, the reasons for non-payment ; 
and 

(d the time by which those teachers 
would be paid that allowance ? 

THB MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L P. SHAHI): (a) to (c) Accor-
ding to the information available teacbina 
allowance bas been paid in all tbe Kondriya 
Vldyalay.a iD Bhopal reaiOD. 

Fonds for Agricultural Pomps 

4740. SHRr BANWARI LAL 
PUROHIT: 
PROF. RAM KRISHNA 
MORE: 

WiJJ the Minister of AGRICULTURE 
be pleased 'to state: 

(a) wheiher due to restrictions irnpossd 
by the National Bank of Agriculture and 
Rural Development. the Cooperative Banks 
and Land Development banks in the 
Maharashtra State are not releasing funds 
for connections to agricultoral pumps; 

(b) whether the State Government has 
ur&ed Union Government to direct 
NABARD to remove the r~strjctions 
imposed by them; and 

(c) if so, the reaction of Union 
Government thereto ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE 
MINISTRY OF AGRICULTURE (SHRI 
SHYAM LAL YADAV): ta) NABARD 
bas not imposed any restrictions on 
Cooperative and Land Development Banks 
in MaharashtrCi for financing energisatioD 
of pumpsets. 

(b) No, Sir. 

(c) Question does not arise. 

Implementation of Transfer Guidelines ill 
KeDdriYB Vidyalaya Sangatban 

4741 SHR! RA~ASHRA Y PRASAD 
SINGH: 
SHRf S. M. GURADDI: 
SURf RAJ KUMAR RAI : 

wm the Mmister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state : 

(a) whether some changes in transfer 
guidelines for teachers of Kendria VidyaJaya 
Sangathan have been approved by the Board 
of Governors on 3 J May, J 988 ; 

(b) whether these cbanaas baw bcco 
implemented; and 
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(c) if not, the reasons ther~for ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE UEVELOPMENT 
(SHRI L.P. SHAHI): (a) to (c) Yes, 
Sir. The Board of Governors of the 
Kendriya Vidyalaya Sangathan, Hl it~ 

meeting held on 31.5.1988 have agreed lhat 
teachers promoted as PGTs and Vice-
Principals will be posted either outside the 
region or language ar~a Since this 
decision was late for effecting tran<..fers in 
the summer vacations for 1988, this 
modification wiil become effective from 
1.5.1989 when the general transfer would 
be next ordered. 

Aerial Seeding 

4742. CHAUDHARY RAM PARKASH: 
Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether Government are planning 
to use aerial seeding to increase forest 
cover; 

(b) the measures taken to do arial 
seeding in parts of Haryana and PunJab; 
and 

(c) the details of aerial seeding carried 
out in two States during the last two years? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI) : 
(a) Yes, Sir. 

(b) Aerial seeding has not been takeD 
up in Haryana and Punjab. 

(c) Does [Jot arise. 

Rise in Prices of Nickel and Cobalt 

4743. DR. KRUPASINDHU BHOI: 
WiJf the Minister of STEEL AND MINES 
be pleased to state : 

(a) whether there bas been a steep rise 
in the prices of nickel and cobalt ; 

(b) whether the country is losing huge 
amount of foreign excbange by importing 
tbc~e strategic metals ; 

(c) whether huge deposit of these 
minerals is found in Sukinda Valley in 
Cuttack district of Orissa; 

(d) whether tht:re is a proposal for 
setting up of a nickel extracting plant 
so that the growing domestic demand of 
these metals can be met and foreign 
exchange saved ; and 

(e) if so, the steps proposed to be 
taken in the matter .? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI LP. SHAHI) : (a) and (b) There 
is no indIgenous PJ OdUCl ion of nickel and 
cOJaJt In the country. The total require-
ments of these metals in the country are 
met through imports. The import of 
nickel is canahsed through Minerals and 
Metals Trading Corporation (MMTC) and 
the requirements of cobalt are met through 
imports under Open Generai Licence. 

The lOtal quantity and value of Imporl 
of primary nickel during the last three 
years was as under :-

Year 

1985-86 
1986-87 
1987-88 
(Prov.) 

Quantity 
(MT) 

5500 
3424 
6970 

Value (Rs. 
crores) 

35.57 
17.71 
55.00 

As far as cobalt is concerned, the total 
demand of the country is currently estima-
tcd at about 150 Metric Tonnes. During 
1985-86, the total quantity and value of 
cobalt and its alloys imported was 130.94 
MT valued at Rs 4.54 crores. 

In the recent past, international pricos 
of nickel have risen sharply due to tight 
availability of the metal in the international 
market and increase in demand by users 
particularly in the Steel making industry 

(Cl to (e) Nickel ore reserves in the 
country as on 31.3.J983 are estimated at 
165 million tonne~ averaging 1.04 % nicke 
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at the cut off grade of 0.7% nickel Out 
of this 154.50 million tonnes of 1.05 % 
nickel are located in the Sukinda area, 
Cuttack DisH. of Orissa. 

In April, 1974. sanction was accorded 
for setting up a 4,800 tonnes per annum 
nickel and 200 tonnes per annum cobalt 
extraction plant based on Sukinda Nickel 
deposit. The technology, when tried on 
a pilot plant scale, did not yield satisfactory 
results. It, therefore, became necessary to 
re-evaluate the available data. The 
evaluation undertaken revealed the need for 
additional exploration. laboratory and pilot 
plant test work before preparation of a 
feasibility report. It was found that the 
cost of carrying out further studies itself 
required would be about Rs. 48.71 crOTes. 
In view of adverse economics of producing 
nickel at Sukinda and severe constraints 
on resources, the project is not being 
pursued. 

Hindustan Zinc Ltd. is setting up a 
plant for extraction of cobalt from Beta 
Cake which is a residue from the Zinc 
SmeJter. The rlant is expected to be 
commissioned by January, 1990. 

La.:k of Drinking water Facilities at 
Historical Places 

4744. SHRIMATI PRADHAWATr 
GUPTA: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) wheiher there is a 'Iack of drinking 
water facility at historical places in Delhi 
and other parts of the country which 
creates great problems to the visitors; and 

(b) if so, the steps taken by Govern-
ment to remove the problem in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EnUCA TION AND 
CULTURE IN THE MINISTRY OF 
HUMAN .RESOURCE DEVELOPMENT 
(SHRI L.P. SH,l\HJ): (a) and (b) No, 
Sir. Drinkina wntCl facility exists at aU 
the important t:entrally protected 
moaumcnts. 

Acrease under CasbewDut Cultivation 

4745. SHRI J. RAMA RAJ: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) the total acreage of land under 
cashewant cultivation in the countr}'.; 

(b) the average yield per hectare; 

(c) the quantity of raw nuts imported 
last year; 

(d) whether Union Government are 
aware of tbe recent procurement policy of 
the Government of Kerala which is detri-
mental to the farmers interests ; and 

(e) if so, the Government's reaction 
tbereto ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPER A. TION IN THE 
MINISTRY OF AGRICULTURE (SHRI 
SHYAM . LAL YADAV): (a) and (b) 
The area under cashewnut cultivation in 
the country during the year 1985-86 was 
provisionally assessed at 5.18 lakh hectares 
and the yield at 452 kgs. per hectare. 

(c) A quantity of 44.9 thousand tonnes 
(provisional) of cashewnut was imported 
during 1987-88. 

(d) and (e) The Government of Kerala 
have initiated a monopoly procurement 
policy for cashewnut which would not be 
detrimental to the farmers inrerests. 

Amount Pending witb GIC as dues of 
Farmers under Crop InsarBK8 Scheme 

4746 SHRI T. DALA GOUD: Will 
the Misister of AGRICULTUIlE be pJeased 
to state: 

(a) the amount pending with the 
General Insurance Corporation as the dues 
of the farmers under the Crop Insurance 
Scheme during the last three years, year-
wis. ; and 

(b) the stcl?s Government proposo to 
take to see that the insured and assurecl 
amount is paid to farmers immediately 'I 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICUL TURE 
AND COOPERATION IN THE 
MINISTRY OF AGRICULTURE (SHRI 
SHYAM LAL YADAV): (a) and (») 
A year-wise and State-wise statement' 
showing amount of indemnity claims not 
paid to fanners pending with the General 
Insurance Corporation of India (GIC) 

during 1985·86, 1986·87 and 1987-88 is 
given below. The unpaid c1aims for 1985-
86 and 1986-87 have not been paid by the 
GIC because either one-third share of the 
State Governments has not been received 
by tbe GIC or further eJitamination of 
claims is required. Action has been 
initiated to clear indemnity c1aims for 
1987-88 after scrutiny. 

Statement 

S1. 
No. Name of States/U.Ts 

2 

1. Andhra Pradesh 

2. Gujarat 

3. Goa 

4. Himachal Pradesh 

5. Karnataka 

6. Maharashtra 

7. Madhya Pradesh 

8. Orissa 
9. Rajasthan 

10. Tamil Nadu 

11. Tripura 

12. Andaman & Nicobar 

13. Delhi 

14. Pondicherry 

1985·86 

10:.03 

(Rs in lakhs) 

Claims not paid 

1986·87 

4 

975 19 
124 40 

86.27 
430.19 

8.11 
280.26 

4.40 

1987-88 

5 

978.57 
~ 136(1.13 

0.27 
5.33 

708.62 
1831 58 

511. 77 

52.06 
0.20 

0.61 
0.08 
0.04 

Total 102.03 1908.82 25449.26 

Sports Development in Rural Areas 

4747. SHRI VIJAY N. PATIL: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) whether Government have developed 
and broadbased schemes for development 
of sports in rural areas; 

(b) if so, whether Government have 
succeeded in locating tale nted sportsmeD 
from rural areas ; 

(c) the field of sports iD which talent 
havc bceD located ; 

(d) whether sufficient funds have been 
pJaced for encouraging rural sports; and 

(e) if so, the authority looking after 
rural sports ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND 
CWLD DEVELOPMENT IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (SHRlMATI 
MARGARET ALVA): (a) Ycs, Sir. 
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(b) and (c) Talent scouting is a 
continuous and on-going process under tbe 
scheme of 'Promotion of SPOlts in Special 
Areas'. Certain talents in archery, long-
distance running and water sports have 
been spotted in the rural areas and these 
&re being developed on scientific hnes. 

(d) Besides allocations made by the 
States for development of sports in their 
areas, the Central Government have 
earmarked Rs. 200 crores in the VII Five 
Year Plan under the Central Scheme for 
broad-basing and developing sports in the 
entire country includlDg rural areas. 

(e) Sports being a State Subject under 
the Constitution of India, the primary 
responsibIlity of looking after development 
of sports in rural dreas is that of the State 
Governments. Their efforts are, however, 
supplemented by the Central Government 
and the Sports Authority of India through 
implementation of various schemes funded 
from the Central budget. 

( Tranalatlon] 

Adolt Education Centres in Uttar Pradesh 

4748. SHRI RAJ KUMAR RAI : 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the district-wise total number of 
Adult Education Centres opened in Uttar 
Pradesh till March, 1988 ; and 

(b) the district-wise total number of 
such centres proposed to be opened in 
Uttar Pradesh from 1 April, 1988 to 
31 March, 1989 ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI): (a) and (b) A 
statemect is given below. 

Statement 

Total nU'1Iber of Q,/u/I education centres opened in Ullar Pradesh during 1987·83 
and propos~d 10 be opened during] 988-89 

S. No. Name of District Centres op.!Ded Centres proposed 
durmg 1987-88 to be opened 

durina 1988-89 

(1) (2) (3) (4) 

Agra 654 720 
2. Ahgarh 660 690 
J. Elah 600 630 
4. Mainpuri 300 410 
5. Mathura 660 620 
6. Jhansi 300 300 

7. Lalitpur 300 300 

8. Hamirpur 600 600 
9. Banda 300 600 

10. JalauD 600 600 

11. Lucknow 1650 1140 

12. Raebareli 300 400 

13. Hardoi 790 630 
14. Unnao 900 600 

JS. Sitapur 300 600 

16. Kberi 300 630 
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-- --_ -... _--
1 2 :r 4 

17. BareiUy 640 640 
18. Badaun 830 620 
19. Pihbhit 300 600 
20. ShahjahanpUI 300 300 
21. Meerut 400 480 
22. Bulandshahar 660 700 
23. Gh8Zlabad 360 360 
24. Saharan pur 334 660 
25. Muzzafamagar 700 780 
26. Muradabad 810 600 
27. Rampur 330 300 

28. Dijnaur 330 300 
29. Varanasl 793 860 
30. Gazipur 600 620 

31. Balia 300 330 
32'. Jaunpur 410 550 
33. Mirzapur 680 620 
34. Gorakhpur 630 660 
35. Bash 900 1030 

36. Deoria 805 660 

37. Azamgarh 1000 990 
38. Allahabad 1240 124C 
39. Fatehpur 660 600 

40. Kanpur Nasar 375 420 

41 Kanpur Dehat 645 690 

42. Btawah 390 390 

43. Faizabad 330 600 

44. Gonda 600 600 

45. Bahraich 600 1030 
46. Farrukhabad 600 750 
47. Sultan pur 660 960 
48. Pratapgarh 300 300 
49. Barabanki 935 610 
50. Natnital 630 700 
51. Almora 600 600 
52. Pithoragarh 600 600 
53. Pauri 369 360 
54. Tehri 608 600 
SSe Chamoli 330 300 

56. Dehradun 195 400 
$7. Uttartashi 300 320 
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[English] 

Dbasa Indonesia Programme of 
Jawabarlal Nebru University 

4749." SHRI VUAY KUMAR YADAV: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) the number of students who were 
admitted to the Bhasa Indonesia Programme 
of the Jawbharlal Nehru University during 
the last three years; 

I (b) the number of those who actually 
completed the course; and 

(c) the reasons for dropping out the 
remaining students fsom the course ? 

THE M lNISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
<SHRI L.P. SHAHI): (a) to (c) According 
to the fnformation furnished ty the Jawa-
harlal Nehru University, the position is as 
follows :-

Year of admi· No. of candi- No. of 
ssion dates candidates 

1985-86 
1986-87 
1987-88 

admitted who passed 

Nil 

Nil 

Food Sened in Navodaya VidyalayaH 

4750. SHRIMATI GEETA MUKH-
ERJEE: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) tbe details of the food recomm-
ended to be liven to children of Navodaya 
Vidyalayas ; 

(b) whether there have been any 
complaints of ineaularities by food con-
tractors in serving the food ; and 

(c) it so, the nature of such complaints 
aDd &oliOD tatoo thcrcOD' 

THE MINISTER OF STATE IN mE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI): (a) The suggested 
daiJy menu for the hostel mess is given in 
the statement below. 

(b) and (c) The Navodaya Vidyalaya 
Samiti has not received any complaints of 
serious nature against the contractors in 
serving the food. However, whenever any 
instance of poor quality of food being 
served by the ct>ntractors is brought to the 
notice of the Samiti. immediate remedial 
measures are taken, with the help of the 
Principal and the District Magistrate who 
is the Chairman of tbe Vidyalaya Manage-
ment Committee to ensure that good quality 
of food is served to th¢ students. 

Instructions have been issued to the 
Principals advising them to manage the 
mess by the Vidyalayas departmentally with 
tbe belp of students and teachers. More 
than 60% of the Navodaya Vidyalayas are 
now managing the mess on their own witb-
out any contractor. 

Stetemeut 

Daily menu suggested for hostel 1IIec'tS 

in Navodaya Vidya!ayas 

Breakfast 

Lunch 

Mid-day 

Evening Tea 

Dinner 

Night 

Egg, bread and butter. 
milk or tea/Potato Pran-
thas and tea/&ead 
Paloras and tea/Purree. 
Potatoes and tea/any other 
local suitable item. 

Bread, Rice, Da). 
Vegetable and Curd. 

Seasonal Fruit. 

Tea and Snacks. 

Bread, Rice, QaJ~ Veae-
table, Salad or Papped. 

Milk. 250 gms. 

Non-Vegetuian food may also be sened oa 
suitable occasions as decided by the Moss 
Sub-Committee. If Curd is not served. it 
must be compensated by any other suitable 
item. 
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ICAR Research on Bracld8b Water 
Plants 

4751. SHRIMATI KISHORI SINHA: 
Will the Mioister of AGRICULTURE be 
pleased to state : 

(a) whether tbe Indian Council of 
Agricultural Researcb has done any I'fsearch 
in the use of sea water for growing certain 
crops tolerant to brackish water ; 

(b) if so, the details thereof ; 

(c) whether any plans are afoot to use 
sea water for irrigation in coastal areas; 

Cd) whether U S.A. had offered India 
technologies for growing certain oilseed 

• crops using sea water; and 

(e) if so, Government's reaction 
thereto? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURAL 
RESEARCH AND EDUCATION IN THE 
MINISTRY OF AGRICULTURE (SHRI 
HARI KRISHNA SHASTRI): <a) No. Sir. 

(b) Does not arise. 

Cc) The Central Salt and Marine 
Chemicals Research Institute (C.S.M C.R.I'> 
of the Council of Scientific and Industrial 
Research has conducted preliminary experi-
ments to investigate possibiJities of using sea 
water as supplementary source of irrigation 
to grow some field crops and halophytes in 
tbe coastal sand dunes. 

Cd) Yes. Sir. 

(e) The technologies are still in the 
developmental stages. 

Coostructioa of New Bridget on National 
Highway No.2 in U.P. 

4752 SHRI SWAMI PRASAD 
SINGH: WnJ tbe Minister o( SURFACE 
TllANSPORT be pleased to .tate : 

(a) wbether there is any proposal to 
CODItruct new bridges OD National Hip",ay 
No. 2 in Uttar Pradesh; 

(b) if 10. tbo doIaiJI ~f. • 

Cc) the time schedule fixed (or their 
completion and the estimated cost (bereof ; 

(d) the sources from where the pro-
jects are to be financed ; and 

(e) the agency to whom th~ works 
have been entrusted? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) Yes, Sir. 

(b) In the Seventh Plan, there is 
provision for construction of six bridges. 
These are-Ganga bridge at Varanasi. 
Yamuna bridge at Agra, Sasur Khaderi 
bridge at Km. 132, and 3 minor bridges. 
Four of them viz. Ganga bridge at Vara-
nasi. Yamuna bridge at Agra. Sasur 
Khaderi bridge at Km. 132 and minor 
bridge on Khaga byepass have been 
sanctioned. 

(c) The work of Ganga bridge at 
Varanasi has been awarded and the sche-
duled date of completion is I >92. The 
work of other bridges has not yet been 
awarded. The estimated costs of the four 
bridges sanctioned are as follows : 

Ganaa bridge ::It 
Varanasi Rs. 2658 laths 

Yamuna bridle a£ 
Agra - Rs 3791akhs 

Sasur Khaderi bridge 
in Km. 132 Rs 35 lakhs 

Minor brjdge on 
Khaga byepass - Rs. 41akhs 

(d) The cost of the bridges is to be 
met out of the funds made available for tbe 
deveJopment of NationaJ Hiabways. 

(e) The work of Ganga bridge at 
Varanali has been awarded to MIs. Hin-
dustan Construction Co. Lid. and wiJJ be 
executed through the agency of Uttar 
PradeSh State Government. 

HIgInr., Projects ." IRCC Ia IadIa 
ADd Abroad 

47S3. SHRI SIMON TIOGA: WiD 
tbe Ministca' of SURFACB TRANSPORT 
bepJouodaoacaaec 
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(a) the reasons for allowing Indi aD 
Road Construction Corporation to submit 
tenders only for World Bank Aided High-
way Proj~ts in India and imposing a ban 
for al1 other highway projects in India and 
abroad; 

(Il) whether IRCC is not allowed to 
continue its operation in Iraq where there 
is tremendous prosp~ts for new business; 
and 

(c) if so, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT) : (a) to (c) Res-
trictions have been placed on tendering for 
works in India and abroad by the Indian 
Road ConstrucHon Corporation in view of 
its poor performance in contracts outside 
the country and in view of the ongoing 
review of tbe future prospects of the 
Company. 

Forest Clearance Scheme 

4754. SHRI RADHAKANTA DIGAL: 
Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state: 

(a) whether Government has taken 
steps to clear the fore~t in Orissa; 

(b) whether the forest clearance work 
has been taken up in Orissa under the 
Central Scheme; and 

(c) if so the details thereof? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI) : 
(a) to (c) There is no scheme for clearance 
of forests. Diversion of forest area for non-
forest use requires prior approval of the 
Government of India under the Forest 
(Conservation) Act, 1980. Some cases of 
diversion of f,-,rest land for non-forest use 
in Orissa violating the provisions of the 
Forest (Conservation) Act, 1980 have come 
to notice. The State Government have been 
advised not . to divert forest land for non-
forestry purpose without prior approval of 
Government of India. 

Hoases under Indira A "88S YoJaoa 

4755, SHRI V.S. VIJAYARAOHA-
VAN: Will the Minister of AGRICUL-
TURE be pleased to state: 

(a) the amount alJocated to Kerala 
under the Indira Awas Yojana during the 
year 1988 ; and 

(b) the number of houses constructed 
and the amount spent so far? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRI-
CULTURE (SHRI JANARDHANA 
POOJARY): (a) Under the IndirafAwaal 
Yojana, amounts are allocated to the 
States/UTs on fInancial year to financial 
year basis. Under the Yojana, the progress 
of construction of houses is monitored by 
the Government of India during a financial 
year. An amount of Rs. 410.00 lakhs (cash 
component) has been allocated to Kerala 
under t!'le Yojana during 1988-89. 

(b) The number of houses constructed 
and the expenditure incurred (including the 
value of foodgrains at subsidised rates) by 
the Kerala Government during the period 
1985-86 to 1988-89 (upto July, 1988). 
under ttie Yojana are 34220 and Rs. 
3035.55 lakhs respectively. It may be men-
tioned that Indira Awaas Yojana was 
launched as a sub-scbeme of Rural Landless 
Employment Guarantee Programme 
(RLEGP) during 1985-86. 

Pricing Policy of Fertilizers 

4756. SHRI Y.S. MAHAJAN: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether Government propose to 
mate certain changes in the pricing policy 
of fertilizers so tbat the fettilizer producing 
units especially in the public sector do not 
lose finauciaJly ; aDd 

(b) if 80. the details tbenof? 



SEPTEMBBR I. 1988 Written Answe;, 168 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS IN 
THB MINISTRY OF AGRICULTURE 
<SHRI R. PRABHU): (a) and (1:» This 
matter is constantly under review by 
Government. No decision has yet been 
taken. 

Traffic HaudJed by Major Ports 

4757. SHRI SRlKANTHA DA'ITA 
NARASIMHARAJA WADIY AR : WiU the 
Minister of SURFACE TRANSPORT be 
pJeased to state: 

(a) the total traffic handled by different 
major ports during 1987-88 ; 

(b) whether some major ports are facing 
congestion; and 

(c) if so, the Slt"ps proposed to be 
taken to remove congest ion In those ports ? 

THE MINlSTBR OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
<SHRI RAJESH PILOT) : (a) Total (raffic 
handled during the year 1987-88. by 
different major port sin India is 133.779 
million lonnes. 

(b) The major ports of Bombay. Kandla 
and New Mangalore are at present facing 
congestion. 

(c) Steps like encouraging midstream 
discharge of vessels, close monitormg of 
working of ships, daily meeting witb users 
to sort out tbe problems faced by them, 
induction of private equipments to speed 
up discharge/loading of cargo, close co· 
ordination among various agencic5 like 
Customs, RaiJways etc .• have been taken to 
remove congestion. 

SIIppIy or Keroseae to Fishenuea of Kerala 

4758. SHRI MULLAPPALL Y RAMA-
OIANDRAN : Wil1 tbe MiniJter of AGRI-
CUL TURB be pleased to state : 

(a) wbetbor the Governmeni of Kerala 
has approached the Centra] Government for 

enhancement of the quota of kerosene aUo-
cated to the State for outboard motors fit-
ted on traditional fishmg crafts operated by 
poor fishermen in Kcrala; 

(b) if so, the details thereof and the 
decision of Government in this regard; 
and 

(c) the quantity of kerosene is currently/ 
hitherto allocated to Kerala for the above 
purpose? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI SHYAM 
LAL Y ADAV) ; (a) and (b) Government 
of Kera)a had stated that the present 
monthly allocation of kerosene oil of J 000 
K.L. for the fishermen in the State being 
made by the Central Government was in-
sufficient to meet the requirements in res-
~t of the traditional craft fitted with 
outboard motors and requested that it 
should be raised to 3000 K.L. per month. 
It has not been found feasible to increase 
the present level of allocation for this 
purpose, The State Government have been 
advised that any additional requirement for 
this purpose can be met by the State 
Government from out of the overall alloca-
tion of kerosene to the State which is made 
from time to time by allowing suitable 
growth. 

(c) The total allocation of kerosene 
made to Kerala for the current monsoon 
block (July to October. 1988) is 19470 
lonnes per month Besides an ad-hoc 
additional allocation of 500 tonnes has 
also been made for August 1988 to meet 
the increased demand due to festival etc. 

Punjab. Text Books by Paojabi Academy, 
Delhi 

4759. SHRJMATI USHA CHOU-
DHAR Y; Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) wbether Punjabi Academy. Delhi 
AdministratioD has crmpiled/edited Punjabi 
Text books for Middle aDd Secondary 
classes witbout the prior permission of the 
Directorate of Education, Delhi ; 
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(b) if so, the details thereof; and 

(c) the reaction of Government thereto? 

THE MINISTER OF STATE IN THE 
DePARTMENTS OF EDUCATION AND 
CULTURE IN THE MI~ISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRf L P. SHAHI): (a) to (c) The 
Punjabi Academy has nor compiled/edited 
Punjabi textbooks for Middle and Secon-
dary schools. Some of the books for 
Primary level have t-een got translated and 
in addition, one book namely Katha 
Kaham for Class xr bas been prlDted by 
the Punjabi Academy with tbe prior aPNO-
val of Central Boarc1 of Secondary Educa-
tion. 

Building of Gas Pipelioe. 

4760. DR. G. VlJA Y A RA \fA RAO : 
Will the Minister of AGRICULTURE be 
pleased to state ; 

(a) whether the National Dairy Deve-
lopment Board has been given green signal 
for the establishment of rural power co-
operatives and laying of biogas and natural 
gas pipelines for the enlire country; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SaRI SHYAM LAL 
Y ADA V) : (a) and (b) No, Sir. However, 
on request from State Government of 
Gujarat, NODB has initiated formulation 
of a rural power co-operative project for 
Kheda district of Gujaral. The feasibility 
study is being carried out. 

Plaot ProtectiOD Measures 

4761. SURI SRIBALLAV PANI-
GRAHl: Will the Ministsr of AGRICUL-
TURE be pleased to state: 

(a) whether Government are giVing 

priority to plant protection measures ; 

(b) whether any Central scheme is beiog 
introduced in different States to give ad. 
quate protKtioD to plants ; 

Cc) if so, the details thereof; and 

(d) the heJp and assistaoce beiDg ex-
tended to different Statea under tbe 
scheme? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICUL TURE (SHRI SHYAM LAL 
Y ADAV) : (a) Yes, Sir. 

(b) to (d) Central Government has in 
operation several measures/schemes for 
effective plant protection including the 
folJowing : • 

(j) For strengthening pest surveiJ-
lance in the States, 19 Central 
Surveillance Stations and 13 Cen-
tral Plant Protection Stations bave 
been set up ; 

(ii) Biological controj of pests and 
diseases is enconraged and 11 
Centra) Biological Control Sta-
tions have been set up ; 

(iiiJ The concept of integrated pest 
management is widely advocated; 

(iv) The Government is implementins 
a Centrally Sponsored Scheme for 
tbe 'Control of Pests and Diseases 
of Agricultural Imporlance'. uDder 
which subsidy of 50 % towards 
the cost of pesticides and 66·2/3% 
towards the operational cost of 
aerial spraying is extended to the 
cultivators with the Central 
Government and the State 
Governments sharing equally the 
cost of tbe subsidies. In the case 
of Union Territories, the entire 
subsidy shall be borne by the 
Centra) Government. 

Iaaease in TID Prkes 

4762. SHRI YASHWANTRAO 
GADAKH PATIL: Will the Minister of 
STEEL AND MINES be pieased to slate: 

(a) whether the pric:cs of lin have been 
increased; 

(b) if so. tbe details thereof aad the 
rca sons therefor; aud 
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(c) the effect of tbis price hike on the 
industry? 

THE MINISTER OF STEEL AND 
MINES (SHRI M.L. FOTEDAR): (a) to 
(c) 'The prices of non-ferrous metals, inclu-
ding tin~ are fixed every month taking into 
consideration various factors including 
representations received from the user 
industries. The prices of tif) have been 
more or less stable during tho! current year 
except for marginal increase during the 
months of June, July and August, 1988 
which has been on account of increase in 
the internatIonal prices. The prices of tin 
since the b~ginning of current year are 
indicated below : 

Month Price (Rs ftonne) 

January 1,99,500 

February to 2,02,oon 
May 
June 2,05,000 

Ju!y 2,10,000 

August 2,20,000 

As th~ increase in price is only margi-
nal, its impact if any. en the industry, is 
not very significant. 

New Engineering College and 
polytecbnics in Delhi 

4763. SHRI YASHWANTRAO 
GADAKH PATIL: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT 
be pleased to state ; 

(a) whether it is proposed to set up 
another engineering college and some poly-
technics in Delhi in view Of the increasing 
number of students seeking admission ; 

(b) if so, the details thereof; and 

(c) if nol, the reasons therefor ? 

TJlE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI): (a) to (c) At 
present, no proposal has been reeei ved 
from the Delhi Administration for the 

establishment of another Engineering 
College and more polytechnics in the Union 
Territory of Delhi. 

PSDcbayati Raj 

4764. SHRI CHINTAMANI JENA: 
Will tbe Minister of AGRICULTURE be 
pleased to state: 

(a) the present system of Pancbayati 
Raj in the coun.ry ; 

(b) whether an the State Governments 
are adopoting the same; 

(cl whether Union Government have 
stressed the need to introduce three-tier 
system in Panchayati Raj in the country ; 

(d) if so. the details thereof; and 

(e) the steps being taken to imple-
ment it ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRI-
CULTURE (SHRI JANARDHANA 
POOJARY): (a) and (b) The Fanchayati 
Raj System with district, block and viUage 
as units of popular Government was 
introduced in the country in early sixties 
following the Balwant Rai Mehta Committee 
recommendations. Ail Stales and Union 
Territories except the States of Meghalaya, 
Nagaland and Mizoram and U ·T. of 
Lakshadweep have Panchayati Raj insti-
tution at present. 

(c) The Panchayati Raj institutions 
being units of local self-government are 
matters reserved to t he State Government. 
Under the Conc;titution and the States are 
free to design the structure and pattern of 
the system. 

(d) and (e) Do not arise. 

lmplemrutstion of Operation Flood-III 

4765. SHRI C. SAMBU: Will tbe 
MlDister of AGRICULTURE be pleased to 
state: 

(a) the States where the Operation 
Flood phase III is being implemented; 

(b) tbe districts in Andhra Pradesh 
included under this Project. 
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(c) the number of people benefited by 
the Scheme in Andhra Pradesh State; and 

(d) the JetaiJs thereof 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
IIf ADA V): (a) The States/Union Terri-
tories where Operation Flood III is being 
implemented are-Jammu & Kashmir, 
Haryana, Bihar, Nagaland Tripura, Andhra 
Pradesh, Kerala, Maharashtra, Hi machal 
Pradesh, Rajasthan, Sikkim. Manipur, West 
Bengal. TamIl Nadu, Karnataka, Gujarat, 
Punjab, Uttar Pradesh, Assam, Mizoram, 
Orissa, Pondlcherry, Goa, and Madhya 
Pradesh. 

(b) Districts covered/proposed to be 
covered under Operation Flood-II in Andhra 
Pradesh are as follows :-

Yisakhapalnam Milk Shed 
1. Srikakulam 
2. Vlzianagaram 
3. Visakbapatnam 

Krishna Milkshcd 
1. Krishna 

Prakasam 'vi i/bhed 
1. Prakasam 

Nizamabad M ilkshed 
1. Nlzamabad 
2. Medak 

Cuddapah Milkshed 
I. Cuddapah 

Nellore Milkshed 
1. Nillore 

Godavari Milkshed 
1. East Godavari 
2. West Godavari 

Gunlur Milkshed 
1. Guntur 

NaJ,onda Milkshed 
1. Rangareddy 
2. Na)gonda 

Kllrnool Milksh~d 
J. Kurnool 

Chltloor MUkshed 
I. Chittoor. 

(c) and (d) The details as in Marcb, 
1988 for Andhra Pradesh are given below :_ 

I. 

2. 

3. 

4. 

S. 

Number of Village societies 4041 
organised 

Number of Farm Families 422223 
covered 

Milk procurement in March 88 882.51 
(thouSllnd Kgs. per day) 

Milk sold in the Milksheds 576.75 
(thousand Jitres per day) 
Milk Processing capacity 
(thousand litres per day) 

1387 

Commissioning of Godavari Fertilizer 
Factory at Kakinada A.P. 

4766. SHRI C. SAMBU: WilJ tbe 
MinisteJ of AGRICULTURE be pleased to 
state: 

(a) the reasons for the delay in the 
commissioning of Godavari Fertilizer 
Factory at Kakinada in Andhra Pradesh; 
and 

(b) the time by which it will start 
functioning '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS IN 
THE MINISTRY OF AGRICULTURE 
(SHRI R. PRABHU): (a) Commissioning 
of the Godavan Fertilizer and Chemicals 
Plant at Kakinada in Andhra Pradesh WBJ 
delayed due to 50% power cut imposed by 
the State Electricity Board and noo-
availability of locos for haulage of raw 
materials from Vishakapatnam to Kakinada. 

(b) The plant has since commenced 
trial production of Di-ammonium phos-
phate. 

Landless Peasants 

4767. SHRI AMARSING RATHAWA: 
Will tbe Minister of AGRICULTURE be 
pleased to state : 

(a) whether any survey has been 
conducted to find out tbe number of 
landless peasants in the country; and 

(b) if so, the details thereof· State-
wise ? 
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'IHBJAINISTBR OF STA TB IN THE number of landless peasabts as such in the 
DEPARTMENT OF RURAL DEVELOP- country. 
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI JANARDHANA POOJARY) : (b) However. State-wise figures of 
(a) The census organ isati on has not agricultural labourers as per 198. Census 
carried out any survey to find out the are given in the Statement below. 

Statement 

Agricultural Laboures 

States/UTs. Rural Urban Total 

Andhra Pradesh 7912322 412695 8325017 

Bihar 7162127 204846 7366973 
Gujarat 2350195 138105 2488300 

HaeyanB 560289 30035 590324 
Himachal Pradesh 38901 1171 40072 

Jammu & Kashmir 54976 8564 63540 

Karnataka 3379223 275974 3655197 

Kerala 1819505 97857 1917362 
Madhya Pradesh 4666224 191605 4857829 

Maharashta 6119959 350896 6470855 

Manipur 22220 6393 28613 

Meghalaya 55847 2052 57899 

Nagaland 2556 423 2979 

Orissa 232189 76785 2396974 

Punjab 1014171 78054 1092225 

Rajasthan 712831 51794 764625 

Sikkim 4766 121 4887 

Tamil Nadu 5647523 390078 6037601 

Tri pur a 144087 2002 146089 

Uttar Pradesh 4841198 335876 5177074 

West Benga) 3778603 Jl2928 3891531 

A&N Islands 2303 34 2337 

Anmacha) Pradesh 7609 J87 7796 

Cbandigarh 496 363 856 
nadra & Nagar Haveli 4485 106 4592 

Delhi 11359 4772 16131 

Goa, Daman & Diu 29927 2467 32394 

Lakshadweep 
Mizoram 2183 2935 5118 

PODdicharry 46950 7564 54514 

Total 52713022 2786682 55499704 

NOTE :. No CCDIUI was conducted iD Assam iD J981. 
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Cold-Storage Facilities for Presening 
Fruits and Vegetables 

4768. SHRI AMARSINH RATHAWA: 
SHRIMOHANBHAI PATEL: 

WiJI the Minister of FOOD PROCE-
SSING INDUSTRIES be pleased to state: 

(a) the details of the CJlrl storage 
facilities available in the country to 
preserve fruils and vegetables. State-wise; 

(b) whether a large quantity of fruits 
and vegctnblcs rots every year due to 
inadequate cold storage facJlities ; 

(c) whether any plnns have been 
chalked out to expand the capacity of the 
existing cold slnrage and to construct more 
cnld stor~gc" to increac;c the capacity to 
preserve fruits and vegetables from 
sf'l0iling : and 

(d) If so, tt:e details thereof, State. 
Wise 'I 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI JAGDISH TYTLBR) : 
(a) A Jist of cold storage facilities 
available in tbe country (Public, Cooper-
ative & Private Sector) to preserve fruits 
and vegetablel. State-wise. is furnished in 
tbe Statement I below. 

(b) According to tbe report of a 
'Group on Perisbable Agricultural Commo-
dities' headed by Dr. M.S. Swaminathan. 
nearly 30% of perisbables go waste at 
different stages for various reasons including 
lack of adequate cold storage. 

(c) Yes, Sir. In the cooperative 
sector, during the Seventh Five Year Plan. 
targets have heen fixed progressively to 
complete the instal1aHf,n of 250 cold 
storages with a capacity of 7.281akb tOnoCl. 
Against tbis, by the end of 1987-88. 
installation of 216 cold storages with a 
capacity of 5.85 lakh tonnes has been 
achieved. 

(d) State-wise list of cold storages in 
the cooperative sector as etated in Cc) 
ahove is furnished in the Statement II 
below. 

Sta1ements· I 

Sr. No. 

All India Capacity and Number of Cold Storage State-Wise 
Jor Fruits & Vege!ables 

Name of the State No. of Cold Storage - - -- -_- - - -- -
Capacity (in tonnes) 

2 3 4 

I. Andhra Pradesh 2 947 
2. Assam 2 2272 
3. Rihar 200 345015 
4. Gujarat 60 WSS90 
5. Himachal Pradesh ]J 9499 
6. Jumlllu & Kashmir JO 10010 
7. Knrnntaka 22 90S7 
8. Kcrala 

9. Madhya Pradesh 89 170665 
10. Maharashtra 84 60588 
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1 2 3 4 

n. Orissa 31 38578 
\ 

12. Rajasthtan 35 4750~ 
l 

13. Tamil Nadu 4 2737 

14. Tripura 2 3223 

IS. Andaman 

16. Cbandigarh 11 17416 

I? DelhI 70 104635 
18. Ooa 

19. Lakshdweep 

20. Pondicberry 11 
-----

Total 634 927752 
-----

21. Harlana· 138 177000 

22 Punjab· 303 507000 

23. Uttar Pradesh· 739 2310000 

24. West .Bengal· 262 1368330 
-----

GRAND TOTAL 2076 5290082 
-----

NOTE • C.S.O. 198018 not apphcable to these states. These state Oovts have tben 
own cold storage, ActS/Orders. 
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AIIIIIIIlI CODSlllnptioa of Fertilizers 

4769. SHRI AMARSINH RATHAWA : 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) the annual consumption of ferti-
lizers in the country, State-wise ; 

(b) whether Government have achieved 
the target in regard to tbe production and 
demand of fertilizers; and 

(c) it not, the steps being taken tu 
increase or procure fertilizers to meet the 
demand? 

THE MIN1STER OF STATE IN THE 
DEPARTMENT OF AGRJCUI TURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE «(jHRI SHYAM LAL 
YADAV): (a) A statement is given 
below. 

(b) and (c) There has bcccn a mar~ 

gmal shortf?!I m the achlcvcmc:lt of target 
of fertihser product 1011 dUllllg I ~S7-tO~ bnt 
the demand could ca!>JJy be mel bccnusc of 
availability of adequate stm.:h in the 
country. 

Statement 

Estimated consumption 0/ fertili::.ers ill dejferellt State I III tire ((IulIlry dll""~ 
the year 198 .,·~8 

- - -- -- -_ --

SI. No. Name of the State L!>IIIll.1fCU COII!>umplloli 
('OOU Willie.., N P K) 

------_-

1. Andhra Pradesh ()6674 

2. Kam~taka 558.40 

3. Kerala I ~2.4!J 

4. Tamil Nadu 740 Y(,. 

S. Gujarat 442.2~ 

6. Madhya Pradesh ";U8.01 

7. Maharashtra 739.~H 

8. Rajasthan 214.H2 

9. Goa 5.27 

10. Haryana 393.9U 

11. Punjab 1111.49 

12. Uttar Pradesh 1707.39 

13. Himachal Pradesh 25.25 

14. Jammu &; Kashmir 38.] I 

IS. Assam 23.78 

16. Bihar 601 85 

17. Orissa 151.62 

18. West BengaJ 561 23 

19. Tripura 8.50 

20. Manipur 6.33 

21. Meghalaya 3.] 1 
22. NaaalaDd (). I ., 
23. ArunacllaI Pradesh 0.20 
24. Mizoram 0.20 
2'. Sikkim 1 69 
26. Others 77.39 ------

TOTAL 9071.06 ---_ 
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[ Trans/atioll] 

Purchase of Ship by ICAR 

4770. SHRI SARFARAZ AHMAD 
WiJI the Mini5.ICr of AGRICULTURE I-e 
pleased to state: 

(a) wtethcr a ship pUf,chascd hy the 
Indian Council of Agrlcultural Research for 
~n;searcb purpose is sub-standard; and 

(h) if so, the details of total cxpendi-
tNe incurred on its maintenance and repair 
so far? 

THE MINISTLR OF STATl IN THr 
DEPARTMENT OF AGRICULTURAL 
RESEARCH AND EDUCATION IN THl: 
MINISTRY OF AGRICULTURE (SHRI 
HARI KRiStiNA SHASTRI I : (a) Sir. 
the perforlll~n"c of the Research Vcs~c! 

(R.V.) Skipjack at Celltral Marine Fi!>hcl ic~ 
R~search Institute (lCAR), Cochin is sub-
standard. 

(b) An expenditure l)f Rs. 6S,3<),5()2.06 
ha~ bC'!11 incurred OIl maintenance alld 
repairs of [his ship till July, 1988. 

[Eng!isltl 

Amount Spent under NatiuDul Welfare 
FII!Jd for Fishcrmcn 

4771. SHIH SHANTARAM NAIK: 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) the amount spent under "NatIOnal 
\\ielfare Fund for Fishermen" Scheme in 
the State of Goa since the fund came into 
cxistaace ; and 

(b) the details of the achievements 
made with respect to the State of Goa '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
€.OOPERA nON IN THE MINISTRY OF 
AGRICULTURE (SHRI SHY AM LAL 
YADAV) : (a) During J ~~n·8S under the 
scheme "NatioBal Welfare Fund for Fisher-
mlli," Central Government have released 
aR amount of Rs.3,15,600/- as subsidy 
for development of one model fishermen 

villaac in Goa • 

.. 
(b) Twenty hcuses, one Corum unity 

hall and Two Tube Wells are being cons-
tructed in Durbhat Village in Goa. 

Fin:mcidl Assistance for Bird Sanctuary 
in Goa 

4772 SHRI SHANTARAM NAIK: 
Wi II the Mini~tcr Qf ENVIRON MEN T 
AND FORESTS be pleased [0 state: 

(a) whether Union Government have 
given any assistance to the Government of 
Goa in respect of any bird sanctuary; 

(b) if so. the nature of financial and 
other as~istancc gi\cn ; and 

(c) the nwnm:r in which financial assis-
tanct! is required to be utilj~ed ? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI) : 
(a) No, Sir 

(b) and (c) Do not arise. 

Sport~ Complex at Fatorda, Goa 

47: 3. SHRI SHANTARAM NAIK: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether Union Government have 
rendered financial assistance for the Sports 
Complex at Fatorda, Goa; 

(b) the total cost of the project; 

(c) assistance given by Union Govern-
ment so far; 

(d) the amount invested by the State 
Government of Goa on the project, so far ; 

(e) the essential features of the pro-
ject ; 

(f) whether controversy arose with 
respect of nOll-issuinl of certain tenders for 
dlis project ; 

(g) whether Government have called 
for any report from the State Oove~t 
in this regard ; and 
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(b) if so, the debils thereof? 

THE MINISTER OF Sf ATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORT~ AND WOMEN AND 
CHILD DEVELOPMENT IN THE MINIS-
TRY OF HUMAN RESOURCE DEVE· 
LOPMENT (SHRIMATI MARGARET 
ALV A) : (a) to (h) Governm~nt of Goa 
has undertaken construction of two pro-
jects aE Fatorda (Goa), namely, (t) Sports 
Complex and (ii) Stadium Complex. 

The Sports Complex is estimated to 
eost Rs. 61.13 lakhs Central asshtancc for 
Rs 30 57 lakhs has already been released 
for toe project out of an approved amount 
of Rs. 61.13 lakhs. This Complex bas 
faCilities of swimming pool, multi· purpose 
ball and 400 mts. athletic track etc. Till 
now only Rs. 5.00 lakhs have be~n spent 
on this project by the State Government. 

The Stadium (amp/ex IS estImated to 
cost about Rs. 6.5 crores. No central assis-
tance has been given for (his project. 
Government of Goa has informed that 
work for this project has been taken up by 
them on a crash basis. They have referred 
that this would be the first of its kind in 
Goa with a seating capacity of 30.000. The 
project is being executed by the newly con-
stituted Sports Authority of Goa State 
Government has given a grant of Rs. 1 
crore to the Authority SubsequentJy, 
Government of Goa bas also sanctioned a 
loan of Rs. 1 crore in favour of the Autba. 
rity for the construction of thiS project. 

A complaint was receJved regarding the 
procedure followed for inviting tenders and 
awarding the contract. 

A report from Government of Goa was 
called for on complaint received in this 
respect. They have intimated that the civil 
works worth Rs. 1.95 crore~ have been 
awarded to UP. Bridge Corporation. a 
State public sector undertaking of Uttar 
Pradesh on cost plus 15 % basiS. They have 
further reported that separate orders woaJd 
be issued to different contractors for minor 
works like construction of pavillion, elec-
trification, plumbinS, laying of ground. etc. 

Updating of Laod Records In Goa 

4774. SHRI SHANTARAM NAIK: 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) whether land survey and record of 
rights in the State of Goa have been com-
pleted ; 

(b) whether UI1IOII Government have 
given any financial as:,i~tance to the State 
Government in thb regard: 

(c) whether Union Government have 
obtained any report WIth respect of survey 
and record of fights with respect to the 
villages in the State of Goa ; and 

(d) the detail~ thereof '! 

THE MINIST1::R OF STATE IN THE 
DEPARTMENT OJ RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRI-
CULTURE (SHRI JANARDHANA 
POOJARY) . (a), (c) uno (d) The Govern-
ment of _Joa have rcpol ted that Cadastral 
survey has been completed In all the 429 
revenue villages of GOd. Out of the total 
429 villages, 8 villages are covefed under 
city survey and 42 J villages are covered 
under Record of Rights. So far, Record of 
Rights in respect of 387 viJIages has been 
finalised up to 30.6.1988. Settlement ope-
rations in Goa have heen taken up from 
the financial year 1987 88. The settlement 
reports in respect of 96 vWages covering 
the talukas of Salcete and Bardez are under 
preparation. Three more taJukas in 
Bicholm, Sanguern and Quepem have been 
taken up for settlement operations during 
1988-89. 

(b) No, Sir. 

Oryluud Farming 

477S. DR. D.L. SHAILESH : WiJI tbe 
Minister of AGRICULTURE be pleased to 
slate: 

(a) whether any expert studies have 
been made to stabWse agriculture in the 
dryland areas and to take up dryland (arm-
ing on a micro-water-shed basis; and 

(b) if 50, the results achieved 7 
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THE MINISTER OF STATE IN THE 
DEPARTMEN r OF AGRICULTURAL 
RESEARCH AND EDUCATION IN THE 
MINISTRY OF AGRICULTURE (SHRI 
HARI KRISHNA SHASTRI): ea) Yes, 
Sir. The fndian Council of Agricultural 
Research has taken up studies i~ 47 model 
watersheds in 16 States to evaluate the 
production technologies for increasing and 
stabilizing the yeiJd ill rainfed areas. 

(b) The results, so far, have indicated 
that even in worst drought year (1987) the 
watershed management approach has resul-
ted in improved crop production in the 
project area in comparison to outside the 
project area. The soil and water conserva-
tion measure adopted in the area have 
resulted in incseased soil water storage, 
enhanced ground water recharge and in 
improved yield from the wells. Introduction 
of improved crop production technologies 
have increased crops yields to an extent of 
over 100 per cent in most watersheds. 
Introduction on capability based land use 
has resulted in increased coverage under 
forestry/grassland system thus reducing 
soil loss due (0 aro"ion. 

Integrated Forest Policy 

4776. DR. B.L. SHAILESH: Will the 
Minister of ENVIRONMENT AND 
FORESTS be pleased (0 state: 

(a> whether an integrated forest policy 
for the entire north-east region could em-
sure proper protection of the natural eco-
system in tbe watersheds ; and 

(b) if so, the details of long-term 
policy framed for the conservation of the 
eco-systcm in the catchment areas of alJ 
I rivers and streams flowing through the 
North-Eastern States 1 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRJ Z.R. ANSARI) = 

(a) Yes, Sir, 

(b) The national forest policy addresses 
itself. inter alia, to the conservation of the 
eco-systellls of all areas of the country 
inclUding the North Eastern Resio~ 

Area Under Cashew . CultbatioR in Kerala 

4777. RHRI MULLAPPALLY RAMA· 
CHANDRAN: Will the Minisfer of 
AGR[('UL TURE be pleased to state : 

(a) whether the area under cashew 
cultivation in Kerala has markedly 
increased over the past years; 

(b) the area in Kerala State snder 
cashew cultivation during 1975 and 1985 
respectively; 

(c) the total output of the cashew 
crops during 1975 and] 985 respectively; 

(d) whether any study has been made 
to determine that expansion of area under 
cultivation of cashew crops is at the cost of 
forest land ; and 

(e) if so, the findings thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINISTRY 
OF AGRICULTURE (SHRI SHYAM LAL 
YADAV): (a) and (b) As per land-
utilisation statistics, the area under cashew 
cultivation in Kerala during the crop year 
1975-76 was 1.09 lath hectares, wbich 
increased to J. 38 }akh hectares during the 
crop year 1985-86. 

(c) The producti on of casbewnut in 
Kccala during 1976-77 was 1.07 Jath 
tonnes and in 1985-M6, it was 1.29 latb 
tonnes. 

(d) The area under forests in Kemla 
has not shown declining trend during tbe 
years 1975 76 10 J985-86. 

(e) Docs nOI arise. 

Estilaates for Approaeb Road to It.ttI ...... 
09er-Bridge 

4778. SHRI MUllAPPALLY RAMA-
CHANDRAN: Will the Minister of 
SURFACE TRANSPOR.T be pleased to 
state: 

(a) whether tbe estimates for tho-
apProach road to the J{uttipunun (Kerala) 
over-bridge is penm", witb tho MiDiltry ; 
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(b) whether the work on the over-
bridge is nearing completion ; 

(c) the reasons for the delay in 
sanctioning funds for the approach road; 

(d) the time by which the work is 
likely to commence on the approach road ; 
and 

(e) the total estimated cost of the 
construction of the approach road ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) an~ (b) 
Yes, Sir. 

(c) and (d) As the work involved 
examination of technical issues as al~o 

consultation with the Railways for sharing 
of cost. the same could not commence so 
far. The work will start soon after 
sanction of the estimates for the appruaches 
and completion of all other formalities 
like pre·qualification. tender etc. 

(e) The estimated cost of the approach 
road including viducts is about Rs. 196 00 
lakhs. 

Marine Flsb Catch 

4779. SURf MULLAPPALLY RAMA-
CHANDRAN: WiJI the Minister of 
AGRICULTURE be pleased to state : 

(a) the percentage of marine catch 
(rom Kerala ; 

(b) the first three States which lead in 
marine fish catch ; 

(c) tbe detaill of annual fish catch in 
these States during 1985. 1986 and 1987 ; 
and 

(d) tbe measulci adOPted/proposed for 
increasill8 marine fish catch 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE 
MINISTRY OF AGRICULTURE <SHRI 
SHYAM LAL YADAV): (a) The 
pcramtap of Marine catcb from Kerala in 
1987 is 16.89 out of the total Marine 
catcb fa tbe CouDtI'y in tbat year. 

(b) The first three States which lead 
in Marine fish catch in 1987 are Gujarat. 
Maharashtra and Kerala. 

(c) The annual marine fish catch ia 
the above 3 States during 1985, 1986 and 
1987 is as under : 

(In tonnes) 

Statos Year 

]985 1986 

1. GujaTat 305120 298844 
2. Maharashtra 386586 335509 
3. KeraIa 332503 335856 

1987 

351061 
309832 
278573 

(d) Some of the important steps being 
laken to jncrea~e the marine fish calch in 
:he Country are: 

i) Augmentation of deep see fishiug 
fleet through a judicious mix of 
indigenous, imported and chartered 
foreign fishing vessels. 

Ii) Augmentation of fishery Surveys 
and training of fishermen. 

iii) Assistance to the States ia 
diversifying fishing activities and 
motorisation of indigenous craft 
and introduction of improved 
beach landing craft. 

iv) Assistance for constructiou of 
fishing harbours and landing and 
berthing facilities at fishing 
centres; 

,,) Regulation of fishing by foreign 
vessels in the ExcJusiye Economic 
Zone through enactment of 
maritime Zones of India (Regula-
tion of Fishing by Poreign Ves~eJs) 
act 1981. 

Nations. Fruits 

4780. SHRI R.M. BHOYE: Will 
\he Minister of AGRICULTURE be pleased 
to state: 

(a) tbe name of tbe fruits whicb havc 
bien declared as national fruits by Govern-
ment uptiJI DOW; 
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(b) wh~ther there is any prop'wtl 
under Government's consideration to 
declare orange as a national fruit ; and 

(c) if S0, the criteria adopted by 
Government to declare any fruit as national 
fruit? 

THE M!NISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
'1\ND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE <SHRI 
SHYAM LAL YADAV): (a) No fruit 
has been declared as national fruit by the 
Government of India so far. 

(b) There is no proposal under 
consideration of Government of India to 
declare orange as national fruit. 

(c) Does not arise. 

Operational Research Units in Maharasbtra 

4781. SHRJ R.M. DHOYE: Will 
the Minister of AGRICULTURE be pleased 
to sta te : 

(a) the places in Mharashtra where 
Operational Research Units have been 
established hy the end of 1987 ; 

(b) the places where such units are 
proposed to be established during 1988; 
and 

(c) whether Government have set up 
or propose to set up a network of agencies 
to monitor, evaluate and improve the 
working of sueh units? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURAL 
RESEARCH AND EDUCATION IN THE 
MINISTRY OF AGRICULTURE (SHRI 
HARI KRISHNA SHASTRI): (a) Sir, 
the Operational Research Units have been 
established in Maharashtra at places 
indicated in tbe statement below. 

(b \ No such unit is proposed to be 
eatabliabed during 1988. 

(c) The Oparational Researcb Projects 
are being monitored through eight Zonal 
Coordination Units located in diffelent 
parts of the country under tbe overall 

supervision. support and guidance of ICAR. 
Evaluation of the projects are done both 
by internal and external assessment 
Committees. 

Statement 

1. RapoIi, Raigad. 
2. Kumbhave, Ratnagiri. 
3. Parthi, Parbhani. 
4. Deed. 
5. Kolhewadi, Ahmednagar. 
6. Gunj. Akola. 
7. Chikhaldhara. Amravati. 
8. Dhami. Amravati. 
9. Aheri. Gabchiroli. 

10. Kenwat, Nanded. 
11. Ambejogat. Distt. Deed. 
12. Akot, Akola. 

Assistance to SmaU and Marginl F.,...en 

4782. SHRI H.D. PATIL: Will tbe 
Minister of AGRICULTURE be pJ~ased to 
state: 

(a) whether the State Governments 
have not made any headway in the impJe.. 
mentation of the scbeme to provide the 
sanctioned assistance to small and marginal 
farmers particularly in the Stat:: of 
Karnataka; 

(b) if so, the reasons thereof; and 

(0) the action Government are takina 
in this regard ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE 
MINISTRY OF AGRICULTURE (SHU 
SHYAM LAL YADAV): (a> to (c) The 
Centrally Sponsored Scheme of Assistaucee 
to Small and Marginal Farmers for 
Increasing Agricultural Production wu 
launched during 1983-84 in aU the 5847 
IRD Blocks of the country incJudina J75 
Blocks in the State of Karnatata. Tbe 
scheme is beinl continued durina tile 
Seventh Fiw Year Plan with a Central 
outlay of Rs. SOO c:rores. 
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Against the Central release of Rs. 
379.22 Crores. the States have utilised 
about Rs. 335.88 crores for the imple-
mentation of the programme since inception 
upto J987-88. 

Kamataka Government uti lised about 
Rs. 1174 lakhs against the Centra] release 
of Rs. 1228 lakhs since inception upto 
1987-88. The Central funds are equaJly 
matched by tbe State Governments. In 
the case of Union Territories 100 percent 
assistance is provided by the Government 
of India Periodical review is being made 
by Government of India to follow· up 
successful implementation of the Scheme. 

Construction of Road 

4783. SHRI ANADI CHARAN DAS : 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) whether the funds alJocated from 
Rural Landless Employment Guarantee 
Programme for constructIOn of road. namely 
Ranby-Biripati in Dasarathpur block of 
Cuttack district Orissa has less than the 
minimum requirement ; 

(b) if so, the reosons therefor; 

(c) when any steps have been taken 
to provide more funds for the road in this 
year; aDd 

(d) whether aoy direction has been 
given to the State Government ID this 
regard '/ 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRI-
CULTURE (SBRI JANARDHANA 
POOJARY): (a) to (d) Government of 
Iudia bas Dot received/approved any 
project submitted by Orissa Government 
for construction of Ranby-Biripati road in 
Daaaratbpur block of Cuttat district. 
However, a project for construction of 
Rambag-Biripath road of 1.2 km. in Jenath 
COBtins Ra. 1. SO laths in Daaarathpur 
block of Cuttack district in Orissa alooa 
1II'ith other road works in different districts 
of the State .. was approved by tho Cencral 
Goverament Qader kLEOP 4uriDa "87-88 • 

Tbe project was to be implem ented within 
a period of two years. According to tbe 
information furnished by Orissa Govern-
ment. tbe work on the road is in plogress 

The Government of India does not 
earmark the funds for specific projects. 
The resources aJlocated under tbe Rural 
Landless Employment Guarantee Programme 
(RLEGP) are required to be spent on the 
approved projects The allocation of 
resources for specifie projects is the res-
ponsibility of the State Government. 
Government of India released Rs 3275.70 
lakhs during J9R7-88 and has a))ocated 
Rs. 3030.00 lakhs (out of which Rs. 
1655.99 lakbs ha~ already been released) 
for 1988-89. 

Complaints About Transportation 
Charges by Gojarat Narmada Valley 

Fertilizers 

4784 DR. DAITA SAMANT: Will 
the MiDister of AGRICULTURE be pleased 
to state: 

<a) whether Government have received 
aoy complamt regarding coIJechon of 
transportation charges by the Gujarat 
Narmada Val!.. .. }' Fertilizers Limited, Barucb, 
Gujarat ; 

(b) if so, the details of the complamt ; 
and 

(c) the action taken by Government 
in tbis regard ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTILIZERS IN 
THE MINISTRY OF AGRICULTURE 
(SHRI R. PRABHU>: <a> No, Sir. 

(b) and (c) Do not arise. 

Baby Milk Food Powders aad 
WeaaJaa Foods 

4785. DR. G. VIJAYA RAMA RAO: 
Will the Minister of FOOD PROCESSING 
INDUSTlUES be pleased to state: 

Ca) whether babay milk food powder. 
aud woanina foods output baa boOII ....... 
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(b) if so, the quantity produced 
company-wise and year-wise for the last 
three years ; and 

(c) the retail market price for each of 
the above products, year-wise for the last 
three years 1 ' 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI JAGDISH TYTLER) : 
(a) No Sir. 

(b) Does not arise. 

(c) On the basis of avaiJabJe infor-
mation. the retail merket price in respect 
of a few brands of Baby Milk Food and 
Weaning Food for the years 1985-86, 
1986-87 and 1987·88 ts given in the 
statement below. 

Statement 

(A) Baby Milk Food 

SI. 
No. 

Name of the unit Brand name Retail price in Rs. per Kg. 
1985·86 1986-87 1987.88 

1. Gujarat Coop, Milk 
Marketing Fed. Ltd. 

2. Punjab State Coop. 
Milk Producers' Fed. Ltd. 

3. Dalmia Dairy Industries 

4. Glindia Ltd. 
(Formerly Glaxo Lab. 

lndia Limited) 

-_----- _- ------~ 

Amulspray 

Verka 

SapaD 
Infanta 
Milk Care 

Glaxo 

39.63 

42.00 

34.75 
33.00 
43.25 

44.50 

42.34 49.08 

40.50 49.00 

36.00 41.25 
36.75 44.00 
43.75 45.00 

46.76 4863 
to 

55.15 

(B) Weanillg Food 
Name of tbe unit Brand name Retail price in Rupees 

Glindia Ltd. (Formerly) 
Glaxo Lab., India Ltd.) 

Farex 
Cereal 
with Milk 

Irregularities 10 ImplemeotatJea of 
Nutrition Programme 

4786. SURI LAKSHMAN MALLICK: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) whether some irreauJarities have 
been pointed out by the Comptroller and 
Auditor General in the impJementation of 
supplemenlary Qutrition scheme programme 
in the Audit Report for the year cndiq 
31 March, 1987 ; 

per 400 gros. 
1985-86 1986-87 1987-88 

16.98 18.01 19.00 

(b) if so, the number and names of 
such States which could not utilise proper., 
the sanctioned grants; and 

(d the steps taken for proper impJo. 
mentation of the programme? 

THE MINISTER OF STATE IN THB 
DEPARTMENTS OF YOUTH' AFFAlltS 
AND SPORTS AND WOMEN AND 
CHILD DEVELOPMENT IN THE MINIS-
TRY OF HUMAN RESOURCE DBVB-
LOPMENT (SHRlMATI MARGARBl' 
ALVA): (a) Yes, Sir. 
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Inegularillf!S in Implementation or 
Nutrition Programme 

(b) The following twenty six States 
and Union Territroies have been reported 
by the Central Social Welfare Board a:; 
having not utilised the sanctioned grants: 

S. No. Name of the State/Union Terri-
tories. 

1. Andhra Pradesh 
2. Assam 

3. Bihar 
4. Gujarat 
S. Haryana 
6. Himachal Pradesh 
7. Jammu & Kashmir 
8. Karnataka 
9. Kerala 

10. Madhya Pradesh 
11. Maharasbtra 
12. Manipur 
13. Megbalaya 
14. Nagaland 
IS. Orissa 
16. Punjab 
17. Rajasthan 
18. Tamil Nadu 
19. Tripura 
20. Uttar Pradesh 
21. West Bengal 
22. Arunachal Pr Qdesb 
23. Chandiprh 
24. Delhi 
25. Goa 
26. Pondicberry 

(c) The Sta1e Boards have been 
adviaed by thoe Central Social Welfare 
Board to take the foHowing steps for 
proper implementation of tbe programme : 

1. Sanctions sbould be conveyed to 
tbe inatitutioDl latest by the 30th 
luuc. 

2. Appropnate action should be taken 
to obtain the audited accounts 
from the Institutions latest by 
September 30 so tbat the reJease 
of the entire amount of the grant 
is made early and the jiahjJities 
arc Dot carried over from year 
to year. 

3. Authenticated list of sanctions 
should b~ furnished to the Central 
Board for full allocation by the 
end of July. 

4. Acceptance of the 
condition::-. should 

terms dud 
h obtained 

from the lnstitutions a~ early as 
Possible and in case the year 
pa~sc., 00' WIthout receipt of the 
sam~ from the Imtitution. the 
glJnt sould bl.! allowed to IUilse. 

5. The unspent balance, if any, 
remainmg WIth the State 80ards 
lIhould be refunded to the Central 
Board 

6. In case the accounts are not settled 
action should be taken to recaver 
the money from the institutions. 

Supply of Pig Iron to M/ s. Saran 
Engineering Company Limited 

4787. SHRI ATISH CHANDRA 
SINHA: WJJI the Mmlster of STEEL 
AND MINES be pleased to state: 

(a) whether the Steel Authority of 
India Limited had granted pig iron on a 
monthly basis (ri} 250 metric tons per month 
to one of the Government of India managed 
Company viz. MIs. Engineering Company 
Limited, Bihar; 

(b) whether the company has again 
apphed for grclnt of 100 metric lODS per 
month of pig iron from Bokaro Steel 
Plant; and 

(c) jf so. the facts thereof and the 
action being taken to assist the company 
with the required materiaJ ? 



THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL IN THE 
MINISTRY OF STEEL AND MINES 
(SliRI YOGENDRA MAKWANA): (a) 
to (c) No, Sir. There is no system of 
monthly l·aJlotment of pig iron by Steel 
Authority of India Limited (SAIL). Units 
are supplied material subject to their 
entitlements, which arc fixed on the princi-
ple of past off· take. Accordingly, 
entitlement of MIs. Saran Engineering Co. 
Ltd. for 1988w89 is fixed at 445 lonnes. 
They hav!!, however, registered a demand 
of 600 [Onl'les of pig iron with SAIL for the 
quarters April - June and July w September, 
1988. They have been offered 175 tonnes 
during April· July, 198B. 

Return of SCUlptUfl'S Taken for 
Festival of India 

4788. SHRIMATI JAYANTI 
PATNAIK: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether the National Museum has 
hired some sculptures from the Konark site 
museam and Ratnagiri museum of Orissa 
for the Festival of India organised in Soviet 
Union; 

(b) whether some sculptures have not 
yet been returned to the Orissa museums so 
far; 

(c) whether those sculptures were 
missing or damaged ; 

(d) if not. steps taken to return those 
sculptures '1 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHl): (a) Yes, Sir. The 
National Museum bas taken on loan, one 

. sculpture from the Konark site mus\!um and 
one from tbe Ratnagiri site mUlleum for 
the Festival of India in USSR. 

(b) Out of tbe two, the one belonging 
fo Ratnagiri is yet to be sent back. 
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(c) and Cd) None of these is misSing.. 
The sculpture belonging to Konark su1fered 
minor damage and has since been returned 
to Konark site 'museum. The otber scul-
pture wiJJ be returned to Ratnagiri very 
shortly. 

Installation of Generator to COlitroi 
PollutioD 

4789. SHRI BHATTAM SRIRAMA· 
MURTY: Will the Minister of 
ENVIRONMENT AND FORESTS be 
pleased to state : 

(a) whether the Andhra Pradesh State 
Pollution Control Board has asked certain 
Public Sector industries in Visakhapatnam 
to instal generators for sustained power 
supply to operate the poIJution control 
devices 

(b) if so, the details of these indus-
tries; and 

(c) whether the State Ponution Control 
Board refused issuance of 'no objection 
certificate' for propylene plant and captive 
power plant of the Refinery since pollution 
control meaiures in the existing unit are 
not satisfactory 7 

THE MINISTER OF ENVIRONMENT 
ANi) FORESTS (SHRI Z.R. ANSARI): 
(a) and (b) MIs. Hindustan Zinc Limited, 
a public sector undertaking, has beeD 
specificaUy directed to instal generators for 
alternate po"er suppl} to operate pollution 
control devices. Two generators. each of 
capacity 3.5 MW. have been installed and 
are working. 

(c) No. Sir. 

Haadliag of Hazanlolts Sabstuce 

4790. SHRI BHATI'AM SRIRAMA-
MURTY: wm tbe Minister of 
ENVIRONMENT AND FORESTS be 
pleased to state: 

(a) whether the problcm~ relatilll to 
storage of ammonia and phosphate pt.o. 
phoric acid in harbour area were studied 
by the Stal-' Pollution Contro) Bo&nJ aa4 
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tbe Industry has been direcred co conduct. 
a detailed study and prepare the project 
report for laying underwater pipe-line at 
Kak inada ; and 

(b) whether it has been made clear to 
tbe Godavari Fertilizers/Nagarjuna Fertili-
zers that the storage of ammonia cannot be 
permitted in the outer harbour area since it 
is a hazardous substance? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SIIRI Z.R. ANSARI) : 
(a) Yes, Sir. 

(b) It was made clear to MIs. Goda-
vari Fertilizers that storage of ammonia in 
Visakhapatnam is permitted only in the 
inner harbour area and not in the outer 
harbour area. MIs. Nagarjuna Fertilizers 
bas not requested for permission for storage 
of ammonia at Visakhapatnam, as they 
propose to manufacture the same at 
Kakinada. 

Haotlliag of Coking Coal in Visakba-
patDam Steel Plant 

4791. SHRI BHATTAM SRlRAMA-
MURTY: Will the Minister of STEEL 
AND MINES be pleased to state : 

(a) whether the Steel Authority of 
India Limited bas been asked by Govern-
ment to submit an environmental subject-
analysis report with regard to transport ana 
storage of coking coal for Visakhapatnam 
Steel Plant ; and 

(b) jf so, the action taken by SAIL in 
this regard ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (SHRI YOGENDRA 
MAKWANA): (a) No, Sir. 

(b) Does not arise. 

Maaract_e of Milk Po"der Baled Products 

4 792. SHRI P.R.S. VENKATESAN: 
Will the Minister of FOOD PROCESSING 
INDUSTlUES be pJeased to stato : 

(a) whether mil" powder based pro-
ducts such as cereal foods, baby foods. 
maHed foods, ice creams, butter, ghee etc. 
are being manufactured by the National 
Dairy Development Board ; 

(b) if so, the quantities of each of these 
manufactured during the last three years 
year-wise indicating the total quantities in 
terms of dry weights of skimmed milk 
powder and butterfat ; and 

(c) whether in view of drought Govern-
ment propose to pur a tctal ban on manu-
facture of such products and also on 
imports? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI JAGDISH 
TYTLER) : (a) No Sir. 

(b> Does not arise. 

(d [n the )ight of a good monsoon in 
the country thi& year, there is no proposal 
to impose a ban on rPauufacture. 

Fisbing by Joint Venture Companies 
Beyond Territorial Waters 

4793. SHRI DAULA TSINHJI 
JADEJA : Will the Minister of FOOD 
PROCESSING INDUSTRIES be pleased to 
state: 

(a) whether joint venture fishing com-
panies are allowed fishing beyond territo-
rial waters for catching sbrimp ; 

(b) jf so the details thereof; and 

(c) the particulars of the companies 
wbi<;h have secured such permission? 

THE MINISTER OF STATE OF THB 
MINISTRY OF FOOD PROCESSING 
INDUSTlUES (SHRI JAGDISH 
TYTLER) : (a) and (b) Joint venture in 
deep sea fishing is allowed for diversified 
fishing and not for exploitation of coastal 
sh~imp resourc~s. However, joint ventures 
companies can exploit deep sea prawn 
resources. 
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(c) No company has so (ar entered 
into a joint venture under the new policy 
annqunced by the Government in January. 
1987. 

Implementation or Rural Development 
Programmes 

3794. SHRI S.B. SIDNAL = Will tbe 
Minister of AGRICULTURE be pleased to 
state: 

(a) the statutory powers of tbe local 
self Government institlJtions for successful 
implementation of rural development pro-
grammes; 

(b) whether the 3-day International 
Seminar on Integrated Rural Development 
was held in Bangalore on 7 July 1988; 
and 

(c) if so. the main purpose of the 
Seminar and to what extent it will benefit 
the implementation of the rural develop. 
ment programmes? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MBNT IN THE MINISTRY OF AGRI-
CULTURE (SHRI JANARDHANA 
POOJARY): (a) Panchayati Raj ena~t­

ments in respect of a number of States 
have a provision for undertaking rural 
development works such as construction. 
repair of maintenance of drains, cleaning 
of streets, supply ('f water and other com-
munity development works etc. 

(b) Yes, Sir. 

(c) The seminar was oraanised with the 
main purpose of exchanging views on the 
experience of IRDP in Soutb East and 
Soutb Asian countries. The suggestions and 
recommendations made at the seminar on 
Integrated Rural Development could be 
useful in the context of policy formulation 
for rural development. 

Import of Fertllizen 

4795. SHRI BALASAHEB VIKHE 
PATIL : Will the Minister of AGRICUL-
TURE be pJeased to state : 

(a) whether during tbe last three years 
there has been a gap in production and 
demand of fertilizers whIch had to be met 
by heavy import ; and 

(b) if so. the details tbereof? 

THE MINISTER OF STATE IN THE 
DEPAR TMENT OF FERTILIZERS IN 
THE MINISTRY OF AGRICULTURE 
(SHRI R. PRABHU) : (a) There has been 
some gap between the prodvction and con-
sumption of nitrogenous and phosphatic 
fertilizers in the country during these years. 
In the case of potash, the entire requirement 
is met by import. as tbere is no known 
commercially viabJe source of potasb in tbe 
country. 

(b) The details of production. consump-
tion and import of fertilizers during the 
last three years are given in tbe statement 
below. 
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Technology Mission on Drinking 
Water for Gujarat 

4796. SHRI RANJITSINGH 
GAEKWAD I: WiU the Minster of AGRI-
CULTURE be pleased to state: 

(a) whether under the Technological 
Mi!sion on drinking water in vj))age~ and 
related water management, the Government 

-of Gujarat has been asked to formulate a 
programme for providing sustained supply 
of safe drinkang water to all the villages b~· 

1990 ; 

(b) if so, the details of the clauses of 
aforesaid Technological Mission and the 
time by which the State Government has 
been asked to formulate a programme; and 

(c) the details of the action plan 
submitted by the State Government to 
achieve the obj:cl i ve ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF 
AGRICULTURI:: (SHRI JANARDHANA 
POOJARY) : (a) Yes. Su. 

(b) Apart from preparation of Detailed 
Projects for the Mini Mission Project Area 
in Kachchh, Jamnagar and Dangs and Sutr 
Mission Documents, the State Government 
was asked to formulate schemes for the 
implementatIOn under lhe Cenlrally Spon-
sored Accelerated Rural Water SuppJy 
Programme (AR WSP) for problem vi lIages 
included In the Action PJan for 1988·89 by 
30.4.1988 and problem villages to be 
covered in 1988-90 by 31.10.88. 

(c) The State Government has already 
prepared Project. Reports for three mint 
mission districts and sub-miSSIOn docu-
ments. Schemes under ARWSP for 385 
problem villages have already been rec~i~ed 
and cleared. The schemes for remammg 
115 problem villages to he covered under 
ARWSP in 1988·89 are yet to be sent by 
tbe State Government. 

VOIaae Co-opentive Societies 

4797. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of AGRICUL-
TUllE be pleased to state : 

(a) whether the village Co-operative 
societies are faciDI financial difficulties as.. 
result of the anoouncement of Government 
durill8 the last Budgct Session that inter_ 
rate has been reduced on loans in agri-; 
cultural sector; 

(b) the number of viJ1ase co-operatIve 
societies which have fallen iJ) debt and how 
many of them are likely to be closed ; 

(c) whether the National Bank (oe 
Agriculture and Rural Development agency 
has been directed to bear or share the loss 
accrued to the societies; and 

(d) if so, the detaiJed instructions or 
directives in this regud ? 

THE MJN1STER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINISTRY 
OF AGRICULTURE (SHRf SHY ... 
LAL Y ADAV) : (a) No, Sir. The 
primary agricultural credit societies (PACS) 
have been allowed to retain a minimum 
margtn of 2.5 % although the ultimate 
lending rate has been reduced to 10% for 
loans upto Rs. 7,SOO. The higher rate of 
interest margin from 11.5 to 15.5 per cent 
on loans above Rs. 7,500 would be retained 
by FACs. 

(b) No primary agricultural credit 
society ic; likeJy to raU in debt trap as a 
re~ulf of reduction in interest rate. 

(c) and (d) Question does not arise in 
view of answer at (a) & (b) above. 

Achievement Made lUKter RLEGP fa 0riIBa 

4798. SHRI NITYANANDA MISHRA : 
Will the Minster of AGRICULTURB be 
pleased to state : 

(a) whether any assessment bas been 
made about tbe achievements und~ ~ 
RuraJ Landless Employmeot GWU'1lDtee 
Programme in different States durias 1"6 
and 1987; 

(b) if so. the details thcrcol ; and 

(c) how do the achicvemoots of orissa 
matcb witb otMc States ? 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF· 
AOJUCULTURE (SHRI .JANARDHANA 
POOJARY): (8) to (C) Rural Lanless 
Employment Guarantee Programme 
(RLBGP) is basically an employment gener-
ation programme implemented in aU the 
States including Orissa. Under tbe pro· 
sramme, tbe progress of employment 
seneration in different States is monitored 
in terms of mandays of employment gener-

ated during a financial year through 
monthly/quarterly/snnus) progress reports 
submitted by the States/UTs. concerned to 
Government of India. The State/UT-wise 
details of targets of employment generation 
during the years 1986·87 and 1987-88 
alongwith their respective achievements/ 
percentage achievements are given in tbe 
Statement below. RLEGP's performance in 
Orissa as compared to its performance at 
national leve) is surnmnnzed as under: 

Performance in Employment Generation Under RLEGP 

(Million mandays) 

National level Orissa 
Year Target Acbieve- % Achieve- Target Achieve- ~~ Acbieve-=-

ment ment ment ment 

1986-87 236.44 306.14 129.48 13.80 17.59 127.49 

1987-88 268.41 30206 112.54 14.31 18 ' 4 J 31.36 

Statement 

State/UT- Wise Details of TarK~ts 0/ Employment Generation Durillg the Year J 986-& 7 
and 1987-88 Alongwith Achiev~nlslPercentage Achie,em(l:, lIndt'r kurall.alldll8fl 

Employment Guarantee Jtrogrammt'. 

1986 87 1987.88 
State/UT. Target Achieve· %Acbleve- Target Acheieve. /c,Achleve-

ments ment ments ment 
(lakh mandays) (Jakh mandays) 

2 3 4 5 6 7 

Andbra Pr. 251.88 299.83 1 )9.04 2483) 249.)9 )0035 

Arunachal Pr. 1.50 1.30 86.67 208 J.48 7J.l S 

Assam 38.00 42.42 111.63 3825 35 81 93.62 

Bihar 262.00 328.66 125.44 285.88 379.46 J 32.73 

Goa 1.70 2.24 131.76 2.54 2.47 9724 

Gujarat 60.00 79.63 132.72 71.33 10078 141.29 

IIIr.Jma 14.00 17.12 122.29 14.90 18.36 123.22 

BJmechal Pr. 15.00 18.51 123.40 16.74 1695 101.25 

J4K IS.S0 18.55 119.68 11.0S 13.46 74.S7', 

Xantatat. '20.00 170.:9 ' .... 9. • 8' .83 191.55 IOS.3.5 
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1 

Kerala 

Madhya Pro 

Maharashtra 

Manipur 

~eghalaya 

Mizoram 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pro 

West Bengal 

A&N Islands 

Chandigarh 

D&N Haveli 

Delhi 

Lakshadweep 
Pondicherry 

ALL INDIA: 

2 

63.00 

234.00 

230.00 

3.00 

2.50 

1.40 

1.00 

138.0J 

15.00 

91.00 

1.80 

242.00 

8.00 

390.00 

160.00 

0.75 

3 

113.72 

278.83 

233.29 

3.49 

2.77 

]2.04 

3.01 

175.94 

18.02 

152.26 

2.89 

326·06 

8.78 

527.61 

219.74 

1.07 

0.14 

1.00 0.59 

0.24 0.36 

1.20 1.05 
1.00 1.22 

2364.47 3061.43 

4 

180.51 

119.16 

101.43 

116.33 

110.80 

860.00 

301.00 

127.49 

120.13 

167.32 

160.56 

134.74 

109.75 

135.28 

137.:-4 

142.67 

s 

81.44 

279.32 

231.09 

2.16 

4.43 

2.08 

2.68 

143.14 

19.57 

115.31 

2.40 

255.66 

9.01 

500.85 

144.83 

1.80 

0.55* 

6 

85.32 

284.93 

231.81 

3.22 

2.58 

1.15 

4.83 

188.41 

20.73 

201.03 

3.07 

285.11 

10.51 

515.84 

164.15 

2.23 

59.00 1.87 2.01 

150.00 1.31 1.31 

87.50 0.15 0.13 
122.00 3.32 2.61 

129.48 268~.15 3020.61 

7 

104.76 

102.01 

100.31 

116.67 

58.24 

55.29 

180.22 

131.63 

105.93 

174.34 

127.92 

111.52 

116.54 

102.99 

113.34 

123.89 

• 
101.49 

104.58 

17.33 
78.61 

112.54 

*RLEGP not being implemented in the UT. of Chandigarh since 
1987·88. 

[ Translution] 

Setting up of Musk Deer Sanctuary 
fo Uttar Pradesb 

4799. SHRI HARISH RAWAT: Will 
tbe Minister of ENVIRONMENT AND 
FORESTS be pJeased to state : 

(a) whether there is any proposal to 
set up another musk· deer sanctuary in 
Pithoragarh district of Uttar Pradesb ; 

Cb) if so, the delaUs thereof ; aDd 

(c) the steps proposed to be taken by 
Government for the development of must· 
deer sanctuary at Dharamdhar ? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS <SHRI Z. R ANSARI): 
<a) No Sir. 

(b) Does not arise. 

(c) There is no m\lak-deer saDCtuarJ 
at Dharamdllar. 
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Soil CODSeI''fatioD Projects in Hill Areas 

4800. SHRI HARISH RA WAT 
wm lite Mimster of AGRICULTURE be 
pleased to state : 

, (a} whether there is a proposal to 
start cent percent centraJly financed soil 
cOftservation projects in hill areas of the 
country ; 

(b) if so, the details 1D this regard 
and tbe tIme by which this proposal IS 

likely to be implemented ; and 

(c) if Dot, tbe aJternetlve measures 
proposed to be taken on large scale in hill 
areas of the ~ountry ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
Y ADAV): (a) There is no proposal to 
shirt leent pen::ent CentraJJy financed sod 
conservation projects in tbe hi II areas of 
the country 
I' ·.fM and (c) Does not aClse. However, 

the important schemes bemg Implemetlted 
In the hill areas are Hill Area Development 
Proiramme (HADP). Western Ghats Deve-
lopment Programme (WGOP) and the 
dntrally Sponsored Scheme of Soil, Water 
and Tree Conscrvation (SOIL WATCH) 1D 
the Himalayas. These schemes include the 
component of Soil Conservation and are 
onder imtementation in the biJIy areas of 
lie States of Uttar Pradesh. Assam, West 
Denaal and Tamil Nadu (HADP) Goa, 
Mibarasbtra, Karnataka, Kerala and Tamil 
Nadir - fWGDP) and 14 HImalayan States 
<SOIL WATCH). 

Besides tbe above. the following Central 
SChemes also cover the programmes of 
teil cotJsentatiOil in the biJI areas of the 
States. where these are being implemented : 

(i) Centrally Sponso.r~ Scheme of 
Soil Conservation in tbe Catcb-
ments of River Valley Projects. 

(jj) CentraUy Sponsored Scbeme of 
Integrated Water.hed Manage-
ment in tbe Catchments of Flood 
Prone Rivers of (ndo-Gangetic 
basin, and 

(Iii) Programme of Central assistance 
to States for control of sbifting 
cultivation in the 7 States of 
~orth East Region, Andbra 
Pradesh and Orissa. 

(IV) Central Sector Scheme of Desert 
Development Programme (OOP). 

(v) Centrally Sponsored Scheme of 
Drought Prone Areas Progra-
mme (DPAP). 

(VI) Central Sector Scheme of Rural 
Landless Lmploymcnt Guarantee 
Pro~rammc (RLI::.G p). 

lEng!tsh] 

Production of Vegetable Oil 

480), DR. G. VJJAYA RAMA RAO: 
WJJI the Minister of AGRICULTURE be 
pleased to state' 

(a> wht'thcr NatIOnal DaJry Develop-
ment Board's CLUSA-CIDA project took 
over an OIlseed factory at Bhavnagar , 

(b) If so, the details thereof; 

(c) whether the project has made any 
slgDlficant contributIOn to productIOn of 
vegetable 011 In the country; 

(d) It not the reasons therefor; and 

(e) whether It JS proposed to transfer 
thiS project to NatIOnal O,lseeds and 
Vegetahlc 0115 Development Board or 
under tbe Technology MISSion bn Ollseeds? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPLRA TJON IN THE 
MINISTR Y OF AGRICUL TURE (SURf 
SHYAM LAL YADAV) : (a) Yes, Sir. 

(b) Bhavnasar Vegetable Oil Product 
Unit was taken over by National Dairy 
Development Board on 13th August. 1981 
to benefit the Oilseed producers in tbe area. 

Cc) The protect bas made considerable 
impact in vegetable oil prodpction by 
organising large number of Oilsoed 
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Growers Cooperative Societies aod 
estabJishing Processing units. 

(d) Does not arise. 

(e) At present, there is no such 
proposal. 

FiDaDcial Aid to 'A WARE' Organisation 

4802. SARI V. TULSIRAM: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether an organisation as 
"AWARE" has been functioning in Andhra 
Pradesh for sometime past ; 

(b) jf so, the details of its activities; 

(c) ~hether Government are glvmg 
financIal aId to this organisation for its 
acti"itic<; ; if so, the details thereof; 

(d) whether this organisation is getting 
aid from foreign countries, if so, the 
details thereof, country-wise and year wise 
during the last two years ; and 

Ce) the details of financial and other 
htlp rendered by this organisation to the 
public and particularly weaker sections in 
the State during the period? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVE-
LOPMENT IN THE MINISTRY OF 
AGRICULTURE (SHRI JANARDHANA 
POOJARY): (a) Yes, Sir. 

(b) As per the Memorandum of 
Association of 'AWARE', its main acti-
vities aim at uplift of villages, research. 
training, education documentation and 
coordination of rUfal development pro-
aramme. 

Cc) Council for Advancement of 
People's Acticn and Rural Technology 
(CAPART) R registered society under the 
aegis of the Department of Rural .Develop-
ment. has sanctioned financial assistanc:e of 
Rs. '.06,020.00 in Felruary, 1988 for the 
im.,lementation of a project for supply of 
drinkiDI water tbroup installation of 60 
handpumps in Kbammam district, to tbis 
OrpnisatioD. 

(d) As per returns furnished by 
• A W ARB' under tbe Foreign contribution 
(Regulation) Act, 1976, it bad received 
Rs. 422.96 lakbs in 1986 and RI. 636.09 
lakhs in 1987 mainly (rom HoJ]aod and 
Belgium. 

(e) According to tbe information made 
available to CAPART by 'AWARE' its 
work is spread over in twelve distri~s of 
Andhra Pradesh. witbin the activities 
indicated in part (b). above. 

Sanctuuies Eagaged in Breeding of 
Reptiles 

4803 SHRI CHINTAMANI JENA: 
Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state the 
names of the sanctuaries which are famous 
for the conservation and breeding of 
reptiles? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z. R. ANSARI): 
Amongst 'he sanctuaries famous for 
conservation and breeding of reptiles. are : 

Name of Sanctuary 

Ranganthitto 
Ken Gharial 
Son Gharia) 
Nat ional Cbambal 

Bhittar-Kanika 
Satkosia Gorge 
Katemiagbat 
Sajnakhati 

State 

Kamataka 
Madaya Pradesh 
Madbya Pradesb 
Madhya Pradesb, 
Ullar Pradesb 
and Rajasthan 

Orissa 
Orissa 
Uttar Pradesh 
West BenpI 

Meets of Nlldear War 011 A~ Seetww 
1 

4804. SHRIMATI BASAVA-
RAJESWARI: Will the Minister of 
AGRICUL TURB be pleased to state: 

(a) whether the sdentists of the Indio 
Counei J of Aaricultural ResearcIt baft 
initiated a study to determine tlac pouible 
indirect impact of a distant aucIear war GIl 
tbe GOUDt..,·. qricultural .,.. ... ; 
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(b) if so, whether the study would also 
involve working on computer models for 
predicting the effects of hypothetical nuclear 
war on country's climatic conditions; 

(c) the other salient features of the 
study; 

(d) whether such a study has been 
made in foreign countries also; and 

(e) if so, to what extent it has helped 
them ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURAL 
RESEARCH AND EDUCATION IN THE 
MINISTRY OF AGRICULTURE (SHRI 
HARI KRISHNA SHASTRI): (a> No. 
Sir. 

(b) aod (c) Do Dot anse. 

Cd) No knowledge. 

(e) Does not arise. 

Mahablla Gandhi's Letters aod Papers 

4865. SHRIMATI BASAVA-
RAJESWARI: Will the MiDlster of 
HUMAN RESOURCE DEVELOP ME \, T 
be pleased to state : 

(a) whether Government have recently 
bought a rare colle~tion of Mahatma 
Gandhi's papers and letter 5 from ooe of 
his prominent disciples in South Arnea ; 

(b) if so, tbe expenditure involved; 
and 

(c) to what extent these letters will 
be useful? 

THE MINISTER OF STATE IN THB 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHIll L.P. SHAUl): (a) Yes. Sir. 

(b) £ 1,53,870. 

(c) The letters give an inligbt into 
Gandbiji's philosophy and refer to civil 
riaht issues. The papers including photo-
papIu. press clippings etc.. have bistoriga) 
ad .. timon tal value. 

Setting up of Gas-Based Fertilizer 
Units in Gulf Countries 

4896. SHRIMATI BASAVA-
RAJESWARI: Will tbe Minister of 
AGRICUL TURE be pleased to state : 

(a) ",bet her Union Government pro-
pose to set --up 5 gas based fertilizer units 
in the gu)f·couo ll'ies ; 

(b) if so, whether any agreement has 
been reached ; and 

(d the details thereof? 

THE MINJST1R OF STA fE IN THE 
DEPARTMENT O!- n.:RTILIZERS IN 
THE MINISTRY OF AGRICUl TURE 
<SHRr R. PRABHU): (d) No decision 
bas been taken to set up gas-based fertiliser 
plants as JOlOt vcnture~ 10 the Gulf 
countnes. 

(b) In view of (a) DO agreement has 
been reached. 

(c) Does Dot 3C1lte 

Financial Assi~taJIce to Karnataka 

4807. SHRIMATI BASAVA-
RAJESWARI: Will the MIDlster of 
AGRICUL TURE be pleased to state: 

(a) whether the State Government 
of Karnataka has approached Union 
Government to meet the shortage of funds 
so that the fdrmers arc provided full credit 
as needed ; 

(b) If so, the reaction of the Union 
Governmen~ ; and 

(c) to what extent. Ul1lon Government 
have agreej to help In thh regard? 

THE MINISTER OF STATE IN TUE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE 
MINISTRY OF AGRICULTURE <SURf 
SHYAM LAL YADAV): <a) to (c) The 
Stale Government ftf Karnataka bas not 
approacbed Central Gover.ament olpocialq 
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(or meeting shortage of funds so as to 
provide farmers. However, for providing 
Don·overdue cover assistance to Credit 
Cooperatives. the Central Government have 
earmarked tentatively Rs. 53.00 lakh a~d 
Rs. 20.00 lakh ior areas cm'ered under 
Special Foodgrains Production Programme 
and other areas rc~pcctively during 
1988-89. 

Promotion of Dcep Sea Fisbing 

4808. SHRIMATI JAYANTJ PATNAIK: 
Will the Minister of FOOD PROCESSING 
INDUSTRIES be please.1 to state : 

(a) whether Government have laken 
steps to promote dc!cp sea fishing; 

(b) if so, the details thereof; 

(c) the number of traw!ers proposed 
to be acquired for the purpose ; and 

(d) the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI JAGOISH TYTLER>: 
(a) and (b) Yes, SIr. Government have 
taken the following stt'ps to promote deep 
sea fishing :-

I) AugmemaLion of deep sea fishing 
fteet lhrough judicious mix of 
mdlgenous, imported and chartered 
fishing vessels. 

ii) Providing 33 % subsidy on the 
cost of indigenously constructed 
deep sea fishing vessels. 

iii) Providing loans on soft terms by 
Shipping Credit and Investment 
Company of India Limited. 

iv) Augmentation of Fishery Surveys. 

y) Assistance for construction of 
fishing harboufl at major and 
minor ports. 

vi) TrainiD8 o( fishery operatives (or 
mannina tbe flshill8 vessels; and 

vii) Regulation of fishing by foreign 
vessels in the Exclusive Economic 
Zone. 

(c) and (d) During the Seventh Five 
Year Plan period, it is proposed to incrtase 
the number of deep sea fishing vessels from 
the existing 145 to 500 through charter of 
foreign fishing vessels, indigenous construc-
tion and import. 

Assistance for Production of Jute 

4809. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of AGRlCUL TURE be 
pleased to state: 

(a) the names of the State Govern-
ments which have been given fiDancial 
assistance to grow high yielding variety of 
jute; 

(b) whether Union Government laave 
given special central assistance to Orissa 
for growing higb yielding jute ; and 

(c) if so, the amoUDt granted and tht: 
areas in Orissa brought under high yielding 
jute cultivation? 

THE MINISTER OF STA TE ~N THE 
UEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE 
MINISTR Y OF AGRlCUL TURE (SHRI 
SHY AM LAL Y ADAV): (a) Financial 
assistance to grow jute have been provided 
to the stales of West Bengal, Bibar, Assam. 
Orissa, Tripura, Meghalaya. Uttar Pradesh 
and Andhra Pradesh under Special Jute 
Development Programme (SJOP). 

(b) Yes, Sir. 

(c) During 1987-88. a sum of RI. 
40. '11 lakhs was released to implement 
Special Jute Development Programme 
(SJDP) in tbe jute growing areas of three 
selected districts namely Cuttack. BaJasorc 
and Keoojhar of Orissa state. For tbe 
year 1988-89, an outlay of Rs. S9.~3 Jaths 
has been made. 

Baa OD _ of HuanIe.a P ....... 

48JO. SHRlMATI JAYAN11 PATNAIIC: 
Will the Minista of AGRICULTURE be 
pleased to stato : 
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(a) whether the Pesticides Action 
Network on lntternlttional Organisation bas 
aPP*led to "bad the us~ of' solne hazardous 
pesticides in India and other third World 
c::ountries ; 

(b) if so, tbe names and the number 
of those bazardous pesticides; and 

(c) the steps taken to stop the use of 
those pesticides '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN mE 
MINISTRY OF AGRICULTURE (SHRI 
SHYAM LAL YADAV) : (a) Yes, Sir. 

(b) The names of tbese pesticides are 
Parathion, 2.4,S-T, Paraquat, DDT. Aldrin. 
Dieldrin. Endrin. CbJordimeform. DBCP. 
Cb1ord8DC. Heptacblor. HCH, Lmdane, 
£OB, Toxaphene, Pentacblor-Pbenyl, (PCP) 
and are siKteen in number. 

(c) Out of tbe pestlcides hsted in part 
(b) above. ParatluoD. 2.4,S-T, Endrm. 
CbIordimeform. DBCP and Toxaphene are 
DOt anowed to be used In India. Similarly, 
use of Dieldrin and EDB is restsicted. 

N.y.,. VWyala,1I1 iD BIhar 
4811. SHIll SYED SHAHABUDDIN : 

Will the Minisfer of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) tbe Dame of distracts in Bihar 
where DO Navodaya Vidyalayas have been 
opened as on 31st Marcb, 1988 ; 

(b) the names of districts wluch are 
likely to b've a Navodaya Vidyalaya dUflDl 
tbe current year ; 

(c) the Dumber of .tudents and 
teacIIerI in }iavodaya Vidyalayas in Bihar 
as aD :U March, 1988 ; 

(d) the aames 0( laDJU8PI other tban 
BiDdi and BDaliat.. if any. which are heiDI 
..... 1ii1hfJ tflWbdaya .. ~ 1ft Bihar 
darilll tile CllJ'teDt academic ,ear with 
,till ~ of Vidyalaya, laJIIUap-wise; 
aDd • 

(c) wbether it is proposed that large 
districts with a popuJation of morc than 1 
miJlion may have a second Navoda)'a 
Vidyalaya? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRJ L.P. SHAHI): <a) A list is given 
In tbe statement below. 

(b) A Navodaya Vldyalaya for district 
Kahhar bas been sanctioned dUring the 
current year. 

(c) The number of students C!tudymg 
In 22 Navodaya Vldyalyas in Bihar as on 
31.3.1988 is 20SJ. As regards teachers. 
the required information is not readily 
avaiJable and is being coJ)ected. 

(d) The Dames of languages, other 
than Hmdl and Enghsh which are to be 
taulbt m Navodaya Vldyayas in Bihar 
durmg the current academic year are under 
the conslderallon of the Navodaya 
VldyaJaya Samiti and are likely to t-e 
finalised very soon. 

Ce) No, Sir. At present, there is no 
proposal to open a second Navoda}'a 
Vidyalaya In district with a population of 
more tban one million. 

Statemeat 

Nll1tU!s of the DIstricts in Bihar where no 
Navodaya Vulyalays haW'! bent opened 

1. Rohtas 
2. Saran 
3. Siwan 
4. OopalpnJ 
S. Champaran, East 
6. Vaishali 
7. Sitamarru 
8. Dhanbad 
9. Palamau 

10. Hazaribqb 
11. a.rjdih 
12. Madhepura 
13. Kbapria 
14. Deolhar 
1 S. Sababaanj 
16. .Iahaaabad 
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Kendrfya Vldyalayas in Madb) a Pradesh 

4812. SHRI PARASRAM BHARDWAi: 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN REsOURCB DtNt!Lc1PIIbfT 
(SHRI L.P. SHAHJ): (a) and tM 
Certain proposals have beeb received f'hitf 
various sponsoring authorities for openina 
new Kendriya Vidyalayas. H-.ever. eacb 
proposal is examined on metits iUid ... 
Kendriya Vidyalayas are B8ntfl~ 
depending on availability of resources and 
suitab1Jit" of proposal received. 

Will tbe Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

I, 

(a) wbather' Union Government have 
received demands from various quarters to 
open more Kendriya Vidyalayac; in Madhya 
Pradesh; 

(b) if so, the time by which more 
V,dyalayas are likely to be opened ; and 

(c) the number of Kendriya VidyaJayas 
opened in the variou .. parts of Madhya 
Pradesh since 198(. giving the location of 
those Vidyalayas ? 

(c) A statement giving the locaiioo ui· 
Kendriya Vidyall:1yas opened in Madhya 
Pradesh since 1986 is given betow .. 

SI. No. 

I. 

2. 

3. 

4. 

5. 

6. 

7 

8. 

9 

10. 

1), 

12. 

13. 

14. 

IS. 

Statement 

Kt"ntlriya VidyaJaya , ill Madhya Pradesh 

List of Kendriya Vidyalayas Opened in Madbya Pradeab siKe, 1986 

Name of Kendriya Vidya'ayas 
_-- -------"---------

OF. Jabalpur. Ordnance Factory Campus, Ea!t land 
Eastatc, Katni, Distt.JabaJpur 

Indorc, CSWT, nSF, Campus. Bijasan Rpad Jndore 

Durg, Shopping C('mplex, Near Govt. Girls College, Durg. 

Nar::inghpur. 

Khargone. DisH. W. Nimar. 

Bilaspur, S.E. Railway, Bilaspur. 

Raj~arh.Rajgarh (Diaora), Rajgarh. 

Guna. 

Schroe. Krishi lJpag J\fandi. Gannori Ashram. 

Khandwa. Adjaccnt to P.G.B.T. College, Khandwa 

Sarguja, Ramanuj Hostcl, Ambikapur, DiSH. Sarguja. 

Bacbeli -Akashnagar, Distt. - Baster. 

G .C.F., Jabalpur. 

Jayant Colleiry. Distf. - Sidbi. 

Year 

1986-87 

-do-

-do-

·do-

-do-

.cia-
I_do_ 

-~ 

.cIo· 

-d6-

-d~ 

-etc;-

~ 

ITBP, Shipuri . 198*-89 l 

(S*Ded6aed OIl 2'.7.")-
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Lou Under I.R.D.P. 

4813. SURI ATISH CHANDRA 
SINHA -: Will the Minister of AGRI-
CULTURE be pleased to state : 

(a) the detailed procedure for selecting 
and sanctioning loans under the Integrated 
Rural Development Programme ; 

(b) whether uniform procedure IS 
adopted in thie: regard in aU the States; if 
not, tbe kind of variations obtaining in 
different States ; 

(c) whether it is absolutely necessary 
that the prospective Joanees have to get 
their cases/applIcations recorrmended or 
channelised through the Gram PanchayatJ 
PaDchayat Samlti ; 

(d) what procedure is to be adopted 
by a person in case hiS Gram Panchayat! 
panchayat Sam.'. declrnes to recommend 
his case for the loan; 

(e) whether Union Government are 
aware of any cases when loan applications 
have not been recommended by tbe Gram 
Panchayat/Panchayat S8IJ1iti ; and 

(f) if so. the details thereof hnd the 
remedial me~ures taken or conlemplated 
by Union Government? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF R{)RAL DEVELOP, 
MENT iN THE MINISTRY OF AGRI-
CULTURE (SRRI JANARDHANA 
POOJARY) : (a) and (b) Under tbe 
Integrated Rural Development Programme 
(lRDP) selected families below the poverty 
Jine in ruraJ areas are to l-"e assisted with a 
package or Joan cum subsidy in order to 
enable them • 0 take up employment 
ventures. The selection o( the families 
aDd sanctioning or cases is made fhrC'uah 
the procedure given in the ,fatements I and 
D below. 

(c) and (d) As there is always an 
elemeDt of subsidy diaNn_men •• 
dlaDaelisati()IJ of Joan applieat iODl Ibroulb 
.1Ie Block Developmtnt Ofticer il necessary. 
AI poiated out in reply to part (a) aDd (b) 
fI/. die QucltJOD, Gram PaocIaarat i. DOt 

inwlved in the pr"paration of the lists of 
potential beneficiaries. It is tbe Gram 
Sabha which advises the Block Development 
Officer in the preparation of tlk: Jist. In 
case the Samili dechnes to r("commend 
the case of a potential beneficiary, he can 
approach the DRDA for rt'dressal of his 
grievances. 

(e) and (f) Whenever individual 
instances are brought to tbe nolire of the 
Central Government, it is referred to the 
concerned Stare Government for corrective 
aClion. 

StatemeDt·} 

(I> The last of the poorest of the poor 
famllaes should be prepared by tbe 
VLW/Block staff on the baSIS of 
a sUJvey. 

(ii) The said hst should then be placed 
lor approval m the meeting of the 
Village Assembly (Gram Sabba) 
to be convened by Ihe Block 
Development Officer (BDO). 

(lit) The Village Assembly IS attended 
I \ [he local Villagers, non-officials 
and hank officers. Prominen; 
voluntary achon groups etc. should 
also lle associated wub these 
mee'lDgs. 

(tv) The hst of the beneficiaries finally 
selected an thiS \'.1I~8e Assembly 
should be dl"pJayed on the notice 
board of the \ IBage Panchayat 
and the block office 

(v) In ease of dispute regarding any 
name In .he tinal lis •• it should be 
decided by the Project Director. 
District Rural Development Agency 
(DR.DA) in consultalion with ahe 
BOO. 

The applicatioD form. of tbe beDefici .. 
ries (or loans should be prepared in a camp 
attended by tbe Potentia' booeficiaries 
Block fuoctiooarics. the other coocemecl 
departments iDCludiDl ahe Cooperative 
Department aDd the bankers. Thereafter, 
fbi Block DeveJopmeJd Ofticer Ibould 
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sponsor ,tbe IQan applications to the 
concerned Bank. The Bank Manage,rs 
have the responsibility of processing the 
Joan applications sponsored by the BOOs 
within 15' days of their receipt. If some 
cases are rejected the relevant application 
with reasons for rejection should be 
returned to sponsoring authority for infor-
mation and further action as they deem 
necessary. For sanctioned cases, Purchase 
Committees are set up comprising the 
beneficiary. a representative each of the 
District Rural Development Agency, 
financing institution. BOO and the 
conceriled Departments. To the extent 
possible, the a~sets are purchased through 
thcc;e Committees. The sut-sldy aod loan 
are not passed on the beneficialY in cash 

except in case of 22 selected blocks (Ii!t 
at Annexure-II) where cash dishursement 
of IRDP assistance is permitted as a Pilot 
Scheme. Subsidy should be disbursed 
aJongwith tbe loan amount in aJl cases. 
In normal cases. the financmg institution. 
on prior authorisation by the DRDAI 
should make payment on behalf of the 
beneficiary to the approved supplier or 
body or organisation supplying goods and 
services or to an agency authorised by the 
SanctioDing Authority to execute the work. 

The above guidelines for selection 0( 
beneficiaries and sanctioning assistance 
urder IRDP are uniform for all States as 
laid down in the IRDP Manual. 

Statement-II 

Block .. selt!L'led in cOInullalion with concerned State Governments for disbursements 0/ 
loan and SubsuJy in cash under IRDP as per the recomme"datzon 0/ Kaul 

Study Group 

State District BJocks 

Andhra Pradesh Srikakulam Gara 
Assam Karnrup Cbaygaon 
Bihar Vaisbali Hajipur ) 

Lohard_gga) Bhandra) 
Glljarat Mehsana KberaJu 
Haryana Ambnla Naraing81h 
Himachal Pradesh Solan Kunihar 
Jammu &. Kasbl'"·r Anantna, Khowerpora 
Karnataka North Kanara Honawar 

Kerala Trichur WacdaUanc.bery 
Madhya Pradesh Khandwa) Beladi ) 

Rasion ) Gajvalganj ) 

Maharasbtra Nasik ) Dindori 
Nanded ) Kinwat 

Orissa Kalaband; Boden 

Punjab Faridkot Faridkot 
Rajasthan PaU Sojct 
Tamil Nadu Tirucbirapalli Mannachana1lure 
Tripura West Tripora BisbaJprb 
Uttar PradOib Sultanpur ) Amctbi .. Jaonpar ) Buu 
WOIt BIDaaI Nadia a ......... 
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~~~t.1 Qearante of Development 
Pl'Ojects 

4814. SURI HAR1SH RAWAT: 
'Iuf t. Minister of ENVlRONMENT 
1\l)O), WRESTS be pleased to state : 

(a) t,be I;lumber of proposals regarding 
~~tioD projects in hilly areas of 
ti\VSr lta.b recei~ dming the last three 
~ for clearancc under tbe FOiest 
(~fJtion) A~. 1980 ; 

(b) tbe break up of these proposals 
90 IJIHl)be~ of proposaJ~ cleared, rejected w-rc::fpTed back for further informatlcn ; 

(c) wbet'_cr some proposaJf' ha\e been 
returned to State Government more than 
once; aDd 

(d) if so, the details thereof? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI) : 
(a> 227 proposals regard ing construction 
projects in hilly areas of Uttar Pradesh 
have been received during the Jast three " 
years for clearance under the Forest 
(Conservation) Act, 1 Y80. 

(b) Th\! break up of these proposals 
is given belo\\ :-

(i) No of proposals cleared 115 
(ii) No of proposal~ rejected 
(Ill) No of proposals referred 101 

back to the State Government 
for further information. 

(IV) No. of propo:.als under 4 
procc&s 

(c) and (d) Yes, Sir The detail<. ~lre 
gi"en In the sl.ltement tx.low. 

Statement 

SI. No. District 

(1) (2) 

~ 

J. AI mora 

2. ChamoJi, 

3. -d~ 

4 Nai ..... 

Name of the proposal 

(3) 

Kalna-Band-Pant-Quairah 
motor road. 

Nagrasu-Dandakbal 
motor road. 

Construction of GodoY/ns. 

Ramgad micro Hyde' 
project. . 

Remarks 

(4) 

Proposal wa~ lOcomp'ete 
Returned on 15.785 Proposal 
received agam Essential details 
sought from the State Govt vide 
Jettcr No. 8·207/85-F': dt 8.6.88. 
Reply has been received and is 
being processed: 

Essential details sought from the 
State Govt vide letter No. 8·1831 
8t--FC dl II 9 86 and as infor-
maUon received was incomplete 
further clarifieat ion were sought 
on 20.7.87 Reply is awaited. 

Essential detail& sought from the 
State Govt. vide: Jettcr No. 8-200/ 
88-FC dl. 3.5.88'. As information 
received was incomplete, more 
details were sougbt 00 8.12.87. 
Reply is awaited. 

Essential details sought from the 
State Govt. vide letter No. 
8-6o/88-FC dt. 20.4.88. As the 
information received was incom-
plete further clarification was 
lOuaht on J o. '.88. keply is 
awaJt •• 
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5. "auri Garbwal Cumtruction of approach 
road to Kho river. 

(i Pauri Garhwal Eke,!1war Group of villag~s 
drinking water scheme. 

7 Pithoragarh Construction of Chhirkula 
Mini Hydro electric scheme 

8. -do- Dhauligalig8 Hydro.electric 
project. 

9. Tehri Garhwal Construction of Akhori-
Koti link road. 

to. -do- Construction of Tilwara-
Bhardar-Saurakhal motor 
road. 

J J • UtI arkashi Construction of Puraal-' 
Kumola-Naori Gadoli 
motor road. 

4 

Essen1ial details soogbt from the 
State Govt. vide letter No. 8-1241 
87-FC dt. 10.7.87_ As incom- . 
pldc information was received. 
further details were sougbt on 
29.7.88. Rep'y is awaited. 

Essential details sought from the 
Stale Govt. vide letter No. 
S-2oo/gg·Fe dt. 3.'S.88. As 
information received was incom-
plete, further details were sought 
on 10.8.88. r.epJy is awaited. 

Essential details sought from the 
State Govt.vide letter No. 8-1971 
87-FC dt. 19.8 87. More infor-
mation sought on 26.4.88. 
Reply from tbe State Govt. has 
been r«:eived. The case is beiq 
processed. 

Essential details sought from the 
State Govt. vide letter No. 8-29; I 
87-FC dt. 12.11.87. More details 
sought on 17.5.88 Reply is . 
awaited. 

Essential details sougb (rom the 
State Govt. vide letter No a 4891 
~.s-FC dt. 27.1.86. As informa-
tion received was incomplete. 
further details were soupt OD 
27.5.86. Reply h awaited. 

Essential details soupt from the 
State Govt. vide ietter No. 8--90/ 
88-FC dt. 22.3.88. As Informa-
tion received wu iDCOMpiete, 

further detaJls were souabt on 
9.6.88. Reply is awaited .. 

Eaeutial del,,,, souaht from ,Ie 
State Gcwt. vfde lett .. No ....... , 
as-Fe dt. 20.11.85. Remiader 
seat on 4.7.86.25.9.864 3.3.87. 
Reply from State Gcwt. it SliD ........ 



Growing of Flowers io Hill Areas of 
Uttar Pradesh 

4815. SHRI HARISH RAWAT: Will 
the Minister of AGRICULTURE be pleased 
to state : 

(a) whether there are potentialities of 
growing flowers in the bill areas of Uttar 
Pradesh; 

(b) if so, whether any scheme is being 
formulated to encourage flower cultivation 
in this area; and 

(c) if so, the details in this regard ? 

THE MJNISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERAllON IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
YADAV): (a) Yes, Sir. 

(b) and (c) The Government of Uttar 
Pradesh has formulated a scheme on 
Development of Floriculture for hill areas 
during the Seventh Plan with an outlay of 
Rs. 2S lakbs. The scheme includes multi-
plication and distribution of ornamental 
plants. 

GrowiDg of' Hybrid RIce 

4816. SHRf VAKKOM PUR USHO-
THAMAN Will the Minister of 
AGRICULTURE be pJeased to state: 

<a) whether Government propose to 
experiment groMuI hybrid rice in some 
parts of the country to increase rice 
production ; 

(b) if so, the- details thereof; 

(c) tbe Slates seJected for experimen· 
tiDa the Dew variety of rice ; 

(d) whetlK:r hybrid seeds are costly as 
thcle arc io be grown every year afresh 81 
the .. iDS produced from bybrids cannot be 
wed u aeeda for the next crop: and 

(e) if 10. the measures bein, taken to 
_ availabJe .uBicient quantity of seed. 
at ........ rate to the paddy Il"owen , 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURAL 
RESEARCH AND EDUCATION IN THE 
MINISTRY OF AGRICULTURE (SHRI 
HARI KR ISHNA SHASTRI): (a) Yes 
Sir. 

(b) A co-onlinaled trial comprising 
five promising hybrids has been initialed 
during the current kharif season for 
testing under varied rice growing situations. 

(c) Tesfmg of the. rice hybrids is in 
progress in States of Delhi, U.P., Orissa, 
Tamilnadu, Karnataka and Andhra Pradesh. 

(dJ Yes, Sir. 

k) Rice hybllds have been PUl t (, 
intensive testing under r'\l1 India rice 
progranllllC. Simultancouly, investigations 
are also being carried out to identify 
climatically efficient areas and package of 
practices for sC!:d production of hybrid rice. 

Commercial Exploitation of Frogs 

4817. SHRf VAKKOM PURUSHO-
THAMAN Will the MiDlster of 
AGRfCUL TURE be pleased to state: 

(a) whether frog population has sub-
stanlialJy decreased in Keraln due '0 
commercial exploitation ; 

(b) if so, the sleps taken or proposed 
to be takeD by Government to check tbe 
over· exploitation of frogs ; and 

(c) whether Government propose to 
develop frog culture in (hat State? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERA TION IN THE MINISTRY OF 
AGRICULTURE (SURI SHYAM LAL 
YADAV): (a) No, Sir. 

(b) Does not arise. 

(c) No, Sir. 

Growth of Nosiou Weed ia Keraia 

4818. SHRI VAKKOM PVRUSH(). 
THAMAN: Will tbe Minister of 
AGRICULTURE be pleased t~ state : 
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(a) whether the att~ntion of Union 
Government has been drawn to the sprea-
ding growth of a noxious weed called 
"Communist Pacha" in Kcrala which is 
doing a Jot \ of harm to the rubber plant-
ations, coconut cultivation. etc. in the 
State ? 

(b) if so, whether any measures are 
being taken to check its increasing growth; 

(c) whether a special category of bugs 
were imported from Sri Lanka to counler 
th~ growth of this weed; and 

(d) if so, the lmpact of this on the 
\\oeed growth ; 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRf SHYAM LAL 
YADAV): (a) Yes, Sir. 

(b) The Coordinating Centre of All 
India Coordinated Research Project on 
Biological Control of Crops Pests and 
Weeds (AICRP-BC) located at Kerala AgrI-
cultural University, Trichur is working on 
the survey of the mdigenous insects, as well 
as exotic insects supplied by AICRP-BC for 
biological suppression of this weed. 

(d and (d) Indian Council of AgncuJ-
tural Research impoTted some es.otic 
phytophagous insects Pareuchaelel pleudoin-
suspta from Sri Lanka and West Indies and 
~onducted field tflal~ in Kerala for tbe 
control of weed called "Communist Pacha" 
(C/llomol ... eutl Ot/oral(I). Trials have shown 
encouraging resullf. 

Construction or Roads UDder RLEGP 

4819. SHRI VAKKOM PURUSHO· 
THAMAN Will tbe Minister of 
AGRICULTURE be pleased 10 state: 

(a) tbe construction of road to be 
undertaken in Kerala under the Rural 
landless Employment Guarantcc Prosramme 
durinl the current year; and 

(b) tbe COlt of total work to be 
undertaken durina the year ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRI-
CULTURE <SHRf JANARDHANA 
POOJAR Y): (a) and (b) As per tbe 
guidelines under Rural Landless Employment 
Guarantee Programme (RLEGP), projects 
implemented under RLEGP are first cleared 
by the StatejUT Project Approval Boards 
consrituted in the States/UTs. before sub-
mission to the Central Committee in the 
Deptt. of Rural Development, for approval. 
As per the report furnished by thf" State 
Government of Kerala. a project for. coDstr-
uctioD of rural roads under RLEGP for 
the financial year 1988-89 is under prepar-
ation and the same will be finalised by the 
State Project Approval Board dming the 
second week ,-,f September. 1988. before 
its submission to the Central Committee for . 
approval. 

PeformaKe of TRYSEM 

4820. SHRI PRAKASH V. PATIL; 
Will the Minister of AGRICUL mRE be 
pleased to state: 

(a) whether one of tbe objectives of 
Ihe Training for Rural Youth for Self 
Employment Programme (TRYSEM) is to 
create wage employment in the rural areas "1 

(b) lIIhether the results achieved by 
this scheme .ue kept under regular review; 
and 

(c) if so, the nwuber of youth who could 
be helped with employment or they could 
become self employed as a result of the 
TRYSEM during the last three years '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRI-
CULTURE (SORt JANARDHANA 
POOJARY): (a) The objective of 
TR VSEM is to provide technical skills to 
rural youth from families below po\'a't)' 
line to enable them to take up Self-emplo,.. 
ment in the broad fields of qrku1turc aad 
allied activities. industries. Services ud 
business activities. Since AQIUIf 1'83. the 
objective of TRYSEM has been cnluacd to 
include trainios for wqe employment in 
case of project Jink88C1S. 

(b) Yes. Sir. 
. (c) Propess of TRYSEM scheIDe 

durina tho .... throe yean is liWD in tile 
statclQOD& below. 
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Stateateat 
Pl'tJ6nsB 0/ TRYSEM ScMlM Durin, the lAst Three Ye-ars 

Period Number of Number of Number of Total number 
youth trained youth tr&ined youth of trained 
Trained self-employed employed on youth employed 

Wages (Col 3+4) 

J 2 3 4 5 

1985·86 ]77510 82028 (46%> 17355 (10%> 99383 (56%) 

1986-87 184598 88538 (48%> ]7874 ( 9%) J06412 (57%) 

1987-88 196701 100485 (51 %) 24087 (12 ~~) J24572 (63%) 

COII8fJwti_ of BIlI1diog for Keudriya 
Vidyalaya, CaIlDllBore, Ie eralB 

4821. SHRI K.P. UNNJKRISHNAN: 
Will the Minister of HUMAN RESOURCE 
DEVELuPMENT be pleased to state : 

(a) when was tbe Kcndriya Vidyalaya 
started at C&nnaDort". Kerala ; 

(b> whether the bqilding construction 
proaramIDC Gf the SAKI vidyaJaya has been 
uaduJy delayed aDd the vidyaJaya is still 
heiDI run in thatched and filthy sheds ; 

(cl whether for many Kendriya Vid-
yalayas started after Cannanore Keooriya 
Vidyalaya constructivD buiJdinas has been 
properly taken up whereas no such pro-
IJ1lIDDlC bas been undertaken for the 
CaDDanore Vidyalaya ; 

(d) whetJler Governmcnt are aware 
tbat tbcre is deep rcscatment apioat tbis 
amooa the pacenu and local public ; 

(c) if 10. the steps proposed. 10 be 
taken l8 start tbe conauuctioo of tbe 
bai ...... f. (be Keocki.)'a Vidya1ay., 
CanDloore ? 

11IB UDIISTEIl OF STATB IN THE 
DEPAIl1'MENTS OF EDUCADON AND 
CULTURE IN THE MINIST&Y OF HU· 
MAN llESOU&CE DEVELOPMENT (SHRJ 
L.P. IHAHI): Ca) IC.eadriya VJd,aJaya. 
Caaaoore " .. NDCtiooed on 2J.7.1"3. 

(b) to (e) The Kendriya Vidyalaya 
Sangathan has already taken lAP ahe building 
programme of this school. In tbe first 
phas&. the boundary waU has been const. 
ructed around 7 50 acres of land at 8 cost 
of Rs. 3.89 lakbs In the IeCOnd pbase 
the main school building is to be constructed. 
Action towards thar has already been 
initiated. Meanwhile, a sum of Rs. 50,000/-
has been sanctioned by the Kendriya 
VidyaJaya Sangatl)an in June, J 988 to 
undertake repair of the building in which 
tbe school is temporarily located. 

Orden 'or M • ..raa.e 0' 011 Platt __ 

4822. SHRf PRAKASH V. PATlt: 
Will tbe Minister of SURFACE TRANS-
PORT be pleased to state: 

(.) whether the Mazagon Dock is well 
equipped to manufacture oil plarforms ; 

(b) whether orders are being placed 
with fureign firms for 'he same; 

(c) if so, tbe number of such orders 
placed during tbe Seventh Plan period wilb 
cost ; 

(d) tbe reasons for iporina the 
MazqOD Dock faciliUes ; and 

(e) the Ooverameat'. approach in lucb 
matters lor the future ? 

THE MINISTER. OF STA'PE OF THE 
MINISTRY OF SUllFACE TRANSPORT 
(SHJU RAJESH PILOT): (a) Mazqon 
Dock. are iu a position to maut'actwe. oU 
platfollDl. 
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(b) Yes, Sir, 

(c) During the 7th Plan period, orders 
for 16 wei'· platforms aDd 7 prozess pJat-
forms have been pJaced so far with foreign 
firma, Total cost or these platforms app-
roximately is Rs. 1186.00 crorcs. 

(d) MIs. MDL have Dot been ignored 
and they have already fabricated 33 well 
platforms, 3 procels platforms and one 
jacket of process platform for ONGC 

(e) In order to fully utilise variou~ 
facilities existing in the Indian yards 
including Mis, MDL, the following step" 
have been taken :-

(I) Extra time to Indian yards fnr 
fabricating tbese oil platform~. 

(2) Price preference as per Government 
norms. 

(3) Discussions with Indian yards on 
the future requirements of plat-
forms by ONGC so as to enable 
Indian yards to take early action 
for meeting the completion ~hc 
dule and planniog accordingly 

Prodwtioa of Cash CropR 

4823. SHRI PRAKASH V. PATIL: 
Will the Minister of AGRICULTURE he 
pleased to state : 

(a) whether aDy assessment has been 
made of the cash crops that will be pwd-
ueed in the country hecBUSC of good rain. 

(b) if so, the State-wise brenk-lIfl: 
and 

(c) whetbel' advance plannin, has 
been made for their proper 5lorJlge and if 
80, .. dotaiJa tboreof ., 

mB MINISTER OF STATE IN THE 
DBPARTMBNT OF AGR.ICULTURE 
AND COOPERATION IN THE 
~STlt.y OF AOIlJCULTURB (SHRI 
~Hr~~ ~ YADAV) : (a) ~ Ib) ~w­
I~e! fo' kharif ca.~ crops r~r 1988-89 ~ 
'ff)~ ~D ~ in ~ome of the sr!'1~~ w~~­
as .0000;nas 01 r.~ cash crops would C~JI.l-

... • \' t w 

ence later. As such, it is not possible at this 
stage to give an estimate or State-wile 
Jlroduction of cash crops during .988-89. 

(c) In view of the good production 
prospect", appropriate measures' have been 
taken for providing market support 'aad 
...,roper <;'ora~c of principal cash crops. 

Puhlic Sector Uoits in Orissa Call1iag 
Pollutioo 

4824. SHR( CHINTAMANI JEN4: 
Will .he Minister of ENVIRONMENT 
ANIl H)RFSTS be pleased 10 state: 

(3) whether Government are aware 
that ",ome public sector industrial units in 
Orissa arc causing environmental pollution; 

(h) whether Orissa Government bas 
:tflproachcd Union Government for 8flO-
!"ting protec'lve measures; and 

(c) If .. iiO, Government"s reaction 
.h('feln ;tnd .he steps taken in this regard ? 

Till (INION MINISTER FOR EN VI-
RONMI Nl ANIl FORESTS (StiR! Z.R. 
ANSARI)' (a) Yes. Sir. 

(b) No, Sir_ 

(c) Docs not arise. 

4M2, SIIR( NITYANANDA MI~: 
Will lhe Mlnistci of AGRICULTURE be 
Jl'f'a<;l'd '0 ,,'nle . 

(al whether in a recent seminar api-
culture and energy experts baye opined 
Ihnl sugar mille; can playa siaoific:apt role 
in augmenting the rower generaCioD cap8.. 
C'i'y in lhe country; 

(b) ir so. whelher they bave made U1 
"llCCific ~uRPtiOQs in fbis reaard : 

(c) if ern. ahe ""I"ile: thereof: and 

Cd) G."vcr~lr.tnt·s ~li,qo in lhis 
regard' ? 
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THE MINISTER OF STATE IN 'l1IB 
DEPARTMENT OF AORICUL'fURB AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM l.AL 
Y ADA V) : (a) to (d) Information is lJeinl 
col1ected and wiJJ be placed on the Table of 
the Lok Sabha. 

TecbBoIogical Skill For Repair aad 
Building of Sbips, Trawlers etc. 

4826. SHRI NlTYANANDA MISHRA : 
·WiII tbe Minister of SURFACE TRANS-
PORT be pleased to state: 

(a) whether country·s shipyards bave 
gained enough technological skill (or repairs 
of ships, building of ships. trawlers and 
otber equipments for cff-sbore drilJing for 
oil ; 

(b) if so, the amount of foreign 
exchange that the country has saved under 
each of these items for which we bad to 
depend on foreign help ; 

(c) tbe areas where deficiencies still 
exist; and 

(d) tbe steps proposed to be takeD to 
overcome these deficiencies ? 

TIlE MINISTER. OF STATE IN THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT) ; (a> Indian 
shipyards have gained sufficient technological 
skill for repair of ships and for the 
building of a variety of ships and trawlers, 
vessels and structures for off-shore driUin, 
(Ot' oil. 

(b) II is not possible to estimate with 
precession the saving in foreign exchaolC. 

(c) The' deficiency exiSIB mainly in .be 
(oJlowi!lJ areas :--

(i) Umitecl shipbuUdiq aDd Ihipre-
pair capadcy available in the 
COUDty. 

, (ii) Ships built in Judiau Judi 
aeoeralJ, coat more aad have 
Jonaer cleliWl')' time wIleD c0m-
pared &0 die IoadiDI ala,.,.,. 
abroad. 

(iii) Weak financial condition of tbe 
major shipyards. 

(iv) Dependence on foreign in PUIS such 
as marine engines, instrumentation. 
etc. 

(v) Low productivity in Indian yards. 

(d) The steps that have been taken 
are : 

(i) Augmentation snd modernisation 
of existing ship 1 ~pair facilities in 
India. 

(ii) Establishing new ship repair rae-
Hi ties at some major ports. 

(iii) Introduction of modem prodactiou 
technology such as pro-outfirtiDi 
modular conslrUction etc. by tbe 
shipyards. 

(iv) Introduction of computon in 
Shipbuilding. 

(v) Modernisation of shipyards fae-
ility. 

(vi) More effective production pJan.nina 
and control system. 

(vii) Improving quality controlayatem. 

(viii) Improvements in financial condi· 
tion of abe yards. 

Central Iostitute of POIIt Han_ 
Eagiaeeriag aod TedIDoIou at 

Jabal .... 

4827. SHRI AJA Y MUSHRAN 
Will the Minister of AOIUCULTURB be 
pleased to stale : 

(.) wbether Oovcrnment propoee to 
set up a Central InstHute of Post Harveat 
Engineering and TechnololY at Jabalpur; 
8D~ 

(b) if 10, tbe steps taken by O~ 
IDCDt 10 far 1 

11m MINISTER. OF STATB IN THB 
DEPARTMENT OF AOJUCULTURAL 
IlBSBARCH AND BDUCAUON IN TBB 
IIIlNI8TR.Y OF AORICUL1URB (SHU 
KARl UJSHNA SHASTIU): (a) aDd (~) 
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Indian Council of Agricultural Research 
proposes to establisb tbe said Institute 
during tbe 7th Five Year Plan period. A 
site Selection Committee bas been appointed 
to recommend suitable site/location. 

The final decision regarding the location 
is yet to be taken 

[ 7Yanslation] 

School. Gettiog Grants from Govern-
ment in Delhi 

4828. SHRI VILAS MUTTEMWAR : 
SHRI S.D. SINGH : 

Will the Minister of HUMAN RESO·· 
URCE DEVELOPMENT be pleased to 
state: 

(a) the details of the schools in Delhi 
which are getting 90 per cenl or more 
grantS/financial assisstancc from Govern-
ment; 

(b) the average amount being charJCd 
by these schools from each student towards 
admission fee. building fund. tuition fee 
and other items; 

(c) the action taken by Government 
against these schools (or cbarging (ees on 
10 many items ; . 

(d) wbetber Government propoSe to 
take over the management of these schools; 
and 

(e) if not. tbe reasons therefor 7 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRI L P. SHARI): (a) A 
statement is given below. 

(b) to (e) Admission fees and other 
charges. etc. are collected from students in 
Aided schools as per Section 17 of the 
Delhi School Education Act~ 1973. Details 
of the fees and other charges in aided 
schools are given in Chapter XIII of Delhi 
School Education Rules, 1973. In the 
event of any complaints against scbools 
violating the provisions of the Delhi School 
Education Act/Rules, 1973, action i. 
ioitiated against such schools under the 
provisions of the said Act/R.u1es. 

State.eat 

I. Schools Aided by the Directorate 0/ Education_ Delhi Administration, Delhi. 

l. R.B. Ram Roop Vidya Mandir. Shakti Nagar. 
2. 8hahid Udbam Singh Samark. 8.S., Shastri NaaBJ • 

3. Manender Shakli VidyaJaya. Tri Nqar. 

4. Bbartiya Vidyalaya Sidbora. Kalao. 
S. Haryana Sbakti SSS. KanjbwalL 
6. DAV SSS_ Samepur Badli. 
7. Adarab SSS, Libas Pw 
8. Janta Sec. Sch., Gbop. 
9. St. John SS., Khcra Kburd. 

10. V.S. Aari SSS. Khcel Gui. 
U. 8.N. OSSSf Nirankarl Colon,. 
12. S.N.B. SSS. Nirankari Colony. 
13. Butler Memorial Sr. Sec. School. 
14. B.P. Jupuria Oirls SSS. 
15. Victoria Oir'. S.S. Seb. 
16. B.M. Georp Oirll s.s. School. 
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1"-. 
'18. 

19. 
20. 
21. 
22. 
23. 
24. 
25. 
26. 
27. 
28. 
29. 
30. 
31. 
32. 
33. 
34. 
35. 
36. 
37. 
38. 
39. 
40. 

41. 
42. 
43. 
44. 
45. 
46. 
47. 
48. 
49. 
50. 
51. 
52 
53. 
54. 
55. 
56. 
57. 
58. 
59. 
60. 

'Bengali Boys Sr. Sec. School. 
D,D.C. Sr. Sec. Schopl. 
S.S.LT. Gujrot Sr. Sec. Sehool. 
Dhanpat Mal Virmam Sr. Sec. School. 
Guru Nanuk S. G.S.S S. 
Rawal Pindi Sr. Sec. Schoo). 
Delhi UniversIty School Ccntre SchouL 
Hanuman MandlI' Middle Seh. 
Geeta Sec. School, Nangloi, 
Gandhi Harijan Sr Sec. Sch., 8H1ham PUlL 
Arawachm Bharti Sr. &.-c. Sch., Balbll Nagar. 
Jan Kalyan 5<..'1:. Sch. o BhaJanpura. 
Alok PunJ Sec. Seh., Krawal Nagar. 
Vijay Jyotl Co. l:.dn, M.~. Usman Pur 
Dr. Jakir Hu~~aJn Mem. M. Sch. Jafrabad. 
Mukherjee Mcmunal SSS, Shahdra. 
Moti Ram Mem. asss, Shabdra. 
S.D. SSS, Shahdra 
Jain Boys S. Sch, Shahdra. 
B.N. Arya G.S.S , Shahdra. 
Nehru Mem. C. Edl!. M. S(.;hool. 
Alok Bharft Sec. Sch. K. Khas. 
GOD. G.M. Seh. (jeera Colony. 
Mahamna M. Sch. Jagat Pun 

Guru Nanak GSSS, G. Nagar. 
Ratan Devi Aoa S.S.S. «(jllh), Kn~han Nagar. 
Nehru Adarsh SSS, Old SceJatn Pur. 
DAV SSS No. LG Nag.u. 
DAV SSS No.2 Shankar Nagar. 
R.A. Geela Co. Edn. SSS, Shankar Nagar. 
Jain Kanya M. Sch. KaiJash Nagar. 
DA V SSS, Jang Pura. 
G.A. Quetta DAV SSS, Nizamuddin. 
Kerala Edn. Sec. SSS, Canmng Road. 
SES Baka NebraJ SSS. L Nagar. 
Satyawati Sood Arya G. SSS, Nizamuddm. 
Sri Guru Singh Sabha S. Sch. Lajpat Nagar. 
L. Irwin School. 
Shyama Prasad VldyaJaya. 

-Delhi Kannada School. 
Dif.E.A., Lodhi Road. 

S.G~.A' Khalsa. 
D.C. a, Lodhi Road. 
Lion Vidy Mandir. 
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61. Vidya Bhavan. Lodbi Road. 
62. 'Oyan Mandir Middle School. 
63. P&T Middle School. 
64. Hope Hall Middle School. 
65. Cbander Arya Vidya Mindir, East .of KaiJash. 
66. BalwBnt Rai Mehta Vidya Bhavan, L. Na,ar. 
67. SRSD Schoal, Lajpat Nagar. 
68. Kasturba BaUka Vidyalaya, Ishwaf Nagar. 
69. S.S. Khalsa &C. School, Lajpat Napr. 
70. Brij Nath Sch., Ishwar Nagmr. 
71. Dr. K. Ramesh Babu, A.E. School. Bast of Kailasb 
72. M.B.DAV SSS, Yusuf Sarai. 
73. D.T.B.A. SSS, L.B. Nagar. 
74. lain Girls S. Sch .• Green Park. 
75. Vinay Nagar Bangali S.S.S., Sarojini Nagar. 
76. Air Force Sec. School. Race Cource. 
77. Khalsa Middle School, Sarojihi Nagar. 
78. Bidhan Chandra Vidyalaya, M.B.n. 
79. D.T.B.A., R.K. Puram. 
80. D. T.E.A .• Moti Bagh No. II. 
81. 1.P.M. Blind L.B. Shastri Marg. 
82. Air Force S.S.S., Palam. 
83. Sri Guru Nanak Khalsa G. SSS, Delhi cantt. 
84. Raj Rime H.M. SSS, Delhi Cantt. 
8S. Shri S.D. Co. Edn. Sch. Ddlhi Cantt. 
86. D.A.V. Sec. School. Delhi Cantt. 
87. Shikhu Khalsa SSS, Fateh Nagar. 
88. D.T.B.A. S.S.S., Janak Puri. 
89. A.E S. Middle School. Janak Puri. 
90. Ker&la Sec. School, M·BUc. lV;kas Puri. 
91. Kalgi Dhar Khalsa Middle School. Subhub Nligar. 
92. S.D. Sec. School, Kirti Nagar. 
93. Swami Shiva Nand Mem. School. 
94. S.B.M. S.S.S .• Sbivaji Marg. 
9S. Bhai Biba Singh SSS, Moti Nasat. 
96. PGOAV SSS, West Patel Napr. 
97. S.D. Girls SSS, East Patel Nagar. 
98. Dhai Jop Singh Khalsa Girls .. East Patel Nal", 
99. R.V.A.K. SSS, New Rajinder Napr. 

100. Vidya Bhavan Girls SSS, N. R. Nqar. 
101. D.I' Khan Boys SSS, mw'ibjibtlor'Nas*. 
102. A.B.S. Sec. School. 'Ptasad ~1lIU. 
103. Babu Adarsh Vidyalaya, Rajinder Na;U. 
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104. 
lOS. 
106. 
107. 
108. 
109. 
110. 
111. 
112. 
113. 
114. 
liS. 
116. 
117. 
118. 
119. 
120. 
121. 
122. 
123. 
124. 
115. 
126. 
127. 
ll8. 
129. 
130. 
131. 
132. 
133. 
134. 
135. 
136. 
137. 
138. 
139. 
140. 
141. 
142. 
143. 
144. 
145. 
146. 
147. 

Adarsb M.iddle School. W.P. Nagar. 
Mahraja Ranjit Singh M.S. Ranjit Nagar. 
Narayna Girls M. School, Narayana. 
Shri Guru Arjun Dev Middle School, Shadi Pur. 
MajrullsJam Sec. School, Farash Khana. 
Gododia SSS, Chandni Chowk. 
S.G.T.B. Khalsa Girls Sr. Soc. School, Chandi Cbowk. 
Shri Mahavir Jain SSS, Nai Sarak. 
Dau Dayal A.V. SSS, Kbari Bawli. 
Jain Sanskrit Comm. SSS. Kucha Seth. 
Happy Sr. Sec. School, Kashmere Gate. 
Inderprastha Hindu Girls SSS, Jama Masjid 
Ramjas S. School No.6 Sita Ram Bazar. 
Fateh Puri Muslim SSS. 
Arya Samaj G.S.S S. Cbawri Bazar 
Rohtagj A.V. Sec. Sch. o Chowk Rai Ji. 
V.D.U.C. Rarnjas School No.7. BaJimaran, 
Jain Girls Sr. Sec. School. Dharampura. 
R.S.L.N. Saraswati G.SSS, C. Chowk. 
V.N. RastoBi G.SSS. C. Cbowk. 
Shri Laxmi G.SSS, Kban Bawli. 
L.N. Ghirdhati Lal K.U..sSS. Fateh Pori. 
K.R. Bansal M. Sch. Sita Ram Bazar. 
Jain SSS, Darya GaDj. 
Francis G.SSS, Darya Ganj. New Delhi 
Com. SSS .. Darya Ganj. 
Ramjas SSS(G), Darya Ganj. 
Ramjas SSS No. I, Darya GaDj. 
A.R.S.D. SSS, Ajmeri Gate 
Bbagiratb Arya Girls SSS, Sita Ram Bazar. 
ASVJ SSS. Dary. Ganj. 
DAV SSS, Darya Ganj, 
S. Sada Kaur Khalsa GSSS, Darya Ganj. 
Jain Samnopasak SSS, Sadar Bazar. 
St. Antbony Boys SS, Pabar GaDj 
Laxmi Devi Jain Girls SSS. Pabar Ganj. 
Anglo Arabic SSS. Ajmeri Gate. 
Arya Girls SSS, Teliwara. 
Sbfiq Mcm. SSS, Dara Hindu Rao. 
S.G.T.D. Oirls SSS, Pul Dangaab. 
C.L. Bhalla DAV Sec. School, Jbandcwalan. 
J88at Vidya Sanatban Dharm GSSS, Link Road, 

~ St. Anthony O.S.S.S., Pabar Ganj. 
Nav Sbakti Vid)'a MaDcUr ISS, Pahar Gauj. 
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148. Bansi Dbar Mem. Sch. o Pabari Dhiraj. 
149. S.D. Hari Mandir SSS, lbandewalan. 
ISO. S.D. Hari Mandir Boys Middle Scbool. Nabi Karim. 
,151. R.M. Arya Girls SSS. Raja Bazar. 
1 ~ 2. Raisina BenFali School. Mandir Marg. 
153. OAV SSS. Chittra Gupta Road, N. Delbi. 
154. Ramjas SSS. No.4, Chitra Gupta Road. 
J 55. Khalsa Girls SSS, Pahar Ganj. 
156. Nutan Marathi SSS, Pahar Oanj. 
157. Daya Nand Model SSS, Mandir Marg. 
158. D.T.E.A. SSS, Mandir Marg. 
159. Harcourt Butler SSS, MaDdir Marg. 
160. The Union Academy SSS, Raja Bazar. 
161. S.O.H.K. Oirls S.S.S. BangIa Sahib 
162. Andhra Edn. Society. SSS, D.O. Upadh, Malg. 
163. Nay Shakti G. SSS, V.O. Marg. 
164. Baba Sabeh Ambedgar School. Rani Jhansi Road. 
165. O.A.V. Sec. Scbool. Baird Road. 
166. Bal Sabyog Middle School, C. Circus. 
167. Sat Blabama Arya SSS, Rebgar Pura. 
] 68. Ramjas SSS No.2, Anand Parbad. 
169. Sal wan Boys SSS, Rajinder Nagar. 
170. R.K.L.M. OSSS. Karol Bagb. 
17], S.O.T.B. O.S.S.S. Dey Nagar. 
172. ArYB G.SSS, Rehgar Pura, Karol Bagb. 
173. Multan OAV Sec. School. Rajinder Nagar. 
174. Salwan S.S.S.(O). Rajinder Nagar. 
J 7S. A.B.P.S. Khalsa SSS, Rajinder Ngr. 
J 76. 0.0. Soni D.A. V.SSS. Pusa Road. 
177. S.O.T.B. K.B.SSS, Dey Nalar. 
178. Ramjas SSS No.5, Karol Bagb 
119. D.T.E.A SSS. Pusa Road. 
180. Bida Arya Oirls S.S. School. 
181. Birla Arya Boys S.S. School. 
182. S.M. Jain Sr. Sec. Scbool. 
183. Neo Art Co. Edn. Middle Scbool. 
184. Sbri S.D. Jain Girls Middle School. 
18S. Ramjas Sr. Sec. School No.3. 
186. Marwari Sr. Sec. School, Nai Sarak. 
18? Guru Nanak Girls Middle School. 
J 88. KamJesb Ballka Vidyalay •• 

189. Hakim Ajmal Khan Girls M. School. 
190. Khrist Raj School, Ashok Palace. 
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191. Oovind Ram Gurukal Sr. Sec. &C~I. 

192. DoC.M. Oir •• Sr. Sec. School. Kishan Oanj. 

193. Nan Hind Oirls S.S. School. 

1'''. Piadi Gbeb Khalsa Sr. Sec. Sc~QQl. 

195. D.C.M. Boys Sr. Sec. School. 

1"_ Hira Lal Jain Sr. Sec. School. 

197. Sant Nirankari School. 

191. Vidya Oyan Mandie. 

199. QIIADli BoY' Sr. Sec. School. 

~OO. Pbool Chand Vaish School. 

201. Quccn Merry School. 

202. Shiv MiddJe School, Shiv Kuti. 

203. O. Nanak Middle School. 

204. ADdb Maha VidyaJal'+ 

20S. Andhra Education Society. Sec. Schoo), Prasad Nagar. 

D. SdtHIs AidMI by MlUliclJNl} eo,po,a1io11 f!.i ~IJU. 

1. Arya Purti PathabaJa Primary ScbOQL Gandhi Nalar. 

2. SIa. Rishab Jain Primary School. G8Ddbi Nalar. 

3. SanataD J)harm Primary School, Gandbi Macar. 

4. SaDataD Dharm Primary SchOQ'. ~ N~U'. 

S. Mabam.oa Pry. School. Jaau Buri. 

6. lain Kany. PatbshaJa, Kailasb Naaar. 

7. NoJaru Adanh Pry. School, Old SecJauwur· 

I. Nab AruD Vidyapeeth. Lumi Napr. 

9. Alok Bbarti pry. School. Khw-oji KIw. 
10. GiRD Dbai'd Model School, Weat Robtas Naaar· 
11. Sh. Guru NIIDBk Pry. School. Tcliwara, ~4-

12. Iua&aD Dlaaram Devnaaui Pathabals, S~. 

13. Bapti.t Pry. School, Farab Bazar, IIIaWara. 

!4. GiaD Deep Vi.". Bba .... Boola Math Napr. 

15. ArI. PunIwthi Pathabala (Boys), ~ Gapj. 

1'. Aqa PanbartIal "''''''Ila (Girb), ~ GRJH· 
17. ArJa Vedic .. ' ..... '. (80,.), ArJa N ...... P ..... GuJ. 

1.. Arya Vedic Palblbala (Grill), Af7a Naaar ........ Ganj. 

IJ. ArIa Veclie Pathlhata (BaI)I' MultBDi Dhanda. 
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20. Arya Vedic Pathshala (Girls), Multani Dhanda. 

21. S.D. Bankey Bihari Vidya Mandir, Pahar Ganj. 

22. Ramjas Primary School, Paebkuin Road, New Delhi. 

I 23. Guru Nanak Pry. School, Basti Harphool Singb, Sadar Bazar. 

24. Guru Nanak Pry. School, Ahata Kidara, Bara Hindu Rao. 

25. Swami Shivananda Smarak Pry. School, P. Bagh. 

26. Sanatan Dharam Lajwanti Pry. School, Ashok Nagar. 

27. Jain Vidya Mandir, Chapparwala Kuan, Karol Bagh. 

28. Baptist Pry. School, Karol Bagh. 

29 Om Prakash Bal Vikas Mandir, Rohtak Road. 

30. Ramjas Primary School, Anand Parvat. 

31. Sh Guru Arjun Dev Pry. School, Shadipur. 

32. Bapa Ashram Pry. School, Kingsway Camp. 

33. Sh. S.S. JaiD Kanya Palhshaia. Kucha Sanghin, Ch. Chowk. 

34. Marwari Primary School, Katra Naya, Ch. Chowk. 

35. Sh. Lakmi Girls Primary School, Kueha Sanjogi Ram, Khari Dawali. 

36. Sh. Sanatan Dhararn Kanya Pathshala, Cheera Khana. 

37. A.S V J. Pry. School, Bal1imaran, Delhi. 

38. Commercial Pry. School, Cbarkhewalan. 

39. Nomania Moinul Islam Pry. School, Farashkhana. 

40. Prabha Vidya Mandir, Kueha Harjasmal, Bazar Sita Ram. 

41. Suraj Kanya Shikshalaya, Naiwada, N. Saeak. 

42. Holy TrJDlty Church Pnmary School, Turkman Gate. 

43 Arya Palhshala. Jangpura. 

44 Sh. Guru Nanalc Pry. School. Jangpura. Bhoga). 

45. Yogmaya Mandlr Pr School, Mehrauli. 

46. Sh. Guru Singh Sabha Pry. School. Lajpat Nagar. 
47. Saint Michael's Primary School, Jangpura. 
48. Gurukul Gujranwala Primary School. Malvia Nagar. 
49. Telugu Primary School, R.K PUram. 
SO. Dashmesh KhaJsa Primary School Malvia Nagar. 
51. Guru Teg Bahadur Khalsa Primary School, Kotla, Mubarakpur. 

III. Schools Aided by New Delhi Municipal Committee 

1. R M. Arya lGirJs) Primary Schoo), No. J, Gole Market, New Delhi. 
2. R.M. Arya (Oils) Primary School, No. II, Oolc Market. New Delhi. 
3. Nirmal Primary School, Shabjahan Road, New Delhi. 
4. Kbalsa (Boys) Primary, School, Bansla Sahib, New Delhi. 
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PI_Dt aDd Madlinery Lying Idle 
With ICAR 

4829. SHRI S.D. SINGH: 
SHRIMATI MANORAMA 
SINGH: 
SHRI SARFRAZ AHMAJ.) : 

Will the Minister of AGRICULTURE 
be pleased to state: 

(a) the number of plant and machinery 
imported from foreign countries to extrac[ 
chemicals from sea weeds and for otber 
purposes are lying idJe ; 

(b) the total expenditure incurred 
thereon; and 

(c) the purpose for which these were 
imported 7 

THE MINISTER OF STATb IN THE 
DEPARTMENT OF AGRICULTURAL 
RESEARCH AND EDUCATION IN THE 
MINISTR Y OF AGRICUL TURE (SHRI 
HARI KRISHNA SHASTRI) : (a) Sir, No 
plants or machinery have been imported 
for extraction of chemicals from sea weed. 
None of tbe equipment imported (or orber 
purposes is lying idle in the Fisheries 
Institules of I.C A. R. 

(b) and (c) Do nOI arise. 

(English] 

COIDIIIittee on Improvement of Port. 
Sbjppj~ and Ligbterage Facilities in 

Laksbadweep Islands 

4830. SHRJ BHADRESWAR TANTI : 
Will tbe Minister of SURFACE TRANS-
POR T be pleased to state : 

(a) wbether any committee was 
constituted by Government to study and 
sugest long-term Integrated plan (or 
improving tbe port, shipping and lighterale 
facilities in the Lakshadweep Islands ; 

(b) if 50, whether any action bas been 
taken by Government 00 its recommenda-
tiona; and 

(c) if 10, tbe detaUI thereof ? 

THE MINISTER OF STATE OF THB 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT) : (a) Yes. Sir. 

(b) and (c) The recommendations of 
tbe Committee related to acquisition of 
one vessel each for mainland-Laksbadwecp 
and inter island services, acquisition of 4 
cargo barges for catering to cargo traf6c on 
mainland-island sector and development of 
harbour facilities on the eastern side at 
Kavaratti. Minicoy, Kalpeni and Androth. 
One vessel for mainland-Lakshadweep 
service has already been acquired. Tenders 
for tbe acquisi!jon of inler Island vessels 
and cargo barges have been invited. 
Project reports for creltion of harbour 
facilities have been prepared. 

Retirement of NDDB Staff 

4831. DR. G. VIJAYA RAMA RAO : 
Will the Minister of AGRICULTURE be 
pleased to state. 

Ca> whether Government are aware 
that about 500 staff o[ National Dairy 
Developm~nt Board have retired after it 
became a statutory body as these ~sts 
were declared surplus and redundanl as 
rerc."(ed in Jndian post of 9tb July, J988 ; 

(b) bow much compensation bas been 
paid to the staff; and 

(c) the categories of stafT who have 
retired and .heir details Slatewise. 

THE MINIST[R OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE 
MINISTR \' OF AGRICULTURE (SHRI 
SHYAM LAL YADAV) : Ca) In order to 
faciJitale tbe resfrucluring and streamlinio, 
of National Dail y Development Board. in 
terms of Sec.ion I') of rhe NDDB Act. 
J 987. a Voluntary Retirement Scheme was 
evolved and implemented by the NDDB. 
As on JOth August, 1988. 4S0empJoyees 
have availed of this Scheme. 

(b) Rs. S. 3 7 crores is reported to 
have been paid as compensation under tbe 
Voluntary Retirement Scheme. 

(c) Information is being collected and 
will be laid on the Table of the Sabhl. 
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St..,. Group on ProblelDs Faced by 
Exporters at Ports 

4832. SURf H.N. NANJE GOWDA: 
SHRf BANWARILAL 
PUROHIT: 

Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) whether exporters have been facing 
great difficulties due to inefficient cargo 

"handling equipment at ports and urged 
Government to replace them with modern 
cargo handling equipmcnts ; 

(b) whether Government have set un 
an Inter-Ministerial Group to study the 
problems faced by expol ters at port~ ; 

(c) whether the Study Group has 
submitted its report to Union Govern-
ment ; and 

(d) if so, the remedial steps proposed 
to be taken in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) Govern-
ment has been receiving representations 
from the trading community requesting for 
provIsion of adequatel modern cargo 
handJing equipment at Portio However. 
it is not correct to say th3t exporters are 

facing great difficuJties due to inefficient 
cargo bandJing equipment at tbe ports. 

(b) Yes, Sir. 

(c) Yes. Sir. 

(d) Modernisation of cargo bandlin, 
facilities at ports is a continuous process. 
Government is taking action for replace-
ment/modernisation of equipment in a 
planned manncr. 

Widening of Natioaal Higbways in 
Andhra Pradesb 

4833. SHRT MANIK REDDY: 
DR. T. KALPANA DEVJ 

WiJ) the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) ",hetber some National Higbways 
are likely to be widened in Andhra 
Pradesb, and 

(b) if so, the detaiJs thereof including 
tbe funds allocated for tbat purpose? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHR} RAJESH PILOT): (a) ana 
(b) A sum of Rs. 135 lakhs has 
been allocated for the stretches of 
National Highways No.5, 7. 9 and 43 
passin. through Andhra Pradesh are given 
in the statement below. 

StatelHllt 

S. No. 

1. 

2. 
3. 
4. 
S. 
6. 
1. 

8. 
9. 

10. 

11. 

NH No. Name of work 

Widening to two lanes (without strenitlrenlng) 
7 Km. 258/2-264/6, metalling approaches to ROB (Dbone bye-

pass) 
Widt'IIi"K WId slrellgtltelling single lane to two lanes 

43 
7 
7 
7 
7 
7 

Km. 473.29-514.29 of Raipur-ViziaDlaram section 
Km. 256.8-263.5 Nagpur-Hyderabad section 
Km. 174.3-275.5 -do-
Km. 446.0-457.4 Hyderabad-BangaJore section 
Km. 363.0-395.0 -do-
Km. 417 .0-42J.8 -do-

Leaving portions already widened. 
W,den;lIg to /ou" lan~s 

9 Mile 8/4 to 8/5 Poona-Hyderabad section 
9 Km. 52)/5-520/5 -do-
5 L.A. for widenioa from Km. 408.2 to 

420.45 of Madru-Vijayawada SectiOD. 
S Widcninl to four lanea rrom Cbilakalurlpot to Vajayawada. 
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Kendriya Vici)'ala~·a in Andhra 
Pradesh 

4834. SHRI MANIK REDDY: Will 
tbe Minister of HUMAN RESOURCE 
DEVELOPMENT be pJeased to state: 

(a) tbe number and names of cities of 
Andhra Pradesh where the Kendriya 
Vidyalayas have been functioning; 

(b) whether Government propose to 
open some morc Kcndriya VldyaJayas in 
Andbra Pradesh to meet the growing 
demand; 

(d if so. the detai Is thereof : and 
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(d) the time by which they wiJI start 
functioning ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI) : (a) A Jist indicating 
the location of Kecdriya Vidyalayas in 
Andh:-a Pradesh is given in the statement 
bdow. 

(b) to (d) New Kendriya Vidyalays 
are opened every year depending upon the 
availability of resources and suitability of 
the proposals received Hence, it is nof 
possible to indicate the details regarding 
new Kcndriya Vidyalayas to be opened in 
Andhra Pradesh. 

Statement 

Kendriya Vidyalayas in Andhra Pradesh 

S.No. Name of State & Address 

J 

ANDHRA PRADESH (38) 

1. Mohammadi Lines, Golconda No. I, Hyderabad. 

2. Air Force Academy, Dundigal, Hydcrabad. 

3. Survey of India Campus No. I, Uppal, Hydcrabad. 

4. Survey of India Campus No. II, Uppal, Hyderabad. 

S. Kaochan Bagh. Hyderabad. 

6. CRPF Bairacks. Hyde;abad, 

7. Picket, Sec:JDderabad. 

8. Trimulgherry. Secunderabad. 

9. Bolarum clo Headquarter Andhra Sub Area, Secunderabad. 

10. Malkapuram. Visakhapatnam. 

II. Nausena Bagh No I. Visakhapatnam. 

12. Sri Vijaya Nagar, Visakhapatnam. 

13. Waltair. Vaaakbapatnam. 

14. FertiJizer City, Ramagondam. KarJm NaBar, 



26S W,illen Answers aHADRA 10, 19.0 (SAKAJ Written An.weTs ~66 

2 

IS. Ramagundam Super Thermal Power Project, NTPC Ltd., 
Jyotinagar, Ramagundam. Karim Nagar. 

16. KT Road, Tirupati. 

17. Guntur, Di stl. Gunt ur 

] 8. Air Force StatIOn, Begumpet, Hyderabad. 

19. SVP. NatIOnal Police Academy. Distt. Ranga Reddy. Hyderabad. 

20. AFS. Hakimpct, Secundcrabad 

21. Visakhapatnam Steel Project. Di stt. Visakhapatnam. 

22. Sri V,jayanagar No.2, Sri Vijaya Nagar, Vlsakhapatnam. 

23. Golconda No. II, Hyderabad. 

24. AFS, Suryalanka. 

25. Prahhat "lagar, Rly Colony. Guntakal. 

26. Ordnance Factory, Eddu Mdaram, Distt. Medak. 

27. Naval l.rmJment Depot Area, V,sakhapatnam·530009. 

28. Nau Sena B"Igh Nc 11, Naval Base, P.O. Visakhapatnam-S30014. 

29. No. If, AIr Force Academy. Hyderabad :00043 

30. Fort. Kurnool, Pin-S; 8001. 

31. Gachlbowll. Dlslt. Ranga Red1y. Hyderabad. 

32. Cement CorporatJon of India Ltd., Yerraguntla-516309, Cuddapah Distt. 

33 Cement CorllOratlon of India Ltd , Tandur. Distt. Ranga Reddy. 

34. Satayenarayanpuram, Rly, Colony, Vijayawada. Distt. Krishna-S20011. 

35. Tlrupatt. Rly. Colony. Setupalli. Distt. Chittor. 

36. Bowenpdlly, Sccunderabad, DJstt Rangareddy-Pin 500003. 

37. Rayanpadu (sanctIOned on 277.1988). 

38. CCI AdJiabad (sanctioned on 26 8.88) 

Use of Outdated Drugs at NDRI, 
Karoal 

4835. SHRI M. RAGHUMA 
REDDY: 
SHRI PRAKASH CHANDRA: 
SHRt A.J.V.D. MAHESWARA 
RAO: 

Will the Minister of AGRICULTURE 
be pleased to state: .. 

(a) whether Government's attention 
has been drawn to the newsitem appearing 

in the 'Indian Express' dated 31 July, 1988 
wherein It is stated that several medicines 
which have been stored beyond their 
expiry dates are being administered at the 
staff dispensaries of National Dairy 
Research, Institute, kamal ; 

(b) if so. whether any inquiry has 
since been conducted; and 

(b) if so, the details thereof and 
whether any action has been taken asainst 
the officers responsible and if not be 
reasons therefor '1 
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THE MINISTER OF STATE FOR 
AGRICULTURAL RESEARCH AND 
EDUCATION IN THE MINISTRY OF 
AGRICULTURE (SHRI HARI KRISHNA 
SHASTRI) : (a) to (c) Sir. the news item 
is not based on facts. Medicines of 
expired dates are segregated and kept 
separately. 

Loss Doe to Eartbquake 

4836. SHRi M. RAGHUMA 
REDDY: 
SHRf PRAKASH CHANDRA : 
SHRf SRIBALLAV 
PANJGRAHI: 

Will the Minist~r of AGRICULTURE 
be pleased to state : 

(a) whether an earthquake with 
moderate to severe intensity rocked 
several parts of North and NOI th-Eastern 
States on Saturday the 6th Augu~t.1988; 

(b) if so, the details of the affected 
areas; 

(c) the estimated Joss of life and 
property as a result of this earthquake ; 
and 

(d) whether any central felief has 
since been provided to the affected persons 
and if Dot, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE 
MINISTRY OF AGRICULTURE (SHRI 
SHYAM LAL YADAV) : (a) and (b) An 
earthquake strock North-East India and 
~igbbouring areas in the morning 
(06 hrs 06 mts 1ST) on 6th August, 1988 
with an intensity of 7.00 on Richter 
Sca)~. The epicentre of tbis quaJce was 
located at Manipur-Burma border region. 

(c) and (d) Government of Assam has 
reported Joss of 2 human Jives besides 
injuries to 6 persons. Few private 
dwelling units had been damaged while 
there was disruption to road communi-
cations at some places. No request for 
Ceatral assistance bas been received from 
8111 of tbe States affected by tbis eartb-
quake. 

Rel!ommendations of APC on Price 
Policy 

4837. SHRI M. RAGHUMA 
REDDY: Will be the Minister of AGRI-
CUL TURE be pleased to state: 

(a) whether the Agricuhural Price 
Commission has since submitted its report 
on Price Policy to Government recently ; 

(b) if so, the main recommendations 
made therein; 

(c) whctht;f the ft..'CornmcIlJatiolls have 
since been conSIdered by Government ; "nd 

(d) if so, the action taken thereon? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPER A TJON IN THE 
MINISTRY OF AGRJCUl TURE (SHRI 
SHYAM LAL YADAV): (a) The 
Commission for Agricultural Costs acd 
Prices (CACP) has submitted its Report on 
Price Policy for Ra'1i Crops of ] 98t:!-89 
ro be marketed in J989-90 season. 

(b) to (d) The recommendations 
made by the CACP arc under active 
consideration of the Government, 

Pollution of Sea Water in Kcrala 

4838. SIlRI A. CHARLES: Will the 
Minister of AGRICULTURE be pJcas~d to 
slate: 

(a) whether Government are aware 
that tbe two stroke kerosene oil fueled out· 
board motors used in traditional fisheries 
sector in Kerala has polluted sea water; 

(b) jf so, the total extent of oil 
poJlution so caused in Kcra'a sca-water ; 

(c) whether tbis pollution IS likely to 
lead to total extinction of commercially 
exploited species of fish ; and 

(d) if so, the remedial measures pro-
posed to be taken in this regard '1 
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THE MINISTER OF STATE IN THE 
DEPARTMEr,T OF AGR(CULTURE 
AND COOPERATION IN THE 
MINISTRY OF AGRICULTURE (SHRI 
SHYAM LAL YADAV) : (a) to (d) The 
information is being collected and wilt be 
laid on the Tabl~ of the Sabha. 

Extinction of Ct'rtain Species of 
Fishe~ From Kerala Coast 

4839. SHRI A CHARLES: Will the 
Minister of AGRIC'JL TURr be pleased to 
c;tate : 

(a) whetht r Government are aware 
that Palatable fish species like white fish, 
ribbon fish, 011 sardme etc. are facing total 
extinction in the Kerala Coast and that the 
fishing .season for the above species has 
become famine pellod fOi fishermen an 
Kerala ; and 

(b) If so, whether Union Government 
have f'xamined the reason~ .hereof and 
whether any remedial r.leasurec: are bemg 
taken in thiS regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THJ- MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
Y ADA V) : (a' The lar.ding'l of White bait. 
Ribbon fisb and Oil Sardine have indicated 
wide ranging tluctuationc; In recent years in 
Keraln. Such tlUl.:tuat Ions in catches are 
normal for pelagic fishes which are 
migratory. Re',carch results mdicale that 
.be fluctuation" in catches of such fishes are 
due to callscs like failure m spawning and 
consequent rccr:lilment to the fishery. 
Howevery :til Incli'l catches tlf these species 
illqicate. except fOT Oil Sardine. an in-
creasing trend in the tnt:d catch. 

'b) The Central Marine Fisheries 
R.esearch Institute, m(lnitors the fluctuations 
in catches of these species and results 
jodicate thaI the fluctuations are due to 
WltJlral reason. The concerned State 
Governments have already been advised by 
f.)ae jnstitute to re&uJate fishill8 intensity 
for sucb species. 

Unauthorised CoastnctlOlll Near 
Vijayanagar Mooameots at Ha.pi 

4840. SHRI V.S, KRISHNA IYER : 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased tv state: 

(a) whether Government are aware that 
unauthorised constructions have come up 
near Vljayanagar monuments at Hampi in 
Karnataka ; 

(b) whether these structurC'l will mar 
the· beauty of the historic Vijayanagar 
monuments; 

(c) whether 'No Objection, Certificate 
wa!' issued by the Archaeological Survey of 
India before any buildings could be 
constrL!cted at Hampi ; 

(d) if, not, what action has been t~eo 
to stop unauthorised constructions; and 

(e) whether there is any proposal to set 
up a Watch Dog Committee to see that DO 
harm is done to Hampi monuments? 

THE MINISTER OF STATE IN THE 
DEPAR 1 MENTS OF EDUCATION AND 
CUL TURE IN fHE MINISTRY OF HU-
MAN RESOURCE! DEVELOPMENT (SHRI 
L.P. SHAHI) : (a) to (d) Some modern 
constructions have come up at Hampi in the 
unprotected areas di'iturbing tbe ancient 
setting of the monuments. 

Archaeological Survey of India hM 
taken up the matter with the State 
authorities conc.!rned. 

(e) Government of Karnatka is con-
templating to establish a Task Force to 
ensure that no harm or damage is done to 
Hampi monuments. 

COIIstl'lldioa of Balk VeaIPag Milt 
Booths iD Baaplore 

4841. SHRI V.S. KRISHNA IYBR: 
Will the Minister of AGRICULTURE he 
pleased to state : 

(a) the nunber of bulk vendiQl milk 
booths constructed in Banp,pre city "ida 
N.D.D.B. assist4ace; 



2 71 Wrll/~ Answr.J SEPTEMBER 1. 1988 Writ/en Answers 272 

(b) the amount spent for the construc-
tion of each bulk vending milk booth; 

(b) whe~her Government are aware that 
these bult vending milk booths are not 
maintained properly ; 

(d) if so, whether the N.D D B. has 
given any amount towards maintenance of 
tbese booths; 

Ce) if not, whether Government propose 
to give sufficient amount for the main· 
tenance of these booths; 

(C) whether Government are aware that 
tbe concessionaries are not being paid 
reasonable commission; and 

(g) if so, whether Government would 
direct the Mother Dairy. Bangalore to 
increase the commission given to these 
'COocessioDaries to enable tbem to maintain 
these booths properly ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERA liON IN THE 
MINISTRY OF AGRICULTURE (SHRJ 
SHYAM LAL YADAV): (a) and (b) 
121 Bulk Vending Booths at a cost of 
Rs. 1.46 laths each have been constructed 
in Bangalore city with N.D.D.B. assistance. 

Cc) and (d) The bulk vendin~ units 
are being maiatained properly by the 
Karnataka Cooperative MIlk Producers' 
Federation. No financial assistance is 
being given by N.D D.B. towards maur 
tenance. 

(e) Does not arise. 

(f) and (,) The concessionaires are being 
paid commission at the rate of four paise 
per litre and an incentive has been recently 
introduced for payment of commission at 
an enhanced rate of six paise per litre of 
inaeased u1es. This is considered reason-
ab.1e and compares favourably with other 
MOIber Dairies. 

4842. SHJU V.S. nlSHNA 1YER.: 
Will tbe Minister of ENVIRONMENT 

AND FOllBSTS be pkalcd to atate : 

(a) whether Government are aware 
that poJJution from industries is affecting 
the environment ; 

(b) whether sufficient funds are not 
available with the State,> to effectively 
lackle the pollution problem; and 

(c) if so, whether there is any proposal 
to impose a Special PoHution Tax which 
could be shared with Srates to effectively 
check pollution ? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRt Z.R. ANSARI) : (a) 
Yes, Sir. 

(b) Funds are allocated by the State 
Governments keeping the resourc~ position 
and priorities of programme in view. 

(c) There is no such proposal at 
present 

TecbooIol!y Mission on Dairying 

4843 SHRI C. MADHJ\ V REDDY: 
WiU the Minister of AGRICULTURE be 
pleased to Slate : 

(a) whether under item 4.7 of the 
Technology Mission on Dairying, If IS 

proposed to promulgate milk and Milk 
Products Order ; 

(b) whether the Co-operative Dairy 
Sector receiving massive Government 
support which IS equally fleecmg the public 
is diSCiplined OIl Ihe carlies! so lhar a good 
example IS sel for Ihe privale and small 
disorlranised seclor in the rural seclor ; and 

Cc) whether a case study of Cooper alive 
Dairy Sector will be conducted al tbe 
earliest to see ils roJe vis.a-vis consumers ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
YADAV): (3) Tecbnoloay Misalon for 
Dairy Development con'emplates pro-
mulusation of a Milk and Milk Products 
Order to promote orderJy growtb of .be 
da.iry iIldUltry in India. 
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<J,) Cooperative dairies do not fleece 
the consumers. Over the years, they have 
increased the supply of good quality milk 
and milk products at reasonable prices 
round the year 

(c) There is no such proposal under 
cOD~ideration of the Government. 

Import or Wheat Seeds 

4844. SHRI C. MADHAV REDDY: 
Will the Mimster of AGRICULTURE be 
pleased to state : 

(a) whether Government propose to 
import new wheat seeds as was done m 
early sixties which led to our Green 
Revolution; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COO PERATION IN THE 
MINISTRY OF AGRICULTURE (SHRI 
SHYAM LAL YADAV): (a) No Sir. 

(b) QuestIOn does not ansc-

Use or Cbemical Fertilizen 

484S SHRI C. MADHAV REDDY: 
Will the Minister of AGRICLfL TURE be 
pJeased to stale: 

(a) \\hether chenllcal fertilizer sub-
!.idies are a scnous stram on the economy: 

(b) \\ belher chemical fcrtih7ers are 
mainly u'lCd by emuent farmers; 

(d whether bio-organic farmmg is 
gaining widespread use as a part of sustain· 
able agriculture; and 

(d) if so, ,he detllils of steps taken to 
introduce theIr use in a big w"y to reduce 
the use of chemical fertilizers 'l 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE 
MINISTRY OF AORICUl TURE (SHR) 
SHYAM LAL Y ADAV): (a) The sale 
price of chemical Fert ilizcrs is subsidised 
by the OOWlDlllOD'. 

(b) No, Sir. 

(c) and (d) Government have already 
taken up programme of production and 
promotion of use of Bio-f~rtilizers such 
as Rhizobium and Blue Green Algae 
culture under the National Project on 
Development and use of Bi~(ertilizers. 
These will supplement the use of chemical 
fertilizers on leguminous crops and wet-
land rke. 

Petformaoee of Dairies in Metro 
Cities 

4846. SHRI C. MADHAV REDDY: 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) whether tbe output of Dairies in 
four Metro Cities has gone up from 9 lakh 
L/day in pre-operation flood year to 31 
lakh L/day in 1986·87 ; 

(b) the percentage of imported and 
indigenous milk powd~r and t-utter fat 
used in each of the four metro Dairies in 
pre-operation flood year and in J 986-87 ; 
and 

(d the performance of each of these 
Dairies in J 986-87 ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE 
MINISTRY OF AGRICULTURE (SHRI 
SHYAM LAL YADAV): (a) It is true 
that the through put of the Dairies in the 
j Metro Cities of Bombay, Calcutta. Delhi 
and Madras which was about 9 lakh litres 
per day durmg pre-Operation Flood year 
has gone up to 31 lakh litres per day 
during 1986-87. 

(b) Since the issue of commodities to 
dairies for recombination purposes is made 
from the pooled stock of bolh imported 
as well as indigenous procurement. cal-
culation of percentage conversion separately 
for imported and indigenous products into 
fluid milk is not feasible. 

(c) The performance of the four mttro 
dairies in the cities of Bombay, Calcutta, 
Delhi and Madras dwing 1986-87 is siwaa 
in Table below ;-
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Metro 
dairies 

Capacity Lath litres 
As OD March 

1987 

Throuahout per day 
peakA~ 

%age capacity utilisation 
Pcak Averaae ., 

Bombay 15.00 

7.50 

10.65 

3.25 

12.17 11.92 8J 79 

Calcutta S.70 S.27 76 70 

Delhi 9.20 9.14 86 86 

Madras S.2S 5.01 177 154 

EYoIveaaeat of Sweet COlD 

4847. SHRI BALASAHEB VIKHE 
PAUL : Will the Minister of AGRI-
CULTURE be pleased to state : 

(a) whether tbe Aodbra Pradesh Agri-
cultural University (APAU) has evolved a 
new variety of Sweet Corn called • Madhuri' • 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
OEPARTMENT OF AGRICULTURAL 
RESEARCH AND EDUCATION IN THE 
MINlSTR Y OF AGRICUL TURE (SHRr 
HARI KRISHNA SHASTRI) : (a) Yes. Sir. 

(b) Madhuri is tall, 25-35% more 
sweet and matures in about 70 days in 
tbarif and 80 days in rabi. It is tolerant 
to important pests and diseases. It is 
suifable lor 'i0n~umption as cooked green 
cobs. Abour 60,000 cobs per hectare can 
be harvested It IS not suitable for grain 
production. 

~ ill Crop 'nsuraace Sdterae 

4848. SUR I BALASAHEB VIKHE 
PATIL : Will the Minisler of AGRI-
CULTURE he pleased to slate: 

(a) w'lether Goyernment arc consider-
iDa any ch.aose in tbe Crop lasuraace 
8dJeme as per demand of the farmen ~ 

(b) if 10. the detaiJa of c;hanaca pro-
posed to be made in the Scbemc : and 

(.:) wbotbcr VIU. will be tbo ... ' 7 

THE MINiSTER OF STATE IN THE 
DEPARTMENT OF AGR ICUl TURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRJ SHYAM LAL 
YADAVJ : (a) No, Sir. 

(b) Does not arise. 

(c) Presently the Comprehebsive Crop 
Insurance Scheme (CCIS) is being imple-
mented at Block/TaJuka/Mandal level. 
However. tbe eCls can be implemented at 
vmage level provided State Governments 
have requisite yield data at that level for 
each of the insured crop and it is possible 
for them to conduct the minimum number 
of crop CUrl ,rg experiments m each of sucb 
notified vil1age. 

ARIOIIDt SpeDt OD ClosiDg Ceremoay 
of Festiv.1 or India in USSR 

4849. SHRI GURUOAS KAMAT: 
Will ,he Mmister of HUMAN RESOURCE 
DEVELOPMENT be pJeased 10 slale : 

(a) whether lbe expenditure incurred on 
'be closing ceremony of Festival of Iftdia in 
abc USSR has been est imated at more 'ban 
rupees on crore ; 

(b) if 80. the reasons for spendiDi 
such a hUle amOunt ; and 

(c) the amount spent on clOliq 
ceremonies on various Pes'iYai of nUlia 
bold iD other countries aod the rcaSODl for 
'pcodi~ bu,e amount on tbe cfOllnc 
ceromomet as compared to other tfro-
tJ'8IDIIICI 1 
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THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SaRI L P. SHARI): (a) No. Sir. The 
estimate approved for the closing ceremony 
of Festival of India in USSR is Rs 96 
lakhs. 

(b) This estimate was approved keeping 
In view the size and scale of the two 
Festivals namely. India in the USSR and 
USSR in India. 11 was Imperative that tbe 
Closing Event of the Indian Festival sbould 
be on as grand a scale as was belDg 
pJanned by the Sov,,:t authontise for their 
Closing 10 IndIa an November. 1988. The 
design of thiS event was also different. as It 
was en"Isagcd il~ a ~peclacular presentation 
by leadmg IndIan groups, dilecled towards 
depicting Indian history as well as contem-
porary aspIrations through a pagtant of 
dance and mUSIC, In which Soviet artistes 
wop)d also particIpate, 1l1ustrating the 
coming together, as It were, of the two 
cultures. More than 550 artistes partici-
pated In the Closing Event. 

The two Festivals had been conceived 
as grond events unprecedented in their 
scope, bearlOg in mmd the c10se hnks the 
two countncs havc with cach other. The 
Closing Event was, therefore, planned to be 
ID consonancc With the overall Festival 
Image. 

(c) The capendJlure on the closing 
ceremony/runcllon on various Festivals of 
India held In other countm:s is as 
follows :-

Festival of IndIa ID U.K. 
Rs. 1.66,408.60 

Festival of India in France 
Rs. 7,81,691.55 

Festival of India m USA 
Rs.2.33.577.55 

Indian Manifestation in Sweden. 
Rs. -NiI-

r Tran.rlatlo" ) 

Apo-Baaed 1 .. 1I8trlea 

~8S0. ,SHlU SHAND DHARIWAL-: 
Will ehe Ministor of AGRICUL TORE be 
plealCd to .tatc : 

(a) whether Government propose to 
give high priority to the agro-based indus-
tries during the Eighth Five Year Plan 
period; and 

(b) If so, the details of the proposals 
under consideration in this regard? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF AGRICULTURE AND 
COOPERATJON IN THE MINISTRY OF 
AGRICULTURE (SURf SHYAM LAL 
Y ADA V) : (a) and (b) Detailed strategies 
for deveJopment during the Eighth Five 
Year Plan penod have nol been decided. 

Mineral Export Development Fa" 

4851. SHRI SHANTI DHARIWAL: 
Will the M mister of STEEL AND MINES 
be pleaied to state : 

(a) whether the attention of Govern-
ment has been drawn to the news item 
put"olished Itl "The Economic Times" dated 
27 June. 1988 under the caption "Mineral 
Export DC'/elopment Fund urged" ; 

(b) If so. whether Government pro. 
posed to set up a mineral development fund 
for financing beneficiation projects; 

(c) if ~o, lhe names of the States which 
are likely to be benefited by this fund; 

(d) whether it is a fact that Rajasthan 
State has not been included in these States : 
and 

(e) if so. the reasons for not providina 
such facilities to the Rajasthan which is 
also rich in minerals for the development 
of its mineral industry ? 

THE MINISTER OP STEEL AND 
MINES (SHRI M.L. FOTEDAR) : (a) Yea, 
Sir. 

(b) No such proposal is under t .. 
consideration of tbe GOVC11UDCDt. 

(G) to (0) Do Dot m ... 
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Ditlicultirs Faced by States Under 
"Operation Black-Board" 

4852. SHR! SHANTI DHARIWAl: 
WilJ the Minister of HUMAN RESOURCE 

DEVELOPMENT be rleased to state: 

(a) whether dIfficulties are being faced 
in implementing the scheme •. OperatiQn 
Black-board" by the States; 

(b) if so, the details of the suggestions 
sent by the States to Government about the 
difficulties bein& faced by them ; and 

(c) whether GO\lernm~nt propose to 
consider these suggestions and if so by what 
time ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION ANn 
CULTURE IN THE MINISTRY OF HU-
MAN RESOURCE DEVElOPME~T (SHRI 
L.P. SHAHI) : (a) to (c) The scheme of 
Operation BJackboard was dis.:ussed with 
State Governments in conferences of State 
Secretaries/Directors of Education before 
it was finalised. All State Governments 
and 3 UTs accepted the implementation of 
tbe scheme and sanctioned the first phase in 
1987·88 through their respective State 
Level Empowered Committees. Initially 
some State Governments expressed 
difficulties about finding resources for 
construction of classrooms/school buildings 
required under the scl,eme .. The use \~f 
NREP/RlEGP funds fOI tbls pUlpo~e IS 

being encourased as far as possible, as well 
as the use of all other available resources. 
AU the State Governments were able to 
identify the necessary resources for 
construction and have made the necessary 
commitments regarding school bUildings. 

SettiDg up of Regional PruJts 
ReR8rch CeDten 

4853. SHRI MAHENDRA SINGH: 
SHRI K.N. PRADHAN : 

Will tbe Minister of AGRICULTURE 
be pleased to state : 

<a> the number of Regional Fru; t 
Reeearch Centres proposed to be set up by 
the Indian Horticulture Research CounciJ. 
Banplorc during the &venth Five Year 
Plan period ; 

(b) whether a plopnal to ~ct liP such 
a .centre in Madhya Pradesh has been 
pending since 1981 ; and 

(c) whether any such centre will be 
set up during the Seventh Five Year Plan 
period and if so, the time by which it is 
JikeJy to be set up? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURAL 
RESEARCH AND EDUCA TJON IN THE 
MINISTRY OF AGRICULTURE (SHRI 
HARI KRISHNA SHASTRI): (a> Sir, 
One . Regional Station' of the Indian 
Institut~ of Horticulture Research is 
proposed to be set up during the Seventh 
Plan penod in NiJgiri hills. 

(b) and (c) No, Sir. 

Planting or l'rcc~ 
4854. SHRI MAHENDRA SINGH: 

Will Ihe Minister of AGRfeUL TURf: he 
pleased to Slate : 

(a) whether small farmers deficient in 
resources are not coming forwald in the 
field of planting trees IDspite of the offer 
of assistance to them since their land 
holdings are small; and 

(~) if so, Ythelher Government propose 
to exelude gardens from the purview of 
ceiling on land holdings so as to encourage 
affluent farmers to invest their resources in 
lhi!o programme and thus promote tree 
plantation with the help of resources at the 
disposal 01 farmers? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP. 
MENT IN THE MINISTRY OF AGRI-
CULTURE (SHRI JANARDHANA 
POOJARY) : (a) No specific instances of 
tbis type have come to notice from which 
such a conclusion can be drawn. 

(b) No, Sir, 

LoaD By Cooperatln aDd eo..erclal 
Baab to Farmen For Plant ... 

Fruit Gardea at Lower Rates 
4855. SHRI MAHENDRA SINGH 

Will tbe Minister of AGRICULTURE be 
plealcd to Itate : 
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(a) whether the cooperative banks and 
commerciaJ hanl..s charge iD1erest at the 
rate of 1l.25 per cent on the loans provi-
ded by them to the farmers for planting 
gardens; 

(h) whether the farmers get the produce 
only after five to seven years after the 
pJantation of fruIt gardens In course of 
which the Joan amollnt to be repaid by 
-,hem compounds to 1! times of the 
principal amount b('(.ausc of t his heavy rate 
of mterest ; 

(c) "hether the farmers do not takc 
mlClc!>t in plantmg fru't gardens because 
of the above provIsion bemg not viable for 
them; and 

(d) It so, whether It ''i proposed to 
bung down the rate of Interest of 4 per 
cent on the loans for p!antmg (ruJl gardens 
~o as to mJke thIS rate of JDterest 
rract Icat-Ie ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRJCUL TURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICVLTVRf ISHRI SHYAM tAL 
YADAV) : (a) Cooperative!. aoc! Commer-
cIal hanks charl!!c mterest a! the rate of 
JO per cert and 12.50 percent per annum 
for small and other farmers respectively 
for ralsmg fruit crops 

(b) DUring the gestallon period of 
frUit crops, ~"llple rate of mterest is 
charged from farmers and it IS collected 
from them altcr the crops start yielding. 
There I s no question of compoundmg 
mlerest dunng 'he gesl<.lllon penod as 
during this period no mlerest is required to 
be paid by farmers. 

(c) and (d) No, Sir. 

(English) 

Selzure or Flsbing Trawlers by 
Visbaklulpatnam aad Paradip 

Port Trusts 

4856. SMR. DAULATSINHlI. 
JADEJA : WIll the Minister of SURFACE 
'tRANSPORT be pleased to state : 

(a) whether fi~hing trawJers were 
seized by the Vishakbapatnam aDd Paradip 
Port Trusts during June and JuJy, J988 
for non-payment of dues e!c. ; 

(b) if so, the particulars of the com-
panies whose fishing trawlers were thus 
seized by the at-ov..: Port Trusts; and 

(c) the acti('n Government propose to 
take considering economic difficulties of 
fishing units? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) and (b) 
Paradip Port Trust has not seized any 
fishing trawler during the months of June 
and July J 988. However two fishing 
trawlers belcnging r to MIs Island Seaking 
Trawlers and MIs Super IsJand Marine 
Products" ere detained by Visakhapatnam 
Port Trust during June and JuJy 1988 for 
non-payment of Port charges accruing from 
June 1987. 

(c) The detention of the trawlers was 
made by Visakhapatnam Pon Trust under 
the statutory provisions of the Major Port 
Trust Act. 1963. Government can not 
interfere in such matters. 

Inl'oIYemeat or YNoo-OffiriaJs aad 
Eminent Educationists in the 

Fuoctiooiag of UGC 

4857. SHRI DAULATSINHlI 
JADEJA : Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) the details of (he advisory bodies 
or committees under the aegis of the 
Department of Education which involve 
non-officials ; 

(b) the steps being taken to involve 
more non-officials and eminent educationists 
in the functioning of tbe University Grants 
Commission; and 

(c) the measures being taken to de-
centralise the functioning of the University 
Grants Commission? 
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THE MINISTER OF STATE IN THE 
DEPAR1MENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SURf L.P. SHAHI): (a) to (c) The 
re'Nisite information is being collected and 
will be laid on the Table of the House. 

New Programmes Undertaken by 
Nebrv Yu"s Kendras 

4858. PROF. NARAIN CHAND 
PAR.ASl:lAR: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be 
pleased to state : 

(a) the new programmes undertaken by 
tbe Nehru Yuva Kendras dunng the 
finaocial year 1987-88 ar.d 1988-89 \uth 
particular reference to Himacbal Pradesh, 
Punjab and Haryana ; 

(b) whether H IS asfact (hat functioning 
of tbe Kendras has been seriously crippled 
on accoUDt of hftgation between the earher 
incumbents and the new management <lnd 
also because adequat~ finanCial grams are 
not being made availabJe to the e"lsring 
Kendras. \\'eIJ-itJ-lirnc, so as to enable 
them to carryon their activities; and 

(c) if so, the details of the amouDt of 
grant sanctioned for each Kendra durang 
tbe past three yeaT'S including the current 
financial y~ and the dates on which these 
were released in these States ? 

mE MINISTER OF STATE IN THE 
DEPARTMENTS Of YOUTH AFFAIRS 
AND SPORT:; AND WOMEN AND CHILD 

S. No. Name of tbe Scheme 

1 C IWTC Scheme: 

i) Acquisition of 63 vessels. 

ii) Modernisation of UD 

DEVELOPMENT IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMATI MARGARET ALVA): (fa) 
New programmes conducted by tbe Nebru 
Yuva Kendras in Himachal Pradesh. 
Punjab and Haryana during 1987-88. inter-
alia included Inter-State Youth Camps. 
Agricultural Exchange Programmes, 
Freedom 40 Cycle E~pedjtioD, Phanw.ra 
Mobile ExhibitIOn, Adventure Trek to-
Pmdari Kale~hwu, Youth Club Develop. 
ment Programme, Theatre Workshops, 
Ganga Action Plan, E"hlbihon for Youth 
and Drought Relief. 

(b) No, S,r 

(c) Does not aTll~e. 

loland \\atcr Transport DevelopmeDt 
Projects 

4859. PROI. NARAIN CHAND 
PARASHAR : Will the Mmlster of 
SURfACL 1 RANSPORT be pleased to 
refer to the reply ~'vcn on J 7.3 J988 to 
Unstarred Que~tlon No. 3556 regard,.,. 
cut In allo~a(J(.'1l for Inland waler TIaDS-
port Devdopmem prc)ccts and sta~e tbe 
break· up of lhe provIsion of Rs 32 croo:s 
In 1987·88 and R~. 43.88 crores for 
1988·89 for the projects planned lor 
Inland Water 1 rJnsport Deveiop,.ent. 
Project-wJse With other relevant details of 
the concerned projects ? 

THE MINISTER OF STATE OF TaB 
MINISTRY 01 SURFACE TRANSPORT 
(SHRI RAJI:SH PH OT) : Project.wise 
details of allocatIon of funds in 1987·88 
and 1988-!S9 tor 1. W T. projects arc as 
follows :-

(&S. in crores) 

Allocation of Funda 

1987·88 1988-89 

Hi) Terminal fGihtiea at Karimpnj. 

IS 00 

500 

1.50 . 

15.00 

10.00 

0.'0 
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S. No. Name of the Scheme Allocation of fund 

1987·88 1988-89 

2. IW AI Schemes : 

j) Acquisition of Survey Launches. l.00 0.50 

ii) National Waterway. 5.50 11.30 

iii) Hydrographic' survey on Important Waterways 0.50 0.50 

iy) Grants to [WAI. 1.50 1.50 

v) Grant of Interest Subsidy Scheme. 0.50 0.50 

vi) Technical studies 0.04 0.05 

vii) R&D Schemes O.OS 0.04 

3 Centrally Sponsored Schemes: 

i) Loan assistance to the State Govts. for 1.4J .00 
development of l.W.T. including hydro-
graphic surveys and dredging of rivers, 
Improvement of canals. ferry terminals etc. 
in vanous States. 

Tralniag Programme or ICC'W for 
Balscvikas 

4860. PROF NARAIN CHAND 
PARASHAR: Wril the MInister of 
HUMAN RESOURCI DEVELOPMENT 
be pleaB to state . 

(a) whether any ildml<;<;lon to Bal 
Sevikas was undertalr..cn My the Indian 
Council for Child Welfare, New DeIhl 
during the year 1988 . 

(b) If <;0. the 01"1 f1ct-WI<;e breakup for 
those admitted for tratntn~ along with IOlal 
!lumber or applicant'! hom each district, for 
each of the Nr,rth WC<;IC'Tn States covered 
under thiS area; 

(c) whether Ho~hlarpur district has 
been poorly repre<;cn.ed I" the number of 
Ildrriissions ; and 

(6) jf so, the dcr:ul.. thereof and the 
reaSOns (or delay and the steps laken (0 

ensure proper representation by absorbing 
these in the waitins list ? 

---- ----
32.00 43.89 

---- ----
THE MINISTER" OF STATE IN THE 

DEPARTMENTS OF YOUTIl1 AFFAIRS 
AND SPORTS AND WOMEN & CHILD 
DEVELOPMENT IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRlMATI MARGARET ALVA): (a) 
Yes, Sir, 

(b) Admission to the Balsevikas train-
109 course IS not done on district-wise 
baSIS. As per rerruitment pattern, only 
the candidates who are sponsored by the 
Central Social Welfare Advisory Boards 
and various other Voluntary Orsanisations/ 
Institutions at State/District JeveJs, are 
considered for admission to the course. 
The candidates are admiUed on tbe basis 
of the ment list prepared by the Balsevika 
Traming Institute, which is scruitinized 
and approved by the )CCW. 

There is only one BaJsevikas Trainina 
lostitute, run by the ICCW: in the North-
estern relion. at ChaDdiaarlt and a Jist of 
selected candidates for the year 1988-89 
in respect o( tbis Institute as well as a 
Jist of 22 applicants not admitted. is ,i\'ell 
in the $tatCIIICIJt below. . 
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(c) As stated at (b) above. admission 
is not done on district-wise basis. Based 
GO the merit list end recruitment pattern 
throe candidates from Hoshiarpur District 
have been admitted in the Balsevika 
Training Institute. Chandigarh. 

Sta tellleat 

P,ogr/llnllfe of ICCW' for Balseeikas 

Lut .. , .selecteQ' candidates admitted 
in the 26th Batch fo, the year 
1988-89 in respect 0/ Balsevika 

Trainillg Institute: Chandi'garh 

S.No. Name and Address of the 
candidate 

J 2 

I. Smt. Pawan Lata Khurana, 
0/0 Sh. Sadhu Ram, 
120S/A Sec. 20. Chandigarh. 

2. Smt. Kawai Kapoor. 
D/o Sh. Bansi Lal. 
H.No. 120. W.No. 12 Panipat, 
Distt Karoal (Haryana). 

3. Smt. Kusam Lata Paliwal. 
Dlo Sh. D.C. Paliwal, 
H.No. 989. Sec 16, PanchkuJa, 
AmbaJa (Haryana). 

4. Miss Sunita, 
Dlo Sh. Dbaram Pal, 
83. Lajpat Nagar, 
Jalandhar City. 

S. Smt. Sheels Devi, 
Dlo Dbaram Singh, 
W /0 S. Tanem Singh, 
Urnta MohalJa, 372, 
Tea Nawan Sabar, 
Jalandhar. 

6. Miss Veena Kumari, 
D/o Sh. Loka Nand, 
0/0 Mr. Brij Mohan Barthwal. 
VaidaD Mohalla. Nawan Sabar, 
Doaba. 

7. Mi.1 Sudelh Ilani, 
Dlo Late 8h. Ownan Lal, 
74JJg. Dholi MobaJJa. Jlohtak. 

2 

S. Miss Ranjit Kaur, 
0/0 S. Lachman Singh, 
vm and P.O. Kurali, 
Distt-Ropar. 

9. Miss Anshu Baja, 
0/0 Sh. Dbaram PaJ Sharma, 
Vaidian MohaUa Nawan Sahar, 
JaJandhar (Punjab). 

10. Smt. Bhagwanti, 
Dlo Sh. Krishan KUmar Mehta, 
B.No. 46, Jagat Colony. 
Lalit Bhavan, Distt-Bhiwani. 

11. Miss Neelam Rani. 
0/0 Sh. Sher Chand, 
H.No. 311/7. New Colony. 
Adarsh Gali, 
Kurukshetra (Haryana). 

12. Smt. Usba Rani, 
C/o Sh. Krishan LaJ, 
B.No. 180 A, Jagadbri 
Workshop, 
Railway DisH Ambala (Haryana). 

13. Smt. Neena Kumari, 
0/0 Sb. R.C. Chopra. 
H.No. 8S2/1, Street No.6, 
Janak Puri, Ludhina (Punjab). 

J 4. Miss Mandeep Kaur, 
0/0 Late S. Piara Singh, 
C/o Dr. A.S. Aluwalia, 
219S/Sec-i S·C Chandigarh. 

1 S. Miss Jalinder Kaur, 
D/o S. Arnar Singh. 
C/o Saini Niwas. H.N. 3573. 
Gali No.4. Azad Nagar. 
PutJigar, Amritsar. 

J6. Miss JaswiDder kaur, 
D/o S. }aswant Singh, 
R.No 34, Oovt. Labour CoJony, 
Bhiwani. 

17. Jastiran Kaur. 
0/0 S. Mohinder SiD,h, 
H.No. 7428, Kutar Basti, 
Near Grain Market, BhatilKia 
(Punjab). 
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18. Miss Kamaljit Kaur, 
0/0 S. Amrik Singh, 
67, Near Ramgarhia Girls College, 
Luxaman Nagar Miller Gaoj. 
Ludhiana (Punjab). 

J 9. Smt. Nirmal Devi, 
clo Sikaodara Video Palace, 
Khalsa Pur Road, Amritsar, 
Taran Taran. 

20. Miss Jaswaot Kaur, 
D/o S. Sewa Singh, 
ViU and P.O. Noor Pura, 
Teh. AmJoh. Distt Patiala. 

21. Mils Sudesh Devi, 
010 Sh. Dial Chand, 
c/o Ramelb Saw Mill. 
Near Nari Nitetan Trust 
Nakodar Road. Jalandhar. 

22. Miss Gulshan Mehta. 
D/o Sb. Wldtan Cband, 
c/o Hazura SlOgh Veer, 
H.No. 8. S.No. 1. 
Malhotra Colony. Ropar. 

23. Miss Hanninder Jeet Kaur. 
n/o S. Hardev Singh. 
Viii & P.O. Grangan. Teb. 
Kharar, 
Disu Ropar (Punjab). 

24. Suthdev Kaur, 
D/o Satpal Singh, 
Viii & P.O. Kbcm Karan, 
Tob. Pali, Amritsar. 

25. Malika, Kaur, 
D/o Our Charan Singh, 
c/o Jo,illdcr Sinah, 
Viii & P.O. Kairon, Diatt. 
Amristar. 

26. SuriDder Pal Kaur, 
wlo She Suthjinder Sinah, 
c/o Sh. Nahar Singh Gill, 
Viii & P.O. Narpur Bet, Ludhiana. 

27. Mil. Kusum Sharma, 
D/o Hui Kisban Sharma, 
V. OurlOmajra. P.O. Katta 
Sahour, 
AlaIDdpar Bahib. Roper. 

2 

28. Jewan Alba, 
D/o Sh. Amrit Saria Ram Sbarma. 
V & P.O. Laroi. JaJandhar, 

29. Sneh Lata, 
0/0 Yodba Nathe V. Taraarb. 
PO. Bboa, Teb. Patbankot. 
Gurdaspur. 

30. Jasbir Kaur, 
D/o S. Hazar SinSh Khakh, 
Viii P.O. Nadala. Kapurthala. 

31. Satya Devi, 
Dlo Sh. Bharat Sinsh. 
VilJ & P.O. Khu:-dban. 
Kuruksbetra, 

32. Satvir Kaur, 
D/o Gajjan Singh, 
V. Kalaron, P.O. Morindra. 
Ropar. 

33. SUkhwinder Kanr. 
D/o Ajaib Singh, 
Viii & P.O. Mallian. 
Teb. Amritsar, Distt. Amritsar. 

34. Satyawati. 
w/o Sh. Mobinder Singh, 
Vi)) P.O. Chhatera Bbadurpur. 
Teb. and Distt Sonepat. 

35. Parkasb Devi. 
n/o Hari Chand, 
Vill. PO. Neza Della Khurad 
Sirsa. 

36. Mrs. Raj Bala, 
D/o BaJjeet Sinsh. 
W/o Rajlnder SiDP. 
ViiI. P.O. Dbandhri, 
Teh. Hansi, Distt. HisSU'. 

37. Resbma Rani. 
0/0 Banti Dhar Wadhwa, 
ViDe P.O. Chana. Bhiwani. 

38. Neelam Rani, 
D/o Rakba R8IIJ (Tailor Master), 
Vill & P.O. Bala Cbaur. 
Hoahiarpur. 
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3'.~· Sutlncter Kumui~ 4S. Kusum [:ata, 
D/o 'Katba Ram; D/d\.'8te Sb. Navraq Reo, 
wlo Sh. Kapil Dev DuU, H.No. 6, Dcm Bba'nn Road, 
Viii. & P.O. Lalri. Hissar. 
Sob.teh.~oH. UDL 

46. Kiran Data, 
40. Mrs. Phoolwati J)coyi, 010 Hwbans Lal KhuHar, 

0/0 Bodh Raj. C/o Khajan C/G lb. Asbok Kumar-, Vijay 
Sinp. Kumar, 
ViM I & P.O. Thusa, O ..... aon. Karyna Merchants, Sarna canal. 

Teh, Patlrankot, OurdUfJUr. 
4 •. Shakuntla Devi. 

D/o Sh. Ram Kumar, 47. Ral Kuman, 
ViJI. & P.O. Tatarpur (lat D/O'Sb. Hatoam Singh~' 
Musbu) Viii. P.O Saghnai, 
Teh. Rewari, Mahcadraprh. Teh. Amb Una. 

48. Kriahau nevi, 
42. Ms. Maadlin. w/o \Ted Patlcaab Yacbw, 

D/o Late DaoieI V· DMena, ViNhCboki "No, ., P.O.' Ashyaki 
P.O. lalaodiaar Canti. Gorawass, 

MoWadelWarb. 
43. Sunita Chandel, 

0/0 Sh. Bhapt .R.aIa. 49. M'_ Kuman, 
Mohalla PHID Haas, 0/0 Sh. Ram Gopall\1a111ania. 
Near Sbivji MandaI. VPOABal Satnand •. 
BaIa Cbnr. Hesbi8r.,.. Teh. and DisU. Hissa'. 

4 ... Davinder Kaur. SO. Kul~ Kaur. 
0/0 Sh. Sa.rnaaat Slnab,. 0/0 Didar Sin,h, 
ViII KMari Cbact, PO. Urmar. Advocate Ci vi I Courts, 
HeehiaFpor . Jagraon Ludhfana. 

List of applicanh who were not selected for Balsevik •• '1'rai ....... 

1. Kamlesh. 
0/0 Raj Pal 
Viii. P.O. Rarwum, 
Sonepaa-. 

2. BaIjrit r Kalil; 
D/o S. Tarlok Singh. 

Course during 1988. 

w/o S. Baltar SiDab. Radbaw., 
Ville P.O. asoaa". ao;,owalt. 
Via ICathu 'NaD&Il. 
Amritaar. 

Selected bur dId DOC jOin. 

-do-



4. Karan, Pati, 
wlo Sh. Rajiooer Singh, 
V.P.O. Guhna, Teb. Kaithal, 
Kurukshetra. 

S. Bhupinder Kaur Ahluwalia. 
0/0 Sh. Jagjit Singh Ahluwalia (Master), 
Main Road Fatehpur, Kurukshetra. 

6. Shakuntla Devi, 
wlo Sh. Mahabir Singh, 
ViiI. Salacpur Majra. P.O. Bobala (Juan) 
Sonepat. 

7. Harpreet Kaur, 
D/o Sh. Charan Singh, ViiI. Dharak Kbud, 
PO. Majatri, Ropar. 

8. Smt. Krishna, 
0/0 Hari Singh, 
wlo Sh. Oharawam Singh, VPO Bayanpur. 
Sonepat. 

9. Harpreet Kaur, 
010 Kesar Singh, V.P.O. Kumbra, 
Teh. Kharar, Distt. Ropar. 

10. Kanchan, 
0/0 Sh. Lajpat Rai Malhotra, 
Khem Karan. W.No. S, Teh. Patti, 
Amritsar. 

11. Gurmail Kaur. 
Dlo S. Gajjan Smgh, 
V.P.O. Kot Gangu Rai, Ludbiana. 

W,illen hIwu, .aM 

12. Miss Rajni Sharma, Selected but did JIOt.Jojn. 
0/0 Sh. Kishan Chand Sharma, 
U.N. 56, Haryana Education Board Complex, 
Bhiwani. 

13. Smt. Neelam Sharma, 
'w/o Sh. ManmohaIY·Sbanna, 

227 Green Park Near Bus Stand, 
Jalandbar Ci'y. 

;14. SmL Sumitra Devi, 
wlo Sh. KrishaD Kumar, H.No. 10/2. 

, Police Colony, Jioel (Harye.). 

J,. MJ •• Paramjit Kaur. 
I • Dlo s, o.ro .. .sinala. B.N~ .1$3). 
- Seotor )'s'D, ,CbaDdiprb. 
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16. Miss Rajni Rani, 
D/o Late Sh. Tir'ok Chand, 
H.No. 3278, 1st Floor. 
Sector 23-D, Chandigarh. 

17. Miss Satya Devi, 
D/o Sh. Waryam Cband. 
C/o Sh. Kamal, Telephone Exchange. 
Banur, Distt. Patiala. 

18. Miss KamJesh Rani. 
D!o Sh. Madan GopaJ, 
Teh. Office Fatehabad. 
Distt. Hissar (Haryana). 

19. Smt. Darshan Kaur. 
0/0 S. Kirpal Singh. 
ViIJ & P.O. Kandhala lattan, 
Via·Bulhowal. DisH. Hoshiarpur. 

20. Smt. Nirmal Kaur, 
wlo S. Jaswinder Singh, 
Viii & P.O Rampur Bilron, 
Distt. Hashiarpur (Punjab). 

21. Smt. Charanjit Kaur, 
Dlo S. Santakh Singh. 
H.No. 584. Sec. 20-A. 
Chandigarh. 

22. Miss Kamlesh Kanta. 
010 Sh. Tara Chand, 
H.No. 3273, Bharga Nagar, 
laJandhar. 

U.-eIt n.e to Noa-Implemeatation 
or CUttopa.,. Commission Report 

4861. PROF. NARAIN CHAND 
PAR ASHAR : 
SHRI N. VENKATARATNAM : 

Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether Government are aware of 
the unrest among the school teachers of 
the country caused by the non-implementa-
tion of the recommendations made in the 
report of the Cbattopadhaya Commission 
and the decision of certain tcachers 
orpnjsatioDl to either boycott the 
reacher', Day Celebrations 1988 or to 
obMnc it as a bJac:k day i 

(b) If so, whetber efforts have been 
made to defuse the situation and meet the 
demands of tbe teachers through an early 
implementation of the recommendations of 
the Commission; 

(c) if so, tbe nature tbereof ; aDd 

(d) if not tbe reasons tberefor ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCA nON AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI): (a) to Cd) The 
National Commission OD Teacher .. , 
(Chattopadhaya Commission) submitted its 
report on 26.3.1985. The Commission 
made variout recommendations concerning 
pa, scales, service conditions and otbor 
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aspects relevant to the teachers. Based on 
tbe recommendations of NeT·1 and the 
views of the Empowered Committee there· 
on, as also the postulates of National 
Education Policy, 1986. Government 
issued orders on 12.8.87 for revising the 
pay-scales of school teachers working in 
Union Territories and tbe Central Autono-
mous bodies. Representations received 
ffnm various teachers' organisations reques. 
ting for certain modifications in the pay 
scales announced by the Government as 
clarifications in regard to implementation 
of tbe pay scales. have been considered by 
the Government and such clarifications as 
were considered necessary have been issued 
on 3.11.87. These organisations have not 
conveyed to the Government their rejection 
of these scales. In so far as the State 
Governments are concerned. copies of 
NeT-J Report have been made available to 
tbem for appropriate action. 

SuaRestiobS made by F A.O. 

4862. SHRI K. RAMAMURTHY: 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) the main suggestions made hy the 
Fertilizer Association of India on the 
report of the study group of New Nitro-
genous Fertilizer Plants; and 

(b) the details of steps taken on the 
suggestions? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF FERTIL1ZERS IN 
THE MINISTR Y OF AGRICULTURE 
(SHRI R. PRABHU): (8) The main 
S~lICstioDs made by the Fertilizer Associa-
tion of India (FAI) on the report of the 
Study Group OD New Nitrogenous Ferti-
lizer Plants are liven in the statement 
below. 

(b) The suuestions made by FAI have 
been considered while processing the report 
of tbe StUdy Oroup but no decision has 
beeD takeD by the OOYel'DlIlCIlt. 

Statemeat 

Main suggestions made by Fertilizer 
Association of India (FA/) on the 
report of Study Group 01 New 

Nitrogenous FertUizer Plants 

J. Demaad Projections 

The following estimates based on 
e~ercise done by Nationa) Information 
Centre (NIC) at tbe instance of FAI were 
su~gested : 

All-India Estimates 01 OxisamptiOD-N &: P 

(mjJ)jon tonnes) 

Year 

1989·90 
1994-95 
1999-2000 

N 

7.70 
9.80 

11.90 

2. Future Deficit of Nitrogen 

P 

2.74 
3.S6 
4.38 

F AI suggested that the basic goaJ of 
pursuing increasing self-reliance in fertilizer 
availability through increased domestic 
production should be adolJted which would 
keep not only India away from possible 
exploitation by Fertilizer exporting 
countries but would also enable the Govern--
ment. industry and the farmers to pJan 
strategies with regard to production and 
use fairly and effectively. It may be quite 
reasonable to be guided by the basic 
principle adopted in both the Sixth and 
Sev~ntb Plan aiming at a level of produc· 
tion which would leave a gap of about 
I million tonne in nitrogen to be met 
through imports. 

3. Future Defic:it of PloS 

Against the suggestions of study group 
that the future deficit of P20S should be 
met entirely througb imports PAl bas 
suggested that it is inadvisable to depend 
exclusively on imports if only to keep India 
away from expJoitation by Fertilizer 
exporting countries. In addition. the spin· 
off effects of establisbtnl plants in India in 
terms of employment generatioD. infrastru-
ctmal development and contribution to 
overaU industrial dcvelopmoat arc tc.o 
importlDt to be iporecl. 
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4. Feedstock 

The RAI has suggested that utilisation 
of natural gas. which is in abundance, is of 
prime significance in the overall feedstock 
policy on development o( indigenous 
fertilizer industry. 

5. Size of New Plants 

Apart from standard sized plants of 
1350 'TPD of ammonia options for smaJler 
1iDd modium size plants sbould not be 
i8llored. 

~ Imple.elltation Of SFPP in Orissa 

4863. SURI SOMNATH RATH: 
Will tbe Minister of AGRICULTURE be 
pleased to state : 

(a) whether a Special Food ProductIon 
Programme has been launched to give a 
boost to the agricultural production in tbe 
State of Orissa ; and 

(b) if so, the names of the distr!cts 
selected for this purpose and the main crops 

''C pr.opesed to be undertaken under the 
: .pnpammme and to what extent f-oodsrains 
.. 4"fOCIuction is likely to be increased? 

mB MINISTER OF STATE I N THE 
~DBPAR.TMENT OF AGRICULTURE AND 
. Of)()PERATf ON IN THE MINISTRY OF 
·AGRlCULTURE (SHRI SHYAM LAL 
·YADAV): (a) and (b) A Special Food-
tIIains P.rodctioft Programme with the focus 

'crop 'R.ice" has been launched in Orissa to 
..jocrea5e tbe IlroductioJ) of rice. Under 
this t)fosramme five dis~ricts VIZ; Balasore, 
Otttaek, Puri. Sawnbalpur and GBnjam have 

. been included. With the implementation 
of SFPP, together with other developmental 
programmes. it is envisaged to increase the 
Ilroduction of foodgrains to 72.70 Jakh 
'ODDCS during 1988-89. as compared to 
63.16 lakb tonnes for the triennium endin~ 
19116-87. 

. J fMulation] 

.. " .. Drect. or E .. t"tas Trees 

4864. SHRI VIRDHr CHARDER 
JAIN #' Will tbe Ministel of ENVIRON-
MENT AND FORESTS be pleased to 
.tato : 

(a) whether CUCo.l'yptus trce SU\lks, in 
SO Jitres of wat..:!' a day; 

(b) whether whtacvcr these trees lave 
een planted, It has resulted in tho knd 

becoming bancn and fUle1)ts destroyed ; 

(c) jf so, whcther Union GOVCJlDRlCDt 
wOtJld instruct the State Governmemt to 
stop planting eucalyptus trces ; and 

(d) the details about the action 'taken 
by Government in thiS regard? 

THE MINlSl LR OJ .ENVIRONMENT 
AND FORLS') S <SHR. Z.R. ANSARI): 
(a) Wale I uptLlkl: by dificrcnt species of 
euca'yptu~ ha~ 1]01 been quantified. 

(b) No la~c oj j.wli!> becoming banen 
and forests bemg c.Jc~tJ uycd due to planting 
of euca)yptu~ tJ~c,!) hab been reported. 

(c) and (d) 1 hel C IS no proposal to 
stop plantlDg oj cucdlyptu~ trees. 

New SCOOO.& under IIordcr Area nefelepment 
Programme 

4865. SUR) "IROH) CHANDER 
JAIN; Will Ib\: MII1I~rcr of HUMAN 
RESOURCE DbVcLOI'M~NT be pleased 
to stale: 

(a) the dctall~ oj the programmes for 
development ot Lc.Jucatloll mcluded under 
the Border Aced!> (Ldu,-allOn) Development 
Programme; 

(b) whether U'Il011 Government propose 
t", accord pnonty to the primary education 
in the said programllle ; and 

(c) if ~o. thc Iota] number of J)fimary 
schools proposed to he opened in these 
border areas <turmg 1988-89. district. 
wise? 

J 

THE MINISTER OF STATE IN THE 
DEPARTMENTS 01' EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOUR.CE DEVELOPMENT 
(SHRI L.P. SHAHI) : <a) The fo.lknrm. 

activities are sen era y inoJuded UDder, J4bo 
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Border Area Development (Educatioa) 
Programme: Establishment of new edu-
cationa!...institutions. where lack of the 
same is experienced; strengthening of 
ellisting infrastructure of educational & 
training institutions ; strengthening of 
opportunities for vocational training and 
skill develotm\eN ; organisation of training 
programmes for women & youth; establish-
ment of hostels exclusively for students of 
border areas ; provision of scholarships on 

. '-tit to students from border areas on a 
limited/pilot basis for technical & pro-
fes!ional education; adult, non-formal and 
continuing education progrnmmes ; organis-
stieR of programmes for orient at ion anct 
trailliDl of teachers; and establishment of 
teacher education institulhlns 

(b) and (c) Primary tducation is given 
priority amongst the cducat ional activities 
under the Programme I inancial assistance 
under BADEP is in the nature of supple-
ment to the educullonal development 
programmes of the Slates. The number of 
primary schools to be opened will depend 
upon the proposals 01 I he ll0rder States 
which are made wllh reft'rLnce 10 fdt 

, Deeds 

Afforestation Pmgramme in 
Raja~than 

4866. SHRf VIROHI CHANDER 
JAIN: Will the Minister of ENVIRON-
MENT AND FORESrS he pleased to 
state: 

(a) whether Government's attention has 
been drawn to .he ncw",tcm nppearina in 
~he 'Rajasthan PII'r11-..a'. Jaipur daled 

18 July, 1988 under the caplion 'Arab 

Sagar Se uthc bmlal pachhim Rajasthan 

... mein jam kar Dahin barse' ; 

(b) jf so. the steps taken by Govern-
ment to plant tr«s in the billy areas of 
R.ajasthan durins the current year ; and 

(c) the future plans of GoverDIDCnt in 
this regard? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI): 
(a) Yes, Sir. 

(b) For ~1988-89 tbe target of tree 
plantjng in Rajasthan. including its bilJ 
areas, is 13 crore seedlings. 

(c) AJI efforts are being made to 
increase the coverage of tbc'aft'ONItation 
programme. The Planning Commission 
has recently set up a Working Group to 
study the prob1ems of Aravam hills in 
Rajasthan and to draw up special recom-
mendations for short as weD as medium 
term action plan to be taken up durio8 tbe 
Eighth Five Year Plan. 

Afforestation PI'OgI'8IIUDe 

4 P 67. SHRI VIRDHI CHANDER 
JAIN : Will the Mini5ter of ENVIRON-
MENT AND FORESTS be pJ",ed to 
state: 

(a) the state-wise amountlaUofted for 
1988·89 under afforestation proarammc ; 
and 

(b) the estimated 81DOURt propesed to 

be allocated under afforestation prosramme 
for Rajasthan for the year 1989-'90" 

THE MINISTER OF ENVlRWNMBNT 
AND FORESTS (SHIU Z.R .. - ANMRI) : 
(a) State-wise allocation of· . f.... for 
afforestation activities u ... · Central and 
State schemes during 19&8-&9 is liven in 
the statement below. 

(b) It is not possible at this stqe '0 
in4icale the a11ocatioo hiUJ,. to - liven 
fOl' 1989-90. 
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Statemeat 

Stalewist Allocation 0/ Funds for IIfforestation Activities In 1988·89. 

Rs. in Lakbs 

States/U.Ts. TOTAL AJlocations (expected) Remarks 

Andhra Pradesh 3.538.00 In addition, a sum of Rs. 28 
Assam 2.188.00 crores will also be spent o1t 
Bihar 5,298.00 afforest atioD under other 
Gujarat 3,168.00 schemes of NWDB and 
Haryana 1.921.50 Mimstry of Agliculture, 
Himachal Pradesh 2.257.50 takIng the total to Rs. 620 
Jammu & Kashmir 1,124.63 crores. 
Karnataka 2,710.50 
Kerala 2,374.00 

Madhya Pradesh 4.672.00 
Maharasbtra 4,194.2S 
Manipur 703.50 
Megbalaya 756.00 
Nagaland 518.00 
Orissa 2,667.25 
Punjab 1.035.25 
Rajasthan 3,202.00 
Sikkim 235.00 
Tamil Nadu 3,479.50 
Tripura 462.75 
Uttar Pradesh 7.589.75 
West Ben .. ) 3.292.88 

A&' N Islands 259.50 
Arunachal Pradesh 451. 75 
CbaDdiaarh 23.50 
D.N. Haveli 111.25 
Delhi 85.50 
Goa, Daman. Diu 163.00· 
Mizoram 658.00 
PoDdicberry 48.00 
Lakshadwcep 7.25 

Total 59.196.01 or •• Y 59200 

*lDcludea Ill. 4S.oo IakhI for Damao &. Dig. 
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AfFiliation to Schools by CeDtral 
Board of Secoodary Education 

4868. SHRI K. RAMAMURl HY : 
will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) the number of schools in the 
country which have been granted permanent 
affiliation by the Central Board of 
Secondary Education ; 

(b) the requirements laid down by the 
Central Board of Secondary Education for 
geUing such a permanent affiliation; and 

(c) the number of schools in the 
country which have been given show cause 
notices for not fulfilling tbe conditions of 
affiliation ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE (SHRI L P. SHAHI) : (a> 
124 Schools have been granted permanent 
~ffiliation by the Central eoard of Second-
ary Education. 

(b) A statement giVing the norms for 
grant of permanent affiliation by the 
Central Board of Secondary Education is 
Biven below. 

Ccl 3 schools have been given "show 
cause" notices for not fllfilling the 
condItions of affiliation. 

Affiliation 
Board of 

Statement 

10 Schooh by Central 
Secondary EducatIOn 

NollDS for Penaaoent AfFiliation of 
Secondary Kbools/seminor Secondary 

Scbools 

5.1 Prior to considering tbe applica-
tion for permanent affiliation of 
schools, the Board shall look into 
the fulfilment of the followinl 
conditions :-

5.2 The ICbooI should have sent up at 
least 10 batches of students for the 
Ioc:oDCilry scbool examination (or 

permanent affiliation of secondary 
classes and at least 8 batches for 
t he senior secondary esamination 
for senior secondary classes. . 

S.3 The enrolemenl of the school 
should be adequate so as to make 
it economicalJy viable. This would 
normaJly mean tbat the school has 
at least two sections in each class 
except in case of schools located 
in hilJyareas or in rural or remote 
surroundings. 

5.4 The school must have at least 5 
acres of land in the case of a 
Secondary Scbool and 8 acres in 
the case of Senior Secondary 
School in irs name with adequate 
class-rooms in a permanent build-
ing. These buildings should be 
owned by the Society of tbe school 
and should Dot be in the name of 
any particular individual who may 
be a member of the society. 

5.5 The standard of the school. the 
quality of teaching and remedial 
help be such tbat students are 
helped to regularly pass from one 
class to the other. The pass 
percentage in Primary classes 
shOuld normally by 100% and for 
classes VI, VII it should be not 
less tbaD 95 % and in IX and 
above not less than 90% durina 
the last 3-4 years, A record of 
enrolement and pass percentage, 
class-wise, and mean of marks for 
each subject class-wi~e should be 
provided for tbe previous three 
years indicating increased pass 
percentaaes and mean of each 
subject from year to year. 

5.6 Tbe record of mean performance 
should be presented to the Inspeo. 
tion Committee to show that the 
meaD in each suhject has im~ro­
ved from year to year dwine the 
past tbree years for all the classes, 
for I-X or I-XII. 

5.7 If the meaDS have already 
reached a vcry hiBb leve), tben tbe 
scbool should continue to maiD-
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tain that high level of perform-
ance. 

S.8 The staff including the Principal 
should he qualified according to 
the Roard's normc;. 

5.9 The school should have service 
conditions for the employees as 
per Board"s norms/as per norms 
of State/U T. Government if the 
Education Act of the State/U.T. so 
provides and should pay salaries 
including allowances at Jeast at 
par with the corresponding cate-
gories of employees in the State 
Government's schools. It should 
have C.P.F./Pension and other 
retirement benefits for the staff. 
Medical benefits, LTC and other 
benefits at par with Government 
school c;hould be available to the 
staff. 

5.10 The school should have well-
equiped and proper laboratories, 
workshops for suhjects involing 
practical work/vocational stream 
subjects. wherever necessary. The 
laboratories/workshops should go 
beyond meeting the minimum 
norms prescrihed by the Board 
The school must allot sufficient 
money in the Budget for purchase 
of Jahoratory equipment each year 
to improve the laboratories/ 
workshop. 

5. J I The school should have some 
distinctive features either in the 
ftum of innovations in academic 
programmes or in co-curriculars 
including games and athletic 
acliviiies, hence the school's per-
formance ill intra-school and inter~ 
school cultural or athletic activi· 
ties will he looked into. Similarly 
quality of programmes on Work 
Experience, SUIlW, Value Educa-
tion etc., should be of high order. 

S.12 The school should have a good 
and spacious library and Readin, 
room with Proper furniture and 
equipment It should have boob 
of general Datarc and OD variOUI 

subjects at the ratio of at least 8 
books per student for a day school 
and 10 books per student for a 
residential school with minimum 
of SOOO books. It should have 
sufficient audio-visual equipment 
and teaching aids. 

5.13 In addition, the library should 
have a separst c section of good 
reference books. It must have 
sets of good encyclopedia and 
other such books in tbe reference 
section. The Library shaH Dot 
have notes or guides or keys of 
any kind. For the selection of 
books norms and guidelines 
provided by the BoardiEducation 
Department should be followed. 
The text·books should not be 
included while meeting norms 
of Library books given above. 

5.14 )I should have been subscribins 
for sufficient number of news-
papers and magazines. The 
number of maga7ines suitable for 
students should be at least 1 Sand 
at least 5 to cater to the pro-
fessional needs of teachers. 

5.) 5 The school must allot sufficient 
money in the Budget for purchase 
of Library hooks and. equipments 
each year tn improve the Library. 

5.16 The school should maintain neat 
and clean surroundings botb 
within and outside the school 
building. Attention and care 
should be given '0 make the 
school a pleasant place to work 
in and to learn. Hence apart 
from cleanliness and hygiene. 
including clean toilets, tbere 
should be trees, shrubs, flowering 
plants etc., in the school premises. 
The class-rooms should also be 
brightened up with pictures. cbart. 
maps. works of students etc. 
rather than presenting. dirty walla, 
broken window panes and dOOR, 
unpainted blackboard etc. The 
school Ihould gi vc sufficient time 
and spend enough money to 
provide for developmental activitj_ 
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and programmes in the areas of 
sports and athletics. literary, 
dramatics, art, music and cultural 
activities as well as in SUPW. 
Since these programmes are co-
curricular and not extra-curricular. 
all the students should be involved 
in such developmentar activities. 

S.17 Special care and planning must be 
exercised in organising Work 
Experienced. 

5.18 Value l:.ducation with particular 
emphasis on Nationa I Integration 
~hould he lI)!.:urporated into various 
sUbjt:!.:b and activities in the 
schoJI curriculum. 

5 19 A ~tatcfIlcnt lIhowmg expenditure 
incuflcd on purcha!)e of science 
eqUipment for laboratories 
on librdry books. furniture, 
up-keep of building etc., during 
the la~t three years should 
accompany the request for 
p\!rmanent affiliation. 

5.20 The s.:hool and its society or 
Managing Committee must not 
have any commercial interest in 
runnmg the school. 

S.21 The school mml have fulfilled all 
th~ condItions laid down by the 
Bo.ud from time to time and 
should have reached above the 
minimum normll of the Board. 

5.22 The apphcatlOn for Secondary/ 
Senior S4xondary sections should 

be made ScpccatcJy aJong with the 
fee prescribed by the Board. 

NavOOa}a Vidyalayas 

4869. SHRf K. RAMAMURTHY: 
Will the Mmister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the number and 'ocahon of 
Navodaya Vidyalayas in diJl"erent parts of 
the country; 

(b) the number of ~hooJ buildings 
and hosteh COII~tructcd So far fur Navodaya 
Vidyalayas ; 

(c) whether the entire personnel and 
experti<;c to the Navodaya Vldyalayas are 
from tht: Kendnya Vldyalayas ; and 

(d) if so, the rea~om, therefor '/ 

THE MINISTeR or- STATE IN THE 
DEPAR TMENTS OF EDUCA TJON AND 
CULTURE IN THI::. MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI); (a) A Jist is 
given in the St&tement below. 

(b) So far buildings for the school or 
hostel have not yet been fully constructed 
though the work of construction of school 
buildings and hostels for Navodaya 
Vidyalaya has OOen cntr~ted to different 
construction agcncit!!). The work is in 
progress. 

(c) No, Sir. 

(d) Does nOl unlit: 

Statemeat 

S. 
No. 

1. 

List 0/ Navodaya Yidyaiuyu.) 

Name of the State/UT 

2 

Andaman and Nicobar 

Total 
No. 

3 

2 

Details of the location 

4 

1. Port Blair, Andaman Nicobar 

2. Villages Ackeboom, District Nicobar 
(Car Nicobar Block) 
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1 2 

2. Andhra Pradesh 

3. Arunac;hal Pradesh 

4. Bihar 
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3 

19 

s 

23 

4 

1. Chalakurtby Camp., District Nalgonda 

2. Nizamsagar, Distt. Nizamabad 

3. Chopadandi Ganga Dhara Block, 
District Karim Nasar 

4. Horsley Hi11s, Distt. Chittoor 

5. Peddapuram, Distt. East Godavari 

6. Kagaz Nagar, Distt. Adilabad 

7. Lepakashi, Distt. Anantbapur 

8. VargaJ, District Medak 

9. Penur, District Prakasam 

10. Kommadi ViJlage, District Visakha· 
patnam 

11. Gajuladinne Project Arca, District 
Kurnool 

12. Viii. Madirala. Distt, Guntur 

13. Village Pa)eru Kusumanchi MandaI, 
Distt. Kharnmam 

14. VilJage Gachhibowli, Distric;t 
Rangareddy 

15. ViJlage Cberyyery (Project Area) 
Distric t Cuddapab 

J6. Krishnapuram, Distt. NelJore 

17. Village Vennelvalas8, District 
SrikakuJum 

18. Village Pedavegi, District West 
Godavari 

19. Village Venugopalapuram, District 
Vizianagaram 

1. Hunli, Diban~ Valley 

2. Tezu, District Lobit 

3. Tissa, District Tirap 

4. Seppa, District East Kamens 

S. LepajarrinB. District Upper SubaDsiri 

J. Sheikhpura. District Monlbyr • 

2. Kumar Bagh (Bettlah), District Wost 
Cbamparan 

3. Hanadiba. DlsU. Dwnka 
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2 3 4 

4. Ara, District Bhojpur 

S. Banti, District Madhubaui 

6. Masaria Dam, Ohagra, Distt. Guolla 

7. Birauli, District Samastipur 

8. BIT Meara. District Ranchi 

9. Chaibasa Campus District SinghbnUID 

10. ViJlage Rewar, Distt. Nawada 

11 Shaktinagar, Chandan Dam Site, 
District Bhagalpur 

12. GauraJdagb Agricultural Farm, 
SupauJ, District Saharsa 

13. Mirzapur-Badhuar (Bishanput), 
District Begusarai 

1-1. Viii. Barum, Distt. Aurangnbad 

15. Vikram. District Patna 

16. lathian. District Gaya 

17. Vmage Kharondin. District 
Muzaffarpur 

18. vln. Bahadurpur CPmtt. Site), and 
Darbbanga (Temp. Site) District 
Darbbanga 

19. Purnea, District Parnea 

20. Village Chiri, Distt. Lobardeaa 

21. Rajarib. District NaJanda 

22. Lalmatia, District GOOda 

23. Kolasi (Pt. Site) and Koelha (Tcm. 
site), District Katihar 

S. Cbandilarh 1. UT of Chandigarb 

6. Dadra aDd Nagar Haveh 1. Rakboli School Complex 

1. Daman and Diu 2 1. ViJl. Bucharwada, Distt. Diu 
2. VII). Kachigaon in Distt. Daman 

I. Delbi l. VilJage Katewada in Kanjhawala 
Block, Delhi 

9. Goa 2 1. Canacona. Goa 

2. Villa. Valopi in Sattari Talub, 
North Goa 
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10. G~jarat 6 1. Kathlal, District Kbeda 

2. Porbandcr, District Junagadh 

3. Roop Nagar Valia Taluk, District 
Bharuch 

4. Borkhandi Vyara Taluk, Distt. Sura. 

S. Viii. Dumra, Distt. Kutch 

6. Viii. Aliabad, Distt. Jamnagar 

11. Haryana 9 1. Jbajjar. DisH. Rohtak 

2. K~unga Kothi. Distt. Jind 
3. ViiI. Pabra, Distt. Hissar 
4. ViII. Chhainsa, Distt. Faridabad 
S. Viii. Bejutana, Distt Sonepat 
6. Viii. Oahan, Distt. Sirsa 
7. Vill. Titram, District Kuruksbetra 
8. Viii. Devarala, DisH. Bhiwani 
9. Vill. Kareera, Distt. Narnaul 

12. Himachal Pradesh 8 1. Pandoh, Distt. Mandi 

2. Theog, Distt. Sbimla 
3. Saro), Distt. Chamba 
4. Naban, DisH. Sirrnour 
S. Papro)a, DisH. Kaogra 
6. Viii. Katgaon, Distt. Kinnaur 
7. Viii. Kolla Kburd, Distt. Una 

8. vm. Tarakwari, Distt. Hamirpur 

13. Jammu and Kashmlf 14 1. Agglar, Distt. PuJwama 
2. Lolab, Distt. Kupwara 
3. Near Leh Town, Distt. Ladakh 
4. Ruh Jaganoo, Distt. Udbampur 
S. Kot Trunka, Distt. Rajouri 
6. Arnora (Ghat), Distt. Doda 
7. Nadkhai, Disu. Baramulla 
8. Ashmuqam, Distt. Anantnag 
9. Hatbara (Gaoderbal), District Srinagar 

10. Wahidpura, Distt. Badgam 
11. Basboli District Katbua 
12. Surankota, District PooDch 
13. KargiJ. District Karail 
14. Samba, District Jammu 
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14. Karnataka 18 1. DodabaUapur, Distt. Banaalore Rural 

2. Yeoigadele, Chait Talnk. District 
Kolar 

l. ViII. Sivarugudda~ Diatt. Mandya 

4. Vill. Gajanur, Distt. Shimoga 

5. ViII. Ballehonnur, District 
Chi kamaoglur 

6. Viii. Kukanur. Distt. Raichur 

7. Viii. Sbettigere, District North Canara 

8. vm. Mavinakere, Distt. Hasan 

9. vm. Tipran, DisH. Bidar 

)0. Viii. GaJibedu, Distt. Kodagu 

11. Vii). Bhimarayagudi. District 
OuJbarga 

12. ViU. KeJagere, Distt. Dharwad 

13. Vill. Kotbalikuppanwadi, Distt . 
.Belgaum 

14. Almatti Dam Site, District Bijapur 

15. Village Chikkajogihalli. District 
DeUary 

16. Vmage Katral. Distt. CbitradurBa 

17. Hondrabala Colony, Viii. Nellur. 
District Mysore 

18. ViI1. GoUa Ham, Distt. TwnJc.ur 

15 Kerala 10 1. Paiqavu. DisH Idukki 

2 Mannadisala, Distt. Pathanamthitta 

3. Periye. District Kasargod 

4. Neriyamanglam. Dislt. Emakulam 

5. Viii. Bhagvatpadpuri. Cheruvanvbry 
Chendayad, District Cannanore 

6. V~H. Poovanthurulbu in Pannacbitad, 
DisH. Kottayam 

7. Vii]. Palayad. Dadgar, District Calicut 

8. vm. Mayanuur J Distt. Tricbur 

9. vm. Aaali, Distt. Palqbat 

10. Viii. Oorakam. DistL Mallpuram 

16. Latsbadweep .& J. Minic=Oy ISland 
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17. Madhya Pradesh 28 1. Alirajpur, District lbabua 

2. KUDde.hwar, Distt. Tita.sarb 

3. Pawarkhera, Distt. Hosbangabad 

4. Bursinagar. Distt. Jabalpur 

S. Mana, Disu. Raipur 

6. Ramkbiriya, Distt. Panna 

7. Bobani. Distt. Narsingbpur 

8. Viii. Amarkantak. Distt. Sbabdol 

9. Viii. Manpur, Disu. Indore 

10. ViI). Chandrakeshar. District Dewas 

11. Viii. Mobani Sagar, DisH. Sbeopuri 
12. Viii. Kburai, Distt. Sagar 

13. ViI1. Cburbat. Diatt. Sidbi 

14. Village Dagargarb District 
Rajaandgaon 

IS. Viii. Hatta, Disu. Damob 

16. Rampura, DisU. Maudsaur 

17. Bhirkbodi Distt. Bhiod 

18. Malhar, Distt. Bilaspur 

19 Kanchivada, Disu. Seoni 

20. Dorai, Disu. Durg 

21. Syampur, DisH. Sebore 

22. Ju.napani, Di.u, Khargoae 

23. Kacbmaria, Diltl. Rajgarh 

24. Vill. Khiriya Deval. District Guna 

25. ViII. Beekar, DiIU. Datia 

26. Vin. Manpur. Disu. Morena 

27. ViJl. Nawaaon, Distt. Chaucrpur 

28. Vill. Multhan, Distt. Dhar 

18. Maharubtra lSI 1. Amravati, Disrrict Amtavati 

2. Mavqaoo-Khairi, Ramt." District 
Naapur 

3. Sbeaaon, Diltt. BuJdbana 
4. Tulj.pur, DjsU. Osmauabad 
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5. New Nanded Nata, Distt. LatllI 

6. Ghot, Tebsil Cbamoshi, nistt. 
Gadchiroh 

7. Shankernagar Biloli, Diatt. Nanded 

8 vm. TaJdJ Dhokeshwar Distt. Ahmed-
Nagar 

9. Viii. Dhanegaon (Taluk Kaij) District 
Deed 

10. Viii "ordi, Dislt. 'lbane 

11 VI)) AkkaJkuva. Distt. Dhule 

2. VIII. SekegaoIi, Distt. Jal880ll 

13. ViII. KhedgaoD, Distt. Nasik 

14. VllI. Navegacn Bandh, District 
Bhandara 

15 VfII. Borgaon Meghe, District Wardha 

16 Viii. Umarsara .. DisH. Yeotmal 

.17. Viii. Partur Di~tt Jalna 

18. Wasmat Nagar TaJuk, District 
Parbhani f 

19. VIU TaJodi (BaJapur) Distt. 
Chanurapur 

1~ Manipuf 7 1.' VIII. Sandumba Achouba. Distt. 
Thoubal 

2. Viii Charngphei. District BishDupul 

3. Village Tuioom. Distlict ChurachaDd-
pur 

4 Vill. pfakhro Mao, Diut. Senapati 

5. ViJI J(humbong. Distt. Impbai 

6. VJJJ. Monmang. Distl. Cbaudel 

7 Ville lumbui, Distt. utbrul 

20. Mcghalaya 3 1. William Nagar. East Garo Hills 

2. Baghmara, West Garc Hills 

3 NiaDgbari. East Kbasi Hilts 

21. Mizoram 2 1. Tbenzawl, District Aiza~l 
2. Vill. Pukpui, DisH. Lm,Jei 

Sl2. Napland 1 1. Yakutle. District ltobima 
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23. Orissa 12 1. Renaali. District Dbcnkanal 

2. Satiguda. District Koraput 

3. Hadaarh. DisU. Keonjhar 

4. Pillasalki Dam Site. Distt. Phulbani 

5. Mundu'i. DiBtt. Cuttack 

6. Viii. Balpada. Disil. Bolangir 

7. Viii Chiplima. Distt. Sambalpur 

8. Zinc Nagar. SargipalJi. District 
Sundergarh 

9. Viii. Bagudi (Pmt Siie) & 
Mabumuanpur (Temp. Site) District 
Balasore 

10 Viii. Narla Disu. Kalah811di 

11. Viii. Suraogi. DisU. Ganjam 

12. Detoote (Temp Site), Satbaoi (Pt. 
Site). Distt. Mayourbbaoj 

2 ... pondicherry 1. Anaodnagar. Kadirkamam. 
Poooicberry 

2. Bbarathi~ a sa .• Thalotber PO, KarBika) 

3. Vdl. Pallor. District Mahe 

4. Viii. MeUakur. Dislt. Yanam 

2S. Punjab 7 ). ViJJ. Samrada. DiSH. Ludbiaoa 

2. Viii. Birang Khera, Disrricl Faridkot 

3. ViU Longo¥,aJ. DiSH. Sangrur 
4. ViII. Pojewal. DisH. Hosbiarpur 

S. Viii. Goindwal. Disu. Amritsar 

6. Viii. Maseethan. District Kapurtbala 

7. Viii. Sanduan. DislI. Ropar 

2' Rajastlwi 20 I. Kucbaman City, Dis ... Nagpur 

2. Sardanbahar, Dian. Choru 

3. Viii. Budwa. Disn. Ban.wara 

4. R.ajalamand, Dilll. Udaipur I 

5. ViU. Pao'a. Dill'. J.ipur 

6 . ViUaae Hudra (Oulabpura), Diatrict .. ...,. 
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7. Villase Mandphia, Distt. Chlttorprlt 

8. Jaswantpura, Distl. Jalore 
9. Patan (Neem-ka-Thana), District Sitar 

to. Villase Atru, District Kota 
II. Pac::bpadra Nap!', Distt. Barmer 
12. Viii. Thakarda. District DuDprpur 
13. Viii. Nandla (Naseerabad). Diatric:t 

Ajmer 
14. Mohangarh, Distt. JaiJellDer 
1 S. Viii. MaiawaJi. Distt. Ganganqar 
H;. Viii. Tilwasani, Distt. Jodhpur 
17. Village Chan, District Tonk 
18. Viii Pacbpabar, Distt. Ibalawar 
J9. Vi". Kbainbai, Distaiet Alwac 
20. Viii. Jojavar, Disu. Pali 

21. SikJnm l. Robatak. West District 

28. Tnpura 1. Vilt. Tuicbiotraibari, West Diltrict 

29. UttarPrad~ 29 l. Sardhana, Distt. Meerut 
2. Iludrapur, DisH. ·Nainitaf 
3. Dbaba-Semar, Distt. Faiza'" 
4. Viii. Buttana, District Bul .......... 
5. Chauban, District BareiJIy 
6. Mariaha, Distt. Jaunpur 
7. Barna Sagar, Distt. )bansi 
8. Gauriganj, Distt. Sultanpur 
J. Viii. Dawan DUZUfa Baffa. District 

Rae Bareili 
10. Viii. JangaJ Agabi, Distt. GoraklJpur 
11. Jiyanpur, District Azamaarh 
12. Delwara. Distt. LaliqJUr 
13. Vd) Robilla, Distt. Farrukhabad 
14. Viii. Patbera·kalan. Distt. Mir" 
IS. Uttrakband Vidyapectb. District 

Cbamoli 
16. Viii. Kirtanpur. Diatt. Baharaich 
17. Viii. &IIoIaaarh. Dian. Tehri 
18. vm. Sana., Diett. Kanpor 
19. ViD. Tarlkbet. Distt. Almora 
20. ViiI. Devaria. Distt. GoDCla 
21. vm. Mcjakhal. Diatt. AI ....... 



327 Writte" AIU.'s sEPTEMBER 1. 1988 

1 2 3 

Total 256 

Ship Breaking Industries 

4870. SHRI BRAJAMOHAN 
MOHANTY = Will the Mmister of STEEL 
AND MINES be pleased to state: . 

(a) the number and location of ship 
breaking industries which have been set up 
in the country; 

(b) whether any such new industry is 
proposed to be set up either in pub) ic sec~or 
or iD priftte sector during tbe Seventh Five 
Year PJan ; and 

S. No State 

---------~ 

1. GUJarat 

2 Mabarashtra 

3. Kamataka 

4. Kefala 

s. Andhra Pradesh 

6. Tamil Nadu 

4 

22. Viii. Dhungir, Distt. Uttarkashi 
23. Viii. Bahadurpur. Distt. Basti 
24. Viii. Paigaon, Distt. Mathura 
25. Dadr;, Distt. Ghaziabad 
26. Gramsabha Akbarganj. District 

Sitapur 
27. Village Kindau), Distt. Agra 
28. VIII. KaJimatti, Distt Unnao 
29. VIII. Baghra, Distt. Muzaffar Nagar 

(c) whether there IS any proposal to 
locate such an mdustry In Orissa which 
has a number of ports and Jot of 
potentiality to Justify the location of such 
mdustry ; If so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL IN THE 
MINISTRY OF STEtL AND MINES 
(SHRI YOGENDRA MAKWANA): (a) 
The number and location of the ship 
breaklDg umts set up m the country are as 
follows :-

Location No. of Ship 
breakmg VOlts 

Alang 63 
Sacbana U 
Mankule 4 
Tadri 3 
Mangalore 

Malpe 3 
Beypore I 
Azhikkal I 
Cochin 1 
Vizag 2 
Tuticorin I 
VaJinokkam 3 

94 
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Besides ship breaking unit. as stated 
above, 28 and 'J. berths for shipbreaking 
exist at Bombay and Calcutta respectjvely. 
which are also avaiJable to shipbreaking 
units on a case to case basis. 

(b) and (c) No, Sir. 

Proposal to allow free 8o~ of investment 'n Foed Processiog Sector 

4871. SURI S.B. SIDNAL : 
SHRI S M. GURADDI : 
SHRI G S. BASAVARAJU : 

Will the Minister of FOOD PROCE-
SSING INDUSTRIES be pleased to state : 

(a) whether there is any proposal to 
allow flee flow of investment in the food 
processing sector ; 

(b) if so, whether such a policy 
liberalisation would give boost to agricul· 
tural savings; 

(c) if so, the main features of the 
proposed scheme; and 

(d) the time by \\-hich the same will 
be implemented? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI JAGD1SH TYTLER) : 
(a) to (d) Keepmg in view tbe need to 
stimulate indllStrial growth and Simplifying 
the industrial poliC'y and procedures, Gov-
ernment have already delicensed most of 
the processed food industries, subject to 
certai" conditions. It is anticipated that 
this measure will facilitate spurt in inve~t­

ments in processed food industries leading 
to boost in agricultural prodllcflon. Tbe 
entrepreneurs setting up processed food 
industries are eligible. as in the case of 
other entrepreneurs, to receive several 

, incentives and concessions including fiscal 
aDd financial that are extended to entre· 
preneurs setting up industries in the 
centrally notified backward areas. 

Losses of Par.dip Port 

4872. SHRI LAKSHMAN MALLICK: 
SHRI HARIHAR SOREN : 

Will the Mini.ter of SURFACE TRA· 
NSPORT be plcucd to state : 

(a) the total losses of the Paradip Port 
Trust since irs inception ; 

(b) the annual income of the Paradip 
Port out of its own resources. excluding 
Union GOvernmet's grants dUling the last 
three years and the quantum of financial 
Joss or gam out of tbis income during tbe 
period; 

(C) whether any works relating to 
development of the port have been done 
during the Seventh Five Year Plan; and 

Cd) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFA(_"'E TRANSPORT 
(SHRI RAJESH PILOT): (a) Paradip 
Port Trust has an accumulated net deficit 
of Rs 58.19 crores as on 31.3.1988. 

(b) Operating incomf: and operating 
surplus generated by the Port durinS the 
la~t three }'fars are given below :_ 

Year Operaring income 
(Rs. in lakhs) 

1985-86 2640.23 
J 986-87 3908.00 
1987-88 4148.63 

OperatiDg 
Surplus (oper 
ating income 
Minus Oper-
ating expendi-
ture) 
(Rs. in' lakbs) 

31.08 
973.03 
994.88 

(c) and (d) Yes, Sir. The important 
development schemes executed/under 
execution during the Seventh Five Year 
Plan are as follows :-

(1) Construction of third Ganera) 
Cargo Berth. 

(2) Construction of FertiJizer Berth. 

(3) Replacement of Bucket wheel 
Reclaimer. 

(4) Replacement of CarlO Handlina 
Equipment. 

(S) Improvement and Modifu:ations to 
Iron Ore Berth. 
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(6) Electrical Installations inside Port 
area. 

(7) Construction of residentia1 quar-
ters for Port 'Employus. 

(8) Cosstru,tion of roads, culverts 
and bridges. 

(9) Improvement of Coil handling 
facilities. 

Voutfonal Cource in General fnsurance 
by Central Board of Secondary 

FAhlcation 

4873. SHRI BANWARI LAL 
PUROHIT: Will tbe Minister of HU-
MAN RESOURCE DEVELOPMENT be 
pleased to stat.! : 

(a) whether the Central Board of 
Secondary Education proposes to introduce 
a two year vocational course in General 
Insurance subjects throughout the country; 

(b) if so, the details thereof; and 

(c) 'he dl!tails of the selected schools 
in wbich tbis course is likely to be 
introduced ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY HUMAN 
RESOURCE DEVELOPMENT (SURI L.P. 
SHAHI): (a) to (c) In order to provide 
employment opportuities to the students 
pB'Sing out of the vocational courses and 
also to meet the skilled manpower require-
ments of tbe employers, the Centra] Board 
of Secondary Education in cC'lIaboration 
with ftle General Insurance Corporation of 
India bas taken up a pilot project for 
introducing a two year vocational course in 
~ral Insurance at + 2 level in 19 selected 
schools. The list of tbe selected scbOOlS is 
given in the statemenr below. 

Under tbe schellle. students passing 
10th standard with at last 60% marks in 
a8&regate and 60 % marks in English and 
Ma&llematjcs are eJigibie to join the course. 
Suitable relaxation L allowed for students 
belonaiDg to SC/ST. The students passiog 
DOt the yoc.ional course in General 
IDlutlDl:C with tbe miDimum of 50% marks 

would be appointed in the GeDerM Idlur-
anee Corpora-tion and/or its su .. id .... s 
Apprentice Assistants for a period of .. 
year. On completion of AppreDtieelWp, 
they will be appointed as rCJU1ar U5i"-D. 
Tbey would also bt given weigbtage at tbe 
time of promotion. The vocational 
students obtaming between. 40-50 % would 
aJso be considered eligible to apply for tbe 
post of assistants uader normal recruitme.ot 
procedure. 

Statement 

Y«ational CourSf: in Genera! hullNlllCe 
by Centlai Board 0/ Secondar" 

Education 

List of scbools sPIedI'd for iatNil.di6i' 
of G~neral Insurance (Voc.) Course 

S. No. Name of t he School &.. Complete 
Address 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

MADRAS 
Kendriya VidyaJaya. 
I LT. Madras-600 036. 

P.S. Sr. Scc_ School. 
15. Alarmcmangapuram, Mylapore, 
MadraS-600 004_ 

Padma Sesdadri Bala Bbavan Sr. 
Sec_ School. 
7, Laks First Main Road. 
Madras-600 034. 

S.RO.A. Sc.hool & Jr. College, 
Anna Nagar Western Extension. 
Madras-bOO 001 

Vijayanta Sr. Sec. School 
H.V.F. Estate, Avadi, M~dras. 
BOMBAY 

Kendriya Vidyalaya, 
1.1 T .. Powai. Bombay-4QO 076. 

Kendriya Vidyalaya No. I, 
Navy Nagar, CoJaba. 
Bombay-400 005. 

Kendriya VjdyalBya No.2, 
4th Pasta Lana, Colaba, 
Bombay-400 006. 
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10. 

12. 

13. 

1". 

IS. 

16. 

17. 

18 

19. 

LUCKNOW 
KeDdriya Vidyalaya, 
It.M.C. Lucknow-226 002. 

CHANDIGARH 

Oovt. Girls Sr. Sec School, 
Sector-18, Chandigarh-160 018. 

Govt. Model Sr. Sec. School, 
Sector-37, Chandigarh-160 037. 

Kendriya Vidyalaya, 
Seetm-31. Chandigarh 160 031. 

CALCUTTA 

Kendriya VidyaJaya, 
Fort William, CalcuUa-21. 

DELHI 

Gova. BO)'s Sr SeL:. School, 
Oulabi Bagh, Deihl-liD 007. 

Govl Girls Sr. Sec. School. 
No. II. Kidwai Nagar, 
New Delhi-23. 

GOyt. Girls Sr. Sec. School- No 1, 
B. Block. Janakpuri. 
New Delhi-58. 

Go'¥t Boys Sr. Sec. School. 
Chander Nagar. Delhi. 

Govl. Boys Sr. Sec. School. 
Qutab Road, DelhI-I 10 006. 

Da' Bbaratl PublIC School. 
Rajender Nagar. 
New Delhi-12 

IIIe8aI Actlvities or Multi Purpose 
F1abiDg Trawlers 

4874. CHAUDHARY RAM 
PARK~H: Will the Minister of FOOD 
PROCESSING INDUSTRIES be pleased 
to slate: 

(a) whether Government banned the 
import or iadipnous construction of multi-
purpose fishing trawlers in 1987 ; and 

(A,) jf so, the reasons lor DOt imp)&. 
meDti .. the baD 00 tbeir iltepi activities 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD PROCEsSING 
INDUSTJUES (SHRI JAG DISH TYTLEIl): 
(a) Yes Sir. 

(b) A public notice was issued 00 
29th July, 1987 banning acquiaitioD of 
multi-purpose vessels. No permission Iaas 
beeo given to acquire such vessels silK:c 
then. 

COIDIIIeI'eialisatieo or T__ Qdt.re 

4875. SHRI I. RAMA RAI: WiD 
the Minister of AGRICULTURE be pleased 
to slate; 

(a) the steps taken to CODlIQCr-
cialise the benefits of tissue culture for the 
benefit of the farmers in the country ; and 

( b) whether an,)' iucenti \les aie aiven 
10 the SCientists who ~ve inycoted the 
tissllC culture and, if so, the de&aiIs 
thereof ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTUJl.AL 
RESEARCH AND EDUCATION IN THE 
MINISTRY OF AGRICULTURE (SHRI 
HARI KR1SHNA SHAS1'RI); (8) SiJ'. in 
order to commercialize tissue culture in 
different crops, Department of laduatrial 
Development has included certified hiJh 
yielding planUets and synthetic seeds deve-
topment through this technique in the .atest 
"last of Appendix-I Industries". Also 
sllffic"ient research support has been provided 
in VII plan for tissue culture researcb and 
deveklpment by the Deptt. of Biotechnolol)' 
and the Indian Council of Agricultural 
Research 

(b) In order to promote good research 
in agricultural sciences, the couacil has 
already instituted se\lCfal awuds such as 
Raft Ahmed Kidwai Pri2leS, leAR team 
research Award, Hari Om Ashram Trust 
Award, Jawabarlal Neluu Award, etc. 

Tedulical Problems at GeIteraI Cargo 
8el'tb at Vlsakbpa .... Port 

4876. SHRI BRAITAM S1UJtAMA-
MURTY: Will the Minister of SURFACE 
TRANSpORT be pleased to state; 
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... (a) whether the General Cargo Berth 
at Visakhapatnam Port commissioned in 
198~ has been plagued by the problem of 
unstable berthing conditions resulting in 
serious da~age to ships and loss C'f cargo ; 

(b) whether Visakhapatnam Port Trust 
has invited a team of Dutch experts to find 
out a solution to the technical problems 
that has been persisting at the Oeneral 
Cargo Berth ; 

(c) whether the two member Dutch 
expert team visited the Visakhapatnam 
Port and made any recommendations ; and 

(d) if so. the details thereof? 

THE MINISTER OF STATE OF THB 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a> and (b) 
No Major problems have been reported at 
the berth except some excess ship motions 
reported by some ship captains during the 
South WeSI monsoon period of June-
September. The problem bas been studied 
by the Central Water and Power Research 
Station and also by a team of Dutch 
experts under the Indo-Dutch bilateral 
programme. 

(c) and (d) A two member Dutch 
expert team which visited Visakhapatn8 m 
Port has given their report. The broad 
coDCJusions are as under : 

(I) Necessary activities to sol-..e the 
problem have been defined by the 
Mission. Tbese relate to applica-
tion of Mathematical models, 
performing of Simulator tests, 
execution of measurements in nat· 
ure, anaylsis of existing data, etc. 
Doc to strong inter-relations of 
tbese activities, it is preferable to 
execute them as one project. 

(2) A consortium of consultants sbould 
realise the project as different 
disciplines of Civil Engineering_ 
involved. 

UtUIatIaD Rate or eo.p.ten Word 
ProceIIOI'IIJI J.N.V • 1fT ... DeIbl 

U ... nnltJ 

4877. SHRl MOHO. MAHFOOZ ALI 
IUIAN: Will the MiDilter of HUMAN 
RESOURCE DEVELOPMENT be pleased 
10 __ : 

(a) the utilisation rate of computers 
and word processors in the Jawahar Lal 
Nehru University, Indian Institute of 
Technology, New Delbi and the Delhi 
Univeristy ; 

(b) whetber these are being utilised to 
tbeir optimum capacity in the above men-
tioned Universities/Institute ; 

(c) Jf not, the reasons for purchl~n8 
tbe new computers and word processors by 
the above institutions; and 

(d) the steps taken t9 fully utilise 'he 
existing computers and word processors? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CUL TURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI L.P. SHAHI); (a) to (d) The 
requisite information is beina collected and 
will be laid on the TabJe of House. 

Modernisation of FACT Unit in KeraJa 

4878. SHRf P.A. ANTONY: Will 
abe Minister of AGRICULTURE be pleased 
to state: 

(a) whether there is any proposal to 
modernise tbe FACT plant in· Kerala ; 
and 

(b) if so, the proposaJs planned to be 
implemented in tbe near future for its 
moderDJsation ? 

THE MINISTER OF STATE I'N THE 
DEPARTMENT OF FERTILIZERS IN 
THE MINISTRY OF AGRICULTURE 
(SlIRI R. PRABHU) : (a> and (b) Yes, Sir. 
Government has since approved FACT's 
proposal to undertake the preparation of a 
Detailed Project Report for 900 TPD 
Ammonia PJ~l by way of replacement....$f 
the Udyogmandal unit. 

[ TranI/aI/on] 

1.,..,* of Oilseed, 1'IIroIIaIa NDDB 

4879. SHR. BALWANT SINOH· 
RAMOOWAUA: 
SURI TWA SINOH DARDI : 

Will tbe Mini.ter of AGRICULl'URE 
be plcucd to Itate : 
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(a) wheti1er Government had decided 
to import oihceds through the National 
Dairy Development Board ; 

(b) if so, the quantity of the oilseeds 
proposed to be imported ; 

(c) whether the oilseeds were imported; 

(d) if not, the reasons therefor; and 

(e) the time by which the oilseeds are 
liklely to be imported now? 

THE MINISTER OF STATE IN THl:. 
DEPARTMENT OF AGRfCULTURE AND 
COOPERATION IN THE:. MINISTRY OF 
AGRICULTURE <SHRI SHYAM LAL 
YADAV): I a) to (c) Last year, in the 
context of the drought situation In the 
country. it was proposed to import 0.5 
million tonnes of oilseed!! through NOl)H 
on aid basis only. Tbe actual import wa<; 
dependent on availability of aid and other 
considerations. So fat NDDB bas not 
imported any oilseeds. 

lEnglish] 

Fishiog Harbour at Uha~aopadu (A.p.) 

4880. SHRI H.A. DORA: Will the 
Minister of AGRICULTURE be pleased l\) 

state: 

(a) whether the Drcdgll1g Corporation 
of India had succeeded IfJ creating a fishing 
harbour at Bha'Janpadu in Srikakulam 
district, Ahdhra Pradesh ; and 

(b) ii so, (he delail-; thereof " 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERA TION IN' THE 
MINISTRY OF AGRICllLTURE (SHRJ 
SHY AM LAL YADAV): (a) and 
(b) Th~ Orcdgll1g Corporation of India 
Limited has completed dredging of 9J 5 
metres out of the the tolal length of 1180 
metres of the channel of the Bhav:mapadu 
Fishing Harbour in Andhra Pradesh. 

Financial A.ssistancl' for Sport s COIIIplt'Xt'S 
in Madb,a Pradesb 

4881. SHRI ARVIND NETAM: 
Wil. the Minister of HUMAN 

RESOURCE DEVELOPMENT be pleased 
to a&ate; 

(a) whether Government propose to 
provide any financial assistance to Madb,y~ 
Pradesh Government which is constrUClina 
24 sports complexes in the tribal areaS 
during 1988-89 ; and 

(b) if so, the details thereof 1 

THE MINJSTER OF STATE IN THB 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS A.ND WOMEN AND 
CHILD DEVELOPMENT IN THE 
MINISTR' O~· HUMAN RESOURCE 
UEVELOPMENT (SHRIMATI 
MARGARET ALVA) ; (a) and (b) Dliriog 
Decemher, 1 9H 7 Secretary, Tribal. Harijan 
and Backward Classes Welfare Deptt .• 
Madhya Pradesh requested for central 
assistance for the comtruction of 24 Sports 
Complexe<; III the tribal areas of the State. 

Govt. of Madhya Pradesh has been 
requested by the Deplt. to send the pro-
poc;al for each complex in the prescribed 
proforma alongwith necessary documents 
In accoruam:e with (he approved patte~ of 
the scheme of 'Grants to State Sprots 
Council", etc.' for central financial assis-
tance. However, no proposal on the Jines 
suggested hy this Department has been 
received so far 

Pas'\engers AJlo"cd to Sail for Andamao 
Islands in a Broken Ship 

4R82. SHRI MANORANJAN BHAKTA: 
Will the Mini';Ier of SURf'ACE TRANS-
PORT he plea<;t'u to 'itate : 

(a) whrther in the monfh of June. J 988, 
581 pa~"engers and 93 crew memherswere 
allowed to sail tor Andaman Islands in a 
broken ship; 

(h) if "0. the details thereof; 

(c) whether the ship could complete 
its voyage as per the scheduled programme; 

(d) if not. the reasons therefor and 
tbe action taken for pasc;enger's welfare; 
and 

(e) whether ship passengers arc Clltitled 
to get any compensation in case 01 any 
accidental dealb like the passengers of 
Aidines/RaiJwllYS ? 
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THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT): (a) to (d) The 
vessel M.V. Andamans which underwent 
minor repairs for plugging a leak left 
Calcutta f6r Port Blair on 21.6.88 with 
598 pat;;sengers, 92 crew and 8 infants. 
The vessel was in possession of valid certi-
ficates for the journey- While passing 
through the Hooghly river, the vessel ran 
aground on 21.6.8R. The vessel floated 
on her (lWn and since no damage was 
noticed, (he vc~"el proceeded on her voyage. 
However. when (he vessel was approaching 
the lower reaches of tbe river, ingres& of 
water into No 4 hold was observed and 
the vessel returned to Calcutta 011 22.6 88 
for repairs. The passengers were trans-
ferred to another vessel M V. Harsha-
vardhana which sailed from Calcutta to 
Port Blair on 24.6.88. 

(e) The "hlp pac;sengers are entitled to 
get compens:ltion in case of accidents in 
terms of contract entered into with the ship 
owner fDr carriage of passengers and under 
the relevant provisiuns of the Merchant 
Shipping Act, 1958. 

()('velopment of Malpe Harbour 

48R3 SHRI V.S. KRISHNA IYER : 
Will the Minister of AGRICULTURE be 
pleac;cd to state : 

(3) whether Government of Karnataka 
has suhmitted plans for the Second Phase 
of the Development of Malpe Harbour to 
Union Government, 

(h) if <;0, when the plan wac; ~ubmitted ; 

(c) whelher Union Government have 
given clearance; and 

(d) if not, when it is likely to be 
clear-Nt" 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE 
MINISTRY OF AGRICULTURE (SHRI 
SHYAM LA&. YADAV) I (a) V •• Sir. 

(b) The proposal for the development 
of Malpe Fishing Harbour Second Stage 
was received from the Government of 
Karnataka in June, 1983. 

(c) No, Sir. 

(d) State Government were advised 
to complete all the works sanctioned itt 
1976 for the dovelopment of Malpe Fishing 
Harbour First Stage before taking up the 
Second Stage. Ac; it was getting delaYf'd, 
the matter was discussed in a meeting with 
the State Government on 8th June, J987. 
In the light of those discllssions, action is 
pending with th~ Slate Government both 
in respect of the completion of First Stage 
and revision of the proposals for the 
Second Stage. 

[ Translation] 

Short term Loan to States for Agricultural 
Inputs 

4884. SIIRI K.N. PRADHAN: Will 
the Mini.,ter 01 AGRICULTURE be pleased 
to state: 

(a) whether Government advance shorl 
term loans to the State for agricultural 
inputs; and 

(b) if so. the amount asked for by 
each State during J985·86 and 1986-87, 
yearwise and ,he amount allocated to each 
of them 'I 

THE MINISTER OF STATE IN THli 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGRICULTURE (SHRI SHYAM LAL 
YADAV): (a) Yes, Sir. Short-term 
Joans are provided separately. for Kharif 
and Rabi sea!4ons. for purchase aod distri-
bution of agricultural inputs ViI., fertilisers, 
seeds aDd pesticides. 

(b) 4 etatemeot is aiYCll ~low. 
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Statement 

Short- Term Loan Demanded and Sanctioned 10 States 

"_--------- -_. - . ----
SI. No. 

1. 

1. 

2. 

3. 

4. 

5. 

6. 

I. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

State 1985-86 

Demanded 

2. 3. 

Andhra Pradesh 26.75 

Assam 5.00* 

Bihar Not received 

Gujaral 36.47 

Haryana 49.50 

Himachal Pradesh 1.60 

Jammu & Kashmir 8.00 

Kamataka 18.00 

Kerala 6.00 

Madhya Pradesh 40.50 

Mabarashtra 39.50 

Manipur 2 00· 

Meghalaya 2.00 

Orissa 30.00 

Punjab 100.00 

Rajasthan 60 38 

Tamil Nadu 35.67 

Tripura 

Uttar Pradesh 

West Bengal 

Total 

Not received 

150.00 

SO 00 

661.37 

Sanctioned 

4. 

10.80 

5.15 

20.00 

16.30 

13.80 

1.00 

2.50 

13.40 

4.10 

20.65 

19.50 

(l.75 

1.25 

It.50 

25.85 

18.00 

13.35 

0.10 

43.00 

15.00 

256.00 

• - For ODe seasoo 001,. 

(Rs. UI crorcs) 

1986-87 

Demanded 

5. 

10.00* 

5.50* 

3000 

55.00 

51.00 

2.00 

14.50* 

25 UU 

4.00* 

7U.39 

48.25 

2.24 

2.12 

21.25 

121.0U 

37.67 

49.76 

U.8U* 

13.50 

70.00 

693.98 

Sanctioned 

6. 

10.00 

1.00 

11.03 

jj 1:S7 

II. q{J 

L.UU 

2W 

1·0S5 

2.UU 

II UI 

jU.1S4 

U.(,j 

U.47 

lU.75 

3~.78 

7.65 

11.35 

U.bU 

3~ 48 

9.23 

260.00 
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JEngli.th] 

Relief to Nat.raa Calamities Vidims 

4885. PROF. SAI'F-UD-DIN SOZ: 
Will the Minister of AGRICULTURE be 
pleased to state : 

(a) whether Government arc aware that 
the victims of natural calamities require 
relief as early as possible; 

(b) "hether Government have devlbcd 
methods to ensure instant relief to really 
deserving persons in situatIOns of natura1 
calamities; and 

(cJ if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERAT10N I N THE 
MINISTRY OF AGRICULTLJRF (SHRI 
SlIYAM LAL YADAV) : <a l Yes. Su. 

(b) and (c) As per eXlslJng polacy. 
State Government concerned is responsible 
for undertaking relief operatIOns in the 
wak.e of natural calamlt les. As per the 
recommendations of the Eight I- mance 
Commission an amount of 240.75 crores 
is available as margin money to take up 
immediately relief measures in the event of 
natural calamities. Central Government 
supplements the efforts of the State Govern 
ments in order tu cn~ure CXPCdIlIOU~ 

assistance to tbe VICtims. Centf al GO)lern~ 
ment also keepl! close contact wJlh the 
State Government authonties in the wake 
of natural calamities for renderrng all 
possible help for carrymg out (he relief 
operations. 

Loan for Fishing Tratrlers 

4886. SHRI DAULATSINHJI JADEJA: 
WiU the Minister of AGRICULTURE be 
pleased to refer to the reply gl ven on 11 
April, 1988 to Unstarred Question No. 
6S03 regarding loan fQr fhhlOg trawlers 
aod state the amount of loan released to 
these companies and to the newly formed 
companies as on date ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGIUaJL lURE 
AND COOPERATION IN THE 

MINISTRY OF AGRICULTURE (SHRI 
SHYAM LAL YADAV): As on 31st 
March, 19R8. under the Trawler Develop-
ment Fund Scheme administered by the 
Department of Agriculture and Coopera-
tIOn, an amount of Its. 75.28 crores has 
been released to fishing companies as loan 
since the inception of the Scheme for the 
Durpoll~ of acquisition of deep sea fishing 
vessels. The funds were released throu~h 
the S.D.F C. (Shipping Developmcat F~d 
Committee) during its existence and there-
after thrC\ugh the S.C.I C.I. (Shipping 
CredJt and Investment Company of India 
limited.) 

With the abolition of S.n.F.c., new 
proposals fer acquisition of deep sea fishing 
vet>~els arc considered by the S.C.I.C I. for 
fin.mclO'g out of Ih own rcsourcc~. As on 
] Olh Augu~!, I9X8, the S.c.I.C.l. had 
dl~burscd loam of R!>. 645 lakhs, besides 
thl' ~uarantce assIstance of Rs. 182 lakhs 
to 7 compa~s for acquisition of 13 
vC:3sel~. 

l)erective J.'isbing Boats 

4~87 SHRI SOMNATH RATH . 

SHRI K. PRADHANI: 

Will the Mlflister of AGRICULTURE 
he pleased to state : 

(a) whether Government have received 
any icpresentatlon!compJamts regarding 
defectIVe constructIOn of fishmg boats in 
Indian Yards which arc being financed by 
Government; 

(b) whether the small entrepreneurs are 
bemg forced IOtO buying these defective 
hoats with unproven engines; and 

- (c) if so, the steps taken by GoveJt1. 
ment ill this regard '1 

THE MINISTER OF STATE IN TH~ 
DEPARTMENT OF AGRICULTURE> 
AND COOPERATION IN tHE 
MINISTRY OF AGRICULTURE (SHRI 
SHYAM LAL YADAV) : (8) and (b) 
A Representation was received regarding 
filment of palticular type of eOline in the 
fishinl vessels under construction in Indian 

Sbipyard. This was examined aDd a reply 
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was sent indicating that Indian Shipyard 
can import 30% of the components 
including the maiD engine for fitment in 
indigenousJy constructed deep sea fishing 
vessels. Government do not force any 
entrepreneurs to use any particuJar 
type of engine, leaving the ehOlce entirely 
to the owners. 

(c) Does not arise. 

Exploitation of Orissa Coast by Multi 
Purpose FisblDg Boats 

4888 SHRI SOMNATH RATH: 
WIll the Mmister of AGRICUL TUItE b-; 
pJeased to refer to the repJy gIven on 4 
August, 1988 to Unstarred Question No 
) 413 regarding Exploitation of Ortssa coast 
by multi-purpose fishing boats and state: 

(a) whether multi· purpose boats are 
permItted to be equipped with shrimprng 
gear; 

(b) whether such boats are fisbing for 
shrimp; 

(d whether Government have condoned 
the change of design etc. leading to grave 
harm to Orissa fisbermen ; and 

(d) the measures being taken to 
Implement the demands of a WIde section 
of fishermen to revoke permits of such 
large multi-purpose fishing vessels, wbich 
are IJlegaUy equipped With shrimp gear? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATION IN THE MINISTRY 
OF AGRICULTURE (SHRI SHYAM 
LAL YADAV): (a) Mulu-purpose boats 
are combtDation trawlers. They can be 
equIpped for different type(s) of fishing as 
permitted. 

(b) and (c) On the receipt of some 
allegations regardina shrimp fishing by 
multi-purpose vessels, a Working Group 
was constituted whfch have submitted tbe 
report. The report is under consideration 
of Oovernment. 

(d) Government issued a notification 
dated 29th lui,. 1987 banning IIC(IUilition 

of multi-purJ'OSe vessels. No permission 
bas been lIven for acquisitiOb 0( sudl 
vessels since then. 

Over-CrowdiDg fa A ...... Ports 

4889 SHRI T. BAlA GOUD : Will 
the Minister of AGRICUL TORB be pleased 
to state: 

(a) whether any follow-up action bas 
~n taken consequent on the meeting beJd 
I~ 1987 regarding the issue of haviOl 
different State Fishery Corporations fish 
oft' their own coasts ; and 

(b) the progress in this matter in view 
of the overcrowding in Andhra Ports? 

THE ~:INfSTER OF STATE IN THE 
DEPARTMENT OF AGRICUL TURB 
AND COOPER>\ nON IN THE 
MIN(STR Y OF AGRICUL TIJltE ;SHRI 
SHYAM LAL YADAV): (a) and (b) It 
was explained in the KlCeting held in 1987 
regarding deep sea fisblDg policy that the 
State Fishery Corporations operate the 
vesee).. from the fishing harbours where 
tbe necessary facilities are available. Since 
the deep sea fishing vessels operate teyond 
the areas demarcafed by the respectille 
State Marine Fishing Regulation Act for 
operation by mechanised and nOD-
mechanised boats. it was not considered 
n.ecessary to suggest to the State Corpora-
tiOns to operate their boats from their 
repective coasts. 

Deep Sea FisbiDg Indus", In A.P. 

4890. SHRI T. BALA GOUD: Will 
the Minister of AGRICULTURE be pleased 
to state: 

(a) whether Government are aware of 
the difficulties faced by deep-sea fisIdna 
industry in Andhra Pradesh ; 

(b) whether decp-.sca boats have not 
ventured (lut for fisbing as OIl this date· 
md ' 

(c) t he steps beiDIJ tateD to ensure 
that adequa~e financial support is aiyon to 
the &shins iDdustJ)' in ADdIn Pradesh 'I 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOPERATJON IN THE 
MINISTRY OF AGRICULTURE (SHRI 
SHY AM LAL Y ADAV): (a) and (b~ 
Reports on diffic:ulties such as poor catch, 
agitation by a section of the crew aod 
disturbance in fishing operation due to bad 
weather faced by deep sea fishing industry 
in Aodhra Pradesh fast year was received. 
However, there is no report on any diffi-
culty being faced by the industry this year. 

(c) Fishing industry in general includ-
ing the fishing industry in Andhra Pradesh 
already enjoy the folJowing financial 
support :-

(j) Provjsion of 33 % subsidy on tbe 
cost of indigenously constructed 
deep sea fishing vessels. 

(ii) Provision of loan facility on soft 
terms by Shipping Credit and 
Investment Company of India 
Limited. 

(iii) Provision for import of 33 % 
equipment on indigenous cons-
truction of deep sea fishing vessels. 

Moreover the following amounts have 
been released to the Govt. of Andhra 
Pradesh in recent years for implementation 
of various schemes as indicated below :-

(n Rs. 9.50 lakhs in 1986-87 as Cen-
tra' share of subsidy towards the 
scheme on Motorisation of Tradi-
tional Craft. 

(ii) Res. 5.25 lakhs as 50% Govern-
ment of India's share of Sl bsidy 
to National Cooperative Develop-
ment Corporation for introduc-
tion of 25 beach landing craft in 
1987-88. 

(iii) Towards the construction of 
fishing harbours at major and 
minor ports during J987-88 Rs. 
90.62 lakhs and Rs. 71.73 lakhs 
respectively. 

(iv) Its. 2 lakhs towards tbe scheme 
00 Fishery lndustrial Estate in 
1987·88. 
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(v) Rs. 13.90 lakhs towards the 
scheme on Brackish Water Fish 
Farming during 1987-88 

Illegal Fisbing 

489J. SHRI T. BALA GOUD 
CHOUDHARY RAM 
PARKASH: 

Will the Minister of AGRICULTURE 
he pleased to state : 

(8) whether the Committee set up to 
examine the issue of multi-purpose fishing 
trawlers illegaUy fishing for shrimp has 
given its report; 

(b) if so, the details thereof; and 

(c) if 1J0t, the reason:, for the delay., 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE 
AND COOI~.ERATION IN THE 
MINISTRY OF AGRrCULTURE (SHRI 
SHYAM LAL YADAV) : (a) The 
Working Group set up to study 
the various aspects regarding multipurpose 
fishing vesseh. has submitted its report. 

(b) The report contains several reco-. 
mmendations on conservation of fishery 
resources, regulatIOn of fishing etc. wbieb 
are under the c.xamil'<ltion of tbe Govern-
ment. 

(c) Question does not arise. 

Study oat Cbild Abase 

4892. SHRI H.B. tATIL: Will tbe 
Minister of HUMAN RESOURCE DEVE-
LOPMENT be plca!>cd to Sf ate : 

(a) whether any study has been 
conducted on child abuse in India; 

(b) if so, rhe details thereof; and 

(c) the efforts made by GovernmeDt in 
this regard ? 

THE MINISTER OF STATE IN THB 
DEPARTMLNTS OF YOUTH AFFAIRS 
AND SPO.RTS AND WOMEN AND 
CHILD DEVELOPMENT IN THE MINI. 
STRY OF HUMAN RESOURCE DEVELO. 
PMENT (SHRJMATJ MARGARET 
ALVA): (a) No. Sir. 
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(b) Does not ariCJe. 

(c) ChiJd abuse is a very wide term 
covering various kinds of ill-treatment, 
exploitation and neglect of children. 
Government is aware of the problems of 
children and strives to mitigate these prcb-
)ems through education, poverty alleviation 
and legal protection. The Juv"miJe Justice 
Act, 1986 extends throughout India except 
the State of JammlJ & Kashmir. The Act 
covers neglected juveniles and includes 
juveniles being or likely to be abused or 
exploited for Immoral or iJlega) purposes or 
unconscionable gains. The implementation 
of the Att falls within the jurisdiction of 
the State Go\ernmcnts and Union Territory 
Administrations. Financial assistance to 
State Governments in t his regard is being 
provided by the Centrc. 

Requirement and Import or Melting 
Scrap 

4893. SHRI SR1KANTMA DAITA 
NARASIMHARAJA 
WADIYAR: 
SHRI Y ASHWANTRAO 
GADAKH PATIL : 

Will tbe Minister of STEEL AND 
MINES be pleased to state: 

(a) tbe annual domc~t ic consumption 
of melting scrap In the country; and 

(b) ,he extent to which the imports 
meet tbe requirements? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL <SHRI 
YOOENDRA MAKWANA): (a) and (b) 
Domestic consumption of melting scrap 
during 19R7-88 was about 4 4 million 
(onnes. comprising of 2.4 million (onnes of 
domeatic scrap and about 2.0 million 
lonneS of imports. 

New Road Brldl!c Onr Yamaaa 

4894. SHRI KAMAL CHAUDHRY: 
Will the Minister of SURFACE TRANS-
POR.T be pleased fo state: 

(a) whether there is any proposal to 
build a road bridge over river Yamuna 
connecting Delhi with NOIDA from near 
Maharani Bagh (Kalindi) ; 

(b) if so, the details thereof; and 

(c) the time-frame drwao up for tbe 
commencement of construction and commi-
ssioning of the bridge? 

THE MINISTER OF STATE OF TIlE 
M!NISTR Y OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT) : (a) Master 
Plan of Delhi does not inrlude construction 
of a bridge across river Yamuna near 
Maharani Bagh. 

(b) and (c) Do not arise. 

Cold Storages in West Beaga' 

4895. SHRI PIYUS TIRAKY: Will 
the Minister of AGRICULTURE be pleased 
to state: 

( a) the' number of cold storages 
constructed in \3riou8 districts of West 
Bengal to facilitate farmers of tbose areas 
to store tbeir perishable produce ; 

(b) ..... hether Government plan to build 
cold storages at block Jevel aJso ; 

(c) if so. by ..... hat time; and 

(d) if not, the reasens thereof 1 

iRE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRI-
CULTURE (SHRI JANARDHANA 
POOJARY): (a) There are 243 cold 
storages functioning in tb~ State of West 
Bengal to facilitate filClJlers to store their 
perishable produce. 

(b) The cold storages are set up by 
pri vale entrepreneurs aDd cooperative 
societies. The licencing authority, wbile 
issuing licences, ensures that these are need 
based and localed al the Wad. IeveJ. 

(c) and (d) Do DOt &rile. 
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Copper-Based IDduItrIes 

4896. DR. D.N. REDDY: Will tbe 
Minister of STEEL AND MINES be 
pleased to state : 

(a) the amount of copper produced 
&anually ; and 

(b) the number of copper-based 
industries in the country? 

THE MINISTER OF STEEL AND 
MINES (SHRI M.L. FOTEDAR): (a) 
DuriDa the last 3 yeus indigenous produ-
ction of copper by Hindustan Copper 
Limited (HCL) which is the sole producer 
of primary copper in the country was as 
follows :. 

Year 

1985-86 
1986-87 
1987-88 

(Unit : Tonnes) 

Production by HCL including 
toJl-sme~ted copper 

43,842 
44,563 
42.134 

(b) The information is being collected 
from the State Govts. and would be Jaid on 
the Table of die House. 

4897. SHRI MADAN PANDEY : 
Will the Minister of HUMAN RESOURCE 
DEVEWPMENT be pleased to state: 

(a) whether Government are coDlem-
platina to set up .. Matula Udyaou Niaam" 
(Womea entleprerlurs Corporation) ; 

(b) if so, the detaiJJ of ,he Iteps taken 
in tbis regard 10 far ; and 

,~~ if DAl. )llWf tJac ialcreItI ~ the 
w~ _"cprcocun are propoeed to be 
proaceaed 2 

THE-MJNISTBR OF STA TB IN THE 
DEPART~ PF ,YOI,JTH ~AIRS 
AND SPORTS AND WOMEN AND auLD 

DEVELOPMENT IN THE ~UNISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRlMATJ MARGARET ALVA): (a) 
Yes, Sir. 

(b) Women's DeveJopment Corpor-
ations are beina set up in the States and 
Union Territories. Und" a Centrally 
Sponsored Scheme, the Central Government 
caD invest upto 49% of tbe equity of each 
Q;>rporation. Women"s Development Cor-
porations have so far been set up in Kerala 
Maharashtra. Union Territory of Chandl-
garh, Punjab. Tami I Nadu, Karnataka, 
Andhra Pradesh, Uttar Pradesh and 
Gujarat. 

(d Tbe question does not arase. 

Lilt of Hazardous aDd Toxic 
Cbemicals 

4898. SURf R.M. BHOYE Will 
tbe Minaster of ENVIRONMENT AND 
FORESTS be pleased to state : 

(a) whether any list of bazardous and 
toxic cbtmlcals has been prepared by 
Government ; and 

(b) if so. the stcps being taken to 
ensure safety of workers, consumers and the 
general public ID regard to tbe manufacture 
storagc and use of these hazardou~ 
chemicals 1 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SURf Z.R. ANSARI): 
(a) Yes, Sir 

(b) The following steps have bcon 
takcn to ensure safcty of workcr •• consu-
men and the general public an regard 10 'he 
manufacture, storage and use of hazardous 
8Jld toxic chemicals : 

(i) Dcafs Rules j~Qrporatina the 
list of hazardous aod toxic 
chemicals alona with Raulatory 
qUBntities have been prepared. 

(ii) States have ~ requested to 
crqalO a manapmcnt StructUfC 
for rhe haocUiDl of hazarcious 
aDd toxi~ .ubitlDCOl. A Coor-
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dination Committee under the 
Chairmanship of Chief Secretary 
has been consituted by n number 
of States to deal with crisis 
situation arising our of chemical 
accidents. 

(iii) The guidelines for crists mana-
gement plans fur cflemical aCCI-
dents have been l'isucd to all the 
States. 

(iv) Adequate provi~ions have been 
given In the Facloric<; (Amen-
menf) Act, 1987 and the 
Environment (ProtectIOn) Act, 
1986 to I:n~ur(' safety 0f work-
ers, consumers and the general 
publIc. 

(v) Regulatory agencie~ at the Slale 
level like PollutlOIi Centrol 
Boards and Factory In.,pector-
ates are bemg strengthened In 

terms of m&npower and eqUIp-
ment for effectIve Implement· 
ation of the provisions of the 
respective Acts 

(vi) In-serVice tralnlDg IS Imparted 
to the staff and ollieer" oj .he 
regulatory agencies concerned III 

the States 

RMOIDmenda.ion" of Planning Comm-
ission to Persooase Modes of 

Transport 

4R9X A SHRI BAI ASAHER VIKHE 
PATII: Will the Mln,ster of SURFACE 
TRANSPOR T he pleased to state : 

(a) whether the Plannmg Commis"lOn 
had recommended to rever"c the trend of 
giVing unpreccdcnh.'<i Impeuts to personalise 
modes of transport. 

(b) jf so, whelher .my dec ".on has 
been laken in Ihis regard ; and 

(c) if nOl, the reason.;; Iherefor 'I 

THE MiNISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SUlU RAJESH PILOT); (a) to l~) tile 

Seventh Five Year Plan document. Vol. D. 
in Para 8 J 4, mentions that the Public 
Transport S,)stem is required to be strcn&-
thened being much more energy efficient 
.han personalised motor transport. aDd that 
.he efforts would be made to introduce 
electricity-based mass transit system iD 
major cities. Referring to tbis. the 
Planning Commission in its Mid-Term 
Appraisal of the 7th Plan, have Doted that 
ID actuality. the personalised modes or 
transport have received an unprecedented 
impetus and that. to reverse tbe trend. the 
public transport systems. botb for inter-city 
and IDtra-city traffic, should be beefed up. 

Efforts have been made duting the 7th 
Five Year Plan period to strengthen the 
fleer ~trength of State Transport Under-
tal.ings, who are the major providers of the 
bu" transport In the country. Their total 
fll~e. strength which stood at about 80,000 
bu<;c<, an J984-85 (last year oftbe 6th 
Plan) ha... grown to about 92,000 in 
1987-88. recording an increase of about 
15%. 

12 «(I h~ 

I FnJ!lisli I 

MR. DEPUTY.SPEAKER : Now Papers 
to be laid. 

Shri Brah.n Dutt. 

( b.lerrupli..>n.r;) 

PAPERS LAID ON THE TABLE 

Pmdodion SIuuiag Contraets 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLbUM AND 
NATURAL GAS (SHRI BRAHMA DUTT): 
I heg 10 lay on the Table a copy of the 
three Producllon Sharing Conlracts (Hindi 
nnd English vet'''ions) dated the 16th 
fk'Cember. 1987 entered into between the 
Government of India and Oil and Natural 
Gas Commission :too Chevron International 
Limited. Texaco EApioratiOil India Inc. for 
Blocks <.> KG-OS-l, (ill KO-OS-VII and 
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[Shri Brahms Dutt] 
P-OS-II and a copy of Production sharing 
Contract dated the 17th December, 1987 
entered into between the Government of 
India and Oil and Natural Gas Commission 
and International Petroleum (Bermuda) 
Limited for Block KG-OS-IV. 
[Placed in Lihrary. See No. LT-6471/88] 

Supplementary Agreement betweea 
President of IncUa aod West Bengal 
Governor for amending tbe princi-
pal agreement re-maintenance etc. of 
National Higbways and Notification 

under Mercbant Sbippiag Act 

THE DEPUTY MINISTER IN THE 
MINISTRY OF SURFACE TRANSPORT 
AND DbPUTY MINISTER IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI P. NAMGYAL): On 
behalf of Shri RaJesh Pilot, f beg to lay 
on the Table :-

(I) A copy of the Supplementary Agreement 
(Hinc'i and Fngh~h versions) entered 
into between the President of India and 
Governor of West Bengal to partially 
amend the Principal agreement dated 
the 9th January, 1987 regarding main-
tenance and Development of urban 
links of National Highways. under 
section 10 of the National Higbways 
Act, ]956. 
[Placed 10 Library. See No. LT-6472/ 
88] 

(3) A copy each of the following Noti-
fications (Hmdl and English versions) 
under sub- section (3l:lf section 458 
of the Merchant Shipping Acr. 1958:-

(i) G,S.R. 743(E) published in 
Gazette of India dated the 28th 
June, 19R8 containing corrigenda 
to Notification No. G SR. JOS3(E) 
puhlic;hed itt Gazette of India 
dated the 29th August, 1986. 

(ii) G.S.R. 744(E) published in 
Ga7.ette of India dated tbe 28th' 
June. J 988 containing corrigcuda 
to Notification No. O.S.R. 712(£) 
published in Ga7.eue 0( Jndia 
d~ted the 3rd September, J 98S. 
[PJaced in Library, Sec No. LT-
64'3/88} 

Notification under Customs Act and 
Central Excise and Salt Act 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A. K. 
PANJA): J beg to Jay on the Table: 

(1) A copy each of the following Notifica-
tions (Hindi and English. versions) under 
section 1 S9 of the Customs Act. 1962:-

(i) G.S.R. 824(E) published in 
Gazette of India dated tbe lst 
August. 1988 together with an 
explanatory memorandum exemp-
ting specified goods required for 
the Light Combat Aircraft Pro-
gramme of the Ministry of Defencc 
from the whole of the basic and 
additional duty of customs. 

(ii) G.S.R. 825(E) published in 
Gazette of Indi a dated the 1 st 
August. 1988 together with an 
explanatory memorandum seeking 
to exempt specified goods when 
imported into India for research 
purposes by a pubhc funded 
research institutIOn or a University 
upto specified value limits from 
the whole of the baSIC and addi-
tional duties of customs. 

(iii) G.S.R. 826(E) published iD 
Gazette of India dated the lst 
August. 198& together with an 
explanatory memorandum seeking 
to exempt goode; covered by Noti-
fication 'No G.S.R. 824(E) and 
G.S,R. 82S(E) datej the lst 
August. 1988, from the auxiliary 
duty of customs leviahle thereon. 

(iv) G.S.R. 83()(E) published in 
Ga7ctte of India dated the ~rd 
August. I c)R8 together with an 
explanatory memorandum seeking 
to rationali"c the Notifications 
applicable to R II Export Processiog 
ZoneS/Free Trade Zones including 
Gem and Jewellery complexes 
and Special Jewellery complex at 
Jhaodewalan, New Delhi, with a 
view to bring Uniformity therein. 
[Placed in Library. See- No. LT-
6474/18) 
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(2) A copy each of the following Notifica-
tions (J rindi and English versions) 
under sub section (2) of section 38 of 
the Central Excise and Salt Act, 
1944 :-

(i) G .S.R. 770(E) published in 
Gazette of India dated the 6th 
July. 1988 together with an 
explanatory memorandum seeking 
to prescribe concessional excise 
duty at the rate of 10 per cent ad 
valorem in respect of motorised 
two-wbeelers of engine capacity 
nOI exceeding 25 cubic centimetres 
and of value n.:it exceeding Rs. 
3000/- per tw~wheeler. 

Oi) G.S.R. 821(E) published in 
G37CttC of hu.lia dated tbe 29tb 
July, 1988 together with an 
cxplanutory memorandum making 
certain amendments to Notification 
No. ] 8b/87-CE published in 
Gazette of India dated the 29tb 
July, 1987. 

(iii) G.S.R. 827(E) published in 
Gazette of India dated the 1st 
August, j 988 together with an 
explantory memorandum making 
certam amcndments to Notification 
No. 36/87-CE published in 
Gazette of India dated the 1 st 
March, 19~7. 
LPlaced In Library. See No. LT-
6475/881 

TamU Nadu Agricultural Produce 
Markeh (AmcodmcDt) Act. 1988 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRI-
CULTURE (SHRI JANARDHANA 
POOJARY): I beg 10 lay on the Table 
~ copy of the Tamil Nadu Agricultural 
Produce Markets (Amendment) Act, 1988 
(President's Act No_ 1 of I 9S8) (Hindi and 
English versions) published in Gazette of 
India dated the 19th May. 1988 under sub-
SectiOD (3) of the Tamil Nadu State 
Legislature (Delegation of Powers) Act, 
19S8. 
(PJagod in Library, Sec No. LT-6476188] 

Notification under Bbaratbidasan UBi-
verslty Act, Motber Teresa WOOlen'. 
University Act, Bharatbiar Uniyen:ity 
Ad etc aDd Annual Report of ..... 
Review on Indira Gandhi NatioaaJ 
Open University. New Delhi for 

1985-86 etc. 

THE MINIS1ER OF HUMAN 
RESOURCE DEVELOPMENT (SHRJ P. 
SHIV SHANKAR): On behalf of Sbri 
L.P. Shabi: I beg to Jay on the Table :-

(I) A copy each of the folJowing Notifica-
tions (Hindi and English versions) 
UDder sub-section (2) of section 6S of 
the Bharathidasan Univen.ity Act, 1981 
lead with clause (e) (iv) of the 
Proclamation dated the 30th January, 
1988 issued by the hesident in relation 
to the State of Tamil Nadu :-

(i) Notification No. I1(2)!EDU!S369! 
87 published in Tamil Nadu 
Gazette dated the 9th September, 
1987 nominating six Dlembers to 
the seante of the said University. 

(ij) Notification No. U(2)/EDU/6146/ 
87 published in Tamil Nadu 
Gazette dated the 14th October. 
1987 nominating eight members 
to the 3cnate of the said 
University. 

(iii) Notification No. 11(2)/EDU /1130 
(f.J)/~8 pubhsbed ID Tamil N~du 
Gazette dated the 10th March, 
1988. 
[Placed in Library, See No. LT-
6477/88] 

(2) A copy each of the following Notifica-
tion (Hindi and English versions) under 
sub-section (2) of section 51 of the 
Mother Tert."S3 Worru:n's University 
Act, 1984 read With Clause (c) (iv) of 
the Proclamat~Qtl dated fhe 30th 
January. 1988 issued by tbe President 
in relatiou to the State of Tamil 
Nadu :-

(i) Notification No. U(2)/EDU/6836/ 
87 publidled in Tamil NIIda 
Gazette dated the 25th No'VClllba'. 
1989. 
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[Shri P. Shiv Shankar] 
(ii) NotificatIOn No. 48 puNished In 

Tamil Nadu GaL.ctte d.ltcd the 
16th Decem~l. 1987. 
[Placed Ifl Library, See No L 1-
6478/881 

(3) A copy eal:h of the following Nouhcd 
tions (Hmdl and Engh!)h vel Mons) 
under sub·sectlon (2) of sectIon 65 of 
tbe BbarathJar Umvelslty Act, )9~1 
read with ('lau!)f (c) (IV) of the 
Proclamation dated the 30th January, 
1988 Is!)ucd b} the Prc!)ldent m reJatlOn 
to the Stale of Tamil Nadu -

(i) Nouficdtlon No 1I/(2)/EDU I 
7257/87 published In TdmlJ N.ldu 
Gal.ette dated the 2nd lk.~eD1bc..·r, 
1987. 

(II) Notifk.atloD No JJ( 2,/E1>U I J 130 
(f 2)/88 published In 1 aIm' Nadu 
Ga.lettc dated the 10th Mau .. h. 
1988. 
(Placed In LIbrary. ~ee No L T-
6479/881 

(4) A copy of the Notlficalton No. 1((2)/ 
EDU/l297/88 (HlDdl and EDSIJsh 
versions) publlsbed m 1 aIm I Nddu 
GaLettc dated thc 4th MdY. 198~, 
under sub-secuon (2) of !)culon 49 ot 
tbe Tamil Umversny, Af.:t, ]982 rCdd 
with Clause (c) (tv) of the J>rrx.Jdmd-
tlon dated the 30th January> 191H~ 
I~SUed by the PresIdent In !cidtJOn 10 

the State of Tamil Nadu. 
[Placed ID LIbrary, See No L T-6480/ 
88] 

(5) (i) A copy of the Annual Report 
(Hmdl and Enghsh ver'llon&) of 
the Indira Gandhi Nallolldl Open 
Umverslty. New Deihl, lor the 
year 1985·86. 

(ii) A copy of the ReView (HJOdl and 
Enghsh verslOn~) by the Goyern 
ment en the workmg of 'he Indira 
Gandhi Natlunal OpeD UOIVCrltlty, 
New DeIhl, for the year 1985·86 

(6) A statement (Hindi and Enllil;sh 
vel !)Ion&) showlDg reasons for delay in 
JaYlDg the papersmenlloned at (5' 
above 

I Placed in LIbrary. Sec No. LT-6481/ 
88) 

Re,iew on and Annual Report of 
HBryans AJ,!ro-lodustrics Corporation 
Ltd CbsndiJ,!Brb for 1986-87. Animal 
Welfare Hoard of India, Madras for 

1984-85 etc 

THE MINISTbR 01, SlAll IN THE 
Dl PARl MLNT 01' AGRrCUl TURE 
AND (OOPi RATION IN THb 
MINJ~ lRY or AGRICVlllJR[ (SHRI 
~HY AM 1 AI YADAV) I beg to IdY on 
\hc Tabh: -

(1) (J) Revlcw hy the ("ovcrnmcCit (In the 
working of the HarYdna Agro-
Jndu'tnc'i COl poratlon L IImh:d. 
Ch.tn~1Jg,llh, IOJ the yeal 1986 H7. 

(II) Annu.tl Rercl! of the Haryana 
At!w-Induqnc<; Corporation 
Lmlltcd C'handlgarh. for the year 
1986·87 along with AudIted 
A(.(.ounts and commcnt~ of the 
Comptroller dud Auditor General 
theleon 

I P'dced '" Library, Sec No. L T-
648:.'/88) 

(2) A ... tatemcnr (Hind, and Engh~h 

vcr\lon!)' ... how,"~ rea'ions for delay In 
Idymg the paper... mentioned at (I) 
itbovl. 

(3) (t) A copy of thl" Annual Report 
(HJOd, and Enghsh versions) of 
the AOimal Welfare Board of 
'ndlu, Madras, for the year 1984-
85 alollg with Audited Accounts. 

(II) A copy of the ReView (Hmdi and 
Engh~h vcr~JI.>ns) by the Govern-
ment on the worluns of the 
Ammal Welfcuc Board of India, 
Madras, for thr year J 984· 85. 
IPlaced In Library, Sec No. LT-
6483/88] 
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(4) (i) A copy of the Annual Repor: 
(Hindi and English verisons) of 
the Animal Welfare Board of 
India. Madras, for the year 1985-
86 along with Audited Account~. 

(H) A copy of the Review (Hindi and 
English venions) hy the Govern· 
ment on the working of the 
Animal Welfare Board of India, 
Madras, for the year 1985-86. 
[Placed in Library, See No. Ll-
6484/881 

(5) (i) A copy of the Annual Report 
(Hindi and Lnglish versIOns) of 
the Animal Welfare Board of 
India, Madras, for the year 1986-
87 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and 
English versIOns) by the Govern-
ment on the working of tbe 
Animal Weltare Board of India, 
Madras, for the year 1986-87. 

(6) Three statements (Hindi and English 
versions) showing reason<; for delay in 
laying the papers mentIOned at (3) to 
(5) above. 
[Placed in Library, See No. L T-6483 
to 6485/881 

(7) A statement (Hindi and English 
vcrsiolls) explainin~ reasons for not 
laying the Annual Heporr and Audited 
Accounts of Karnataka Dairy Develop-
ment Corporation Limited, Bangalorc, 
for the year 1 C}86-87 within the 
stipulated period of nine months after 
the close of Accounting year 
I Placed in library. See No. LT-;-486/ 
881 

NotJ8cation uader Dork Workers 
(Regalatlon of ElDployaKDt) Act. 

Major Port Trusts Act etc. 

THE DEPUTY MINISTER TN THE 
MINISTRY OF SURfACE TRANSPORT 
AND DEPUTY MINiSTER IN THE 
MINIStRY OF PARLIAMENTARY 
AFFAIRS (SHRI P. NAMGY -\L): I beg 
to la)' OD the Table :-

(1) A copy each of the following Notifica. 
tions (Hindi and English versions) 
under section 8A of the Dock Workers 
(Regulation of Employment) Act. 
1948 :-

(i) The Madras Unregistered Dock 
Clearing and Forwarding Workers 
(Regulation of Employment) 
Scheme, 1988 published in Noti-
fication No. S 0.385(E) in Gazette 
of India dated the 12th April, 
1988. 

(ii) The Madras Unregistered Dock 
General Pool Workers (R~gulatioD 
of Employment) Scheme, J 988 
published in Notification No. S.O. 
386(E) in Gazette of India dated 
the 12th April, 1988. 

(iii) The Bombay Dock Workers 
(Regulation of Employment) 
Amendment Scheme, 198~ 

published in Notification No. S.O. 
468(E) in Gazette of India dated 
the 4th May, 1988. 
fPlaeed in library, See No. LT-
6487/88] 

(2) A copy each of the following Notifiea-
t ions (Hindi and English versions) 
issued under sub-section (w) of section 
4 of the Dock Workers (Regulation of 
Employment) Act, 1948 :-

(i) S.O. 730CEJ published in Gazette 
of India dated the 29th July. 1988 
appointing the first day of August, 
1983 as the date on which the 
Madras Unregistered Dock Clearing 
and Forwarding Workers (Regu-
lation of Employment) Scheme, 
1988 sb::lJ1 come into fo~. 

(ii) S.O. 731(E) published in Gazette 
of India dated the 29th July, 1988 
appointing tbe first da, of August, 
) 988 as the dat~ on which the 
Madras Unr~gistered Dock 
General Pool Workers (Regulation 
of Employment) Scheme, 1988. 
shall come into force. 
[Placed in Libracy, See No. L T-
6488/88] 
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[Sbri P. Namgyal] 
(3) A copy of the Msjor Port Trusts 

(Procedure at Board Meetings) Amend· 
meftt Rules, 1988 (Hindi and English 
versions) publisbed in Notification No. 
G.S . .R.. 819(E) in Gazette of India 
dated the 28th Ju]y, 1988, under sub-
section (j) of section 122 of the Major 
Port Trusts Act, 1963. 
(Placed in Library, See No. LT-6489/ 
88] 

(4) (j) A copy of the Annual Report 
(Hindi and English versions) of 
the Inland Waterway, Authority 
of India for the year 1986-87 
along with Audited Accounts. 

(ii) A copy of the Review (Hindi and 
English versions) by the Govern-
ment on the working of the Inland 
Waterways Authority of India for 
the year 1986·87. 

(5) A statement (Hindi and English 
versions) showing reasons for delay in 
laying the papers mentioned at (4) 
above. 
[Placed in Library, See No. LT-6490/ 
88] 

(6) A statement (Hmdi and English 
versions) explaining reasons for not 
laying the Annual Report and Audited 
Accounts of the Mogul Li ne Limited 
for the year 1985-86 withm the 
stipulated period of nine months after 
tbe close of the Accounting year. 
[Placed in Library, See No. LT-6491/ 
88] 

(7) A statement (Hmdi and English 
versions) Explaining reasons for not 
laying tbe Annual Report and Audited 
Accounts of Shipping Corporation of 
India Limited for tbe year 1986-87 
within the stipulated period of nine 
months after tbe close of the Accounting 
year. 
[Placed in Library, See No. LT-6492/ 
88] 

(8) (i) A copy of the Annual Administra-
tion Report (Hindi and Englisb 
versions) of the Pepsu Road 

Transport Corporation, Patiala, 
for the ytlar 1985-86, under sub-
section (3) of section 35 of 
the Road Transport Corporation 

Act, 1950. 

(ii) A copy of the Review (Hindi and 
English versions) by the Govern-
ment on tbe working of the Pepsu 
Road Transport Corporation, 
Patiala, for the year 1985·86. 

(9) A statement (Hindi and English 
version~) showlIlg the reasons for delay 
in laying the papers mentioned at (8) 
above. 
[Placed in Library, See No. LT-6493/ 
88] 

12.02 hrs. 

MESSAGES FROM RAJY A SABHA 

r English] 

SECRETARY·GENERAL: Sir. I have 
to report the foHowlng messages from tbe 
Secretary-General of Rajya Sabha : 

(i) "In accordance with the provisions 
of rule 111 of tbe Rules of Pro-
cedure and Conduct of Business 
in the Rajya Sabha, J am directed 
to enclose a copy of the Delhi 
Rent Control (Amendment) Bill, 
1988 which ha!> been passed by 
the Rajya Sabha at its Sitting held 
on the 30th August, 1988." 

(ii) .. In acco, dance with the provisions 
of rule 127 of the Rules of Pro-
cedure and Conduct of Busine~ 
in the Rajya Sabha, I am directed 
to inform the Lok Sabba that the 
Rajya Sabha at its sitting held 0[1 

the 30th August, 1 lJ88, agreed 
without any amendment to the 
AIrcraft (Amendment) Bill, 1988, 
\\ hich \\ as passed by tbe Lok 
Sahha at jt~ silting held on the 
5th August, 1988." 
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(iii) Ie In accordance with the provision 
of sub-ru1e (6) of rule 186 of the 
Rules of Procedure and Conduct 
of Business in the Rajya Sabha. 
I am directed to return herewith 
the Appropriation (No.4) Bill. 
1988. which was passed by the 
Lok Sabha at its sitting held on 
the 23rd August, 1988. and trans-
mitted to the Rajya Sabha for its 
recommendations and to state 
lhat this House has no recommen-
dations to make (0 the Lok Sabha 
in regard to the said Bill." 

DELHI RENT CONTROL (AMEND-
MENT) BILL 

[English] 

AS PASSED RY RAJYA SABRA 

SECRETARY-GENERAL: Sir, I lay 
on the Table the Delhi Rent Control 
(Amennment) Bill. 1988, as passed hy 
Rajya Sabha. 

12.03 brs. 

PARLIAMENTARY COMMITTEES 

[Eng/ish] 

SUMMARY OF WORK 

SECRETARY-GENERAL: Sir. I beg 
[0 lay on the Table a copy of the' Parlia-
Mentary Committees (Other than Financial 
Commiltees)-Summary of Work' (Hindi and 
Bnglish versions) pertaming to the period 
[)f 1 June. 1987 10 31 May, J988. 

(InierrUplinn.f) 

MR. DEPUTY-SPEAKER: You first 
80 to your seat. 

(lnt~r'''Ptions. ) 

U,03t brs 

COMMITTEE OF PRIVILEGES 

[English] 

Second Report 

SHRI BJPIN PAL DAS (Tezpur): I 
beg to Jay on the Table the Second Report 
(Hindi and English versions) of the 
Committee of Privileges. 

U04 brs, 

COMMITTEE ON ABSENCE OF 
MEMBERS FROM THE SITTINGS 

OF THE HOUSE 

[English] 

Thirteenth Report 

SHRI BIPIN PAL DAS (Tezpur): J 
beg to present the Thirteenth Report (Hindi 
and English versions) of the Committee on 
Absence of Members from the Sittinss of 
tbe House. 

(Interruptions) 

MR. DEPUTY-SPEAKER 
Mallers under Rule 377. 

Shri R.P. Panika 

:( Interruptions) 

12.05 brs. 

Now. 

MAITERS UNDER RULE 377 

[ Trans/a/ion] 

(i) Detund for regtdar pewer ......,. t. 
Mirza ....... Gian .... aDd ....... ill VttIIr 
Pradesh to lacreue tile .......... of 
~arpets witb a view to ,....ate tIIeIr 
exports 

SHRI UMAKANT MISHRA (Mirza-
pur) : My parliamentary CODItit1llDC1 
Minapur aod Bbaclohi arc the pJacos 
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[Shri Umakant Mishra] 
mainly known for their production and 
export of carpets. About six lakhs of 
people earn their livelihood by weaving and 
production of carpets. The carpets from 
this region are exported to the forein 
countries and a foreign exchange worth 
Rs. 150 crore is earned thereby. There 
can be more income of foreign exchange if 
the production of carpet is increased and 
its quality is improved. Round the clock 
availability of supply of power in villages 
and towns of this region is a must for 
improvement in the quality and quantity of 
the production of carpets. 

J. therefore, urge upon the Central 
Government to prepare a special area 
development scheme to increase the pro-
duction of carpets with a view to prom(lte 
their exports from Mirzapur, Gianpur and 
Bhadohi and arrangements should also be 
made for a regular power supply for all the 
24 bours in this area. 

[English] 

(Interruptions) 

(ii) Demaad for settmg up the proposed oil 
refinery at Paradeep without farture delay 

DR. KRUPASINDHU BUOI (Sambal-
pur): The Government of Orissa had 
submitted a proposal to the tben Union 
Minister of Petroleum and Chemicals a long 
time ago for setting up of an Oil Refinery 
at Paradeep. It was examined by the 
Central Government and decision was taken 
to set up the Oil Refinery during the Sixth 
Plan JX.-riod. Now we are in the middle 
of the Seventh Plan. but it is unfortunate 
tbat establishment of Oil Refinery has not 
matenaJised so far. When Paradeep was 
selected for the location of 011 Refinery, 
Mangalore and Karnal were nowhere in the 
picture. Now an Oil Refinery bas been set 
"p at Kamal and it is in the process of 
finalisation at Mangatore There has beeD 
CUi inordinate delay in the case of 
Paradeep The proposal has been awaiting 
clearance of th~ Ministry of Petroleum and 
Natural Gas. As delay in tbe establish-
ment of Oil RefiDel'Y at Paradeep will 
create great djSCOlltcntment amoDI tbe 

people of Orissa. I demand fhat the pro-
posed Refinery should be set up without 
any further delay. 

( Interruptions) 

[ Translalion] 

(iii) Demand for a uniform law rot 
Pancbayats. 

SHRI DHARAM PAL SINGH MALIK 
(Sonepal): Mr. Deputy Speaker. Sir. 
Panchayati Raj System is working differen-
tly in every State. In some States there is 
two-tier-system and in some others there is 
three-tier-system (\f it. Besides this, tbe 
term of Panchayats In I!ach Stat~ is also 
different and elections to them are not held 
m any State at the proper and Scheduled 
time. At pre5ent Panchayats are entrusted 
with the responSibility of the overall deve-
lopment of villages. 

I. therefore, request the Government to 
introduce a uniform Panchayat system in 
all the States of lndia by enacting a 
comprehensive law at the national leveJ and 
a provision with regard to the time of 
their elections In each State sbould be made 
in the law .tself. so thut no state 
Government could make a change in the 
Panchayat system according to their Own 
political cODvenience and thus obstruct the 
development of villages. 

(iv) Demand for setting up one more Tber· 
mal Power Statiop' to meet the 
increased power requirement or Delhi. 

SHRI BHARAT SINGH (Outer Delhi): 
Mr. Deputy Speaker, Sir, today the popula-
tion of Delhi is increasing day by day. AI 
lot of power jg required to meet tbe 
requirements of 80 Jakhs of people because 
the number of connc.'Ctions is quite large as 
compared to the transformers which are 
small in size and get burnt when they 
receive a very bigb load of power. Without 
electricity. people have to face a Jot of 
difficulty the whole day long. Even when 
the complaints arc made, it is told tbat 
tbey are short of electricians. The electri-
cians attend to the repairing of tubewcJJs 
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meant for irrigation of crops only ,he next 
day. There is also the shortage (If spare 
parts. The wires which were laid fifteen 
years' ago have now rusled and hroken. 
Therefore, I request the Government 10 change 
Ihese wire-fittings in villages nnd the reo 
sel1lement colonies to avoid the obstrucl ion 
in the rower supply and more person'> 
should he recruited fO make up the shorlage 
of staff in Ihe complaint offices. The ban 
on recruilll'cnt ,;hould also he removed by 
the fiovcrnmen!. so that a II the complaint') 
could be attended expeditiously. l09() MW 
of power ,1>. required In Delhi Oul of which 
610 MW i~ g::neraled in Haiarpur 'md 
lnd~aprastha Powe, StatJ{)ns and I SO MW 
i" ohtained from Singrauh and rest of Ihe 
reqUIrement I!. mel hv laking power from 
olht"r plac{'~ Therefore. I urge llpon I he 
Government to sanclion one more Thermal 
POWCI Slation to remove the powt!r shortage 
in Delhi. 

(v) I)(>mand ror early clearam."c of thc 
proposal for eonstruc'ion of a hrige on 
Knnhar in ritl'r Mirzapur district of 
lJUar Pradesh. 

SHRI RAM PYARf PANIKA (Rober· 
Isganl)' Mr Deputy Speakel, Sir. II IS a 
maW>r of grC'at ("('nc~rn Ihal qUlle long a~o, 
I\anction wa<.:. gi\cn for the ('onstruction 01 
a hrillgc on Kanhal rivt~r in Mlr/3pm 
di<;trict ilnd the foundation ~Ionc for 'he 
~:tnl(' had also llet'n laid In l ' )7X hut .he 
l"'OI1<;trucl ion of Ihls I'rldgr hns not het>n yel 
complelt'd. tholll-!h a numbel of years have 
alrc-:uly I"a<;st'tl It 1'\ lellmg upon fhe 
de\.'elorm~nl oj thiS hackward area which 
i<; predominunfclv mhahlted hy AdIV3"1,) 

and han jan" With 'ht' ,'onc;lrucllOn of 
lhi<; hridge I h • .., area will nnl only be 
directly connt'ctcd tn C'nlcull3 nod Bombay 
on one !o.Idc hut will also Iw connecfed 10 
(he olhel Slalcc; Sev~ral 1110nth" hnrk 'he 
Slate Government had -:t'nt a proflO"al to 
the Minic;try of ""rface Iran<;rort for .heir 
approval hut It n'mained WI,hout any response 
from .hem and a... :1 res"" of thut. 
construction work hal\ almo~( come to ~l 
dead hall 

J, therefore. request the hon Minister 
of surface Iransport to accord their 
immediate sanction on the proposal for 
construction of a bridge and to issue orders 
for its earJy completion. 

I EnglishJ 

( Interruption,f) 

MR. DEPUTY·SPEAKER: PJease 80 
(0 your seats. 

( Inlefruplions) 

MR. DEPUTY·SPEAKER I told 
you, first. you all go to your seats .. Tbe 
floor Jeaders have to decide. 

(Interruptions) 

MR. DEt>UTY·SPEAKER If you 
want (() adjourn the House, all of you 
should decide, The House has to decide. 

(Interruptions) 

MR. DEPUTY-SPEAKER If all the 
leader., decide, I will adjourn the House. 

(Interruptions) 

MR. DEPUTY-SPEAKER: You decide 
wi:h {he other Hon, Members, I will 
adjourn. 

(lntt>,rupt;ons) 

MR, DEPUTY-SPEAKER It aU of 
you decide, I am rt"ady to adjourn. 

(Interruptions) 

MR. DEPUTY·SPfAKER 
cuss with them .md decide 

( Imerrl/pliant) 

You dis-

MR. DEPUTY-SPEAKER I am not 
heari ng anyone. If all of you decide, I am 
ready to adjourn. 

( I"terruplions) 

MR. DEPUTY SPEAKER In tbe 
beginning itself I have told that I wi)) ask 
the Government to make a statement 00 
what bappened. After that you can give 
notice and we can discuss, 

( Itllerrflpl;ORS) 

MR. DEPUTY SPEAKER Regarding 
adjournment motion I have not given my 
consent. That is why I ~aid fhat I will 
ask .he Government to make a statement 
on wbat bappened. 

(lllterruptiOllS ) 
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12.20 bn. 

STATEMENT RE : ALLEGED 
GANG RAPE INCIDENT IN 

MANGOLPURI. DBLHI ON 
29.8.1988 

[English] 

MR. DEPUTY SPEAKER: Minister 
of State for Home Affain. Shri P Chidam-
baram to make a statement. 

THE MINISTER OF STATE IN THE 
M 1 NISTR Y OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. CHIDA-
MBARAM): I have ascertained the 
factual position regarding the incident 
involvins Smt. Kela Devi. resident of 
Maogolpuri, Delhi which bad been reported 
in the Hindustan Times on 31.8.1988 J 

which I would like to share with the hon. 
Members. 

On 29.8.1988 at about 440 P.M. an 
information was received from the Duty 
Constable, posted at Ram Manohar Lohia 
Hospital that one Smt. Kela Devi, resident 
of Mangolpur had been admitted in the 
hospital in an injured condition. On 
receipt of tbis information, the Duty Officer 
entered the information in the Daily Diary 
and a Police Officer was immediately sent 
to the hospital The statement of Smt. 
Kela Devi disclosed the commission of the 
offence of rare. The officer contacted the 
concerned Doctors, requested them to refer 
Smt. Keh Devi to Gynaeologist for a 
medical examination. The M.L C. was also 
collected and the statement of Smt Kela 
Devi was sent to the Duty Officer. PS 
MangoJpuri for registralion of a case. The 
Duty Officer accordingly registered a case 
under s«tions J 47/148/452/380/376 I.P.C. 
the same day vide FIR No. 262/88. 

The investigation of the case was taken 
up immediately and three of the accused 
were arrested tbe same nigbt and one 
arrested tbe follo"ina day. All of tbem 
were IeOt to. Deen Dayal Upadhaya 
Hospital for medical examination. The 
three mnainiDI accused are still at larae. 
However, viaorOUI efl'orts are beiDI made 
by tbe poIjc:e to track them down 
(~tkNrI). 

MR.. DEPUTY SPEAKER: The House 
stand adjourned till 2 p.m. 

12.Z7 brs. 

The Lok Sahha then adjourned lil/ 
Fourleen 0/ the Clock. 

The Lok Sohh" re-assembled at 
fifteen Minutes past Fourteen of 

the Clock. 

[MR. DEPUTY SPEAKER in the Chair 1 
(Interruptions) 

[English] 

MR. DEPUTY SPEAKER: Yes. Prof. 
Madbu Dandavate. 

PROF. MADHU DANDAVATE: 
(Rajapur): In the morning I bad given a 
notice for the suspension of the Question-
Hour. 

AN HON. MEMBER: We opposed 
it. (lnlerru/IIJnS) 

PROF. MADHU DANDAVATE: With 
your permission, ) am makink a submission. 
I have given a notice under Rule 389 that 
Rule 32 regarding Question Hour be 
suspended and 4ifraighraway. (Interruptions). 

MR. DEPUTY SPEAKER: Please 
order, order. I have called Prof Danda-
vale. 

( Interruptions) 

PROF. MADHlJ DANDAVATE: Sir, 
should I ask their permission? (/llterrup-
lions) 

MR. DEPUTY SPFAKER: Please all 
of you take your seat. 

PROF. MADHU DANDAVA TE: I 
think by tbis time it should beclear to them 
tbat I can never be cowed down by their 
voice (lnter",pllona). I was just tellins 
you that (Jlllerrll/Jllom). )(jndly tell them 
J am OR ID1 lop witb your permiuioa. 
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I had come that to enable the House to 
take my Adjournment Motion to protest 
against the behaviour of the police in 
rCllorting to teargas .•• • (/nterruptions) 

MR. DEPUTY SPEAKER 
order, order. 

(Interruptions) 

PJease 

PROF. MADHU DANDAVATE : Take 
your seat. (Interruptions) 

MR. DEPUTY SPEAKeR Please 
bear me. I request all the Members to be 
silent. Please cooperate with me to 
conduct the proceedings of the House. I 
request aff of you to please take your seal. 
I will control everyone. first all of you take 
your seat. 

(Interruptions) 

PROF. MADHU DANDAVATE: Sir, 
my voice will be louder than their voice. 
(/nterruptiuns). Nobody will be able to 
cow us down in this House. let me warn 
you (Interruptions). I am speaking with 
your permission, Sir, (Interruptions). The 
Prime Prime Minister \\ill not be able to 
utter a single word, let me warn 
you. (Interruptions) 

MR. DEPUTY ·SPEAKER: If all of 
you are shouting, what can I do? Please 
take your seat. 

(lnterruptioru) 

PROF. MADHU DANDAVATE: Sir. 
I would like to make my submission with 
your permission. (Interruptions) 

MR. DEPUTY-SPEAKER: Please 
take your seats first. Please listen to me. 
Try to be cooled down. Why are you 
agitated. I cannot understand? 

(Interruptions) 

MR. DEPUTY ,SPEAKER Order. 
please. Plcuc lislen to me. 

(l,"errIl1l}ioru) 

MR. DBPUTY·SPEAKER J will 
eontroJ evcrybocb; first you take JOur 

seat. If yo_u all cooperate, only then we 
can conduct the proceedings of the House. 
If everybody makes a noise, how can I run 
the House 1. 

(lnterruptlmu) 

MR. DEPUTY· SPEAKER Every 
Member has a right to speak Whatever 
points any Member wants to raise, he caQ 
do so with tbe permission of the Chair. 
When you request the Chair, I would give 
permission to everyone. 

(lnterruptioru) 

MR. DEPUTY -SPEAKER: 'am very 
sorry for what happened in the House JQ 

the morning. We must Qot continue witb 
tbe same thing. 

(Interrupt ioru' 

MR. DEPUTY,SPEAKER: I cannot 
sbout. If everybody is shouting, what can 
I do? 

(lnterruptiolU ) 

PROF. MADHU DANDAVATE: Can 
I complete my submissions (InterruptiOll.J) 

MR. DBPUTY-SPEAKER: I request 
both the side to be calm. When I permit 
a Member, only then he can speak. 
Otherwise, I cannot run the bouse if 
everyone IOCS on making a noise. If you 
cooperate. I am ready to conduct the 
business of the House, otherwise I caD 
adjourn tbe House. 

(l nterrllption.t) 

MR. DEPUTY-SPEAKER: Please 
take your seats. I request aU of yoU to 
maintain the dignity of the House. 
(Interruptions) I will call you Mr. Naat. 
Please site down. 

MR. DBPUTY-SPEAKER: J baWl 
allowed the Professor. I will call :you 
lator. Order pJeaac. 
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MR. DEPUTY-SPEAKER : If any-
thing like this happens, it is left to the 
House. What has the Chair got to do with 
it? It IS not In my h'l-nds. Today I may 
be here in this Chair, tomorrow J may not 
be here. 

( InterruptlO'ls) 

MR. DEPUTY-SPEAKER: It is going 
10 be very dlthcult 1'01 the ChaIr if you go 
on behaving in .h,s way. Yes, Professor, 
what ~s your point ? 

PROF. MADHU DANDAVATE : 
ha~c been telhng you that when there l~ 
a matter of urgent public Import ante and 
when we raise the matter, )'ou only have tu 
giYO your (..onscnt when ~o membel~ ~talJd 

in favour of my getting )eave flu movmg 
the adjournment motIOn And J can quole 
a precedent Sir When Dr. Ram Mdnohal 
Lohla led a demonstratIOn '" Ir ont of • .In 

embassy tn Delhi and wal> t<.:al-gasscd. th(' 
matter was allowed to be raised through an 
adjournment motIOn In thiS House. (lnter-
ruptioruJ. Secondly. when Daniel Walcott, 
a famous smuggler, es~aped from a plane, 
that issue was also allowed to be raised 
through an adjournmenr motion Similarly 
this IS also a fit case for adjournment. 

MR. DEPUTY-SPEAKER: Now. Mr. 
Basudeb Acharia. 

SHRI BASUDEB ACHARIA (Dankura) : 
300 MLA~ mcJudinJt women MLAs were 
teargassed and lathl-chargcd. Thb IS a 
fit case for adjournment motIOn. (/tlI£' trU-

ptions) 

SHRI C. MADHAV REDDI (Adilabad): 
Sir, my submi~slon IS that In a matter 01 

adjournment motion. the Speaker has the 
absolute right to decide. The Goveniment 
may oppose: It. But you have to put the 
motion to the vote of the J-louse and jf SO 
members support the motion. it will come 
up for discul>sion. It is within your power 
and discretion to admit an adjournment 
motion. 

SHRI PRATAP BHANU SH~RMA 
(Vidisha); The proceedings of the Hou~e 
ba~e already started in the morning Now, 

there IS DO question of raislDg a polm 
of order fOJ adJouJ nment as pel" the 
Rull.:s (lntCI.",pllO"SJ. .J hey bhoUJd not 
~ aHowed 10 1<IISe two motIOns tor 
adjournment. There 1:-' no qUCl>tlOl1 at thiS 
stage. (JntNtUPIICJ/I.\). ]0 the mornlOg, 
papCIS were laId and mattcls ullder 37'1 
were taken up So, the proceedings did 
start. (lnlerrUpllOlI.d 

MR. DEPUTY SPUAKER Order 
please. Please take you "cat. YC~J Mr. 
Deo. 

SHRI V KISHORL CHANLJJV\ S. 
~II. 200 I cprc:\cn-

tatlvc::. 01 thl· pL:I'pk who ~ougll( an 
Inll'rvll'w WI! II t hl' PI IIlH: MIIIIMel were 
lC.lIgJ~~cd and I.Htm.halgcd II Ih.u IS 1I0r 

a hI .,uhJc\:1 I 0 I~' (h::'~I1::'.'tcll hl:I \.". whll( IS 
dcmo~.an .. y and why have thiS Pal halllent '! 
(J/ltl'''II/JIIO/Ij ). 

MR DEPUTY·SPEAKER O,der 
plcllo.,c. I will glw JlJ\ I ullnl! uow. 

~HRI V KISHORF CHANDRA S 
OEO: Can an hon. Jllcmbcl 01 tlll:-' Hou:-c 
be a!>.::.ault\..d like I hili '/ II hl' VIOlated 
rules, Ihl.:lt: .H': rule ... 10 dcal wllh. (· .. lIt he 
ht.· J::.~aulted 'J h thl., demonuy" (/menu-
pilon,,) 

MR DEPUTY -SPEAKER have 
JIslencd 10 you. Why don't YOU listen 
to me? 

(In terrupf/OIl.1 ) 

MR. DEPUTY-SPEAKfR Ordcr 
pJca!>c. PJea~t· 'Isten 10 me In the 
mOl nmg. when the membel ~ ~1Ivc.: an adJO-
urnment motIOn, al Ihal tlmc I told them 
to glv,; II In ~\lml.' other lorm alld when 
the MIOIMcr makes hIS statement, It can 
be dl!tcu~scd. Thcrcfolc, al that lime I 
rCJccted thc adjournment motion. There 
is no pomt 111 lakmg It up agaIn as a 
~econd adjournmcJlt mOHon al thiS Mage 

PROF. MADHU DANDAVATE: It is 
we who have to deCIde Cjdout tbe form of the 
motion. (/nle,ruplwns) 

MR. DEPUTY·SPEAKER I have 
not siven my consent for the adJounmcnt 
motton Now, the Minister will tell you. 
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SHRI ARIF MOMAMMAD KHAN 
(Bahraich) Why he? Why shold he tell ? 

MR. DEPUTY·SPEAKER 
listen to the Minister. 

P!ease 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF INFOR-

)t,.MATION ANI) BROADCASTING (SHR( 
H.K.L. BHAGAT): Now, please let me 
speak. Sir (lnterruplions) 

MR. DEPUTY SPEAKER: Sir. you 
havc already not given consent to the 
Adjournment MotIOn. Thcrcfo(\!, the 
qucstlOn of AdJournm('nt Motion being 
petmlllcd canont be rai~cd now. (ltlterrll-
pItons). So 'al us the Governm~nt IS 

(;l)Ju.:erocd. it wIll make a statement on the 
mCldent today and It I!> willing for a 
discussIOn after the ~talement has been 
made under Rule 193, if they arc mtercstcd 
m diSCUSSing the im;ldent (lIIte ruprlOns). 
1 thmk that should satisfy them. Unlort· 
unately, however. I hey art" I ntereslcd in 
somcthmg different. I am constramed to 
~dY that the OppmoltJOn has broken all 
prevJOus records by their unparliamen:ary 
and unconstitutIOnal conduct )[J the House 
today. (ItlfufuptiollS) 

MR. DEPUTY·SPEAKER: I have 
already told 10 the mormng itself thaI I 
have not given my consent to the Adjourn-
meDt MOllon. I can ask the Government 
to make a statement and you can discuss it 
straightway. 

(Interruptions) 

MR. DEPUTY SPEAKER J have 
<1!>kcd the Government 10 make a statement. 
Altcrwards \H' can continue Ihe discussion. 

(/nterruplions) 

SHRI C. MADHAV REDO I : 
given the Adjournment Motion. 
it to vote. 

We haw 
You put 

MR. DEPUTY SPEAKER: How can 
we take up now? I have 'oot given my 
consent .. 

(Inlerruplions ) 

PROF. MADHU DANDAVATE: Mr. 
Bhagat, you ha\'e no special prerogative. 
You are one amongst the 525 Members. 

(/nterrur1ions) 

MR. DEPUTY SPEAKER At 4 o' 
clock, they are going to make a statement. 
Immediately. we can have a discussion. 

(lnterruptionl) 

MR. DEPUTY SPEAKER: I have not 
given my consent to the Adjournment 
Motion. They are going to make a 
statement at 4 o' clock .. nd ym: can 
discu!>!> the problem. I am givng you per. 
mls~ion to discuss it at that time. It 
cannot be done DO\\-_ 

At this !>tage some hon Members 
{:ume jorward and stood lip near 

lhe Table. 

(Interruptions) 

MR. DEPUTY SPEAKER: It cannot 
be dune. 

(llllerruptions) 

MR. DEPUTY SPEAKER: It is left 
for all of you to decide. I cannot do 
anything. 

(Interruptions) 

MR. DEPUTY SPEAKER: At 4 o· 
clock we can discuss it. 

(Interruptions) 

\1 R. DEPUTY SPEAKER: If you 
wanr a discussion, at 4 o· clock, we are 
gOlDg to discuss it. 

(/nurrupt;ons) 

MR. DEPUTY SPEAKER At 4 o' 
clock !hey are going to make a statemeDt. 

(In lerrllplions) 

MR. DEPUTY SPEAKER: Whatever 
you want you are allowed to speak at 
4 o' dod:. 

(ItrterrllPfiolLS) 
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MR. DEPUTY SPEAKER: May I 
request a1l the Members to resume their 
seats? 

(Interruptions) 

MR. DEPUTY SPEAKER: We can 
discuss the matter at 4 o' clock only. They 
are going to make a statement. At that 
time you can discuss it. 

(Interruptions) 

MR. DEPUTY SPEAKER: No body 
can dictate to me. As you are telling 
certain things, they are also teUms .. · 

(lnterruutions) 

MR. DEPUTY SPEAKER: Nobody 
can d:rect me-either tbis side or that side; 
nobody can dictate to me. 

(lnterruptiom) 

MR DEPUTY SPEAKER: What is 
the poin(in shouting? 

(Interruptions) 

MR. DEPUTY SPEAKER: What can 
I do for that "1 

( Interruptions) 

IS bn 

MR. DEPUTY SPEAKER: Now I 
cannot do anything. 

(Interrupl ions) 

MR. DEPUTI:' SPEAKER: I once 
again request a1 I the Members to go to 
their seats. Already J have said that the 
Adjournment Motion cannot be taken up 
now. PleaSe allow me to continue the 
proceedings now. I have not given my 
CODICDt to tbe Adjournment Motion. 

(Interruptions) 

MIl. DEPUTY SPEAKER: I cannot 
di reef aDyone··· 

(1IIIm1IPtlOna) 

MR. DEPUTY SPEAKER: At four 
o' clock you can discuss. I wiJI allow a 
discussion. at four 0' clock ... 

(Interruptions) 

MR. DEPUTY SPEAKER: They want 
to make a statement also. That aJso I 
have to listen Whether it is correct or 
not, it is left to you. At four o' clock 
you discuss the matter. At that time yo~ 
raise whatever points you want to raise ... 

(Interruptions) 

MR. DEPUTY SPEAKER: You also 
speak at that time ..• 

(Interruptions) 

MR. DEPUTY SPEAKER: That is 
why I am ready to aJlow at four 0' cJock. 
They wiU also corne with the statement at 
that time. 

(Interruptjom) 

15.05 brs. 

SPPLEMENTARY DEMANDS FOR 
GRANTS (RAlILWAYS) 1988-89-

«(,ontd.) 

[English] 

MR. DEPUTY SPEAKER: We shall 
now take up item No. 13 of the Agenda-
Further discussion and Voting on the 
Supplementary Demands for Grants in 
respect of the Budget (Railways) for 
1988-89. 

Now. the Mmisler may continue ~ 
speech. 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SURI 
MADHAVRAO SCINDlA): Mr. Deputy-
Speakr. Sir. I must .bank tbe bon. Members 
who bave participated in tbe discussions aD I 
tbe Supplementary Demands for Grants, 
1988-89 tor tbe RailwaYI and made 
valuable supeltiona for improvina tbe 
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railway services. I am also greatly over-
whelmed by the general appreciation of the 
performance of the Railways in the last 
three years and the support extended by the 
hOD. Members from aU sections of the 
House. I assure the House that the 
Railways would continue to improve the 
services further. (/merruplions). 

\1_ Hon. Member, Prof. N.O. Ranga has 
suggested urgent rehabilitation of the 1 rack. 
At the beginning of the 7th Plan, tbe 
arrears of track renewals were about 
19,500 km. As against an average pro-
gress of 1908 kilomers of track renewals 
achieved in the Sixth Five Year Plan 
period, the renewals of 3578, 3978 and 
4540 km were undertaken in the first three 
years of the Seventh Plan. As a result of 
progressive clearance of arrears of track 
renewals. there bas been a reduction of 
21 % in rail fractures in 1986·87 as 
compared to previous year and in 1987.88. 
there has been a further reduction of about 
13 %. Sustained attention is being given 
to track maintenance. by adopting improved 
techniques of mamtenance which is being 
given the highest priority. (Interruptions). 

Some hon. Members also raised tbe 
question of safety of old railway bridges. 
I would like to inform the House tbat 
safety of bridges is being ensured througb 
regular inspection and maintenance and 
higb priority has been attached to the 
rehabilitation of those bridges which have 
shown any signs of distress. During the 
last 6 yeats, a total of 211(} bridges have 
been rehabilitated and thereby the total 
number of distressed briuges has been 
brought down from 2224 in 1982 to 913 
in 1988, despite fresh arisings of the order 
of 100 to 150 per annum. During the 
first 4 years of the Seventh Plan. the 

...average yearly outlay on bridge rehabilita-
tion has been Rs. 41 crore~. 8S against 
Rs. J 5 crores during the Sixth Plan. As 
regards the general state of' health of old 

'railway bridges, it would he reassurilll for 
the Members to know that the recent severe 
earthquakes in Assam and Bihar did not 
cause any sianificant damaae to railway 
bridaes. (/11/~""Plion.r). 

Hon. M~bcr Sbri Basudeb Achana 
has al80 deSired that tbe pace of electrifi. 
cation aboWd 'be iocrease<l. 80 bu felt 

that the percentage of electrified routes on 
Indian Railways is low as compared to tbat 
in other COuntries like SWitzerland, Austria 
etc. I would like to clarify tbat the major 
thrust in Indian Railways is to electrify 
high density traffic routes. DUring tbe 
Seventh Plan, 3400 route Kilometres are 
programmed for electrification as compared 
to 1522 route kilometres achieved in the 
Sixth Plan and only 533 route km achieyed 
during the Fifth Plan. The el«:trification 
programme is going according to schedule 
and 1715 route km have been completed 
during the first three years of the Seventh 
Plan. Electrification is primariJy confined 
to the broad guage routes and out of a 
total of 33,669 route Kilometres 7,989 
route Kilometres that is, 23.7% has been 
electrified by 31.3.1988. This, it may be 
appreciated, is quite an achievement. 
(Interruptions) . 

. Hon. Membet. Shri Piyus Tiraky bas 
POIDted out that new lines should be taken 
up on developmental considerations and not 
only on commercial considerations. In 
this connection, I would submit that in 
accordance with the recommendations of 
National Transport Policy Committee which 
have been accepted by the Go~emment the 
criteria for taking up construction of new 
rail Jines are as under:- (Interruptions) 

i) Project-oriented Jines to serve new 
industries or tap mineral or other 
resources. 

in To serve as a missing link wbicb 
can ~orm alternative route to 
relieve congestion on existing busy 
rail routes. 

iii) On Mralegic consideralions. 

iv) As dc\"elopmenlal Jines to establish 
new growth centres or giYe access 
to remote areas. 

A number of new Jines have ac:cordinaly 
been taken up purely OD deyelopmental 
considerations and these are being JU'OII'O-
ssed. Oil N.F. Railway. very hiab priorit, 
haa been accorded to construction of DeW 
lines. Bcsidca allotment of RI. 25.50 
Clores out of a tOlal of Rs. J95 crons for 
all DCW liDos in 1988-89. • a....1 
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[Sbri Madhavrao Scindia] 
Manager (Construction) has been posted at 
Guwabati to expedit,e progrns of tbese new 
Jines and other construction projects. 
(Interruptions) • 

Hon. Members had suggested C01' 
improved medical, educational and other 
facilities for the railway staff, as well as 
the need for improvement in passenger 
amenities. There has been a continuous 
expansion of medical services, both in 
quantity and quality. Many of the existing 
hospitals are being expanded and more 
health units added for serv~ng people in the 
peripheral areas. (Interruptions). 

The expenditure on medical services bas 
risen from 62.91 crores in J 985·86 to 
Rs. 87.5 crores III 1987-88 (Revised 
Estimates), an jncrease of as much as 39% 
in two years. A new thrust has been given 
to strengthening of the medical IOfrastruc· 
ture and implementation of this Plan IS 

closely monifored at various levels So far 
as educational faCIlities are concerned, 
Railways bave always provided faCilities for 
tbe education of children in the form of 
Railway scbools of which a few have been 
upgraded as Junior colleges. (Interru-
pti?lls). 

Besides. subsidised hostels, edtlcational 
assistance, and reimbursement of tuition 
fees are also given. Although provisions 
of educational facilities is primarily the 
responsibility of the State Governments. 
Railways have particularly in the recent 
years, taken vigorous steps to establish 
Kendriya Vidyalayas at several centres 
where educational facilities were not adeq-
uate. During 1986-87, 13 Central schools 
Kendriya Vidyalayas were sanctioned at 
centres with sizeable concentration of 
Railway staff. Last year. sanctions were 
obtained for 17 schools. The expenditure 
on staff amenities works has risen from an 
annual average of Rs. 8.36 crores in the 
last Plao period to an average of Rs. 18. 34 
crorcs in tbe first four years of the current 
plan. and the budget for this year is about 
R.upees 22 crores. Similarly, expenditure 
on staff quarters has increased from annual 
avorase of lli. J 2 crores per year to an 
annual average of Rupees 24 crores during 
first four years of 7th Plan. (lnterru· 
plifInj). 

Hon. Members are also aware that 
Productivity Linked Bonus was introduced 
10 1979·80. A new formula sCientifically 
linking output for measurement of pro· 
ductivlty. was devised with the full 
agreement of the two recognised Federations 
of Railway employees. Bonus under the 
revised agreement was declared equal to 
42 days' wages for tbeyear 1986-87, as 
the House may recall. (Interruptions). 

By raising the limit of salary for 
eligibility to Productivity Linked Bonus, the 
contribution of the great majority of rail-
way employees in increasing productivity 
was recogmsed. 

I am also glad to submit that etforl~ 

are contmuosly made to Improve the 
amenities offered to the passengers. There 
are two dImenSIons to tillS - IDvestment on 
works of passenger amemtles, and the 
quality of service provided to passengers. 
(InterruptIOns). As far as the investment 
part IS concerned, current levels of expen· 
dlture are fal Dlgher than the poslhon that 
obtamed cve~, three years ago. SpecIfically, 
under the Passenger Amenltleo;;" Plan 
Head w~ have provided f(If Rs J 8 croreli 
in the current year's Budget compared 10 
Rs. 6.75 crores In the first year of the 
Plan and an annual average or Rs. 5 crorec; 
during the 6th Plan period. (/lIIerru 
ptiolls). Countins certain other aspect'>. 
like provision of cushions in Second Class 
coaches, and the amenlly works covered by 
other schemes, the investment is a'> much 
as Rs. 24 37 crores in the current year. 
The arrangements for supply of potable 
water to pac;sengers, bedroll .. , cleanliness in 
coaches and better reservation facilities etc., 
are closely monitored and constantJy 
improved. (/nterruplionl;) 

Hon. Member Shn Basudeb Achan3 
wanted to know why the ROSO should neM 
develop new designs ratber tbaD adopt 
foreign tcchnoloy. I would like 10 submit 
tbat ROSO have to their credit many 
improt8nt indigenous designs of rolling 
stock, whicb have been perform in. well and 
giving excellent service. This incJudes all 
tyt,es of rolling stock sucb as locomotives. 
wagons and coaches. Special mention may 
be made of the BOXN waaons and tbe 
CASNUB bogie used on tbese wagons fitted 
with air·brakes which has enabled a hip 
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dqrec of reliability and helped Indian 
Railway to a record performance of more 
tllaD 1400 NTKM per wag<ln day, which is 
tbe highest in the world. (Interruptions). 
However, for the latest art-of· technology 
for new designs of rolling stock. it is 
necessary to import technology as develop-
ment efforts wiU take time. Concurrently, 
a sound R&D base is being developed at 
the ROSO, so that further design require-
ments for railway rolling stock and 
equipments can be indigenously evolved. 

I share the anxiety of the hon. Members 
of the House for safety in rail lrave I. It 
bas been my continuous endeavour to 
improve the track, roUing stock, and other 
assets to ensure rail safety. Accidents on 
Indian Railways have declined over the 
years despite heavy increase in freight and 
passenger traffic. From a leve] of 1,013 
accidents in 1980-81, the number has come 
down to 604 in 1987·88. The incidence 
rer milJion train kilometres has dropped 
from 2.00 to 1.02, a reductIon of almost 
50% in 8 years. The number of passenger 
train accidents in particular has come do" n 
from 346 to 202; a reduction of nearly 24 %. 
The number of ~lassenger trains anvolved in. 
fatal accidents has dropped from 13 in 
1984·85 to 7 in 1987-88. 

The accidellt record of the Indian 
Railways compared favourably with those of 
some of the advanced countries. For ins· 
tance, the accidents per million train KM on 
Ihe Canadian Pacific Railw'lYs was 1.26 in 
1986 and 1.10 in 1987. while the corres-
ponding figures for the Indian Rail~ays are 
1.13 and 1 02. Safety has been accorded 
a very high priority on the Indian 
Railways (Interruplions). 

The Commissioner of Railway Safety. 
Southern Circle. Banaalore has forwarded 
his preliminary report of Inquiry in accor-
dance wilb Statulory Investigation inlo 
RaHway Accident Rules. 1973 farn-.ed by 
the Ministry of Civil Aviation, into the 
abovementioned accideDI. The report was 
forwarded to the Chief Commissioner of 
Railway Safety, who has his headquarters 
at Lucknow OD 22nd August, 1988 with a 
eop1 to aailW8~ Board. 

In his preliminary report. the COlllllli. 
ssioner of Railway Safety tlas concluded 
that the accident was not due to :-

(i) any act of sabotage or tamperinl 
with Irack ; or 

(ii) any mechanical failure of equip.. 
ment or structures (either or track 
components. locomotives, coacbes 
or the bridge structure) ; or 

(iii) convultions of nature. 

He has classified the accident as falling 
under "Failure of RaiJ\\'ay staff." 

CRS has not made any immediate 
recommendations in his preliminary report. 

1 he cause of Ihe accident and respon-
sibility, if any, will be known only after the 
Final Report is received. (Interruptions). 

Sir, the country has witnessed a terrible 
calamity recently ~D Bihar. The Prime 
Minister has directed that all Ministries 
should assist to the maximum extent to 
ameliorate the sufferings of the affected 
people. In pursuance of this directive. we 
have decided to carry free of charge relief 
materials like foodstuffs, medicines, utensils 
etc intended for free distribution amongst 
the earthqu1ke-affected population and 
consigned to authorised offieers of the Slafe 
Government It has also teen dedded to 

allow 50~~) concessicn in second class rail fare 
to students for visiting their homes in the 
areas affected by the earthquake, Necessary 
orders in thIS regard have been issued. 
(lnlerrupl;ons ). 

I am grateful, Sir. for the various 
suggestions. I have tried to Co\n the 
main points raised by (he bon. Members. 
So far as thc other valuable suggestions are 
concerned. I assure the bon. Members of 
the House that these will receive considerd 
attention. With this, I commend the 
Supplementary Demands for Grants to the 
House. (lnterrllptions). 

MR. DEPUTY -SPEAKER: J shaJI 
DOW put tbe Supplementary Demands for 
GllIlts (Railways) for 1988-89 to vote. 
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[Mr. Deputy Speaker] 

The question is : 

4C That the respective supplementary 
sums not exceeding the amounts shown 
in tbe third column of the Order Paper 
be £1ranted to the President of India out 
of the Consolidated Fund af India to 
defrry the charges that will come in 
course of payment during the year 
ending the 31 st day of March. 1989. 
in respect of tbe heads of Demands 
entered in the second column thereof 
against Demands Nos. 2 and 16." 

Tile mDtion wal adopted. 

SUPPLEMENTARY DE\fANDS FOR 
GRANTS (RAILWAYS) J988-89 

VOTED BY THE LOK SABHA 

No. of Name of Amount of 
Demand Demaad Demands for 

Grants noted 
by the House 

2 3 

Rs. 
2 Miscellaneous 

Expenditure 
(Oeneral) 1,00,000 

16 Assets-Acquisi-
tion, Construction 
and RepJacement 

Otber Expenditure 
Capital 1,00,000 

Railway Funds 150,0 J ,000 

1516 In 

APPROPRIATION (RAILWAYS) 
. NO.4 BILL·, 1988 

[Englhl,] 

Mil DBPUTY-S'PEAKEll; The HOUle 
will now tate up Appropriation (Railways) 
No ... Bill. Shri Madbavrao Sciadia. 

• Published in Gazette of IDdia 
&traordiDary, Pan Jl, secfiOQ 2, dated 

'.'.19'1. 

• 

THE MINISTER OF STATB OP nIB 
MINISTRY OF RAILWAYS (IRkl 
MADHAVRAO SClNDIA): Sir. I bee 
to move for Jeave to introduce a Bill to 
authorise payment and appropriation of 
certain further sums from and out of the 
Consolidated Fund of India for the services 
of the financial year 1988-89 for the pur-
poses of Railways. 

MR. DEPUTY-SPEAKER: The 
question is : 

"That leave be granted to introduce a 
Bill to authorise payment and appro-
prianon of certain further sums from 
and out of the Consolidated Fund of 
India for the services of the financial 
year 1988·89 for the purposes of 
Railways." 

Tire motion was adopted. 

SHRI MADHAVRAO SCJNDIA : Sir, 
I introduce t the Bill. 

MR DEPUTY·SPEAKER: The 
Minister may now move the Bill for 
consideration. 

SHRJ MA DHAVRAO SCINDIA : Sir. 
I beg to move t : 

"That the Bill to authorise payment 
and appropriation of certain (urther 
sums from and out of the Consolidated 
Fund of Indla for the services of the 
financial year 1988 89 for the purposes 
of Railways, be taken into 
consideration .. 

MR. DEPUTY-SPEAKER: The 
question is : 

"That the Bill to authorise payment 
and appropriation of certain further 
sums (rom and out of the Consolidated 
Fund of (ndla for the services of the 
financial year J 988-89 for rhe purposes 
of Railways. be taken into 
consideration ... 

TIle motion was adopted. 

t Introduced/Moved witb tbe 
RQOIJIIQODc!ation of ta.e Preaic!eQt. 
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MR DEPUTY-SPEAKER: The House 
will nOtl' take up Clause by Clause consi-
deration of the Bill. 

The question is : 

"That Clauses 2 and 3 and Schedule 
stand part of t he Bill .. 

1 he motion was adopted. 

Clauses 2, and 3 and the Schedule 
were added to the bill 

MR. DEPUTY-SPEAKER: The 
question is ; 

~'That Clause J, the Enacting Formula 
and the Title stand part of the Bill:' 

The motion was adopted. 

CIJuse I. the E"aclurg Formula and 
the rille were added to the B,1l 

SHRI MADHAVRAO SCINDIA: 
beg to move: 

"That the Bill be passed." 

MR 
question is : 

DEPUTY -SPEAKER The 

. 'That the BiU be passed." 

The motion was adopied. 

(Interruptions) 

MR. DEPUTY-SPEAKER : The HQuse 
now stands adjourned to meet again at 
3-4S pm. 

IS.l9 bra. 

Thf Lo'( Sabha adjourned till /orty-
Ii'. minut.s past fi/teen 01 ,-

rlock. 

Thf Lok Sobha rf!assemb.'ed at Forty. 
Eight minu.es pas. Fi/teen of ,h. 

Clock. 

[Elfgli6h] 

MR. DEPUTY-SPEAKER: Item No. 
16, we will take up tomorow. We shall 
now take up Item No. 17. 

(InterllptiofU ) 

SHRf VISHWANATH 
SINGH (Allahabad): Sir. 
point of order. 

PRATAP 
am on a 

MR. DEPUTY-SPEAKER: What is 
your point of order ? 

SHR) SHANT ARAM NAIK (Panaji): 
What is tbe matter? Under what rule? 
(Interruptions) 

SHRI VISHWANATH PARA TAP 
SINGH: This is the bighest forum of the 
country. interruptions) They have objec-
tions. The Opposition Leaders and the 
Opposition Members wanted to put a very 
serious matter before the House and draw 
its attention to it. 

This morning, the elected representa-
tives of the people, coming from Andhra ••• 
(lnte"lIPliom) who wanted to present a 
memorandum ... U"te""pt,olU) 

MR. 
please ... 

DEPUTY-SPEAKER Order 

MR. DEPUTY-SPEAKER: What is 
your point of order ? 

(/nlerrll]lli0tr8) 

SDR! VISHWANATH PRATAP 
SINGH: Instead of receiving their 
memorandum which was a vcry simple 
affair. and which was a part of the duty of 
the Prime Minister ... (Illterruptiolu) they 
were Jathicharled, tear-pssed ••. 

MR. DEPUTY-SPEAKER I Onlet. 
please. 

SHRI VISHWANATH PRATAP 
SINOH: Now. wben the matter was 
SOUght to be raised in the House. their 
voice bas been quclJcd here, right in U. 
House. A member hat been auauJted. and 
the HOWIe baa been liveD DO opportunity 
to raise this issue and briq i& 
Won tho Ho_ ••• (~ 



391 Appropriation (Rlys.) No.4 8il/ SEPmMBBR 1. 1988 Prevmtion 0/ cotruptloll Bill 392 

MR. DEPUTY-SPEAKER: I will find 
out. 

(Interruptions) 

SHRI VISHWANATH PRATAP 
SINGH: In view of what is gOing on, we 
have decided '0 boycutt the House for the 
re-sf of the Session. (lnterruptiom) 

MR. DEPUTY-SPEAKER: Order, 
ptc~se. 

(Ill terrup I lOllS ) 

PROF MADHU DANDAVATE 
(Raja pur ): We are boycottmg, not for the 
rest of the day, but fer the rest of the 
Session (Jnterr~ptlOns) 

SHRI THAMPAN THOMAS (Mane-
Jikara): In protest against what had 
happened, \\'e ale walklOg OUL 

Shr; VisJ,wanath Pratap Singh and 
some othEr hon. Members then le/t 

the House 

SHRI EBRAHIM SULAIMAN SAlT 
(Manjeri): Sir, we are walking out for 
tbe day; and if this BIll viz. Jamia Milha 
Islamia Bill included in the List of Business 
comes up tomorrow, we will take part. 

Shr; Ebrahim Su/o.man SOit the" left 
the Home 

KUMAR' MAMATA BANERJEE 
(Jadavpur): SIr, they have torn thiS pIece 
of paper. ThIS is a breach of privilege. 
They cannot tear the papers ..• (InterruptIOns) 

MR.. DEPUTY-SPEAKER: Now the 
Minister, Mr Chidambaram. 

mE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GalEV ANCES AND PENSIONS AND 
MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. CHiDAMBARAM) : It is most 
union""'" that bon Member Mr. V P. 
SiDIb abould appeal to you. Sir, that he 
...... to rai. a point of order, and misuse 
• • • (Int."."",kIM) 

MR. DEPUTY~SPEAKER: Order, 
please ... 

SHRI P. CHIDAMBARAM : It ia 
most unfortunate that bon. Member Mr. 
V.P. Singh should appeal to you that he 
wants to raise a point of order, and misulle 
the liberty given to hIm to raise a point of 
order, to make a political statement before 
walking out. There was DO poiDt of order A 

in what he said. It was so obvious that 
there was no point of order. (InterruptIons) 

MR. DEPUTY-SPEAKER: I have 
given my ruling; It is a formality. What 
can I do 7 Once I gave a ruling, there IS 
no point c.t order. Please leave It 

(Interruptions) 

SHRI P. CHIDAMBARAM: The 
Chalf has ruled that there IS nu point of 
order. (InTerruptions) 

MR. DEPUTY-SPEAKER: Now the 
MinIster. Jtem No. 17. 

IS 54 hr ... 

PREVENTION OF CORRUPTION BILL 

[English) 

RAJY A SABH A AMENDMENTS 

THE MINISTER OF STATE IN THE 
MINISTR Y OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM): I beg to move: 

• 'That the following amendments made 
by Rajya Sabha in the Bill to consoli-
date and amend the law relating to the 
prevention of corruption and for 
marters connected therewith, be taken 
loto consideration. 

Enacting Formula 

J. That at page 1. line 1, fDr the 
word uThirty-eishth" the word 
uThirty-ajotb" be aN""" •. 
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ClaRe 1 

2. That at page I, line S for the 
figure "1987" the figure "1988" 
be ~ubstjtuted 

Clause 29 

3. That at page 13, hne J 7, for the 
figure "1981" the figure "1988" 
be sub stituted." 

MR. DEPUTY·SPEAKER : Tbe Question 

"That the following amendments made 
by Rajya Sabha in the Bill '0 consoJi~ 
date and amend the Jaw relating to thc-
prevention of corruption and for matters 
t;onnt"cted therewith, be taken into 
consideration. 

Enacting Formula 

r. That at page " line J, fo~ the 
word "Thirty-eighth" the word 
"Thirty.ninth" be substituted. 

Clause) 

2. That at page J, line 5 for the 
figure "1987" the figure "1988" 
he substituted. 

Clause 29 

3. That at page 13, Jine 17. lor the 
figure "1987" the figure "1988" 
be substituted. 

Tire motl.J1I was adopttd. 

MR. DEPUTY-SPEAKER: We now 
take up the Amendments. 

Enacting Formula 

MR. DEPUTY-SPEAKER: The ques-
tion is : 

"That at page I, line I, for the 
word "Thirty-eighth" the word 
"Thirty-ninth" be subslituted" (1) 

The motion was adopted. 

a.ue 1 

MR. DEPUTY·SPEAKER: T~ ques-
tion il : 

U That at page 1, line 5. for the 
figure "1987" the figure "1988" 
be substituted" (2) 

The motion ... as adopted. 

Clause 29 

MR. DEPUTY-SPEAKER: The ques-
tion is : 

"That at page 13, line 17, lor tbe 
figure "1987" the figure "1988" 
be substituted" () 

The motion was adopted, 

SHRI P. CHIDAMBARAM: I beg 
to move: 

"That the amendments made by 
Rajya Sabha in the Bill be agreed 
to." 

MR. DEPUTY-SPEAKER: The ques-
tIOn is : 

"That the amendments made by 
Rajya Sabha in tbe Bill be agreed 
to," 

The motion was adopred. 

15.56 bra. 

WATER (PREVENTION AND 
CONTROL OF POLLUTION) 

AMENDMENT BILL 

[English] 

MR. DEPUTY-SPEAKER: We go to 
the next Item, item No, 18. Water (Pre-
¥ention and Control of Pollution) Amend-
ment Bill. 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRJ Z.R. ANSARI): 
I beg to move : 

"That the Bill further to amend 
the Water (PRvcntioo and Control 
of PoJlution) Act, 1974. be taken 
into coosidcratioD." 
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[Shri Z.R. Ansari1 
As the Hon. Members are aware. the 

Water (Prevention and Control of Pollution) 
Act, 1974 is meant to ensure the prevention 
and control of water pollution. The power 
to legislate on water rests with the State 
Lesill}atures under entry 17 of List II. 
State List. Therefore, in order to enable 
the Parliament to make a Jaw in regard to 
water, the State Legislatllres of Assam, 
Bibar, Gujarat, Haryana. Himachal Pradesh, 
Jammu & Kashmir, Karnataka, Kerala, 
Madhya Pradesh, Rajasthan, Tripura and 
West Bengal passed the necessary resolu-
tions under Article 252(1) of the Cons-
titution. The Parliament passed the Water 
(Prevention and Control of Pollution) Act, 
1974 which was made applicable to those 
States as also the Union Territories. Many 
other States later adopted the Act by 
passing resolutions under Article 252(1) 
of t~ Constitution. 

This Act has been amended in 1978 to 
remove certain lacunae after following the 
procedure under Article 252(2) of the 
Constitution. 

Subsequently, a number of administra-
tive and practical difficulties in the 
implementation of the Act have been 
brought to the notice of the Government by 
the State Governments and Central and 
State Boards for Prevention and Control of 
Water Pollution. The issues in this regard 
have been examined thoroughly by the 
Government in consultation with the States. 
the State Boards, the Central Board and 
the concerned Central Departments. Taking 
into account Iheir suggestions, certain 
amendments in the Act have been proposed. 
I would like to explain the main features 
of tbese amendments. 

The definition of .. occupier" is propoesd 
to be amended on the hnes of the Enviro-
nment (Protection) Act, 1986. 

From the practical experience of the 
implementation, it is considered desirable 
to empower the Central Board to exercise 
the powers and to perform the functions of 
a State Board in a State for a 
specified period for specific 
purposes. wben circumstances so warrant. 
~h cin:~ woul4 include, amona 

others, persistent default by a State Board 
in complying with any direction issued by 
the Central Board, under sectioD 18, 
as a cODsequance of which default 
a grave emergency bas arisen 
or is likely to arise. This would, however. 
be without prejudice to the normal 
functioning of the State Boards in areas 
othel than those taken over by the Central 
Board for a specified period. During thi!; 
specified period, the costs incurred shall be 
recoverable as arrears of land revenue from 
the person or persons concerned, if the 
State Board concerned i~ cmpo\\ered under 
the Act to so recover such costs. 

At present, a person is required to 
obtain consent from the Board concerned 
only when he brings into use an outlet or 
begins to discharge effiuems. In order to 
ensure pollution control n,easures even at 
the stage of establishment of a plant, it is 
proposed to make it obligatory to obtain 
consent even \\hlle establishing or taklDg 
steps to establish industrial plants. It is 
also proposed to empower the Board to 
limit their consent to suitable periods so as 
to enable them to review the observance of 
the conditions prescribed and to refuse 
renewal if the conditions are not fulfilled. 

Though the implementation of the Act 
is the responsibility of the Central and 
State Governments and the Boards, public 
cooperation is e~sential to effectively 
implement tbe Act. 

16.00 hn. 

The hon Members are aware that the 
Environment (Protection) Act, 1986 and 
the recently enacted Air (Prevention and 
Control of PoUution) Amendment Act 1987 
provide the right to any citizen to file a. 
complaint before a competent court repr-
ding violation of the provisions of those 
Acts It is proposed to make a similar 
provision in the Water (Prevention and 
Control of Pollution> Act, 1974. A notice 
of 60 days, as in the two Acts mentioned, 
has been provided to discourage frivolous 
complaints and to enable the prescribed 
authorities to verify the contents of the 
complaints within the notice period and to 
take action The bon. Members may notice 
tbat a provision is belna added to provide 
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for tbe Boards to furnish all relevant 
information in their pC'ssession, subject to 
certain safeguards. to the complainant. It 
is the intention of Government to facilitate 
the detection of pollution and punishment 
of the poJiuters. This provision wiH also 
keep the official agencies alert about their 
responsibilities. An identkal prOVISIOn 
has been incorporated in the Air Amend-
ment Act, 1987. 

In spite of the powers given to the 
Boards to take penal action, it is observed 
that pollution continues due to delays in 
prosecution. The hon. Members are aware 
that the Environment (Protection) Act, 
1986 have identical provisions empowering 
the Centra) Government and the State 
Boards, respectively to issue directions to 
any person, officer or any authofl(Y. ThiS 
power includes the power to direct 
the closure, prohibition or 
regulation of any industry, operation or 
process or stoppage or regulation of the 
supply of electri.:ity, water or anyotber 
service. It is proposed that similar powers 
be given to the Boards under the Water Act 
to effectively and immediately prevent and 
control the pollution of water. 

The penal ties for viotation of tbe pro--
visions of the Water Act. at present, do not 
have a deterrent effecf. The Air Amendment 
Act, 1987 provides for stringent penalties 
for vio)atin~ the provisions of the Act. It 
is proposed to similarly enhance the penal 
provisiOn!> in the Water Act. 

As the hon Members are aware, the 
Central and Slale Boards do not have 
adequate resources at present fOf proper 
discharge of their duties. Their only source 
of funds I~ by way of gifts, grants, 
donations, benefactions and fees. The Cess 
collected alinually under the Water 
(Prevention and Control of Pollution 
Cess) Act, 1977 is being distributed to the 
State Boards by the Central Governmenl. 
In addition, the Central Government has 
initiated a scheme to assist State Boards to 
strenatbcn their technical staff and labora-
tory infrastructure. J 6 States Boards have 
been so fill assisted with a grant 0; 
Rs. 2.62 crores. We propose to continue 
tbe scheme durina tbe Seventh Plan. 
Ho.ever, such lundin, may not be enoup 

to fund all the requirements of the Boards. 
It is, therefore, proposed that tbe Boards be 
empowered 10 augment their finances from 
sources such as loans, bonds, debentures, 
etc. 

Hon. Members have often pointed out 
the need for much stricter implementation 
of the laws in order to effectively control 
pollutIOn. ]n accordance with the wishes 
of Parliament, the Government have. over 
the past one, year, significantly tightened the 
implemention of the laws. The number of 
prosecutions launched under the Water 
(Prevention and Control of Pollution) 1974 
against the defaulting units was 978 in tbe 
13 years s.ince Ihe enactment of this law. 
Last year, a lone 1005 cases w"!re launched 
under this Act. 218 prosecutions were laun-
ched under the Air (Prevention and Contr(tl 
of Pollution) Act, 1981 Jac:t year as 
compared to the 13 J prosecutions launched 
in the six years since the enactment of the 
law. Effective use bas been made of the 
powers given to the Government under the 
Environment (Protection) Act, 1986. 
Notices have been issued to 64 polluting 
units under Section 5 of the Act for sbow-
ing cause as to why they~hould not be 
closed down In case of 15 units orders 
have "cen passed directing closure and in 
case of two units time has been given for 
taking pollution control measures or face 
closure. 

At the same time, the industries. which 
ace essential for nacional developmenc, have 
started to complain tbat they are allowed 
little time 10 fall in with the tight 
environmental standards. Nevertheless, it 
is tbe opinion of this government that 
environmental bealth is of paramount 
Jmportance. Taking into account tbe over-
aU national interest, this government will 
pursue the path of the golden mean by 
ensuring environmental heaJth while pro-
moting national ecunomic progress through 
development. 

Sir, tbe amendment Bill has been 
drafted after extensive consultations Wilh 
tbe States, the Slate Boards, tbe concerned 
Central Departments and tbe Central Board. 
The objective of these amendments is to 
strenllhen the legal and inslilutiooaJ. 
framewol k and to enlist public: cooperation 
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[Shri Z.R. Ansari] 
in effectively implementing the law. I am 
sure the hon. Members will support this 
Amendment Bill. I am confident that the 
Government would be able to protect the 
quality of water more effectively with tbe 
help of the proposed amendments in the 
Act. 

MR. DEPUTY· SPEAKER : Motion 
Moved 

"That the Bill further to amend 
the Water (Prevention and Control 
of Pollution) Act, 1974, be taken 
into Consideration." 

SHRI DIGVIJA Y SINH (Surendra-
nagar): Mr. Deputy Speaker, Sir, 
whilst commending the Government and the 
hon. Minister for proposing the amendment 
to the Act concerned with poUutic.n control. 
I would certainly like to give my comments 
at the outset by saYIDS that tbese amend-
ments were long overdue, not only from the 
leaislative j)Oint of view but also from the 
point of view of strengthening the very 
raison d'etre of the laws dealins with 
poUution control. I think some of the 
amendments tbat have been suggested are 
very necessary and they would certainly 
bring about the desired effectiveness that is 
required for pollution control. Particularly 
I am impressed with enhanCing tbe penal 
provisions which have now been raised to 
tbree months imprisonment and up to 
Rs. 10,000 fine. which I think was very 
necessary. ] am also impressed with the 
Board being empowered to be capable of 
stoppill8. by resulation, an industry \\ohicb 
continues to pollute. I think these are 
very positive measures that are incroporated 
in tbis Bills. But I would like to say a 
few more thinss. Amonsst them, one is 
that tbe Chairman of the Maharashtra 
State Pollution Control Board. Mr. Uma 
Chand Ji headed a special committee as early 
as four years ago, to Jook into where and 
how the laws conncerning pollution control 
should be amended and how best the infra-
structure could be strengthened. J think 
thaa tbe recommendations that came 
out 01 this Committee Report have 
Mt been incorporated ; I think they should 
have been studied a little morc in depth. 
l\moDJIc tbe varioua SUACltiolll that were 

made and amonpt tbose that J would Uke 
to make are that when we are talking of rhe 
environment tbe most important factor that 
has to be recognised 15 the involvement of 
the people because no matter what kind of 
lesislation you may have, the involvement 
of the people is imperative. only from that 
source can you get tbe kind of sllpport to 
implement the 19ws and to see that they 
are carried out. Better coordmation should 
be established between the State Boards in 
every State and the non-governrnenl~ 
organisations that exist in most States to 
create awareness amongst the people against 
pollution and I would like to see more and 
more pubJic interest litigation arising on 
this score. If there is not, I think the 
responsibility lies not only on the Govern-
ment, but on all of us here Who represent 
the masses. Why have we not, whether we 
are MLAs or MPs or whatever we stand 
for, created that consciousness or awareness 
for the environment, which if created would 
reflect the public consciousness? 

I would lake to see a special prOVISIon 
in our Criminal Procedure Code whereby 
t~ere would be a better position for what 
they call notice to sue which is prevalent 
in all developed countries specially concern-
ins environmental problems because what 
we sec here is that almost aU polluters 
whether they are mdustries or Whether they 
arc municipalities, avoid and somehow or 
olher ovecome any prosecution notice that 
is given to them by any State Board by 
going in for stay orders and the length of 
a stay order depends on the influence thai 
that agency has on the Boards, 1 am sorry 
to say this, and until then PoUution conti. 
nues alld people suffer. A stay order may 
last a year, may be longer. How do we 
overcome that? What kind of interaction 
does the Ministry of EnVironment have with 
the Law Ministry in seeins that somehow or 
other we can overcome this very grave 
problem? I even sU88ested: Why can 'f 
we think of having peripetatic course where-.... 
by it would facilitate even sram panchaya's 
to go to a court and get the judgment? A 
gram panchayat who is suffering from 
pollution from industry or from a munici-
pality couJd very easily get the benefit of 
the Jaw throup tbis Act and speedy judJ_ 
ment. This is somethina whicb we can 
certainly think of. By far the Major source 
01 pollution al far as quantity in water ;s 
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concerned, comes from muni,ipaJities. It 
has been estimated that somewhere around 
7 S per cent or even up to 80 percent of the 
efDuent going into our waters, whether they 
are rivers or lakes or ponds, come from 
our municipalties They may not be so 
toxic as from industries, but they are 
certainly detrimental to the health. How 
do we tackle this problem? I very often 
talk not only to tbe Central Board and tbe 
State Boards dealing with poUution but 
even with the Central Ganga Authority 
which has been given somewhere around 
Rs. 3 crores. They are going aheaa with 
installing pollution control measure's in 
other cities of U.P., Bihar and West Bengal, 
i.e. instaJJation of sewerage and treatment. 
No anticipation has been thought of seeing 
bow this installed capacity of pollution 
control will be maintained from municipal 
sources because every municipaJity in this 
country is in the red and no municipality 
bas courage or conviction to enhance its 
bouse tax to ensure that these pollution 
control measures are maintained. Even if 
tbe Union Government has installed tbese 
sewerage treatment plants from tbe Union 
Budget up to Rs. 300 crores, how will they 
be maintained unless 9fe create that kind of 
consciousness witbin our citizens tbat they 
have to pay for. No clean environment is 
possible witbout paying anytblDg. You 
cannot have an environment free witbout 
contribution. You have to be prepared to 
make a contribution and sacrifice and tbis 
point bas to be driven in. I bave suggested 
and put across to tbe Prime Minister and 
even in tbe Party meetings and across the 
floor as well that time has come when we 
should have a national Municipal Sewerale 
and Treatment Corporation of India on the 
same lines as we have BUncO. It would 
be a central corporation which advances 
loan to individual municipalities for 
carrying out sewerage and treatment plant 
at a very low interest, may be national 
interest. Unless you do tbat and unless 
the nation is prepared for setting up of that 
Corporation and allocate funds for a 
Central corporation, this problem would 
proliferate in the time to c(\me all ovcr tbe 
country. 

Aa far as industries are concerned, we 
have tbrouah the various fora -whether it 
is throuab tbe Chambers ot Commerc:e and 
IndUItrJ I wbetbor it is tbroqh various DOQ-

Oovenmental organisations showing 
interests in pollution control measures-
presented to the Finance Ministry, dire need 
for havinl some mechanism whereby an 
induslry which wants to invest a masive 
inveslment--poJJution control measures now 
are getting more and more sophisticated 
and costly-a provision should be inbuilt 
whereby any industry which wants to make 
investment in pollution control measures, 
money should be available specially on 
soft - term basis and over a long-term 
repayment period. Now no such provision 
has yet been made. I think, it is bilh time 
and here is the forum for me to say tbis. 

Air pollution is growing into ocean not 
only from chimneys but even from auto-
mobiles and I feel the various agencies the 
Ministry of Environment which is a nodal 
alency. the municipalities, tbe police 
autborities and the health authorities and 
the RTOs who issue Ihese automobile 
permits hue no proper coordination and 
inter-face whereby \\e can very effectivcly 
implement the measures needed for con-
trolling pollution from automobiles which 
is a task getting more and more out of 
band. 

In many cities of India, research pro-
grammes have brought forth how the 
situation lies, what is the percentage of 
carbon monoxide and other very obnoxious 
and noxious air pollutants that we should 
take cognizance of. thereby preventing the 
automobile engines and machines from 
emittinl such noxious fumes and what 
proper control measures should be there. 

I know tbal tbere bave been some JJOOd 
provisions made in tbis proposed DiU but I 
wou1d 1ike this Bill to go further by saying 
that, as in the case of the Police laws. any 
informer who cooperates with tbe Depart-
ment, the implementing agencies, sbouJd be 
liven certain incentives who effectively 
inform tbe authorities and would c\len 
stand by. by giving evidence in cowts No 
incentive is given to such informers now. 
So I would like to say tbat such a p:-ovision 
perhaps could bave been Shoupt of. 

As fu as water pollution is concemed. 
the time has come when we must have a 
botter aDd mOle eft'ectille method specially 
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where tbere are industrial estates or to 
have the water treatment facility through 
common system. That is the economical, 
pragmatic and logical way of removing 
effluents. With the States setting up 
indul;trial estates, this should not be a 
prohlem hecaul;e an industry. by and large. 
j" located in industrial areas and zones. 
Why cannot we have such plants whereby 
the water effluent from industry is treated 
through a common system? I would also 
like to suggest that the Central Board can 
take over the functions of the State Board 
and debit the expenditure to the State 
Board as this Act provijes for almost 
taking over the functioning of the State 
B<'ard. 

Why is there no effective coorndination 
hetween State Boards and municipalities? 
All municipalilies get their funds from the 
States and from the main sourc~s for their 
development programmes. Why IS their no 
inter-linkage between the funds that are 
given for development to a municipality 
and the sewerage treatment plants of a 
municipality? Can better methods be 
evolved whereby this inter-linkage becomes 
effective? 

A very serious situation has arisen 
throughout the country from jn~icides 
and pesticides that have been spreading and 
the quantum of spraying enhancing year b)' 
year. No ooordination has been effec&ed 
within the Ministries of Enviroament ; the 
Ministry of Health; the Mmistry of 
Chemica'" and Fertilizers; and the Depart-
ment of Science aDd Technoloy wtuch can 
propose methodowgy of overcoming this 
problem Qf insecticides. 

The insecticide has created the impact 
of de~troying what it wants to deltroy in 
agriculture and its iJl-e~ts 10 into (.be 
water or soil or air. Now tecbnologieaU>, 
they can produce such insecticides and 
pesticides which caD almost disinte .... te 
Within a certain specified period tbe jmpact 
of its ill-effects which 10 iato tbe· waaer ,Qr 
soil or air. This is the task of the 
Department of Science and Technology. 

There IwI been no coordination bemieeD 
tbelc various a,eociea of tile GOYCl'lllDCQ1 

of India whereby society is informed of 
what is the total quantum of insecticides 
that have alreadY been deposited in our 
water. soil and air. We have to see as to 
how much of these natural resources we 
can hold without destroying not only effec-
tive human !ife but other forms of life also 
and we have to think as to what should be 
done for proper regulation. This is some-
thing which NC may say novel, still blazing 
8 new trail. DUI, we need to do this before 
we start repenting for all these spraying of 
pesticides that goes on. 

With these remarks, J once Clgaj~ 
commend the Bill and would like to say 
that let us hope that in times to com~ 
what is required is not just kgislation. Pf 
amendment of the legislation but we should 
bring about the desired effect for eff~cli~~ 
pollution control and we have all. _~p 
participate in creating that kind of an, crt})ps 
or consciousness in this field whereby \1V~ 
are concerned about our own future (lQd 
concerned now we mamtain our mother 
nature. 

MR. DEPUTY-SPEAKER: ~w. rh9 
bon. Mimster Shn P. Chldambaram to 
make a star ~ment. 

12.26 hrs. 

STATEMENT RE: INCIDENT THAT 
'FOOK PLACE NEAR TUE PRIME 
MINISTER'S RESIDENCE ON 1.9.1911 
WHEN Mf MBERS OF TELUGU DESAM 
PARTY AND SOME MP's AND MLA's 
STARTED MARCHING TOWARDS PM'S 
HOUSE. 

THE MINISTER OF STATE IN THE 
MINISTRY 01· PERSONNEL PUIiLl(; 
GRIEVANCES AND PENSIONS ANI) 
MINISTER OF STATE IN THE MINISTRY 

.OF HOME AFFARIS <SHR,4 P 
rCWDAMBARAM): I w~ to inform ,.~ 
.. Honourable House that an appJicati(m ." • 
• HCCived by the pelbi P9licc Ir~ r.&\P'i 
UpcDdra, MP, Leader, TelUSU Desam Party, 
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on 29.8 1988 informing the Police that the 
TDP would be staging a dharna at the Boat 
Ollb on 31.8.1988 and 1 9.1988. Pet-
mt5~ioD was accorded. In the application 
no mention was made about their intetion 
to proceed either to Parliament House or to 
tile Prime Minister'S residence. 

On 1.9.1988, at about 0830 hours, 
about 300 members of the Telugu Desam 

,_ Party. including MPs and MLAs, assembled 
at the Boat Club. Later they started to 
proceed towards Rafi Marg where pronibi· 
tory orders under Section 144 Cr P.C. were 
in force. On being prevented from doing 
SO. they turned back on Rajpalh and from 
the 'anpath ~ide started marching towards 
the Prime Ministel's residence. The Police 
ofIicers on duty tned to reason with the 
members of the procession that they could 
nOt proceed towards the Prime Minister'S 
residence as they did not have any 
permission [0 take our a procession. How-
ever. the processJOnists did not pay any 
heed and continued to rush head-long 
towards tbe Prime MIDiMer's re~idencc. In 
view of these developments, police force 
was I usbed towards Gole Metbi round-about 
near the Prime Minisler's residence and 
barricades were also set up. When the 
demonstrators reached the Gole Metbi 
roundabout, they were again requested not 
to go any further, but they insisted on 
doing 80. 

SHO Chanakyapun want to the 
reception of the Prime Minister's residence 
to enquire whether the processioOists could 
meet the Prime Minister. After checking 
with the Prime Minister's office, SHO 
Chanakyapuri was inforn~ed that although 
no appointment had been fixed for a 
meeting with the Prime Minister. Prime 
Minister would he willing to meet some 
representatives of the processionists at bis 
Parliament House Office during the eoueM! 
of the day. SHO Chanakyapuri returned 
to the Gole Methi roundabout and duly 
conveyed the message to the pJocession;sts. 

The processionists did not pay any hec:d 
and started rusbing towarl,S Prime 
Minister"s residence by jumping the barri-
cades and jostling with the Policc. The Police 
then reformed about SO Ydrds ftom the 
c:ordon a qd aaain tried to restrain them but 

the processionists turned vio1ent and ~tarted 
assaulting the Police officers. Many of the 
processionists broke through the cordon 
and started rushing towards tbe Prime 
Minister's residence. In order to restrain 
the processionists. the Police ordered the 
firing of tear gas sbeJJs. A total of 7 
tear-gas shells were fired. The prace-
ssionists who broke through the cordon 
w~e brought under control and pushed 
back to Gole Methi cordon. No lathi-
charge was ordered to disperse tbe 
demonstrators although it is possible that 
~eme policemen may have used their canes 
to push back the processionists who had 
turned violent. 

In the incident, 9 police officials and 1 
processionists received mmor injuries A 
lady in the group become unconscious due 
to the tear smoke. She was immediatdy 
removed to the RML Hospital where she 
regained conscicusness. She did not suffer 
any injuries. A case of rioting and assault 
has beeD registered at Police Station Tugbak 
Road, 363 persons were arrested from the 
spot incfuding some wom~n and 162 
MLAs. 

16.30 brs. 

WATER (PREVENTION AND 
CONTROL OF POLLUTION) 

AMENDMENT BILL -Conld. 

[ Tfansla lion] 

SHRI AZIZ QURESHI (Satna): Mr. 
Deputy Speaker. Sir. I rise to support these 
amendments. In this connection I would 
like [0 congratuJate Mr. Z. A. Ansari for 
bringing this proposal before us. He is a 
man of very Joving personality and I am 
sure that his Department will abo dil>chargc.: 
its duties with 'he same promptitude. 

Mr. Deputy Speaker, Sir, before 
I proceed I would like to remind Mr. 
Ansari that last tjme be had passed an 
Anti.pollution Bill in this House and I had 
asked bis predecessor Mr. Bhajanlal and 
be' bad assured me that strict action aiJI be 
talCli aaaiut all tbose who lou' aIld violate 
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[Shri Aziz Qureshi] 
this Bill. He had again aSfured me when 
I again asked him. I had particularly 
mentioned my constituency Satna where 
there is a number of big cement factories. 
Asbestos-sheet factories are also located 
there and the owners of these factories are 
not ordinary persons but the people like 
Birlaji, Tataji and the people who own other 
big companies and care a fig for tbe laws 
enacted by the Government. I would like 
to know as to what action has been taken 
on the assurances given earlier by the hon. 
Minister? If any action bas been taken, 
we have not received any information in 
this regard Even a single person of my 
constituency Satna doesn't know whether 
any action has been taken against these big 
capitalists either by your Department or by 
the Central Government or by the Sta te 
Government. Secondly I would like the 
Government to tell as to bow many notices 
have been issued to these big·industrialists 
for taking action against them and if 
issued, tbe number of persons against whom 
action was taken and the number of 
notices withdrawn stating the reasons 
thereof alongwith the reasons of not taking 
any action on them. 

Just now a point was made about the 
municipalities. My able friend Shri 
Digvijay Singhji bas very competently 
pointed out some technicalities. I will not 
go very deep into it but whiJe citing an 
example of a govt. agency of Delhi I would 
like to urge upon the Government to take 
stringent action against those persons and 
officials who flout and violate particularly 
the Government rules and go against its 
agencies so that others could learn a lesson 
from it. There is a place known as 
connaught Jane between Janpath and 
Kasturba Gandhi Marg in Connaught·place 
but this cODnaught Jane has been converted 
into a big slum by the N n M.e. There 
were twelve or fifteen trees in this 
connilught lane wbich bad been planted 
there fifty years ago. Ten or twelve of 
these trees were cut down by the N D M.C 
ofIIciall and that too without any permi-
Ision. Besides this. a building to supply 
electricty was also constructed on the chil-
dren park by N.D.M.e. officials despite tbe 
objections of the residents of that area. 
Some days alo J went there to meet tho 
famous Indian writer 8hri BaJwaot Gugi 

and found the whole street sprawled over 
with knee deep mud. The sewage of these 
streets was lying open which had convelted 
the entire street into a slum. It is very 
astonishing that it is so happening in the 
connaught place, the heart of Delhi and 
nobody is bothering about it. 

J would like to know from the hon. 
Minister whether N n.M.C. has been kept 
out of the purview of law and no rule is 
applicable to it. Moreover, no action is 
taken on the complaints of M.Ps and they 
have to bear with it. I have been putting 
up in caning lane. This area also has been 
fuJly converted iato a slum by N.D.M.C. 
because there is maximum pollution as the 
drains are not cJeaned up. This BiU is 
quite useless jf the labourers and poor 
people Jiving in these dirty streets are not 
redeemed of the torture inflicted upon them 
by the N.D.M.C. With whomelse they 
should ralst" the matter? 

Secondly, I would like to speak some-
thing about Satoa Parliamentary Constit-
uency. There are three cement factories 
in this region. Out of them Cwo milJs are 
owntd by the Birlas and one by the Tatas 
and there is aJso a factory which 
manufactures Asbestos·sheets. ThiS is the 
universal opinion if fuJI preventive meas-
ures are not taken while manufacturing 
these asbestos-sheets, it can cause cancer by 
its dust particles. Inspite of my repeated 
shoutings. no preventive measures have 
beeD taken by this Asbestos-factory and 
thus they are playing with the lives ot the 
people of that area. These factory owners 
care a fig for the laws of the State 
Government or the Central Government. 
They are very influential and command so 
much power of money that nobody can 
harm t hem. I would also )ike to submit 
one more thing that there is an imminent 
threat to the health and lives of the people 
residing within an area of twenty miles 
from thes~ cement factories of Satna 
Parliamentary Constituency. The dust and 
smokeemitted by these cement factories 
spreads upto 20 miles and poses a 
threat to the health of the people of this 
area. It also affects the cattle life but no 
effective step was taken alainst tbem 
Though the laws have been there in 
existence for a Joog time but in.pite of my 
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voice against it not only today but for the 
Jast three and half years. no action has 
been taken against the big capitalists 
because they are Birlas and Tatas. There-
fore. nobody paid att~ntion to it and 
consequently no action was taken against 
them. They not only ruined this place but 
also usurped the land of the people residing 
in this area and even a ten percent of these 
people could not get job in the~e factories. 
Factories are set up in Satna on the lands 
acquired from the people but the residents 
of the area are not provided with jobs 
whereas outsiders are recruited in these 
factories and \"Irought over the local 
workers Resultantly these people arc 
being denid their wages and job opportuDl' 
ties. I would like to ask the hon. Mimter 
what sort of justice is being done to 
them? Neither they get wages, nor the 
employment nor justice and their lives 
continue to fall a victim to the atrocities. 
No action was taken against the industrial 
magnets even after the enactment of Jaws 
and the officers of the State Government 
also kept mum over it and could do 
nothing in this regard. There is no use ot 
passing a bill if injustice is not done away 
with. What is the purpose of paSSIng such 
a bill 1 

Similarly I would like to speak about 
Seahor. You have made a mention of the 
water pollution There is a sugar factory 
at Seahor. which discharges its entire 
effluents into the oniy river of drinkable 
water in this area. I have been raising my 
voice againc;t it for the last many years. 
Our hon. Minister had also visited that 
place. I would appeal to the Government 
to take stringent action against that sugar 
factory. 

After this, I would Jikc to speak 
something about Chitrakoot. It is a place 
where Lord Rama had passed eleven aod a 
half years of his exile but it is the hard 
luck of this place and of its people that 
despit its worldwide religious and historical 
importance, it has seen no development to 
this day. It is a bone of contention 
between Madhya Pradesh and Uttar Pradesh. 
We all know that customs comes under 
Our julisdiction and 00 the other hand, 
Madhya Pradesh Goveroment claims that 
it comes under her jurisdiction. I submitted 

a proposal to the Government to onstilute 
a special development authority for develop-
ment of Chitrakut and its entire area 
and provide funds for it. This is the area 
where tile big capitalists have purchased 
lands in the hiJJy areas and are mibusing 
them. No attention is being paid by any-
one to check the river Mandagni being 
polluted. I would Jike your Ministry to 
accord a special status to Chitrakut 2nd 
pay special attention to it. Special atten-
tion should be paid to Chitrakut by your 
Ministry and funds should be provided for 
It so that Chitrakut may become one of the 
best places in India and every kind of 
p<,lIutlon may be eradicated ther\!. 

I hope you would eonsider my 
submission. With these words I conclude. 

[English J 

SHRJ Y.S. MAHAJAN (Jalgaon): Mr. 
Chamnan, Sir. the Directive Principks of 
State Policy enshrined III the Constitution 
impose an obligation on the State to protect 
and improve environment. Similarly, a 
corresponding fundamental duty bas been 
imposed on ~JJ citizens to Improve tbe 
environment. 

Powers to legislate for environment 
purposes are included in all the three lists 
contained in the Com::t:tutiJn. The Central 
as well as the State Governmets can 
legist late for thiS purpose. The present 
BiJi to amend the Water (Prevention and 
Control of Pollution) Act of 1974 has been 
broughr forward under Section 252 of the 
Constitution of India. It applies to certain 
States as soon as it is passed, and it will be 
made appJlcable to other States as and 
when they pass resolutions or laws in their 
legislatures. 

Sir, it IS not possible to exaggerate the 
seriousness of the problem of water 
pollution. The rap}d march cf industriali-
sation and urbanisation has been the main 
cause of polluting our river stream£ and 
we))s, Th~re has been notbing short of 
criminal negligence on the part of the 
municipalities and industrialists in this 
maHrr. 
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[S~ri Y S. Mahajanj 
Big industries re]\!a~e into the flver 

streams large quantities of chemicals, 
untreated water and hazardous material~. 
Ganga, Yamuna, Kri~hn3, Caveri, Godavari, 
ijoogly, Tungbadhla and Tapti are aU 
witness to this tragedy. 

The sma)) scale industry also has 
contributed its mite to the pollution of 
rivers. For in~tance ID 1983 in the State 
of Rajasthan severa] installed tubewells and 
pumps near the indu~trial art'l} in Jodhpur 
discharged colour water. This was due 
to the textile priming and dyeJDg units in 
Rajasthan. The Rajasthan Assembly was 
rocked with noi~y scenes. Nearly 1500 
small scale units of this kmd discharged 
into the river beds J 500 millioll litres of 
effluents every day. 

SIT, thIS sort of pollution cause~ 

various types of diseases such as cancer 
and gastroenteritis. It has ruined nearly 
10,000 acres of land. It is reported that 
these industnes Yihich have a turn over of 
410 crores bave still not taken any step to 
check the effluent flow into the rivers. 

I now come to the other part of India, 
the Tamil Nadu. The North Arcot district 
is the best example of how industry can 
ruin the environment. Untreated effluent 
from about 215 tanneries, most of them 
from the towns of Ambur and Ranipet have 
turned the area into a wasteland. Water 
is undrinkable and even animals refuse to 
graze in these areas. 

Sir, you will find the same thing in 
some parts of the Kearla. The COif 
industry of Kerala i~ another slJch example. 
Domestic s;wage is responsible for 90 per 
cent of water pollution that takes place in 
this country. According to a study carried 
out by the Central Board for Prevention 
and Control of Water Pollution, about 142 
class 1 cities with population of one l&kh 
and above generate over ,OC 0 million let 
res of sewage every day. Most of this 
waste is dumped into river course, rendering 
the natural waters dowmtreaJll unfit for 
drinking. In some cases, these waters are 
round unfit even for bathing purposes. Let 
me give or yet another instance and sho .. 
bow serious tbis problem is. I happened 

I 

to be in America some years ago. 
University students wanted to have I a 
Swimming competition in the Hudson rivet 
there. The authorities warned that the 
river was polluted. Still, the boys bathed 
in the river and four of them died. Perhaps 
the same would ha\c been the situation in 
OUr Ganga also, but for the preventive 
measures taken by the Central Ganga 
Authority to purify its polluted waters, 

Sir, wat!!r pollution is responsible for 
the outbreak of cholera and gastro-enteritis 

in Delhi which has taken ~uch a heavy toll 
in the last month. 

Sir. the provisions of this BIll have 
been explained ID detad by lhe hOD. 
Minister. The prOVI~lon!> ~I\'e the Pollution 
Control Boards more powcr!> t han before. 
Apart from changt!::. ID nomenclature, as per 
the main 3lncndml:Ilt, the Central Board 
will have the right to carry out the function; 
of the State Boards In tbe directive.:. given 
to them are not obeyed by them and the 
cost incurlt.d will be IccovcJed as revenue. 
The Bill makes It obligatory on the part of 
a pe:-son to obtain the consent of the 
relevant Board before establishing or taking 
any steps to establish any industry, oper· 
ation or process which is likely to cause 
pollution of water. 

Another important prOVISIon is in 
extreme cases of violation, the Board can 
even direct closure of the offending unit 
and even stop the supply of water and 
electricity to that indu!>try. This is a very 
important and effective provision. 

Yet another important provi&ion in the 
BilJ makes the penalty for breach of its 
provbiom, stricter and hanhcr than before. 

Sir, this Bil I is very good and nobody 
can quarrel over it. But the real question; 
is whether it will be implemented properly 
and effectively. Similar provisions, suffi-
ciently strong, did exist even before tl\is 
amendment was brought forward. But tbe 
Pollution Control Boards have not shown 
enough cetcJmir,~tion to check the evil 
practice of Jetting loose millions of Jitrcs' of 
sewage and harmful effluent!> into our river 
systems. 75 per c(.·nt uf the pollution in 
Ganga stems from untreated domestic waste 
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and sewage discharged by riv.!r'lide mUllici· 
pplities lIke Kanpur, Allahabad, Varanasi 
and Patna. The question is whether the 
Pollution Control Boards will be strong 
~oough to take action against tht:se 
m~lDicipalies. Accordiug to one study. 
Calcutta is the worst offender in terms of 
i_ndividual cit es. It lets into Ganga abou~ 
;80 million Jitres of raw sewage every day. 
According to the latest report of the ('entral 

. Ganga Authority, out of 27 major indutrial 
units which hnve not taken adequate steps 
as per the directives of the Pollution 
Control Board. 13 are the Central Govern-
ment undertaking'i. These have not taken 
aoy measure\ in this direction. Thus, the 
Central Government is also responsible for 
the pollution of river sources. 

Water supply in our country is exten-
sively polluted. It IS borne out by the fact 
that nearly 80 per cent of our people have 
to drink contaminated water which is the 
carrrier of most of the diseases. 

This problem cannot be dealt with 
effectively unless we are able to generate 
public consciousness agalOst this; unless 
we are able to prepare action groups; and 
unless we are ready to help voluntary 
agencies which can take the responsibility 
of undertaking this work in their area. In 
this regard, I have heard that there are a 
number of uoluntary agencies but the,) do 
not get any encouragement from the Central 
Government JO the form of financial help. 

I suggest that they should be financed 
to carry out thIs Important work. Unl~ss 

thIs is done, this serious problem of Jetting 
city sewage water mto the rivers will not be 
controlled or checked. 

With these words, I support the Bill. 

PROF N G. RANGA (Gunlur) : ,Mr. 
Chairman, Sir. we are all in favour or'this 
Bill. We owe a debt of gratitude to 
lndiraji for having taken initiative in her 
speech at Stockholm ~Ieading for a clean 
mother earth and warning people against 
pollution. We arc al(\o glad to our friend 
Mr. Sinhji. who was the first Environment 
Minister, for evincing a very Breat int~rest 
In educating and cnlilghtcninl! our own 
Members of Parliament, through a.. sI)(CCial 
ComOJittee wh:ch he has been guiding all 
this time. 

There is air poUu:ior.. There is water 
poJJution. But we should see that they do 
not obstruct rapid economic and social 
and more so industrial development of ODr 
country whIch we are very keen about. 
We had factor}' inspectors. We know 
qL ite a number of them fell a prey to the 
allurements offered b~ b,g industrialists. 
Instead of helping factories to develop in 
more and morc: places and on right Jines, 
they had proved to be an obstruction. We 
do not W:1nt the administration of this 
Environment M mi<;ler to be an obstruction 
--to grow ae; bad an obstruction as factory 
inspecturs had been. There is need to have 
a monitoring agency to see that these 
departmental officers themselves do not 
misuse their powers We want more and 
more industries We want motor transport. 
We want Inland Waterways. We want 
Airway\ also. How to protect the environ-
ment? How to prevent pollution? For 
preventing poJJution, you need officers. 
These officers are likely to become 
cbstructive and also amenable to tempta-
tions. There must be a continuous agency 
in order to see that these people do not 
stand in the way of genuine all round social 
progress. Today what i(\ )"\appening ? Only 
today from Andhra Pradesh, we have had 
a delegation saying that 1he Centre is 
standing ID the way of so many of their 
projects being sanctioned by the Centre 
because of these environmental objections-
objections on account of forests, objections 
on account of pollution and so on. Similar 
objections or complaints also would be 
coming from various States. Too much 
of time is being taken by the Em ironment 
MJDistry here in giving their final sanction. 
Therefore. there must be a time limit ror 
various kinds of pollutions within which 
the Ministry and thelT Department and 
Officers should be charged with the 
responsibility of SYlDg yes or no-the final 
answer. Otherwise the delaying obstrUction 
will go on. Papers being sent from one 
Ministry to another. dilly-daUying and 
delaying in the end. with the result that 
the industrial development in various States 
is likely to be delayed. if not obstructed 
and prevented. Sufficient care has got to 
be taken in this direction. It IS easy to 
say that "mage panchayats and otber local 
organizations should be given the right to 
go op raisiD4J their pbjeciioDS. My irieD'd 
Mr Qureshi bas raised several ob~hons. 
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[Prof. N.G. Raaaa] 
He was genuine ; he was rigbt in raisins 
these objections. But are tbey correct 
objections? Who has to examine them ; 
and then, within what time has a decision 
to be given? These are questions that 
baw lOt 10 be discussed, they have got to 
be settled very carefully by the Ministry. 
If we leave it to the local bodies, the local 
bodies as you all know suffer from their 
own politicaJ troubles. Tbere is every 
likelihood of a lot of injustice being done 
to one party or tbe other. But at the 
same time, their cooperation is also needed. 
Their viailance is also needed. So, in 
cooperation with the local organizations, 
decisions will have to be taken by the 
autborities. If at any time there is 
difference of oplOlon between the 
representative organizations in the local 
areas and the officers, there sbould be 
something like a Lok lilla/at or whatever 
it is. There sbould be another authority 
to decide finally. Otherwise, injustice is 
likely to be done ; or corruption is likely 
to creep in In these directions, care will 
bave to be taken. We must remember one 
thina : this country is not yet ready to 
assure tbe people of pure water. unpolluted 
water, not to speak of unpolluted air. 
Then again, for most of tbe washing 
purposes in ruraJ areas, people depend 
upon the local canals, loeal streams; and 
then for drinking water also, in addition 
to washina their cattle and appeasing their 
thint, we are not able to make any 
arrauaements. Until and unless we make 
arrllftlCUXnts for all these things. there 
should not be any kind of an obstruction 
from tbe point of view of environment. 
Tbcsc local needs also will have to be 
tum into consideration, and something 
or tile otber bas sot to be done ; not in 
isolation but in harmony witb other 
acti ritics , that we develop in order to 
eJlSUR tbat pollution ;s minimIzed, if not 
eliminated. 

My hoD. friend Mr Qureshi bas drawn 
our attention to the load aetivittes. in 
rep.rd to pollution. Just closeby Oaadhi 
Danban. there is a factory. It aoea OD 
emittiQl any quantity or .mole. At one t... Indira Ji said tbat direction. had 
__ ... in order to ICC tIIat tbe amote 
itself ... treated in aucb • "., tbat it 
would .. be a daIJter to lite. .r do DOt 

know whether tbat ICbeme ha. .... 
perfected, has been implemented. and "ida 
what success. EBorts bave to be made in 
order to see. insofar as these factories 
whicb are already functioninl in varioua 
cities and other area. tbat the quantity of 
smoke that tbeyemit and the harm tbaa 
is being done now to environment is 
minimized. if not eliminated, by insistin. 
upon na:essary remediaJ measures to be 
taken by tbe management. 

1 do not know whetber any effort is 
being made; if so, by wbom. My final 
point is : who is going to implement this ? 
The State Government, I suppose, in most 
cases ; but in the case of these great rivers 
)ike Ganela Ji, Yamuna Ji and so on, like 
Krishna, Godavari, Kaveri. Narmada 
Mahanadi and all tbese ri vers, I would like 
the Centre itself to tate the primary 
responsibility, in order to see tbat they are 
kept as clellD as possible. But in regard 
to various other water resources it is the 
States whose beJp bas got to be JDvoked 
wbose cooperation bas got to be sougbt. 
And, therefore. tbere is need for perfect 
cooperation, or maximum possible 
cooperation between the Centre and tbe 
State Governments and tbe State Govern· 
ments sbould not be given the negative 
power of preventing either industrial 
development or social protection. 

MR. CHAIRMAN: Sbri Harihar 
Soren. 

17.00 brs. 

[ TrtUlJlatio1l] 

• SHRI HARIHAR SOREN (Keoltibar): 
Mr Chairman Sir. I rise to speak a few 
words on the Water (Prevention and Control 
of Pollution) Amendment BiU, 1988. The 
water pollution is posin. a .,rioua problem 
in the country. Some Hon. Memben have 
spoken on tbis Bill. I don't Wish to 
reseat tbose points. The poDutiOA control 
boards were set up a t the Centro at well 
as at tbe State leva I. The Ceaaral pollution 
control board look. alrer tho pollution 
coatrol aetivitiea m tile .... ioua Uaion 

• TrBDIlatioD ot tile Speecb Ortmany 
deliver cd 18 Ori, •. 



territories. Pol tat iOD CoDtrol measaroa 
were being undertaken through Centrat aDd 
State pollution control hoard. But the 
Ceotral and State pollution control boards 
failed to take necessary steps to control 
water pollution. Therefore water pollution 
bas posed a serioas threat to our society. 
If! bas become our National problem now. 
We have to tackle tbis problem very 
carefully. However, I thank tbe Bon. 
Minister for taking a series of measures in 
this di .... ction. The water pollution control 
bill was passed in tbe House in 1974. Bu. 
it was not effective So in 1978 the tben 
lovernment amended tbe Water (Prevention 
and Control of pollution) Act, 1974 to 
remove certain practical difficulties that 
were faced in the Implementalion stage. 
But it is regrettable that tbe Act of J 978 
also could not produce good result. 
Because tbere are certain lacunae in that 
Act. Therefore, tbe government felt tbe 
need to brinK a new amendment Bill before 
tho House. Some very good provisions 
I,ave been made in this Bill. I donot 
WaDt to say any tbing on 
those provisions. J bope tbe Bill go a long 
way in controlling water pollution But it 
is always found that a group of people 
particularly the lndustrialist donot adopt 
the measures to control pollution. They 
are rich people. They have links in 
government offices They influence tbe 
govermnent officials. So I request tbe 
government to be very c~utious and ~e 
tbat the action IS taken agamst those people 
so lhat tbe aim of the government to 
control pollution becomes a great success. 
Sir tbe government IS giving priority to 
sol~ tbe unemployment problem in the 
country. Therefore a large number. of 
Industries are being set up to prOVide 
employment to the unempJ~yed. But i! is 
regrettable tbat the Industnes a~ causln~ 
water pollution and tbereby causing barm 
to tbe society. So, we bave to create 
aW&relICAS amona the people, so that tbey 
CaD raise their 'Voice against the Industrialist, 
the fach)ry owners who are responsible for 
pollutinl the rivers. Therefore, ) would 
Ute to request the Minister to see . th.at 
action is taken apinst tbe IndustrialIst 
cau • ., pollution. He has to see tbat Act 
ia eft'ecti.eb implemented. At tbe same-
ti_ lao Ibould .. tmao .the media to belp tbe 
people _ tIds reaard. 'I1Ie voluntary 
orpDilatioal "ouN be eDCOIJI'IItOd to boIp 

the people so tbat they caD liabt qaiala 
this social evil. 

As you know Sir. water pollution i. 
cot a problem of a particular State. 
Almost all tbe major rivers in the couotl)' 
are getting iJlcreasinsJy poUutt~. TIae 
poJJutlOn control boards have studied 
rIver basins of Ganga, Yamuna aDd 80IDe 
otber rivers and found that they al'e 
pollutted .. Unfortunately Ganp is the 
most pollutted river in tbe world. It is 
heartening to note tbat ganga deveJopmea. 
authonty bas been set up under the 
Chairmanship of tbe Prime Minister Sbri 
Rajiv Gandhi. The State Cbief Ministen 
are involved lD the implementation of the 
pollution control programme. I hope ahe 
programme will be a great success. 

Sir, like Ganga, Yamuna riv~r is allO 
getting pollutted. Industries discbaqe 
chemical emuents etc. to tbis riwel'. 
That is thl! maID reason of tbe pollution of 
Yamuna. Then I would like to say a word 
about my State Orissa Mabanadi is the 
largest river in tbat State. A study under-
taken by Sambalpur University opines tbat 
river Mahanadl is pollutted due to tbe 
Paper Plants set up at Brajraj Dagar and 
Chauduar in Orissa. Besides. some Indus-
(ries set up in Madhya Pradesh are causiaa 
pollution to (he Mabanadi water. Ac:c«diaa 
fo the study Mahanadi \\rater is now very 
much contaminated and not fit (or human 
consumption. Besides Mabanadi, Brahmaai. 
Baiterani. Subarnarckba and some other 
rivers are getting increasingly poJlufted 
day by day. The MuniCipalities and 
Industries located on tbe bank of I.hese 
rivers are causing pollution. As )'011 
know Sir, Orissa is a poor State. PotabJe 
drinking water facdity has DOt been pr0-
vided in the Entire state. TbeJ'ef'ore people 
depend on tbese ri vcrs for drinking water. 
(or taking bath and also for iniption 
purposc. The washermen wash clothes and 
the people bath their cattle and other 
animals in these rivers. Tlacrelore the 
water pollution of these rivers caDDot be 
checked unless the poeple are aware of tbc 
adverse dfect· of usina pollultcd water. 
Jl is very ........., 10 adopc scientific waJS 
and meaaures to check water poJlutioa. At 
tba .me lime. we have to see the ....... 
tIeDCI of our- seciety. The people Ale lea., tile YiUaeet aad COIDia8 to towas 
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[Shr! Harihar Soren]
and cities in the hope of getting some job
or the other. Once they get the job they
settle down in the cities. In the process
the population of the towns and cities is
increasing every day. With the increase in
the population the accumulation of
Municipal waste is also increasing. We
have to take necessary steps so that the
Municipalities do not cause pollution and
the effh.l:~lIi!'. are not left into .he ne arty
rivers. But in this Context, I would like
to say that the Industries and Municipalities
should be adequately financed so that they
can take up adequate water pollut ion
control measures. The conu 01 and
prevention of water pollution requires not
only channelising the flow of city sullage
and water waste into a sewage system but
also the installation of treatment plant
and their maintenance involving substantial
capital investment and recurring costs.
The local bodies cannot finance these work
without support and financial assistance
from the Union and the. State Governments.'
Therefore, I request the Centre to do the
needful in this regard. Sir; I was listening
to the speech made by the Hon. Member
Shri Digvijay Sinh. He urge upon the
government to provide necessary financial
support to the Municipality. I support his
argument which he made in this regard.
If some individual, factory owner or
Municipal authorities do not take adequate
steps in controlling water pollution despite
getting assistance from the government,
they should be awarded with stringent
punishments. At the same time I request
the government to see that the law enforcing
agencies implement the prevention and
control of water pollution Act effectively.

17.10 hrs.

[MR. DEPUTY-SPEAKER in the Chair]

Sir, the Hon. Minister is now aware
that some State pollution control boards
are not taking any action against the
Industries causing pollution. If the State
pollution control boards are delibrately not
taking action against such industries the
Central Pollution Control Board or the
newly named Centre State Pollution
Control Board should take action against
those industries. The government Of the

,~}~:~l
Central Pollution Control Board is~i)

!'"
going to be empowered 10 lake '~1~

, .-~,
action against such industries. Sir, I thank '~
the government for bringing such timely
bill in this House. But while implementing
the Act government should see the condition"
prevailing in our society. The government
should study the at! it ude of the people
whether they have any idea about the Act
made by the government for them. How
far they are able to observe the provisions
made in the Act '~l! these aspects should ~_
be looked into before enforcing water fl
pollution law. Lastly, I would like to say a ;~:~
word about the people living in the villages. ~
They use the water of the ponds or the ;'"
rivers. They use the water for different ~"
purposes as they do Eat have any other itf
facility in their loca lit ics. So they should .;~'l
be provided with basic amenities like· ,-%,l¥'l
toilets etc. so that they do not pollute the;~~i

"·;:·°:__1
river and pond water. This thing should ?Zi
also be taking into conxiderarjon before ',;1
implementing the prevention and control J'j
of water pollution Act. 1 am saying this:l~j
because 90/,) (l'f the rotat poi)ula!~'01'I ie ti
living in the villages. Therefore their .
difficulties should also be removed. While~,
cleaning the major rivers in the country">"
steps should also be taken to clean the
ponds in rhe villages.

.... ':'

Sir, we have given a lot of power to the
Central Government to deal with the
Industries causing air pol/ution The Hon.
Minister is not giving environmental
clearance to the Slate Government or the
private sector unit s who are not making
adequate air pullution control provisions. .
In the case of public sector or the private ~,J"

. . . ~-.',",
sector unit s who are causing warer pollution iiil"
should, also be punished. I hope the j;;:
hon'ble Minister will not adopt a liberal~j'
attitude towards such units. ~:l

.....;.;

.~
~!;
''t':V;.1

SHRI VIRDHI CHANDER JAIN
(Barrner) : Mr. Deputy Speaker, Sir, I
s~pport t~e \Vakr IPrevenuon a.lld Control ',i
or Pollution) Amendment Bill, J 988, . i.n
which has been introduceJ in the House, 1''2
The most important amendment is that if .>./,1".
the state Board does not fulfil its duties J ,
and does not follow the directions of the' ,
Central Board, then the Jailer has a rigbtA I

-1 ~
to perform the duties of the former and J .
solve the problem of water pollution. :1

With these words I support the Bill.

'1
'i



.sec()ndly, .the provision made ill &III. 
IIUJ rcprdiog severe punisbment is a very 

.aoQII provision. Besides, there is also a 
tRrO,yjajoa in it that if someone wants to 
MtaliJli,b an industry, then be has to take 
:~ J)CIDJission of the Central or the sa •• _r •. 

.It is a matter or bappigess t~t 

.PAJer pollution has invifed t.,be 
~~tion of the whole workL 
~Je boo. Prime Minister also took keen 
int~rest in it and on her initiative .a 
.~Nrate new Department was created to 
. Jook after this problem. When this 
d~'partment was constituted at the Centre, 
t.be stales also set up similar department. 
The Environment Department is functioning 
i.o Rajasthan also and a Board has also 
«en set up in this connection. It bas 
beoe6ued us a great deal. 

Now I would like to diSCUSS about 
pr_IelRS of my own constituency. Balolra, 
hNihPllf aoll Pali are I he areas a<.ijaceDt 
to my constituency. The problem "r 
pollution is ever prevalant there. Our 
bon Minister had loured the Pali area aod 
IuId .seen the treatment plants also. The 
.-;xtellt to which the benefit should have 
been recdved by our industriaHsts with 
t.b_ tre~tmenl plants has not beeD accrued 
to tbem. Resid..::., the work of water 
pprificatioD has also not been done. 

The Central Government and tbe 
.Rajasthan Government have not yet 
dCQded as to the kind of treatmeot plant 
""bich wi]1 be mosl suitable to cbeck 
poUu,U.o,o due to dyeing and prjnliDg 
~"'.ies in Blumer, Jodhpur aDd Pali. 

,IIUhis co.nnec.r.ion the Rajasthan GOiccn-
~nt (lnd the Central Government should 
issue clear cut instructions to the 
in4ustriaJists 8S to which kind of treatment 
plants citn prevent I'ollution 3-4 industria-
tists in my const ituency have jointly set 
up a treatment plant but its impact bas 
~n only to the extent that only 70. per 
Of'nt poHution has been rctJuced by inst"l-
till caustic plants and t he rest .of 36 per 
cent Wllution still remains. I want that 
ceirt percent pollution may be prevented. 
lit this connection, you sho~ld make eftry 
effort and 'live susaestioos to the srnat .. 
~hJ ,,",vstrla.'tsts. It would he better if 
.. 0saVal aOYll'~nt. tho R"~ 

Government aa4 tile iJ)dqstrialisfs t~ 
contribute aDd .help in preventiog pollution 
by seHilll up treatmeDt plant. Cent .... 
Oovemmeat sboufd tate wbole heart .. 
inteRSt in dda. -

lust DOW. ODe 01 my friCQd. w .. 
~jD.J ....... iOJl about BaJotra aJI!I 
,Jodbpur ,reaion. bJ fact. those .areas haw 
beep b,ldly hit. ~ .ictfJt~e laod haw 
lost fertility due to the polluted wat. 
baving entered there. EVCD tbe water in 
tbose areas b .. torDed 80 brackish that it 
is injurious to. health. The same is the 
case witb Pali aod Batotra too 8Ild serious 
dam. bas been done il1 the ruraJ ueas. 
Therefore, it is essential that the ~ 
Government should take up dB, is_ 
because our area has earned bad Dame ill 
this regard. Even the oewspapen &Ie 
aiViD, wide publicity to tbis issue. 80 
concrete steps are required to be takea ill 
tbis resard. EveD the industrialists waat to 
stop this pollution. The provisiOll8 which 
have been made io tbis coDl1eCtion ate 
quite stringent aod in ract tbey sbottld be 
so, but you should penalise the gaifty '" 
adopting these stt'tct provisions. Howe.,.. 
befele resort;. punitive measUNS apiMt 
them, we sboukt live them proper s ..... 
tions and extend co-operation .0 that ..., 
ma: run their small-scale and oottaae 
iodustries polhltioll free. Now the proWClD 
of air-pollution besides water polJutioB ... 
arisen in the bi. cities. Ahmedabad hat a 
1m of factories aI1d darina my visit tt.e 
I found that the atmosphere there is 80 
polluted that one's wbole body and clothes ,.t spojlccl ,b, the;tibes w.ilhia a da,. The 
implication is that *aIJpOSP,bae is ~. 
10 this regard all the factorics-wbich have 
already been established BOd those 
whicb will be establisbed in futuro wi,l1 
bave to take permission but before tbat 
)'OIl need to consider the problem of the 
factories afreacly establislled ad wbiclt 
pollute the ahDolphm: and air. U tlJis 
problem is not CGIIIi.tered. thea it will Id 
evea more 1OftI'e. It is aft riaht that DOW 
(acto.ies ud '_sbies litely to be act .p 
ill fature wilt hIwe to otniB pelmission 
(J'OIII ~.to"" bat you Deed to tate 
~ ItepI i. nprd to the old factories 
wIIIcIt crate air poIIlltioll E. Yoa an 
tlltlll& ..... liD repni10 tile riftH. Oar 
... f PrIme . MiDister 811rimati ..... 
0 ... ( ... ...0 ............. 
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[Shri Virdhi Chander Jainl 
Ganga. A demand is being raised for river 
Godawari too as has been by Shri Ranga, 
I can also make similar demal"ds about 
other rivers such as Yamuna etc. The 
implication, tho!refore, is that there is a 
heavy demand but it is qUite essential to 
see as to how the Central Government 
arranges for so much of funds. You will 
have to arrange for funds. You will have 
to arrange for the f"ods and give priority 
to it. 

Besides. Shri Ranga also' talked about 
environment. h is also essential to see 
that this may not become a hinderance in 
setting up new industries. The disposal 
of file should not be delayed. it should be 
prompt. Today the file of Mlncrdl Derart-
ment is sent to the Department of Environ-
ment and the file of Commerce Deprlftmcnt 
also goes to the Department of Environ-
ment for its clearance. My sUJmission is 
that you should arrange for the quick 
disposal of those files without any delay 
and not let any situation of hinderance be 
created. From my point of view. you 
should also take keen interest in your 
Department of Environment. You should 
mak.e a quick disposal of aU the files 
which come to you. May I know from 
you the data with regard to files of 
different Department cleared by the 
Department of Environment for the 'ast 
three years, This wiU show as to how 
your department is functioning. 

With these words , support the Bill 
which has been introduced. 

[£II,lish] 

SUR) VJJAY N. PATIL (Erando)): 
Mr. Deputy Speaker. Sir, I rise to support 
tbe amendments to Water Pollution Cootrol 
Act. It is well koown that, with the 
industries in tbe country and with mOle 
urbanisation and the migration of popula-
tion to tbe cities, the water pollution is 
iocrcuing. It is not only a problem for 
a dovoJopins country like ours. Even in 
developed coUiltries like Germany, water 
pollutiou iI very severe, It is said that if 
)'OU dri.ok haIf·a-spooll of water from the 
tl\'C'r D:umt,c, you wilt ~et several diseases 

\\hch l'Je tru In Jlled through water. It is 
a very serious prohlem which needs prompt 
attention all over the world especiaUy in 
certain areas where there is a cluster of 
chemical and paper and other kinds of 
indlJ"Itries and distilJeries which are discharg-
ing harmful ch~micals in thousands of litres 
every day all over the country. This BIll 
seeks to bring in its fo!d the States of 
Himachal Ptadesh. Tripura and Manipur. 
Varions State Governments are taking 
strong measures for controlling the pollu-
tion but they are not enough. An hon. 
Member has mentioned that the main 
cause of pollution of water is because of 
the discharge of municipal drains, Many 
municipalities in thi., country do not have 
sufficient Budget to treat these effluents, 
discharges comlDg out of the city's lanes 
and industrial areas. It is different with 
cities like Delhi where we have very huge 
sewage treatment plants in ditlerent areas. 
We have started to control the pollution 
In Ganga But what about the other rivers 
in the country ? What about the other 
States? Take for example, the State of 
Maharasbtra A large number of indus~ries. 
especially chemical industries are there. I 
would like to give the example of my 
Constituency. We have got paper mills by 
name Pauchsheel. I t is eGutlinS lot of 
harmful chemicals in river Tapti. Many 
times the local MlA complained to the 
concerned Government authorities but it is 
not much helpful and, that is why, I wouJd 
like to thank the hon. Minister. The 
Ceutral Government have now empowered 
the individual to go to the court to lodge 
a comp1aint after giving 60 days notice to 
the Board or to the officers authorised in 
this behalf This will help the local people 
in t hat area to get justice against tbese 
culprits. Tbese IDdustrialists say tbat the 
electric supply was not there for regularJy 
treating tbe chemicaJ effluents. Many times 
the water samples which are taken from 
nearby river and lakes are to be sent for 
checking at a distance of 200 or 300 Kms. 
where a Jaboratory is situated. The 
laboratory is generally situated in big 
towns. Here allo. I would like to urge 
upon the boo. MlDister of EDvironDJent 
and Forests to sec that we hive some 
mobile vehicles and ftyins squads Which 
would visit luch industriaJ "Justen and 
make surprise checks. They IbouJd take 
water samples and find out the harmful 
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chemical contents discharged from these 
indultries and live them salutary punish-
ment then and there. Only tben, there 
will be some control. So also. for treating 
tbe sewage water or harmful chemical 
contents that are coming out of tbese 
industries. we should encourage the use of 
windmills and solar energy so that they 
can get electricity 24 hours to a day. They 
would be helpful. Then, there will not be 

'any excuse saying that electricity 
is not being supplied for 6 hours 
or 10 - hours etc. in different 
States. We can consider this in Tripura, 
Himachal Pradesh and Manipur and 
especially in the hilly areas. We can ask 
the industrialists to have windmills along 
with their other machinery for the produc-
tion of their oroducts. If once tt-ese 
windmills are established then 'hey will 
run 24 hours and treat the discharge of the 
industries. 

Further, the industries are of different 
capacilles. If a paper industry is of 
30 tonnes capacity. then the amount on 
percentage of harmful chemical conlents 
discharged is more. If it is of 90 tonnes 
capacity. then tbe amount of harmful 
contents discharged is of lesser percentage. 
Tberefore. for sucb industries, we should 
now think of giving more capacity rather 
than starting small industries .•. 
(Interruptions). In this connection. I am 
glad to note that the Government is 
making provision for raising money through 
the issue of bonds. 

Lastly J I would like to make ODe 
important point. A time has now come 
for us to reconsider our religious sentiments 
also. What is happening is that dead 
human bodies are thrown into the river. 
In this case also, we have to teach tbe 

... people either to burn the dead bodies or 
adopt some other methods for disposal of 
tbe dead todies. By dOing this, the pollu-
tion in the rivers can be reducc:d. 

With tbese words, I thank you for 
giving me time. I support the DiU. 

MR. DEPUTY .. SPEAKER: Now. we 
are tating tbe next ilem-HaJf·an-Hollr 
Discussion. Shri Saifuddin Chowdbary to 
~re8t ... 

Since be is not present in the House, 
we now proceed with the existing Bill. 

Shri Sbantaram Naik. 

SHRI SHANTARAM NAIK (Panaji): 
Mr. Depu~y-Speaker, Sir, I stand here to 
SUpport tbe BiIJ moved by the boo. 
Minister of Environment and Forests. In 
fact, I would have liked jf the three Bills 
relating to Water PoJJution, Air Pollution 
and tbe general Environmental pollution 
had been consolidated into one legislation. 
Sometimes, when we find some lacuna in 
the Air Pollution Act. we bring an 
amendment. Wben we find some lacona 
in tbe Water Pollution Act. and some 
provisions which are detrimental. then we 
bring a separate amendment to tbat Act. 
At tbe same rime, we have a general 
legislation on environmental pollution. 
At this stage, no programmes as such 
are creah.d. Wby not have a 
consolidated legislation for the entire 
environment in whicb specific cbapters on 
water pollution, air poIJulion are included 
so that at one given place, we have a 
consolidated legis]ation ()n environment. 

Tbe other aspect I would like to stress 
bere is tbis. We have now the Ganp 
Cleaning Project witb the respect to which 
our hon. Prime Minister bas taken special 
interest. I had the occaSion to go to the 
entire area of the Ganga Project. I have 
verified myself eacb and every aspect 
relating to the Ganga Project and how 'our 
Secretaries. officials are "orkina to make 
it a success. At the same time, here I 
have to stress tbat industries which are 
situated in these areas, they are not doing 
their job of contrOlling poUution ~r coo-
trolling their effluent. Therefore, it is my 
respectful submission that the Governmeot 
should not take up tbe responsibility 
of the industrialists to control poUution 
created by tbe industrialists, because the 
Government sbould make the industrial 
units responsible to look after their cmucot 
plants. And the public money should not 
be wasted in controJlioa the pollution 
created by these industrialists. This 
amount which is spent on tbe G&Dp 
Project should be exclusively spent for the 
purpose of clearing the city etDueots and 
other eftiuents which flow in the G .... 
R.iver. nis aspect has to be considered. 
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(Sbri Sbantaram Naik] 
Second1y. although the Hon. Minister 

has stated that several notices have l'een 
giV"!n under this Act asking them to close 
down their units, yell I do not know 
whether aoy snbstantial num~" of 
induitrial units ha\'e been closed down or 
Dot. The industrial units which are sick 
and wbich would not have olherwisc gone 
for production. have dosed down. But 
industries which are a(;live aDd would like 
to continue, such industries have in one 
"ay or the other avoided notices under 
this Act. Therefore, J would humbly 
submit that "ithout fHIJlllg into the J'fes-
sure tactics of these indul-tual units, 
notices to close down these Indul,tria) 
units \o\hich do not foHuw the norms Idid 
down by the Act, should t-e t.aken 
vigorously. No doubt, they shouJd be 
given reasonable opportunity to reply to 
tbe nolicu. After ~hich, If they refuse to 
comply with tbe notice of the Government, 
GOYernment should take steps to close 
down these units. 

AnotMr aspect WhlCh should be seen 
is that there may te certain units whi. h 
desire tbat such ~ teps for contro1li ng 
P\lUution should be tdken. But, in fact, 
dley are not able to take up this because 
ef-4ftJanciaJ reasons. In such cases policy 
fJf the Government has to be laid down 
and if the Government can pump funds into 
these industrial unifs, it should pump in. 
Bwt if the GoveJ nment cannot, then these 

tllths shOtttd be told str.lightaway. There 
are, to my knowledge, such units which 
realty cannot. So, the GO"'ernment has to 
decide whether these industrial units should 
continue to function as it is or should be 
dosed down. Here, more than a Jegislati('n, 
some sort of badsround policy is 
reqt1'fed. 

Another very good aspect of tbis 
legislation is that a private complainant can 
81'Pfoach court of Jaw complaining about 
the pollution. This sort of provision has 
been included in several legi .. Jatjons in tbe 
last two-three years. ThIs is a \v"!lcome 
.jan, because certain inspectors who are 
normaily catrusted with such legislation they 
cooper-ale wirh (he complainaols. If you 
6k a complaint with them, tbey SODXtlD)Cl 

10 band in glove" Uti the iodustriai'" 
and tlo Dot fiJe tbe complaints. :rbrouIb 
this legislation, it is the right of the citillcD 
to go straigh.away and apPl'ouh.tIIe 
courts. No doubt, Q citizen may aot 
practically go. But some associ ..... 
which Jook after these eDvironmeafa) 
aspects, they can directly 80 to tbe court. 
Therefore, this provision will help thole 
people who in the interest of society w~~ 
ItJce to go to the court to protect tDe 
eR"ironmental aspect. 

l.3stJy r would submit that in aJl c&ses 
~here prosecution have been launched with 
respect to environment it should be seen 
that pro<;ccution machmery effectively deals 
with these cases. These arc technical 
matrers anti if there ale any loopholes tbe 
court may ult imately disll1i~s the case on 
technical grounds If need be we may give 
special traming with regard to cnvir onment 
10 rhe prosecutors so that they may take '!Jp 
these cases effect iveJy • 

SHRr JAGANNATH PATTN.uJ( 
(Kalahandi): Sir, I rise to support.~ 
Bill. With the illcreased tempo of iJi4.us' 
trialisation need had been felt for ~h 
a Cemral legislation to prevent and CQatr-q1 
pollution of water. The sjngJe biqc;st 
pr.oblem facing us today is bow to "'" 
wat\)r cJean and how to deiln the po"-<! 
9t'ater For this many sCieoliik ~s 
bave been devised hut I wa .... t to urge "'INJn 
th~ scieutists to fiod out cheaper way. to 
extract other contaminants -in tile ~_r 
because to pUrify water and to clear it 
from conlamination are t~o ~ides of tbe 
same coin. 

Further what we are obser\fj~ is that 
the Central Government rural water i\IPIlIIy 
scheme are supplyi.ng drinking wa.ter "'bi,h 
is unfit for human cunsumptiun. Thts is qr 
account of purchase of sub·staAdard (API: 
mateJial. filuJty ,planning, Ailfcr.age .-ad 
wastage which ba\'e jeopafdi~ed the ~e 
rural drinking water supply schemes. The 
recent greatest human tragedy in Delhi;s 
.on alXotmt of sub-standard raw material 
and piJferase and many people did 00 
accoun. of watel-oorne diseases. Further 
on accoUDt of def<lrestation t.he .round 
",~er level;. loing heww and there is .no 
nclliltje <U water. I( (bi. trend CO_IIIIC. 
it will add to our problems, So _,. 



.... SUNS whicb we He ,oin, to tate in 

.be ease of envi'l"Onmeni shotlki be iMpte.. 

.-ated here also. Although I feel toft8-
uiliSlttioD and irrigation are equally impor-
.... yet their deyelopment should not be at 
alae cost of et'Iyironmem and water pollu-
tion. The greatest challenge that the Hifure 
generation is going to face is Ihat of 
environment and clear drinking water. No 
dou6. irrigation and industrial growth are 
t,,"portant bul environment and clean drink-
_ water is the supreme. For the sake of 
irrigation and industry we cannot play with 
lhe (ate of our future genera'ions. There· 
fore, water pOIiUI ion schemes sdould be 
implemented "ery strictly. If anybody 
waAts to take polit icaJ advantage. as he 
has been done by the hon. members opposite 
today. we shoufd not bother became it is 
tile greafest chlfllenge t"at the future rrnm·· 
thld i'! going to face. At the same time, 
wt should see th It there is no unnecessary 
t~d fapism in respect or irrigation and 
power projects. I find a very good provi-
sion has heen made to the Bill. VIZ. 

".11 is a proposed 0 make it oblilatory 
on rhe part of a person to obrain .he 
consent of the relevant Board for estab-
JishinR or tllktng any sters 10 establish 
any indWitry operation or f.n'DCeSS whieh 
i~ likely to cause poUution of water and 
atso to empower the Boards to timit 
their con!:ents fllr sUltahle periods so as 
to enahle them to mOnitor ohser\'ance 
of the prescribed condillOns." 

This is a gooJ provl~lon. Many mem-
bees have pOinted lhat Ifldu!>rnalhts ale 
l.ecommg careless and they should be 
broutlht under the law and slnct Imple-
mentation ensured. Another thang which 
i~ mos. important is (0 .:reate public aware-
ness. 

Without public awaren~Ss and mass educa-
tion, all this despite our Jelislnlion, wlU 
not be implemented. There Is a provision: 

·'Cv) in order to elicit public coopera-
tioo. it is proposed that any peNilOD 
should be ahle to complain 10 tbe COWl 
repldin, violations of the provisiOils 
of ,be Acl after livUlg a notice of sillily 
da,s 10 .he concerne4 Board or the 
o~r authorised in tlais behalf," 

By this, public awareness aDd public ~ 
ration wiJ) definitely t-e there . 

La!t-ty. I \\-am to thank the Minftlm' 
for bringin~ forward this Bill. Any 8tf"ict 
Jneuares for the satke of getting water ftIld 
dean environment should be we1col1le. 

SHRI MATJ CHANDRESH KUMARI 
(Kangra): Mr. Deputy Speaker, Sir, I 
welcome the Bill which has been brought 
forward by our Iton Minister to prevent 
poHution of water In this BiH, most of 
the astleCfs wbich have been t afc~ft info 
considerafion, are relating to industries and 
to see that waste matter of the ind_tries 
does not pollute the water. I would like 
to point out that pollution is not caU&ed 
onfy from industries. In the hilly areas. 
we hne the problem of soil erosion The 
!Oil eFOSI<'n also causes ml.cb poItutioJt in 
me major river which f19w 
down to the ptains. But peOJtle ;., the 
Parliament tend 10 forget about the Mtty 
areas and just think about the irMhts.,ial 
areas which are heavily populated 

I would like to highlight that after 
heavy rains, the soil gels eroded and it 
goes into the major rivers making the 
water very dirty. It causes illness and 
infection. I would request tbe Central 
Government that they should take special 
interest in preventing the soil erosion. I 
feel that I should bring to the notice of the 
Government through you Sir, that the soil 
erosion work is pn.scntly being looked alter 
by three departments, namely. the Irrila-
tion Department, the Forest Department 
and the Department of Agriculture. Now I 
feel thai soil erosion \\.ork should be given 
entirel} to the Forest Department and the 
Environment Department. Then, tbey CAD 
see that soil erosion does not damage oor 
drinking watel resources. I request tbat 
~t-etiaJly in the mountainous areas. they 
should make small chttk-daftlS and comt-
ruct retaining walls wherever ttle erosion 
takes ".ace Due to the soil erosion a Jot 
of waste maHer comes info water ",bich 
causes much infe'Ction. 

I would also like 10 brina &0 abe nOliee 
0{ the Mmister loa' in Himadtal Pr .. sh 
we do Dol ha~e many jodus'ri~s. Bur .. ~ 
have Jot of min in, or slate and Jimestone 
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which causes enormous problems to the
people in the areas like Solan, Simla Kangra
This should be treated as an industry. It
is also damaging the water sources. It not
only pollutes the water but also the environ
ments. The provisions, which have been
mentioned in the Bill, should also be
applicable to mining of slate and lime-
stone.

There is another problem being faced
in Himachal Prndesh. The waste materials
like infected bandages and cotton-wool used
in the hospitals, and just dumped on the
roadsidcs , Due to rains, these get washed
away into the drinking water system caus-
ing further infection. I have heard that in
the recent instances, which rook place here

the cholera infected di sposable syringes were
thrown away. They get washed into the
water and caused further infection. There
should also be a check on the hospitals so
that they dispose of the waste matter in a
proper manner. Thus, it would not cause
further infection.

I would now come to the negligence of
the NDMC. The NDMC people are also
not doing their duties properly. You must
have seen for yourself Sir, that all the
garbage that we throwaway sometime lies
for weeks together before it is taken away.
This garbage further goes down in our
drinking water system and create health
problems. Even in big cities, sometimes
sewage is discharded into the river at such
a place that it goes and contaminates the
drinking water system which is below that
point. 1 hat means that the drinking water
system is downstream and the sewage is
discharged into the river upstream and the
contaminants drinking water. All these
things need to be taken care of.

As I said, while the industrial waste
material is being taken care of and certain
amount of work has been done, but as it
has been rightly pointed out by many of
the hon Members here, it is not being
properly implemented. There is laxity and
people arc not enforcing the law on the
industries. Here, I would like to say that
the industries have an important place;
after all, they arc creating employment for
our unemployed people and they should

not be discouraged from coming up. But
we should also see to it that the people
who are putting up industries do no dis,
regard the requirements in this regard and
they should not be allowed to contaminate
water and pollute air so that our living is
endangered.
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Here, I would like to suggest that as
we are having disposal plants for industrial
waste material, similarly, the smaller indust-
rial units should be given good subsidy for
putting up disposal plants in their units
This should he done specially for the small
industries. which arc being put by the un-
employed youths etc.

Once again, I would like to remind the
hon. Minister the Himachal Pradesh has
the soil erosion problem which contaminate
the water and causes epidemics. This
should be looked after in a scientific
manner.

Further, very often, while putting up
any drinking water systems, we do nor take
precautions of seeing that water is properly
covered and channelised properly. For
example, in Palarnpur, water is taken in
open channels and given to villages in
Sulah constituency. All that water is con.
tarninated by the dirty linens which arc
washed there and that causes infection.

,.'>
~
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With these Words I thank you for giv-
ing me this opportunity to participate on
this discussion.

f 1ranslat!on]

SHRJ JAI PRAKASH AGARWAL
(Chandni Chowk): Mr. Deputy Speaker, Sir,
I support this Bill but at the same time J
want to draw the attention of the hon.
Minister to the difficultJes connected with
it. For instance, take Yamuna river in
Delhi. The condition of Yamuna river in
Delhi is very bad. You arc aware that
religious sentiments of the people are atta-
ched with Yamuna river. It has been an
old custom with the people of Delhi to
take bath in it. They even used to take its
water as 'Charanamrit', but today the
things arc no longer the same. Therefore,
1 would request the hon, Minister to make
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available more funds to the Delhi Adminis-
tration so that the Yamuna river could De
brought in the same condition as it was in
the past. Today MeD has connected 0111
the sewer lines with it as a result of which
the entire sewerage of the city falls into
Yamuna river which causes pollution anti
contamination of water. The religious sen-
timents attached with it have also been
burt thereby and our system of working has
also deteriorated in the eyes of public.

k Therefore. J want you to pay utmost artcn-
tion to it so that the river could he cleaned
up at thc car liest. Besides you might have
seen that condition of water supply lines in
the walled city is very pitiable. Sometimes
even sewer lines get connected with water
pipcs and the same water is used for drink-
lng purposes by thousands" of people,
Recently you might have seen that only due
to this polluted water the epidemic like
cholera broke out in some parts of Delhi
resulting in about 75010 300 deaths. I
would urge rhc Government to take mea-
sures to check the outbreak of such epide-
mics.

Besides this, there are a number of gar-
bage dumps in old localities of Delhi which
though do not come under water pullution,
but they do came pollution 10 a great ex-
tent, and as a result thereof the people
residing in the adjoining areas are in a very
troubled state. The employees of M,CO.
have turned a deaf car to it. In this con-
necrion , I had met the hon. Minister anti
placed these difficuities before him and he
had also agreed to call a meeting. 1 want
him to pay attention to il and 10 take
strict measures to check this problem. It
becomes very difficult to breathe even if we
pass through these localities The people of
both Hindu and Muslim communities live
in these localities and all of them arc
undergoing this trauma. J hope that the
Government wi l l also help us in this
matter.

There are open nullahs around Delhi
with as much as 50 fect breadth. The sew-
crage of the city is drained into these
nullahs. The condition of the people resi-
ding in adjoining areas is also wry pitiable.
It is very difficult for them 10 Jive there as
the areas arc full of pests and insects. A
"aricl), of stray cattle 1'0:1111 Iher,> freely I

hope the hon Minister will pay attention
to ir and will take some strong steps. The
Government should exert pressure on Delhi
Adnunistruuon and Delhi Municipal Cor-
poration; In my view. the Board which the
Government is. going to constitute cannot
exercise control over both these bodies
because by now these people have attained
expertise in shirking rcsponsiblhty by
simply saying that the population of Delhi
is increasing day by day. They are uncon-
cerncd even at tile death of the people.

Fourthly. I want 10 speak about the
increasing number of s:nall factories in
Delhi. Every type of person comes in Delhi
and starts his business by establishing a
small factory Many 01' such factories are
Acid Foct orics which pollute the whole ad-
joining environment. The people residing in
neighbouring areas of these factories are
fed up with the Iume and smoke emitted by
these Iac tcries They cannot breath freely.
The same is the condition of water pipes. I
would appeal to the Government tu pay
full attention to the solution of these proh-
lcms so that the residents of Delhi could
get some relief. I welcome this Fill. I
have only two main demands to make.
Fir st ly, the pollution of Yarnuna river
should be checked and garbage dumps of
old Delhi should be removed. I have also
some grievances regarding the defective
water distribution system of Delhi Munici-
pal Corpor at ion. You might have read in
the news papers on a llumber of occasions
that carcasses of animals a re found in the
water ucatmcnt plant from where water is
supplied to Delhi. Perhaps the Govern.
mcnt is aware of 'he matter and ail enquiry
into these reports is supposed to be under-
wav. But it is very necessary to check all
this things. So far as industries are con-
cerned, I pcrsonalj , feci that it is the staff
of Delhi Administration who arc to be
blamed for it for they hardly pay any atren-
tion to the problem and always try to
shirk responsibiliry.

Mr. De;1!!ty Speaker, Sir, today you
too might be feeling very tired because of
hard work you had ro put in (he morning.
Therefore. wir houi srca/,ing any further, I
express Ill)' thanks to you
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SHRJ N. roMBI SINGH (1 .... Mani-
pur) : Mr. Deputy Speaker. Sir, I support 
this Ameordmellt Bill. Sir. I have 001, a f_ 
pol,"s to make One is exlCt ly 011 the tiM 
of ....... Agarwal's point tbat the poItutioa 
in Yamuna is affecting abe Krislma Com· 
plex in Matbura. Mathur. DO more heIoap 
to U.P. alone. it belongs to the whole 
world. 

18.00 In. 

In tbe rain), season the Yamuna water 
is so badly polluted tbat it is not at all fit 
for tbe drinking purposes. I beJonl to the 
State of Manipur. People from tbe Eastern 
side, .Bengal, Assam and Manipur. come to 
Matbura to lake a bath or at least a mouth-
ful of the sacled water of Yamuna. These 
people are unaware of lhe extent of the 
pollution of tbe YalDWla waler. But tbey 
come here to fulfil their spiritual ethos by 
taking a bath in tbe sacred water of 
Yamuna river In 'his respect, I would 
request the hon, Minister for Environment 
to pa, special attention to river Yamuna 
also in the same way as they are dOing for 
the purification of river Ganaa. Yamuna 
bas got a very sbort course. It joins tbe 
Ganla at Allahabad Bur before tbis point 
also, you have to take some purifying work. 
If you do not take up any special proara-
mme to purify Yamuna, tbe Krisbna Com-
plex is Boing to be Ule worst suJrerer. There 
are certain stagnant ponds known as Radba 
Kund, Shyam Kund and Manasi Ganga. 
Thougb lhese are slagnant ponds. these are 
as sacred as Yamuna for tbe Vaisbnavas. 
Thousands of pilgrims on normal days and 
millions of people on sacred days take bath 
in [bese sacred ponds. Tberefore. purifica-
tion of these pond1 is abiolulely needed. I 
may mention here tbat Oldy after about 60 
years. the waters of Radba KllDd and 
Sbyam Kund were cleantd as a result of 
which there was some improvement. Simi· 
Jar is tbe posirioD with reaard to Manlti 
Ganp at Govudban. This is not merely 
a problem confined to Mathura. I would 
lite to draw tbe anenlion of the Govern. 
meat 0( India to pay equaDy special atten-
tioD to Xridma Complex, Bu&Ita Camplca 
-aDd .... Comple~ iQ Uttar Pr .... 

of~)...". all 416 

ItT .... ColDplex in Uttar Pre .. ,a a_' 
.. Iectod complCJt. I Would .. in __ 
.y point tbat River YallRlDa aad tho ..... 
lIut XUDds should be ptn'i6ed ~riodiclally 
aoc1 l'epiarly in order to keep. be WIllen 
clean. 

Now, I come to my State. 'Ole 8t._ 
0( Himachal. Manipur and Tripara '.~ 
DIOfttioned in tbe Bill and I be1olt, te 
Mtmipur Manipur is B billy place tbtd 
tbere is a valley sDrroll'Dded by bitls on all 
sides. The tOflOl1'Bphy or tlris Man~r 
Valley is such 'bat in this area. ftoods ate 
qutctly followed by drought. There are 
smaH rivulets and during the rainy season. 
these riVulets cause a lot of damaae tJecawse 
their CU1Teftts ate very powerful. Bat ~OOD 
after the floods. these rivers become s'81. 
Dant. There are villages on tbe river banks 
inbabited by uneducated viJlagers Who do 
not know anything about hygiene and tbe 
daoaers or pollution. During the Jean sea-
son when tbere are no r~ins and during the 
winter. these rivulets become tbe breedinl 
grounds for mosquitoes and other disease 
causing pests. Particular care has to be 
taken to protect the villalers from these 
problems. These vl1iage!ot comprise some 
tribal poe' ('[s also. People run piggeries. 
poultries a'IU some such small industries 
and they Ihrow al1 lba waste not required 
hy them into these river waters. Wben tbe 
rivers become siagnant. these .hinss cauee 
lot of POllutIOn. The \liIlagers ha\le to use 
these river waters only for all their needs 
because as I said earlier, after the floods. 
there ;1 water scarcity in the area. AJso. 
this valley is very slopy. I request the 
hon. Minister to pay speciaJ attention to 
the problems of ahe Manipur VaUey and to 
give it due protection, by giving all tbe 
necessary Central assistance to Manipur 
along witb Himachal and Tripura. 

Wita these few words, I tbaak )'OIl for 
li\«ioa me this opporhllJity _4 I also .... 
... "'00. Miailter for DOtiaa dowa.p 
.-lIts. f ho,e be ",it ••• IRe dlle c .. ,tl. 
~Dt thae ~nt8. 



..,. .."",1 'f)oaiU«dmr 
(Prohibition) Bill 

BlMDll l~ ",'('SAkA' "'tIM' (hn. "C_rroI 4)8 

~. 

~BSSAOES FROM RAJYA SABHA-
Conld. 

S8CRETARY.GBNERAL: Sir. I have 
.. report the folfowin8 messale racei\lOd 
from the Secret ary-Oenera I of Rajya 
Sabba: 

"In accordanre with the provisions of 
rule III of the Rules of Procedure and 
Conduct of Business in the Rajya 
Sabha. 1 am directed to enclose a copy 
of the Benam; Transactions (Prohibi· 
tion) BiU, I 988, which has been passed 
by the Rajya Sahha at its sitting held 
OD the 1st September, 19S8." 

BFNAMI TRANSACTIONS 
(PROHIBITION) BILL 

[Entlishl 

AS PASSED BY RAJYA SABHA 

SECRETARY GENERAL: Sir, I Jay 
Olt tbe Table the Benami Transactioos 
(Prohibition) Bill, J 988. as P8S5ft:! by 
Rajya Sabba. 

[Englllh] 

Mit. DEPUTY SPEAKER: Now the 
House has to decide about the exten-
sion of time, uplO wbat t~me they want 
to ait, whether they waDt to 
,it fCJlf half an hour or more? In tbe Jist 
wIIida I bave got, tbc.re are shll ei,ht Mem· 
bile wbo want to spoak. 

'PfE DEPUTY MINISTER IN THE 
MINISTRY OF SURfACE TRANSPOR.T 
ANb DEPUTY MINISTER IN THE 
MINISTRY OF PARLIAMENTARY 
AFfAIRS (SHRl P. NAMGYAL) : I think, 
let UI nteod the time of the HOUle by ano-
ther ODe hoor because tftere are a few 
more li0ii. Members wfJo .,lJIt '0 ,peat. If 

0/ Pollution) Amdt. Bill 

the hon. Members cooperate with us by 
beinl brief, I tbiRk we can finish it by 6.30 
P.M. Anyway let UI extend the time of the 
House by one hour. The bon. Minister can 
reply tomorrow. 

MR. DEPUTY S~AKER: I B it the 
setJ5e of tbe HOUM that the time of tbe 
House be extended by one bour ? 

SEVERAL BON. MEMBERS: Yes. 

MR. DEPUTY SPEAKER: The time 
of the House is extended by one hour. Shri 
Sribal1av Panigrahi. Be very brief. 

18.86 In. 

WATER (PREVENTION AND POLLU-
TION) AMENDMENT BILL-Conld. 

( Eng/I""r] 

SHRJ SRIBALLAV PANIGRAHI 
(Deograh): Sir, I support this Bill. The 
lingle biDest problem facing tbe entire 
world today is how to keep water clean or 
bow to clean poJlated water or bow to 
monitor and isolate potluted water 7 This 
is a very big problem not only in India but 
all over tbe world. I would read something 
from a report about India. Some study 
wal made in India tbat about 80 per cent 
of a city's .. ater sapply finds its way bact 
ioto the drai Dase system as domestic aad 
industrial waste aDd hundreds of millions 
of lUres of suUqe are dischaqed iDto 
water bodies or naJlabs \\titheut even beina 
primarilY trealed. Accordina to WHO 
estimates, about 80 per cent of tbird world 
diseases are transmitted by dirty water. In 
fKt stKh is tbe lev:l of oontamJaatiou of 
waiel tbat if all tbe world's water were re-
,....ted by one "'100 tile QllBDtity of safe 
clriakioa wat. would" only two litres. 
Further, accordin, to the National Hlmron-
menl EnaineeriDI Insiitute. 70 per ceDt of 
Jodia's iq'and water is unfit for human 
CQIlsumptlon. This leads to a loa 01 73· 
mlUlon work • .., clfaJS e\'ery Jear. ~tiD. 
the Datlonal cxdiequer more than IU. 600 
~peraaoum. 
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[Shri Sriballav Panigrahil 
Industrial pollution accounts for only 

10 to 15 per cent of the t(ltal river poHu-
tion on an averagc. But it is quite deadly 
because highly toxic substance are dumped 
into tbe rivers. The task of treating the 
wastes befoft! being discharged intG the 
river is done by only a few whom we can 
count on o,-,r fingers tips. Sllch is the mag-
nitude of the problem. 

Of course, this Bill is just a step in 
the right direction. But is it sutlicient? 
Considering the magnitude of the problem, 
it is not at all sufficient. We have to accele-
rate our activities, and we have to provide 
more funds for this purpose. 

I need not underline the importance or 
spend much tilne speaking about the impor-
tance of drinking water. You know that 
in the capItal city of Ind!a itself i.c. in 
Delhi itself there was a great tragedy. We 
are still flJt 100% free from it. Due to 
contamination in drinking water supply, 
cholera claimed so many valuable lives in 
the capital city of Delhi- what to speak 
of distant and remote areas. 

With our programme of industrialization 
the number of industries is on the increase. 
This problem is going to become more 

serious. So. necessary steps have to be 
taken. 

I would now refer to Orissa. There, the 
water of the Mahanadi is unfit for drink-
ing. According to a study conductt'd jOintly 
by the University College of Engineering, 
Burla and the Post-Graduate Department 
of Life Science, SambaJpur UniverSitY, two 
paper mills in Cuttack and Sambalpur dist-
ricts are mainly responsible for polluting 
that river. The news report says: 

"Pollution in the Mabanadi, the largest 
river in Orissa. has rendered the water 
at most places in Cuttack and Sambal· 
pur districts unfit for hUman consump-
tion". 

I welcome this BiU. This Bill is no 
doubt an improvement on the existing Act 
but the question is whether it is sufficient 
to meet the situation which is just alarm-
ing. Sometime earlier, in 1987, we were 

amending the Air Pollution Act; now we 
are combining both the Boards, viz. those 
dealing with air pollution and water pollu-
tion. But what f'prcvented Government at 
that time itself from coming before the 
House with similar amendments to this 
Act'! Why this lapse? What J plead is 
that more seriousness should be attached 
to this problem, and that it calls for serious 
thmking and concerted efforts to check the 
prevention and regulation of poJiution of 
water. 

Again. the Boards that are set up in 
the states, in many cases. are mere excu!'es 
when independent 'University or academic 
bodies have such studies and publish sllch 
dastardly reports. The Board~, in some 
cases, are under the clutches of the indust-
rialists who are mainly re~ponsible for 
polluting the environment and polluting the 
water. The Boards let ofT such industria-
lists, on the plea that tht pollution is within 
safe limit. 

When the State Boards fail to do cer-
tain work assigned to them, the Central 
Board will srep in, according to the provi-
sions of the amending Bill; and the Centrai 
Board wiil have to undertake their work 
also. i e, of the two Boards. Of course 
they are being re-named, or are bein~ 
combmed Steps will be taken. and there 
will be stiffer punishments. 

In pal agraph 3( vii) of the Statement of 
Object and Reasons of the Bill it is said: 

'for increasing the financial resources 
of the Boards, it IS proposed to em-
power them to rai~e monies by means 
of loans and debentures." 

What will they do with the money so collec-
ted ? Are they commerciaJ organisation 7 
They are not commercial organisations. 
Are they we)) equipped? AnywaY', J wel-
come this provision also, provided the) 
spend such funds prop.!rly on different 
projects, to prevent and regulate water 
pollution. 

Again I would draw tbe attcntion of the 
Government and say tbat it is time to 
create mass awareness in this reprd. A 
D"?~S movement has to be bui]t up, to 
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create awarer.ess among the people, includ-
ing the youth and students. People's parti· 
cipation. particularly at university level of 
students, )oulh and even of non·governmen-
tal organisations has to be ensured and 
again sufficient funds have to be provided 
along technical people etc., if they really 
mean business, Thefe should also be a 
time Jimit for thi~. 

J know in my own constituency, in 
Brajrai Nagar and in Talchcr there are 
public sector undert:'\kings, fertilizers plants 
thermal plants, coal industry, and all of 
them add to the poHution of the river 
Brahmani; so much so, the Voater down 
below is just untouchable. Jt cannot be 
touched. To whom shall we appeal 1 

Then we know the BirJas have got their 
Orient Paper Mills in Brajrajnagar which 
has been sufficiently published. Everybody 
knows that they have rendered the drinking 
water of the river M,hanadi unfi for human 
consumption. But they are I!:oing scot·flce; 
on this plea and thet are going on with 
their work. Publtc awareness should ~ 
<Tcated and the Government should take 
vigorous steps. The Boards should ensure 
this. What is happening is, it is slow 
poiwning. The pollution, water pollution, 
it is all a proce:;s of slow poisoning of the 
entire society and the entire civilization 
and in a sense they are committ ing a 
murder. They should be treated as mur-
derers and a far stricter punishment is 
called for. The seriousnt!ss and the magni-
tude of the problem call for stiff punish-
ment. A concerted effort will have to be 
made to provide technical guidance to the 
Boards and aJequate monitoring support 
also should be given. As I told'you, the 
problem is enormous, hut we have made 
a modest beginning and we have '0 accele. 

I rate the pace. 

Anyway. this Bill in a limited form is 
a step in the right direction. I request that 
the Government should realise the real 
danger and accordingly step up their activi-
ties. 

MR. DEPUTY-SPEAKER: Shri Ram 
Bhaglt Paswan. 

[ TranJlotion] 

SHRt RAM BHAGAT PASWAN 
(Rosera): Sir, I rise to support the water 
(Prevention and Control of Pollution) 
Amendment Bill. 

This amendment to the Bill is a very 
important one. Ganga and Yamuna are 
two sacred rivers of India. As far as the 
Ganga is concerned, its water has medici· 
nal value. Taking a dip in tbe Ganga and 
drinking its water actually cures diseases. 
It is most unfortunate that today the 
Ganga has an 80 per cent poilu, jon level. 
Now the water of the Ganga is not the 
same as before when it was used as medi-
cine. The<;e rivers cover a distance of 
2000 kilometres and are among the sacred 
rjvers of the world This is because many 
big cities are si'uated or: their banks. Th.: 
pollution level has risen so much because 
effluents fronl industl ie.; in the~e citities i; 
being discharged into the Gnaga. Corpses 
of human and cattle are thrown into the 
rivcr. With the result that the water of 
this sacred river ha~ become polluted. So 
the hon. Minister should formulate a spe-
cial scheme for cleaning the Ganga. 

Similarly, pollution in the Yamuna 
results in the outbreak of epidemic in 
Delhi every year. The epidemic strikes 
either in form of cholera, 'Kala Azar' or 
fever. Epidemics are on tbe increase 
because of air and water pollution. There-
fore, the Government should formulate a 
special scheme for the prevention of air 
and water pollution. Besides, the problem 
of pollutiun is not limited to urban areas 

alone, it has spread to the rural areas as weB. 
Ganga fall into the sea but rivers flowing 
in rural areas have .. length of just 10-15 
k.ilometers. Human waste in rural areas 
is discharged into these rivers. 

People carry out their abolutions in the 
water and then the same river water is used 
for drinking. Consequenrly, rivers in rural 
areas have also become polluted. Even the 
rivers like Kamla, Kosi, Bagmati and 
Gandak in Bihar have become poJluted. 
There was a time when the water of these 
rivers used to be dean. It was a popular 
beJief that a dip in any of these rivers 
would cure diseases. People used to drink 
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f Shrj Ram Bhagat Paswan] 
this water but today that water tastes 
bitter. The ~ater, being unfit for con-
sumption, has become a carrier of diseases. 
In rural areas silting in rivers is also one 
of the reasons for water pollution. Though 
engineers have constructed dams on rivers 
to ch«k Ooods bu~ t~e unplanned way of 
construction have caust!d sitting. Water 
should have been diverted through canals 
at various points so that the silt courd 
e\lenly spread on the ground. But this was 
not done and as a result the rivers of North 
Bibar have become polluted. Hence, diseases 
tiL.e cancer. T.B. and fever ale affecting 
rtJral areas also. These and other diseases 
are mainly caused by impure water and air. 
The pollution level today is 80 per cent. 
It is the responsibility of the Central and 
State Governments to ensure clean WJter 
supply and a pollution·fr~e environment to 
the people. The Government should pay 
special attention to rural areas because in 
rural areas the houses are built in an 
unplanned way as a result of which people 
do not get fresh air. There is need 
to pay auention to Urban areas also. 
Necessary arrangements should l_,e made for 
water supply in rural areas. The Govern-
ment should also attend to th~ silting of 
rivers over there Poor villages are the 
worst affected as far as pollution is 
concerned. People in these villages drink 
water which is unfit for human consump-
tion. f WOUld, therefore, request the hon. 
Minister to pay attention to a'ural areas. 
A special scheme should be formulated to 
presene the purity of river Ganga. 

With these words I express my support 
for this Bill and conclude my speech. 

SHRf SHANKAR LAL (Pal;): Mr. 
Deputy.Speaker, Sir, while expressing sup-
pert for the Water (Prevention and Control 
of Pollution) Amendment Bill introduced 
by tht hon. Minister I want to give some 
5uggestior:s for irs effective implementation. 

This is infact a national problem and 
DO industry should be allowed to add to 
the pollution. My constituency is sufferinl 
a Jot from this probl~m. I have been a 
Member of the Vidhan Sabha since 19;2. 
At that time Pali had lOU factories but 
DOW tbe Dumber has increued to more tban 

600. The State Boards tbJt were set up at 
that time are ineffective today. It has been 
provided in clause·9 that the Central Board 
can give orders to the State Board if need 
be. The Government has taken the risht 
step by giving this power to the Central 
Board But I want to draw tbe hon. Minia. 
ter's attention towards the disea~ affect· 
ing people in cities and villages because of 
water pollution. Polio and cancer a~ 
some of the diseases A report of t~ 
research section of universities says that the 
coming generation could become disease 
ridden due to water poJluti('n. So this 
problem lleed<; serious thought Lands of 
farmers are rendered ullcultivable as they 
are submerged in industrial effluents. The 
hon. Minister can get a survey done of the 
.500 irrigation wetls which have been ren-
dered useless. Docs this Amendment pro· 
vide for relief to farmers whose lands have 
become uncultivable due to industrial efflu-
ents. Alongwirh thl' clauses for penalty and 
punishment there should be a clause which 
provides for IJaymcnt of compensation by 
industrialists to the affected farmers. Small 
farmers cannot go to court for compecsa-
tion. At the time of elections thousands 
of farmers in my constituency showed the 
extent of damage to their lands and the 
pollution of I iver water. What kind of 
relief are t hey going to get? There should 
definitely be criminal prosecution" but pay-
ment of compensation is also a must. This 
wi1J provide relief to people and also put 
an end 10 the spread of disease. 

I would like to draw the hon Minister'S 
attention towards clause I (3) which says: 

[E"gliSh] 

"(3) It shall come into force, at once 
in the States of Himachal Pradesh, 
Manipur anr:I Tripura and the Union 
Territories, and in any other Sla';-
which adopts t his Act under clause (J) 
of article 252 of the constitution read 
with clause (2) thereof (In the date of 
such adoption .. 

[ Translation] 

When this has been accepted as a na-
ti(\naJ problem. J shall request the Govern-
ment to enforce this Bill in every State· 
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Tile law aball come into force (rom the day 
tbls Bnt is adopted. If this is done then it 
will be applicable to new factories and in-
dus.rial ooits only. Thl! indu5tJies which 
are atroady in operation and are gwlty of 
pOllUtion will say that the law dl)cS not 
have nUrospecthe effect. 1 hey will say tbat 
the law does not appty to them becaU9C 
they were operating much before tbe date 
fi<!m which the law came into foree. I s~1 
~clude with the suggestion that the affec-
ted people should be Biven compensation 
and this law should also be enforced On 
the indusUics already in operation. 

SHRI HARISH RAWAT (Almora): I 
support the BiB brought forward in the 
House. A very good provision has been 
made in this Bill lbat if the State Pollution 
Boards do not .fulfil their duties assi@ned to 
tbem, then their powers will be exercised 
by ,he Central Water Pollution Control 
Board. This provision is good in this res-
pect also that since I () 78. when such pro-
~isions were enforced, till now. in a very 
few cases ",e have been able to go to the 
court aDd the casts filed in courts are sliJl 
pend~D&. 1 would also like to say that 
several big industrialists ha ve set up their 
mdustries Ou the banks of the river Ganga 
and are throwing the debris of these indus-
tries in&o rivers. The State Pollution Board 
have inHiated action against some of them 
and they ha\e filed cases in the courts. 
Now the matter is pending berolc the 
courts and every body knows what the 
de ,Isions of the cour:s will hc. Therefore, 
we havE' to make some provi~ions in this 
Bill against such action. If any aClion is 
laken against the people or tht! induslries 
\\ho are spreading pollution, then the ap-
peal against Ihis actIOn should be filed only 
10 the High Court or any other court equi-
valent to it so that tbey may be punhhed. 
Unless and until !l.e)' will be punished, this 

Jproblem would not be solved. 

Four institutions are responsible for 
creating water pollution. Firstly the big in-
dU'Itrics f\bout which t have aJready men-
honed. UI\Ie.ss petl81 provision is made in 
the I.P.C. it witt Dot be checked. Secondly. 
like industries. it is the municipalities 
which.,. IbTowill8 their debris inlO the 
riveta due to Rich rivers are &e'liDa pOJ-
luted. 11hnMy crematiODs clone at die 

banks of the rivers are also causio. pel. 
lulion. So use of electric crematorium 
should be encouraged in order to check 
pollution of thc' river. Fourthly. our Pub. 
lic Undertakings should take a lead in this 
matter becausc lhey are also celeasing their 
effluents in~o the rivers. The Central 
Governm~nt should take an initiative in 
this regard. 

As Our hon. lady colleague nas said 
that unless the pollution including soil, 
polJution is checked at the emanating points 
of the rivers, our pUrpose will not be ser. 
ved. This wilJ require a lot .)f money The 
Central Government will have to come for-
ward to raise this money. Central Govern. 
ment will have to make a provision of 
money for this. In addition to this, con. 
centration of big induslries in the periphe-
I ies of the cities should also be banned so 
'hat small industries may be spread over in 
Villages. This is absolutely imperative. 

With these words. I support the Bi]). 

[EIIgIi.Jh] 

SHRI :'HINTAMANI JENA (Ba'asore) 
Mr Depuly· Speaker. Sir. I am very patel. 
to yoU that you have given me the oppor. 
tunity to participate in tbe discussion of a 
very iml"Onant amendment for which I 
convey my gralil ude to you. Besides, I 
must congratulate the hon. Minister that 
he has got this piece of amendment, baN 
I do not know how far he will incorporate 
our suggestions in ttlis amendment. Sir. 
we all know that the environmental poilu. 
tion and river water poiJution is such thai 
our late Prime Minister Sbrimati Indira 
Gandhi took a lot of interest in it. She 
was speaking repeatedly and creating aware-
ne'iS among us. among the people of tbis 
country telling that 'the survival of human 
life depended on the survival of plant and 
animal life'. From her time tiJI now we 
are trying to clear the enviroDDleat Hd 
also on her initiative this Ganla Action 
pju was ialroduced aDd we are lIAIeful 
~~t our present Prime Minister, ShU Rajiv 
)I. bas laken aU initiative to cloa. • 
waleI' of Ganga. Not only that. ~ ...., 
assured the .DatiOR tIlat .in lhe Ioeg r ...... 
OoVCfamcDt wa..1d try to deae otber iDler. 
~a'e livers lae lamwla &ad edacr bit 
fivers. 
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[Shri Cbintamani Jena] 
Sir, in the Bill the hon. Minister has 

made a provision that the River Control 
Board would be there in all the States. BLl 
in this connection I \\ould like to draw his 
attention to one thing. What about the 
other big inter .State rivers? For the 
Ganga Plan the Union Government is pro-
viding funds. That is all right. Bul what 
about other inter-State rivers ? 

I am just citing one example. Suppose 
one State has a Riv~r Control Board and it 
is rigidly executing the provisions in the 
law of that Slate but the border State does 
not execute the provisions in the Inter-
State river, how can pollution be avoided ? 
(Interruptions) 

Besides industries polluting the river 
water with effluents, the sewerage of the 
municipalities in urban areas also is pollUl-
ing the river water. In this connection, 
what is the thinking of the hon. Minister? 
How can the municipalities aod Notified 
Area Committees and olher organisations 
which are discharging their sewage into the 
river water be adVised aDd helped to see 
that they are treating il before letting the 
untreated sewage into the river? How wiJl 
,be Government come to their rescue so 
tbat it may be treated ? (ln/~rruplions) 

Sir. I come from rural area. In rural 
areas. there are DO latrines and urinals. 
People in the rural areas are used to pass 
stools and urin; in open area and that too 
near water tanks, river cbannels, river beds 
etc., so tbat tbey get water nearby. In tbis 
connection, I request that latrines may be 
provided in an the villages so tbat tbey 
may not pollute tbe area as weI! as the 
water. 

With these words, I support the BiU. 

[ Trans/ation] 

SHRI R.S. KHIRHAR (Sitamarbi): 
Mr. Deputy Speaker, Sir, water and air are 
both essential for survival of humanbeiDgs. 
Mankind can survive for sometime with-
out food. they cannot survive without water 
and air. Therefore, Governments concern 
for pollution of water and air is commen-
dable BUd welcome ODe. I support the 

BiU brought forward in tbe House. Some 
of my hon. colleagues have given enou.h 
stress on the poJlution of water in the 
rivers Gange and Yamuna. In my State 
also, the steps are being faken to control 
the water pollution in the river Ganga at 
Bh88ahpur, Palna and other big cities in 
Bihar. Measures are being taken to prevent 
the Ganga water from being p('lIu~ed. I 
welc~me these steps. 

Just now, Shri Harish Rawatji invitee. 
our attention to two to three points with 
regard to pollution. He attributed that 
river waters are being polluted due to reo 
lease of effluents and sewerage by the indus· 
trialists and the municipalities into rivers. 
According to him, soil erosion and the cre-
mation at the banks of the rivers are also 
responsible for water pollution. I would 
like to add one more point to it. which 
causes water pollution and that is the 
water logging Government should conduct 
survey about the areas where water logging 
takes place. In rainy season, water is stag-
nated in hundreds of acres of land and 
causes pollution in absence of proper out-
let of thi') stagnated water. Some days ago 
our colleagues from Bihar have expressed 
their anguish over spread of Kala-Azar in 
Bihar. This dIsease has also spread in m} 

area, northern border of Bihar. I WOUld, 
therefore, like to request hon. Minister thaI 
alongwith other things Government should 
conduct survey about the areas where rain 
water is stagnated and money should be 
provided fo pump out the water. 

With these words, I support the Bill. 

[English] 

SHRI D.P. JADE1A (lamnagar): Mr. 
Deputy-Spealer, Sir, I rise to support the 
BiJf introduced by the hon. Minister and 
while doing so I would like to draw hit 
attention to page 16 of the Bm, CJause 5 
(7) where it says : 

"A member of a Board sbaJJ nor 
be eliaible for re-nomination [or 
more than two tern,s", 

I would request tbe hoD. Ministor to 
reconsider this point because the Pollution 
Boards are controlled by people wbo are 
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known for their integrity and lood work 
which tbey have been doing and it is only 
tbi, ca,elory of people who come into 
such Boards and if you get ,uch people, 
Y0U shQuld Dot restrict them for being on 
the Board for two terms. Take the State 
of Qujarat. The Pollution Control Board 
in Oujarat has been doing an excellent job 
and we have excellent people heading the 
BoardS aho and specially now we have a 
retired General who· is known for his 
intelrity, honesty and hard work and he 
has brouabl effectiveness to this Board in 
the industrial world by his sheer enthLisiasm 
and practical approach. There have are 
more industries in Gujarat which have 
been served notices by this Board and 
which have been restricted from polluting 
the waters of the ocean as the rivers and 
tanks but all the same the approach that 
was made is such that today, many 
industrialists, even though they do not like 
:he metbod in which the Board has been 
workins. appreciate the way in which they 
are beina made to implement the Pollution 
Control Act. The pollution which we see 
ground today hygieniC some years ago. It 
has to be a combination of the two. We 
cannot eradicate it from the urban areas 
and leave it for the rural areas and vice 
verla. It will have to be done by a 
gradual process which means that the new 
industries which come in have to bring in 
pollution control methods. But what 
about all the industries? You cannot ask 
tbem to change overnight their structure, to 
put in equipment, import them or even get 
tbem locally. It upsets their industries 
from running But, all the same, if a 
time·limlt, proper advice and proper subsidy 
are liven. J am sure no industriaJist would 
like to pollute the air or the water or 
tbe around. I would like to draw the 
aUeDIion of the Government to this aspect 
that as far as the samll-scale industries are 
concerned. they are ten times more worried 
because tbe harassment wi JJ be much more 
to tbem tban the bigger because the 
approach of the bigger industry is going to 
be much bigger than that of the small-scale 
iDdqstry. We will have to look to the 
industrial development on the one side and 
8110 the industrialisation of the country 
and employment on the other. 

My friend Shri N. Tombi SiDSh said 
,0000bi., abo\l* relifious places. In m)' 

constituency I have Dwaraka, a place to 
which people come from all over the 
country. even from abroad and what has 
happened there? Next to the temple we 
have the Gomti river. The forests have 
been cut off. There is no river. It is the 
sea water that comes in. Slill religious 
people go and have the bath in the sea 
waler. Now sea wat(r also stopped. 
That so called river has now stagnated and 
the religious-minded person has a dip in 
that water also. We have to pay our 
attention to these matters. Religious 
sentiment is nOI something which you can 
change overnight. It will have to be 
changed gradually and the process will lake 
some time but these religious centres should 
be paid more auention. 

[ Tralll'lation] 

SHRI BALASAHEB VIKHE PATIL 
(Kopargaon): Mr. DePLIty Speaker, Sir, 
I have been seeking an opportunity to 
speak for the last ) 5 day~. I thank you 
for giving me an opportunity to speak. 
]f there is any drawback in the Bill. it will 
have to be amended. The hon. Minister 
has brought forward a very good Bill, I 
thank him for this and support the Bill. 
This has become an international problem 
and has assumped a serious proposition in 
the gulf countries as sea water is polluted 
due to oil, as a result of which fish and 
other sea animals are dying in large 
number. The ONGC has also several oil 
fields near seashore, which arc also causing 
pollution. Government should pay its 
attention towards this. Similarly. burnt 
gases arc also polluting the environment. 
therefore. the Government should think 
about this thing also. This should be 
checked so fhat air pollution may Dot 
exceed. The Government should provide 
infrastruc'UJe for religious rites. There 
was a saying in the past that it tbe dead 
body is thrown in ,he river Ganga his soul 
get 'Mukri'. In .his process, the people 
polluted 'he river wafer. The World Bank 
has given loan for treatment of Sewerage 
water. I appreciate it. E\eryone raise 
the issue of pollutlon caused hy the 
factories run by Public Undertak.ings but 
we do not say anything about the pollution 
caused by the factories owned by the 
Private individuals. All of them keep quiet 
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r Shri BaJasaheb Vikhe PatH] 
due to political reasons. We should 
consider this issue by raising ourselves 
ahove party-politics. When there are uni-
form Jaws for all the industries, then why 
we arc nt'l enforcing them on Private 
~(!clO1 industries? The Chairman of 
Mahara<;.hlr~ Board identified eight thousand 
indll'\irks in Maharashtra bur they have no 
cllpc'rt i<;.e. I do nOl know how much 
cxpcrfi<;.c the Central Government have. 
{cntral Gvernmcnt do not have expertise 
even for dist ilarics. If the expertise is 
nol provided. it will be very diffieult to 
finel :l solution to this plOblem. The 
Nuclear Waste in America is dumped in 
(tiffaent seas. OUf country should have 
;l clear cut policy in this regard otherwise 
if other countries go on throwing their 
~arhagc<;. in our neighbourhood, it will 
create prohlems for us. The hon. Minister 
ha<;. told me in reply to a question that 
economic policy should be considered from 
'he social point of view. The financial 
instifutions should be directed to give more 
fund" for pollution control. We should 
nn' give more value to money than environ-
ment. I would 1ike to request the 
(Jovernment to instruct the financial 
'"~t itutions to take a social view and not 
to ~ive more priority to money. The 
prohlem of )'l01lulion is acute in Gujarat 
anci Maharao;htra because more industries 
;ue there. The distilleries are in ahundance 
in Mahara"h'ra state and the water released 
hy these di"riIJeries spreads into the 

fields due to which pollutes the underground 
water which is a source of water found in 
wells and tuheweJls The Joc .. ! people are 
forced to drink this contaminated water. 
This industriai waste destroys the crops 
also, The position is a very serious one. 
The industries discharge their effluents in 
the sea, due to which fishes die. The 
animal" are also fa1ling victims to it. I 
read jn a newspaper that many goats died 
in Allrangabad. The Government wJ11 
h:lllc to pay more attention towards these 
rlj"fillerics and particularly to its adverse 
effect" in the villages. The Government 
has empowered State Advisory Boards to 
have rmonitoring. But the Government 
should close those industries which are not 
implementing the directions properly. 
These j ndustries should not be allowed to 
run just to meet the demands of the comma-
ffities produced by tbis. The Government 

should not devalue the Jives of human 
beings.. The Government should pay atten-
tion towards them. More importance 
should be given to the lives of hnman 
beings. 

I support thi" Bill. 

SHR I YOGESHWAR PRASAD 
YOGESH (Chatra) : Sir, I will not take 
more time of the House. This Bill has been 
brougM to amend clauses 27 and 28 of 

Sections 63 and 64 of the Act. The Govern-
ment is trying to remove the poUution of 
water. This is not the cleancsing of water 
alone, rather it amounts to cleanesing of 
the lungs of the people also. The hon. 
Minister deserves congratulation for this. 
Mr. Deputy Speaker, Sir, Government have 
taken the rcsponsibility to make the river 
Ganga poliution free. Tile work is going 
weJl but it is not so in Patna. AU tbe waste 
products of Medical College and Municipal 
Corporation are going into that water. In 
Bihar, the extent of water is maximum in 
Patna. I want to submit to the hon. Minis-
ter that th~ water of the Ganga is of great 
utility in our life. During the summers 
the water in the river recedes. It has come 
in my knowledge that to increase the water 
of Ganga the Water Resources Department 
proposes tel 'prmkle charcoal on the tlnow 
bound peaks of Himalayas so that the flow 
of watcr can he increased. The Government 
may be of fhi" view hut in my opini0D this 
experiment can have serious consequences 
now as well as in the future. Actually. the 
Ganga enters the plains only after Laksh-
man Jhoola. but our Water Resources 
Department is polluting the Ganga through 
this experiment at the very source. This can 
result in the ecological imbalance in future 
and could pose seriGus problems. So accor-
ding to me, this experiment is inhuman. 
ThiS will poJlu'e the entire Ganga. 

A numhe., of scheme~ for cleaning rivers 
is going on in our couhtry. In this connec-
tion T would like 10 draw your attention co 
Damodar river which flows across a big 
area of coal belt. Many wa~heries are loca-
ted on its banks. Consequeatly, the water 
which is used in these washeries for wash-
ing the coal flows directly into the Dama-
dar river. The colour of the water has 
become black and it is so much polluted 
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that no one waDts to bathe in it what to 
speak of using it for drinking purpose. The 
importance of the river has eroded, No-
body wants to -even bathe, In it because 
people are afraid of catching diseases from 
it. In spite of this, the wate:, of Damodar 
is being supplied in the town areas and 
that water is used every where. Due to 
this. the people of those areas are suffering 
from terrIble diseases like Jaundice and 
asthma. The water is polluting due to the 
.ustries. It is true that we cannot close 
d~wn the industries but we can change the 
course of river by diverting its flow to 
other areas. I hope that you will pay atten-
tion to it WIthout laking more time, J 
sUj:port this Bill and with these words J 
thank you. 

CH. LACHCHHI RAM (Jalann) : Mr. 
Deputy Speaker. Sir, I am grateful to you 
that in spite of lack of time, you have given 
me an opportunity to express my views on 
this Bill In my constituency, there is river 
Betw3 on the bank of which. there are 
50me Important villages of Bundelkhand 
area. On the bank of that river there is 
Tapi power house in Chirgaon ID Jbansi 
district. The ash of the power-house is 
,discharged into the Betwa river. Already 
-there is scarcity of water in our consti-
tuency and the number of wells are also 
very less. Many of the small villages con-
sume the water of that river alone. The 
same water is also consumed by Ihe eattle. 
The river water, has become so polluted 
due to discharge of ash info it that it is 
not fit for drinking pllCpose So the people 
of that area are facing lot of problem. 
Besides, the smoke emission from that 
power house also pollutes the entire atmos-
phere. 

Sir, ours is a developing country. After 
Independence, our attention was drawn to 
this derect ion and we provided hand pumps 
,5'the areas Ythere there were no wells in 
1Ie villages or where there was crinking 
waler problem or the water available was 
Polluted. We made efforts to provide clean 
~drinking \lrater. No\\' the Government is 
taking steps to stop the pollution in rivers 
and the efforts are quite commendable. 
Most of the leather factories are in 
Kanpur city and the effluents 
from these factories are discharged 
directl~ inro the river. ~ Government 

is also making efforts to stop polllltioll of 
air by th~se factories., II is unfcrtupate 
that these factQries are pol)uting the air in 
this city, where lakhs of people live to the 
maximum Therefore. efforts should t-e 
made to check the effects of pollutIOn on 
the people. Either the factories should be 
set up elsewhere or the citizens should' be 
rehabilitated elsewhere, so that there 
health is not affected. 

The city from ""here our bon. Minister 
hails, there. are some factories which 
produce lot of pollution. From Kanpur, 
When we come to Lucknow and !lee dirt and 
garhage, around we know that we a:-e in 
Unnao. It ;s like being Dearer the Church, 
farther from God. The place from where 
the bon. Minister hails is (uJ) bf dirt and 
garbage which has accumulafed over tbe 
years and one is unable to even pass 
through that place. So It is necessary to 
make arrangements to check the p('l!l' 
tion. 

With these word, I support lhe, Bill 
and fee) grateful to you for giving me time 
to speak. 

SHRI K.D. SULTANPURI (Simla): 
Mr. Deputy Speaker, Sir, I congratulate the 
hon Minister and welcome this Bill which 
has been preseJJted here for adoption J 
would like to submit that in Himachal 
Pradesh from where I come. there are 
lirrestone-quaries near Simla. Nahan and 
Solan which are creating lot of pollution. 
Due to them, there is also considerable soil 
erosion in the area. Special efforts should 
be made to stop it. Secondly. cement 
factories in Himachal Pradesh are also 
creating pollution. Consequently. the 
residents are suffering a lot. The cattle is 
perishing and people are facing a worse 
situation. No action has been taken on the 
cases of poJlutivn registered against the 
fectories which are being installed in Baddi. 
Nalagarh and Mahatpur in Solan district. 
The provision which has been made in thiR 
BiJJ to solve this problem is very good. 
The intention of our Government has 
always been to check the poUution and 
provide relief to the people. But the 
factory owners do not take appropriate 
measures to check the pollution. If this 
thiDS soes on uncheckecJ the ~y is not far 
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wbell ow survival will be eadaoaerod. So 
J would request tbat )OU shouJd take action 
in Ihis .. tter immediately. Besidel .. in the 
hill areas of HimaChal Pradesh. a lot of 
soil erasion is tatina place beause of 
def'orcatation which is resultina in extensive 
cIamqe. It bas coile to my kDOwledae that 
an oflicer has constructed a bi, hotel in 
Simla. The sc:hmlc of lhe buldilll is such 
that about 20 frees haft been encircl~ in it. 
Theae bee are I SO yean old. I baw raised 
tbis questiCJII in tbe maitt meetiq alISO aDd 
I am nitin. it here also. I c:lemaad that 
strict action shOUld be immediately taken 
apinst sUlll perlOfls. I would Uke to 
submit to the CeaCr •• Gowrnment and the S,. GmemmeIII tbat they sltouM take 
ioaediately in IUCb cases. Wilh tfJeae 
words. I supPOrt .. IIiIL 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SMRI Z.R. ANSARI): 
Mr. Deputy Speater. Sir. I am thankful to 
the boo. Memben for almost unanimous 

SUfJPOI'f to tWs iaport8Dt ........ nae 
prOblem of _r pollldion. air pol ..... . 
soil polJutioR aad sound polJutieD it • 
problem which hat to be atcacbd in • 
mDiti-pronlCd muMr. PUI" of cer"" 
Jeajllatloa and pro~Dllor some Itria .... t 
pueishment is only one of those SIepB 
wlUch ought to bave beeD 'akf'D and it il 
IbM measure .. 1ticb stre .... heDs tbe banda 
of the implement;., aancks. proyidius 
rbem teeth to aec tile ilDpJemeatatkm dome 
by the 8J'0I1 polluters. 

The other things Vthich have to be dODe 
are : creatina a public awareness. strength-
ening the impkmenlmg agency and also 
tbe involvement of tbe people. 

MR. DEPUTY SPEAKER You can 
co"Jtinue tomorrow. 

D .......... 
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